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RAJYA SABHA

Tuesday, the 28th July, 2009/6 Sravana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE. SUSPENSION OF QUESTION HOUR

MR. CHAIRMAN: Question no.341. ... (Interruptions)... Please. ...(Interruptions)... | can't hear
everyone at the same time. ... (Interruptions)...

SHRI SITARAM YECHURY': Sir, we think that the issue of price rise is the most burning issue
today for the people of the country. So far, we have had the occasion to raise that issue on a number
of occasions in various discussions. But, the Government has not come up with any assurance or
any statement on this matter. Now, unless the Government assures us, through you, that this is a
matter they are seized with and that they will take some steps and measures and a proper discussion
will be held, Sir, according to the Rules of the House, we insist to suspend the Question Hour and
discuss this issue. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, this is a very serious issue. We are willing for a structured
debate. We request you to direct the Government and fix a time so that we can go ahead with the
Question Hour and then, go ahead with the discusion also. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE MINISTER
OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, although this is the Budget Session
and we had the discussion on this issue on a number of occasions, the Government is prepared to
have a structured debate on this issue. There are some notices pending. So, if you allot a date, we
are prepared for a structured debate. | don't think suspending the Question Hour will get anything.

MR. CHAIRMAN: Well, we will allot a time for it. The Government is agreeable to it.
...(Interruptions)...

SHRI SITARAM YECHURY: Sir, through you, | am only seeking an assurance from the Minister
that this discussion will be followed by some statement or commitment by the Government because
so far we have discussed it thrice. ...(Interruptions)...

SHRI PRITHVIRAJ CHAVAN: How can |? ... (Interruptjons)....

#Frt a1 HRA: IR, AT M AEH & Y I1ed, ST MG © ...(FALH).... 37T I BT
U W1 $UY Ui fhall ¥l Ua 6l BUv fhell STdd i @RIG a1 87 ...(haEm). .

MR. CHAIRMAN: We have a pattern of discussion in which statement is made.
...(Interruptions)...



SHRI M. VENKAIAH NAIDU: Sir, agreed. ... (Interruptions)... Only discussion should not be held

on the last date. ...(Interruptions)...

SHRI PRITHVIRAJ CHAVAN: Sir, that is for the Chair to decide. Notice is pending.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: That's why, | made a request to the Chair.

MR. CHAIRMAN: | take note of your request. | think this matter is now settled. Let's continue.
...(Interruptions).... We will have a structured discussion.

SHRI SITARAM YECHURY: We will have a structured discussion with Government response
...(Interruptions)...

MR. CHAIRMAN: Yes, ... (Interruptions)...
SHRI SITARAM YECHURY : Tomorrow ! ... (Interruptions)...

MR. CHAIRMAN: No, we can't do it tomorrow. We have other business which is listed.
...(Interruptions)...

SHRI PRANAB MUKHERJEE: Sir, the Finance Bill is to be passed. ...(/m‘errupz‘/ons)... No, it is
not today. The message has not yet come. If the message comes because last night
...(/nz‘errupz‘/‘ons)... Just a second. Yesterday, it was over at around 6.30 p.m. So, the President's
certification, | do hope, will be reaching at around 12 o'clock in that House. The message will be read
and after that, it will be communicated. As soon as it is communicated, Rajya Sabha Secretariat has
kindly agreed that they will issue the supplementary agenda and we have no problem in going ahead
with the Finance Bill today. And if the Finance Bill is over today, then, we have no problem.
Whenever you want to have a structured discussion on price rise, we are ready and the Minister will
reply. In response to the suggestions and queries of hon. Members, the Minister will spell out
Government policies, how to tackle this problem, etc. Therefore, it would be possible. The Minister
will respond. Government statement or Government's observation on this issue will be known to the

hon. Members and that will be the best way of dealing with the subject.
MR. CHAIRMAN: | think, this is very satisfactory. We can work on this basis.
SHRI SITARAM YECHURY : So, Sir, will you give an assurance that it will be as early as possible?
MR. CHAIRMAN: Yes.

SHRIMATI BRINDA KARAT: Sir, again that issue of Member not present is coming up.
...(Interruptions)...

MR. CHAIRMAN: There is something which was discussed yesterday and we are coming up with

some suggestions for the consideration of the House.

ORAL ANSWERS TO QUESTIONS

*341. * [The questioner Shri Rajkumar Dhoot was absent. For answer vide page 25 /'nfra]



Violations of Advertising norms by Mutual Funds
*342. SHRI DHARAM PAL SABHARWAL : Will the Minister of FINANCE be pleased to state:

(a)  whether it is a fact that the Securities and Exchange Board of India (SEBI) has asked the
Reliance Mutual Fund to explain the violations of norms in its advertisements for its infrastructure

fund;
(b) if so, whether a reply to the explanation sought by SEBI has been received;
(c)  whether SEBI had found violations in the speed-reading of standard advertisements; and
(d) ifso, the action taken against the company for violations of norms?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (d) A Statement is placed

on the Table of the House.
Statement
(a) Yes, Sir.

(b) and (c) SEBI had found that in the audio visual advertisement of Reliance Mutual Fund with
respect to their New Fund Offer of ‘Reliance Infrastructure Fund' the standard warning was less than

five seconds and thus not in compliance with relevant SEBI guidelines.

(d)  Reliance Mutual Fund and Reliance Asset Management Company Ltd. were directed to
withdraw the said advertisement and asked to show cause why they should not be restrained from
launching any new scheme for an appropriate period for the aforesaid violations. They have sought
hearing before Whole Time Member, SEBI in the matter. The said hearing is scheduled on July 30,
2009.

it e uTer yaTer: FEe, W 7 93 6 wEM H UE iy forar o i v fawret e 2.25 R
@ﬂﬁ%’éﬁaﬁ&uqeumm :iff'%, afde 17 \gc'llé P Reliance Infra =7 {579 fIeTeT BT confirmation
letter ST &, S¥H 2.25 URVC Ul ks HIST AT 7, S fb Wal & guidelines BT SeeieA Bl

i WAy HUAT 3T FaT I iRT)

A e T wyaTe: weiey, § 4 w3 S & g§ S e § b a1 a8 $0e! S $RIA?
3R i1 X RATIA 75T & issue | PIET TS, I8 A9Ieb] Bl arq e ?

SHRI PRANAB MUKHERJEE: Sir, so far as this issue is concerned, the show cause notice has
been issued to them. The company has appealed to the SEBI authority that they would like to be
heard by the full-time Member of the SEBI. The date has been fixed for that. On 30th July, 2009 they
are going to have this meeting, that is, the day after tomorrow. The decision will come into effect
from 1st August, 2009.

it et aTet AYATS: TE 17 TS BT 21 S SIA1E AT 2, IHY §F Y © afep Sl BIe Fraere
2, ST I U1 HICT 71 8, RIT I8 S0 arqd faemdir?



SHRI PRANAB MUKHERJEE: Sir, it will depend on the outcome of the consultation and

discussions. How can | say hypothetically that this will be done or that will be done?
it €7 U1 AHATS: AR, IRT TART AEIHSHI 2 .
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SHRI PRANAB MUKHERJEE: Sir, so far as this question is concerned, this is a question in
respect of violations of guidelines with regard to Mutual Funds. | have stated in the statement which |
have laid on the Table of the House in response to the query that the SEBI has taken action. | can just
give you an example. In respect of warning to the customers, it is the practice that they have to say
through audio programmes, whether it is through advertisements on the TV or on the radio, that you
read the rules, you read the conditions of the investment and always remember that investment in the
Mutual Funds is risky. It is somewhat risky. This is the warning that is being given. The duration of
this audio warning should not be less than five seconds. They have violated it. As they have violated
it, two show cause notices have been issued to them. One is to immediately stop it and the second is
that if they do so, the reason why their advertisements in respect of other funding programmes
should not be cancelled. These steps have already been taken. The hon. Member is entitled to ask
questions on the subject for which he has given notice. Whether they have indulged in unfair trade

practices in other areas is not relevant to this question.

SHRI M. VENKAIAH NAIDU: Sir, it is a very important question, not about one particular
company. | would like to draw the attention of the Minister to the fact that such violations are being
done by a number of Mutual Fund raisers. Keeping that in mind and also having taken note of what is
happening now, will the Minister assure us that enough guidelines will be issued to the SEBI and see
to it that they are strictly enforced? The warning is very small and not even visible to read in

the newspapers, whereas the advertisement is very lengthy. Thousands of people are investing their



money. So, it should be made mandatory to print them in bold letters and it should be prominently
displayed in audio-visual display. Will the Minister assure us that such steps will be taken and
compliance will be sought from the SEBI with regard to what is happening and what has happened?

SHRI PRANAB MUKHERJEE: Sir, this is a good suggestion. Surely, | will ask the SEBI Board to
look into these aspects. In respect of the first part of the supplementary, it is true that not merely
these Organisations, but many other Mutual Funds — | have the list; | will just, quickly, read out a few
names — Franklin, Birla Mutal Fund, DBS Chola Mutual Fund, Escorts Mutual Fund, HDFC, Kotak
Mahendra, LIC Mutual Fund, SBI Mutual Fund, Sundaram Mutual Fund, Tata Mutual Fund, Mutual
Fund, at some point of time, they have been brought to discipline because of the violations of the
SEBI regulations. How to improve the guidelines and how to ensure the investor's right, it is a
constant exercise, and | will, definitely, ask the SEBI Board to consider the suggestions which the
hon. Member has given.

MR. CHAIRMAN: Thank you. Shri Prakash Javadekar.

SHRI PRAKASH JAVADEKAR: Sir, taking cue from Venkaiah Naiduiji, | want to draw the attention
of the hon. Minister that if you listen to the advertisement about the mutual funds on any visual
media, the audio is totally inaudible; you just cannot make out q T 91T I & U1 8 81 Trefar 3R
SO ST, BIRE Fred § 6 S99 dad SFide g Bt 2, dfd 18 s T8l 39 fog
fsgare T # fl T Y | 9 FieR, 3T Fole I 3 ger gU § A A1 Sff § qu aredn
2 o5 o g A o Frdfer T T2

SHRI PRANAB MUKHERJEE: | have already stated, Sir, that these suggestions | will put before
the Board of SEBI.

*343, * [The questioner Shri Varinder Singh Bajwa was absent. For answer vide page 26 /'nfra] .
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(@ faad 2004-05 3R 2008-09 & SR oY F9T Aol F S TR 39 YHR 8:
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(M) SUYH TId STHARIRIEGT R € S 7B &7 SR 39 UHR 8
ST BT AT T-SR (Tfcra)/ gRude 1o
1 SIHER I ST 3.50 gferera
2 SIHER AT SHT
199 6.25 gRrerd
2 ¥t 6.50 Tfrerd
3o 7.50 TRrera
3 STHER 3fTaci ST (5 T (10 TUT) BUY 728.90 (STHI 7.50 HieIRIeT)
HeudT QI bl YRYFI o)
4 TR MM @I (6 1) 8.00 Tfrerd 3R gRueRar o 5
TR PR AT T
(8/12/2007 1 32T S TTA]
@rel Y Y "WTa1 U%) 1 13/2/2006
TEel el TN WA 0¥ 10 TRkrerd
Bl T IR I o S o, 5=
13/2/2006 9 el T 7T @ral 1R
geT fom g
5 IS g yHOTa (VN FER) (100 100 BUT 1 71 6 T H 160.10

BV e o FHTOTTH Bl TRIE ) JY 1 SIRAT & (8.20 W)

6 e e 7= 8 99 iR 7 A18 ¥ IR SN &
SARH & (ST 8.40 T

7 e wfsr (i (15 9t 8.00 Hferera

8 IR AR 9 AT (5 U 9.00 HRrera

() f< 99 2004-05 3R 2008-09 F SR TS IUHRDT I FABIP 3 TBR o

Cil IYHRHT Hed YRR & IYHRHT I IYHRHT e
awis GEEary HawiH HawiH
e srmmR) (TR aieR HHER) (P i) (T =i
2004-05 3.83 3.63 2.59 2.58
2005-06 9.10 8.94 10.24 10.19




Utilization of fund under small saving schemes

1%344. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI: 1
Will the Minister of FINANCE be pleased to state:

(a)  whether it is a fact that the amounts deposited under the small savings schemes in the
country are being utilized as capital for development works;

(b) if so, the details of the said amounts during the financial years 2004-05 and 2008-09;
(c)  therate of interest being paid on these saving amounts during these years; and
(d)  the average annual consumer price index during these years?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (d) A Statement is laid on
the Table of the House.

Statement

(a) Al Small savings collections are credited to National Small Savings Fund. Net collections
(gross collections minus withdrawals by depositors) are being invested into special Central
Government and State Government Securities, as per norms decided from time to time by the
Central Government.

(b)  The amounts deposited under the Small Savings Schemes during the financial years
2004-05 and 2008-09 are as under:-

Year Amounts Deposited (Rs. in Crores)
2004-05 178065
2008-09 (Provisional) 157341

(c)  Therates of interest being paid on the aforesaid saving amounts are as given below -

Name of the Scheme Rate of Interest (per annum) / Maturity Value
1 2
1 Post Office Savings Deposit 3. 50 percent
2 Post Office Time Deposit
1Year 6.25 percent
2 Years 6.50 percent
3 Years 7.25 percent
5 Years 7.50 percent
3 Post office Recurring Deposit (5 Rs. 728.90 (around 7.50 percent)

Years) (Maturity Value of a
Rs. 10 denomination account)

tOriginal notice of the question was received in Hindi.
t1The question was actually asked on the floor of the House by Shri Shivanand Tiwari.



1 2

4 Monthly Income Account (6 Years) 8.00 percent plus Bonus @ 5
percent payable on maturity (on
new accounts opened on or after
8-12-2007).

Bonus @ 10 percent

was payable on the accounts
opened prior to 13-2-2006, which
was withdrawn on new accounts
opened w.e.f. 13-2-2006.

5 National Savings Certificate (VIII Rs. 100 become Rs. 160.10 in 6 Years
Issue) (Maturity value of a certificate (8.20 percent)
of Rs. 100 denomination)

6 Kisan Vikas Patra Amount Doubles in 8 Yrs & 7 Months
(around 8.40 percent)

7 Public Provident Fund (15 Years) 8.00 percent

8 Senior Citizen Savings Scheme (5 Years) 9.00 percent

(d)  The annual consumer price index during the financial years 2004-05 and 2008-09 are as

under:—
Year Consumer Price Index Consumer Price Consumer Price Consumer
(Industrial Workers) Index (Urban Non- Index (Agricultural Price Index
Manual Employees) Labours) (Rural Labours)
2004-05 3.83 3.63 2.59 2.58
2008-09 9.10 8.94 10.24 10.19

it R A Fuiy 915y, I8 Sl 2Rq 994 8, 9% 9 S $d 994 & 99 JaY g1
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SHRI PRANAB MUKHERJEE: Sir, we always encourage the savings through various
instrumentalities. As the hon. Member is aware of the fact that the rate of domestic savings, in India,

is one bright point of our economy, and if you make a comparison between the rate of investment
and the rate of domestic savings, you will find that a substantial quantum of our rate of investment is
coming from our domestic savings. For example, in 2007-08, the rate of investment was around 39
per cent of the GDP and the rate of domestic savings was around 36 per cent. That means the gap



between our total savings and our total investment was only three per cent, which we manage from
other sources. So, there is an important role of the domestic savings, and always, various measures
are being taken to encourage to save through banking and various other instruments. Small savings
instrument is one such instrument, and we are utilising it, but it would be difficult for me to give any
blanket assurance that it will be linked with the consumer price index because in this country itself,
there is no one, and uniform consumer price index like many other countries. We have four consumer
price indexes — one for the agricultural labour, one for the non-manual urban employees, one for the
rural labour and one for the organised labour. Therefore, it is not possible to give any blanket
assurance. Surely, we shall have to try and see, as far as possible, the saver's interest is protected.

it wuraf: #f A
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DR, T. SUBBARAMI REDDY: Sir, in the Rajya Sabha, from the beginning, for the last fifteen
years, the second Member is also eligibe for two supplementary questions. It is being followed. It is

a convention.

MR. CHAIRMAN: | will go along with this for the moment, | would inform the House later about
certain.....

MS. MABEL REBELLO: Sir,....
DR. T. SUBBARAMI REDDY': It is being followed for the last fifteen years.

MR. CHAIRMAN: You were not present in the General Purposes Committee yesterday. Certain
recommendations have been adopted. But for the time being, please go ahead.

AN Rrar frard: wumfy q8iqy, I8 S $RURE AqeR €, SHD! o B a9 2006-07 B!
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SHRI PRANAB MUKHERJEE : Normally, as | mentioned, in general terms, we take note of it from
various angles. Interest rate on small savings is determined with reference to the average yield
of the Government security and it is not linked to the Consumer Price Index. | have also explained the



difficulties, Therefore, these have not been revised on the basis of increase or fluctuation of the
Consumer Price Index. So far as the allocation and the overall economic policy are concerned, most
respectfully | would like to submit that during Question Hour it is difficult for us to respond to the
policy matters.

DR. E.M. SUDARASANA NATCHIAPPAN: | would like to know from the hon. Minister whether
the Government would consider the proposal to restore the interest rate which was prevalent three
years ago for small saving holders. Would the Government consider giving same commission and
bonus to the agents, which was being given earlier? Many of these people are pensioners and small
earners. They depend upon small savings. Would the Government see to it that the small savings of

these people are not diverted to private hands where they are cheated very often?

SHR1 PRANAB MUKHERJEE: Sir, the hon. Member has drawn the attention of the House to an
important aspect. Sometimes, a large number of unauthorised organisations, | would not like to
mention the number, try to provide very attractive interest rates and try to mislead the investors,
particularly the retired persons who want to have maximum returns on their savings. But they should
not fall in their trap. So far as the interest rate on the small saving instruments is concerned, we have
to keep in mind that proceeds of the smali saving interest goes, substantially, to the State
Governments, that is, 80 per cent. Therefore, we always determine it in consultation with the State
Governments and other concerned stakeholders. It would not be possible for me to give any blanket
assurance that the rate of interest ' which was prevailing three years ago would be restored because
this is being constantly reviewed. So it is not possible to give an assurance that it will be restored.
But while determining the rates, we always take into account the situation prevailing, at that point of

time, and see how we can meet the requirement of the States and the national Government.

SHRI SITARAM YECHURY : Sir, the first part of the question that has been asked relates to the
utilisation of these funds. Where are these funds and how are these being utilised ? | think that aspect
has not been answered. Secondly, the hon. Finance Minister has just raised the question of State
sharing. The State that he represents in Parliament has been saying this for a long, long time that
what was earlier a hundred per cent utilisation by the State Governments has now been reduced to
80 per cent and 20 per cent goes to the Centre. Now, is the Ministry considering reverting to the
position that 100 per cent of small savings will be used by the State Government because that is

primarily the main source of developmental revenue that they have.

SHRI PRANAB MUKHERJEE: This decision has been taken in consultation with the States. It is
not a unilateral decision of the Union Government. And the hon. Member is aware that some States
do utilise it to the extent of 100 per cent, but more than 50 per cent of the States did not utilise that

higher level of percentage. Secondly, this situation, which prevailed in the States in the early 80s and

10



early 90s, is no longer relevant today. As of now, out of 28 States, you won't find a single State,
which is lacking in cash balance. Therefore, the various instrumentalities are being taken care of. This
is not the only instrumentality, but this is an important instrumentality. That is why we want that a
minimum of 80 per cent should go to the States. And, if in future, the situation arises that State wants

to revise it, we will have no problem in taking them into confidence.
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SHRI PRANAB MUKHERJEE: Sir, the hon. Member has raised one issue, and | would like to say
that the Government has accepted the responsibility of providing interest in respect of the delay in
refund. And, the other day in the other House, | gave a substantial quantum of amount for the year in
the last three years, we have paid it because the interest accrues from the 1st of April, in respect of
the income-tax refund that | am talking of. So far as the savings rate refunds are concerned, there
are a so systems which we shall have to look into. ... (Interruptions)...

it FTfT: ATE ST, 39 I3 STSY| AT AT & B 1T 8
Establishment of advisory body for schools

*345. SHRI KAMAL AKHTAR:tt
SHRI NAND KISHORE YADAV:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to refer to the answer to
Starred Question 50 given in the Rajya Sabha on 7th July, 2009 and state:

(a)  whether Government will constitute an advisory Committee like Railway Advisory
Committees, Telecom Advisory Committees etc. at district level in each district of the country
comprising of the local MP, MLAs, Principals of Central Schools, representatives from Central Board
of Secondary Education (CBSE) and Council for the Indian School Certificate Examinations (CISCE)
for regulation of minority and private educational institutions recognized and affiliated to CBSE and
CISCE;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) A
Statement is laid on the Table of the House.

t1The question was actually asked on the floor of the House by Shri Kamal Akhtar.
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Statement
(&) No,Sir.
(b)  Does not arise.

(c)  The Affiliation Bye-laws of Central Board of Secondary Education (CBSE) and Guidelines
for Affiliation of Council for Indian School Certificate Examination (CISCE) have adequate provisions
to regulate the functioning of the minority and private schools affiliated to them. Hence, separate
Advisory Committees at the district level are not found necessary.

4N HATA IRAR: FEI& Y, HAT Sfl 7 AR 72 & 719 § $el & fb CBSE 3iR CISCE ¥ Waifora R
0y private minority %W%, B_vl'ﬁfAdvisory Committee ﬁmmmmﬁﬂﬁﬁw
Tg 980 Tag 81 § A HA Heled J I8 ST 9l § [ o HTae 81 $ drave Ko™
3R ST I MAAI €, 77 AReq13ii § 9gd 7% ¢ [Ieeh & a1 9 9 7 § v dwenaif &
ST €, I8 IR oW 931 g3 §, SR ¥ Plorad 2, Sid 330 8 oiR SIdivs anfe 21 3y mie=a
P11 BITSY AT BH AT M.P. B &1 AT H S0, 1 S1-87 B 3T I 8

sft guTafy: 379 Faret o «ifTg)

it AT STEIR: IR, § ATl €1 Y© E1 g1 H #3l Sfl A qo1 a1edl § [ ST S IR <l
2 3R FW-Fft A IR 70! FWHRI T ff <<t 2, QBT 59 qrase W ST Frafid &1 &
1T Advisory Committee T FT&T 4TS TT$ 87 3R B! 81 8, a1 377! faf3d == & forv ey
PIS TG 1S & AT ?

N Bt Rraa: |y qeiey, d g1 &1 we arg 6 S8l de e &1 gard 8 8k 37
institutions T FaTA 8, 8% U ¥¢C H AT IS a1 gl &1 s fwia 9 Secieeer &t
R B1A 21 518l 9% UsargoR] BHCIS $T 9aTd 8, 8% [A8U® & TR TSdISoR] Bl aT1s
ST B1 I8 XS BT HIFAT 8§, SHITY &9 8] el [ $hg Bl IRBR W & A § Tl o
I feeh Tpdt THTH Uae 2, $HS il TSaTsoR! HHE 81 390 IRed 3 RIS 2,
T @t Ruyoie, WWikes FNRE a1 IRSIA g, S IA B, Wpdl AT 8, SHdT
RooTee 81 599 sifeve! RIS 1 98 & W T ¥ A8 & o f9aR B

it HaTer 3rEaR: U S, 3t fsal = oef W Rien & IfeR & Wdy # 9t 989 geil |
ATqP HTEFH F /A S A S A8 g (b w .E.0a.s. 3R A1LeE.UH.S. §RT 917 T
ITEIE AR IS Whell A dI4vd TRaR & g2l & forg w=ei afrerd srer ghfead a1 @t
PIS I 8 178 &, Ry Rreqr & i &1 &) Arei # U 81 96 ?

ot e Risget: Fumafay S, STef a@ Rede™ &1 |9ard ®, S f9das g8 o 991 & oikd
a1 2, 98 o1d i 991 ¥ TIRT 81 & foT SITQem FeRgs 9 |1 $STRIS & AN &, gHAAdmt
Hex Y iR eavsaics dfiax daer, 39% iaid BIS i IsdT W 81, SHH! ITHT Tz
wifcrerd Rtder &A1 g

f} 9= PR gred: YRy SN, S Igde iR eudedsd AU &, e W.dl.ua.s sk
A1.3MMS.TH.5. ERTARIAI UK &, A ATAM &1 A B gl B BT $T Bl &1 T A1 § STeAqie
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TS F WY A FH A HH TGN T WIS TR YT GG B HT B Bl &1 H A0k Aeds | #73 oft
J ST 97T § S 1 TRAR F 919 Bl A 8, s J8d 78 19 3ig iR STawie
=TSt B aGent Bl R fova 511w, Ry Aerwaii ol TR 922 4t 379 Ipall 5 Ug T ?

sft swuTafcr: IR, ST FaTe €, T I W Awis] I8 A &) JATIHT I8 FaTd 394 Gaierd
TE B

ot T fPeR area: Iy <h, seit & 9efda 2

ot ey 12, SO e T B

oft BT IER: TT ST A AT 21 S b fIy A1 vsarsor] BRET B HiT B 71 $0H held b
forg Tt <fist e Y 2

sft gurafa: sft oo <rea|

it AT IREAR: FUTILT ST, F3AT S = STame a7 foar 81 781 8

Y srurafer: s9ferg TE faa & RIS oo Jaret 721 4ot 2, 31U |aTe IR |ard el 2
it AT SR FATIRT ST ..M )...

2 UTaRY: SIS a1} WA B 7S 2, .. (FFHH)...

it 72 foReiR area: FHTafy Sff, I8 S 9 94T B ..(amagm). .

sft gurafe: I SHY WA TE © ..(Fae)...

il HATA IIER: T GSaTgoR] HHC! [HAfeTy AT 2 ..(FGET)...

SHRI A. VIJAYARAGHAVAN:: Sir, it is a matter of concern that these institutions are charging a
very exorbitant amount, and it is increasing every year. Unfortunately, this is a matter related to both

the State Governments and the Central Government. As far as these types of schools are concerned,
the State Governments are not controlling them. The Central Government is virtually giving them
permission and they are starting these schools. The State Governments have no control over them;
they do not have any right in this regard. So, naturally, we need some social control on these
schools. How can we ensure it? The Central Government is giving them permission. They are doing
whatever they like in the States, and the State Governments cannot intervene in this matter. So,
there is a need for social control over them. Let the Government come up with a proposal how to

ensure social control over them.

SHRI KAPIL SIBAL: Mr. Chairman, Sir, | just want to inform the hon. Member that there are two
aspects to this. One, under the various State Acts, recognition is given by the State Governments
not by the Central Government. ... (Interruptions)... Recognition to the schools is given by the State
Governments. ...(Interruptions)...

MR. CHAIRMAN: Just a minute. ...(Interruptions)...

SHRI' A. VIUAYARAGHAVAN: No, no; only an NOG. ...(Interruptions)... No recognition.
...(Interruptions)....
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SHRI KAPIL SIBAL: Allow me to answer. ...(Interruptions)... As far as affiliation is concerned,
that is given by the Board. There is a difference between recognition and affiliation.
...(/nz‘errupz‘/‘ons)... You asked the question, | am trying to answer it, through the Chairman. So, the
point | am trying to make is, once recognition is given by the State Government and affiliation is given
by us, under the various State statutes.. .... (Interruptions)...

i O UToh: W T TATHE el ool Bl AT &l el ...(SFETH)...
ff Gt 39 ST ..(@EEM). .

SHRI KAPIL SIBAL: Under the various State statutes fees are controlled by the State Acts. For
example, various State Acts say that the fees charged should be commensurate with the services

rendered. ... (Interruptions)...
it o191 Y16 : 31T RIS R IS & ...(FGHH). .
it [HTARY: 3T FATE BT STaTE A G SHOTG ... (FETH)... 31T G <A A ..(FEH)...

Y HTT IEAR: FUART Sft, B9 eI 519 b {7 Tgf 99 8, ...(@aU™)... 39 Ve T ® &
...(FTaEH)...

S} ATAfRY: 3779 STaTd T8 G A T BRIST 2 ..(FaH)...
A ATl SN BIE BRI TE © ..(aHM)...

SHRI KAPIL SIBAL: So what | was trying to say was that under the various State Acts, capitation
tee and donations are prohibited. | have the Delhi School Education Act with me. | can point out
provisions in terms of both capitation fee and donations under the Delhi School Education Act are
prohibited. If there are schools, which are charging that, they can be taken to court. May | also point
out two other things? There are Constitutional provisions both with respect to minority schools and
private unaided schools. There are several judgements of the Supreme Court, which relate to the fact
that the State Governments and the Central Government would find it difficult in the light of those
provisions to interfere with these processes in various schools of this category in various States.

...(Interruption)...

SHRI P. RAJEEVE: Sir, separate Advisory Committees at the district levels are not found
necessary because the affiliation with the Central Board of Secondary Education is sufficient. But in
the Right to Education Bill, there is a provision for School Level Development Committee. Therefore, |
would like to know from the hon. Minister, through you, Sir, whether the Government has any plan to
change the existing CBSE bylaws and provisions for granting affiliation, etc., etc. in accordance with
the Right to Education Bill.

SHRI KAPIL SIBAL: Sir, there are two separate issues here. As far as schools set up under the
Right to Education Act are concerned, these are the Government schools and will be governed

by the provisions of that Act. But the question relates here to private unaided schools and minority
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schools. As he knows, we cannot interfere in the management of the private unaided schools and
minority schools. That is the law of this country. So, we will not be able to bring the CBSE guidelines

in consonance with what is being suggested.

DR. K. MALAISAMY: Sir, from the reply of the hon. Minister, according to him, the affiliation
bylaws and guidelines are 'adequate’. He has used the word 'adequate’. Provisions to regulate the
functioning of minority and private schools are adequate. It is his reply, Sir. According to me, when
the existing procedure and provisions are adequate to take care of the problem, why are there are
umpteen no. of complaints in terms of looting by the private schools when people come for
admission? They are charging like anything and they are going too far. It is in everybody's knowledge
that the private institutions and the minority institutions are exploiting the public. | would like to know
whether this kind of complaints are coming to the notice of the Government. If so, whether your
existing procedure or existing law or existing system or whatever you call it, is adequate. According
to me, it is totally inadequate and totally uneffective.

SHRI KAPIL SIBAL: Mr. Chairman, Sir, the comment which is being made is not being made on
any Central law but on the State laws because all this is done under the State Acts.
...(Interruptions)... | would request the hon. Member to go to the Chief Minister of the State that he
represents and tell him how inadequate his laws are. If they wish to take action, we will support
them.

Joint working group for education

*346. SHRI RAJEEV SHUKLA:
DR. T. SUBBARAMI REDDY :tt
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a)  whether afirst of its type a joint working group on education has been set up between the
United States of America (USA) and India;

(b) if so, whether this joint working group wil have academic and Government
representatives from both countries;

(c) if so, to what extent the USA has agreed to provide assistance and funds to India for
improving higher education; and

(d)  whether India has allowed foreign institutions to come in the country and the countries
which have agreed to provide financial assistance for higher education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) to (c) During the visit of Under Secretary, Political Affairs, US State Department in the month
of June 2009, a Joint Working Group (JWG) headed by the Union Minister of Human Resource
Development and his counterpart US Secretary of Education, has been proposed for cooperation in

t1The question was actually asked on the floor of the House by Dr. T. Subbarami Reddy.
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the field of education between India and USA. While the composition of the JWG, modalities of its
functioning, agenda items to be discussed, are yet to be finalized through mutual consultations, it is
proposed to include some representatives of the Government as well as academia in the said JWG

from the Indian side.

(d) The Government is contemplating a law to put in place a mechanism to facilitate the entry
of reputed foreign educational institutions, accredited in their country of origin, for further improving
the quality of higher education and research in the country while at the same time denying access to
foreign educational institutions of dubious quality. However, the All India Council for Technical
Education (AICTE) has framed regulations limited to collaborations in technical education and six
such collaborations have been registered by the AICTE under the said regulation. There is no specific
agreement for the provision of any particular amount of financial assistance by any country for higher

education.

DR. T. SUBBARAMI REDDY: Sir, first of all, let me congratulate our hon. Minister for HRD for
taking interest and for his determination to have modification in the educational system. In that
background, he has succeeded to have a meeting with high dignitaries, his counterparts in the
month of June in the United State of America. Here | would like to submit that about 90,000 students
are going annually from India to the US for education, Sir. Out of ten world-class universities, six
universities are in the United States of America. Therefore, the Minister is determined to attract their
technology and their quality to India. He has held a meeting with his counterpart also. | would like to
know whether the hon. Minister merely had the opportunity to meet the Under Secretary, Political
Affairs, US State Department when he happened to visit India or whether he took pain to come all the

way and take this meeting. | would also like to know... (Interruptions)...
MR. CHAIRMAN: You ask one question.

DR. T. SUBBARAMI REDDY: It is only one question, Sir. What is he going to do ultimately to
have the results? He says that it has been discussed for half-an-hour or thirty minutes. What is the
outcome that has come? What is the time limit when the country is going to get the attractive

technical education from the US system ?

SHRI KAPIL SIBAL: Mr. Chairman, Sir, this was an official meeting with the Under Secretary, Mr.
William Burns on June 11, 2009. We discussed the matter of collaborating in the area of education at
length and we decided to set up a task force to take this relationship forward. The task force,
hopefully, will meet in the next three months to determine as to what should be the road map ahead

for collaboration between educational institutions in the United States of America and India.

DR. T. SUBBARAMI REDDY: My second question is: in the reply Minister said, "Government is
contemplating a law to put in place a mechanism to facilitate the entry of reputed foreign educational

institutions for further improving the quality of higher education.” In this connection, | would like to
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know what is the clarity, what is the actual concept he is going to introduce — by introducing the law

— to have this mechanism to facilitate entry of reputed foreign educational institutions in future.

SHRI KAPIL SIBAL: We would like educational institutions of very high quality to enter into India
either by way of twinning arrangements or by way of grant of degrees based on the collaborations
that they might wish to have or based on their entry as universities in India. But, we want to assure
the House that we will not want and we will not accept fly-by-night operators or institutions of
dubious quality. We will only allow institutions of very high quality and, | think, that will serve the
needs of the community here as well because at this point of time, about a lakh of students go every
year to the United States alone. In the discussions that | have had with some representatives of
foreign institutions, | have been given to understand that they wish to provide quality education,

perhaps, education of, at least, the quality, if not higher quality, in India at a much reduced cost.

SHRIMATI BRINDA KARAT: Sir, this issue of permission being granted to foreign providers has
been a contentious issye and | really appreciate. The note of caution and the cautious path which had
been adopted by our dynamic Minister's predecessor and in the context of the discussion then, my
question to the Minister is that we know that there are very active education entrepreneurs in the
United States of America who see the Indian education market as a very lucrative market for earning
profits. In that context, we also have the experience of our private institutions in India and some
questions which had been raised as far as school education is concerned are even more valid and
relevant as far as institutions of high education are concerned. My question is: before going into
agreements with any foreign providers, will the Government consider bringing in social control
legislations for all private institutions in India, see how that works and then go ahead? Otherwise, |
fear, Sir, that the problems of equity that we are having in accessibility in institutions of high

education will be even more difficult for the to mass of students in our country.

SHRI KAPIL SIBAL: | am glad that the hon. Member has raised this question. | might inform the
hon. Member that we are equally concerned about the issues of both equity and quality and whatever
mechanism that we set up. At the moment even quack, private, unaided educational institutions in
India and minority institutions in India, there is a judgement-not just one but several judgements of
the Supreme Court — which do not allow the State Government and Central Government to interfere,
both in terms of fee structures as well as in terms of establishment and administration. That is the law
of the land and one of the issues that we will have to grapple with is, if that law of the land prevails in
India then, what do we do about foreign education providers who are unaided? Will we apply a
different yardstick to them or will we apply the same yardstick to them as we apply to education

providers in this country ? Now, these are very complex issues and we will certainly very carefully look
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at all these issues before we move forward. Caution is well advised but that also does not mean that

we should not seize the opportunities that Hare awaiting us in the education sector.

MS. MABEL REBELLO: Sir, the AICTE had signed, two years ago, the Washington Accord with
the US in order to help our institutions to upgrade themselves and also allow easy mobility of our
students to have access to US universities. Nothing has been done in the last two years. Opportunity
has been slipped for the last two or two-and-a-half years. So, | would like to know from the hon.
Minister whether he is going to prevail upon the AICTE to take advantage of the Washington Accord,
so that we can upgrade our institutions to international standards and also allow our students to have

easy access to international universities.

SHRI KAPIL SIBAL: Sir, the hon. Member is very right in raising this issue. We seem to have
missed the bus this year. But, | want to assure the hon. Member that we are moving forward in a
steadfast fashion not to be able to miss the bus next year so that, with the Washington Accord, we
will have equivalence of degrees accorded under the Accord and we will be able to have the kind ot

exchange which we have not had before. We will quickly move in that direction.

SHRI RAHUL BAJAJ: Sir, | would like, through you, to ask the hon. Minister of HRD a question, |
welcome the foreign universities of high quality coming into India, subject to some regulations. Is the
Government thinking of putting some restriction on the profits they make here? | think, they shoud
create surplus for their own expansion and growth, but not for sending money back home. They
would come here for getting students and faculty. They have enough incentives, if | may mention,
through you, to the hon. Minister, for coming here. The quality institutions like Harvard, MIT,
Caltech, etc., have enough incentives. The profit should not go back. Profit motive should be there.

It should be used in India for the growth of institutions. They have other causes for coming here.

SHRI KAPIL SIBAL: Mr. Chairman, Sir, all these are very, very important and significant issues.
We are deliberating them. When the law is in place, we will, certainly, discuss it in this and in the
other House. But, | can assure the-hon. Member that the policy of the Government of India, as of
today, is not to allow profit-making institutions even in india to flourish in the field of education,
because education is a charitable exercise. Therefore, | don't understand why a different yardstick
should be applied. But, these are not the issues on which | can, in the Question Hour, give a definite
answer. There are issues which are of great concern. Sir, hon. Member has mentioned about the
foreign education providers coming here to take away faculty. | think, we should also recognise the
fact that there are thousands and thousands of children in this country whose parents do not have
the wherewithal to fly abroad and receive quality education. If quality institutions come here at 1/3rd
of the price, you can impart education three times the number and with the kind of population
dividend that we have we need to empower our children and this is one the strategies that we must

adopt in our way forward.
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Revival of disinvestment scheme
*347. SHRI PRAKASH JAVADEKAR: Will the Minister of FINANCE be pleased to state:

(a)  whether Government is reviving the disinvestment scheme;
(b) if so, what would be the mode of its implementation; and
(c)  whether there is any move to revive the Disinvestment Ministry ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) and (b) The policy on
disinvestment was announced in the President's Address to the Joint Session of Parliament on 4th
June 2009 and reiterated in the Budget Speech on 6th July 2009. The policy of the Government is to
develop people-ownership of public sector undertakings while ensuring that Government equity does
not fall below 51% and Government retains management control of the company. As per this policy,
Government would offer small portions of its shareholding in the Central Public Sector Enterprises to
the general public in domestic market through Initial Public Offerings or Follow on Public Offerings

while retaining 51% with the Government.
(o) No, Sir. The Department of Disinvestment functions as a part of the Ministry of Finance.

SHRI PRAKASH JAVADEKAR: Sir, | welcome the initiative that, at least, the Government has
started to think in terms of positive disinvestment and is ready to offer to general public. The major
thing is, for this you require efficient public sector undertakings and the offering of which public will
be ready to subscribe. So, my pointed question is: Has the Minister prepared a list of PSUs the share

of which will be offered to public and whether Air India is one of them.

SHRI PRANAB MUKHERJEE : Sir, so far as the policy of disinvestment is concerned, this is not a
new policy. It has been going on since 1991. Even during the earlier regime of the UPA — UPA-1, if
you can call it — from 2004-2009, three specific long paragraphs, in the Common Minimum
Programme, were devoted on the policy of disinvestment. And, disinvestment had taken place even
during those periods also. Currently also, some of the public sector undertakings, which are having
high profits, are under consideration and various steps are being taken. As and when these
companies are unlisted, people will come to know which are the companies and what would be the

rate of the IPO, through will these will be given. So, this is a constant exercise.

SHRI PRAKASH JAVEDEKAR: Sir, today, if you look at the capital markets, is the best time.
People are predicting that there will be real wonderful response in the market in the next 100 days.
Will the Government consider to think of such real-time flexible approach by which they can take
maximum advantage of the situation in the capital market. Or, it will again be a delayed thing and you

will enter when there are no buyers.
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SHRI PRANAB MUKHERJEE: Of course, not. We will try to get the maximum advantage from the
market. And, when the market is in a favourable condition, we would like to take advantage of that.
Hon. Member is a knowledgeable Member. He knows that even after taking the decisions, reviewing

the market conditions, those shares were not offered.

SHRI N.K. SINGH: Sir, in relation to part 'c' of the hon. Minister's reply, considering that there is
a certain amount of opaqueness on which public sector undertakings are being selected, the
rationale behind it, the timing and so on, would the hon. Minister consider strengthening the
Department of Disinvestment by creating an entity like the Disinvestment Commission, which has an
arm's length relationship with the Department of Disinvestment to advise the Government on which
are the undertakings that are worthy of disinvestment, the rational behind it, and also some views on

what would be the most appropriate time to do so.

SHRI PRANAB MUKHERJEE: Sir, the hon. Member is fully aware that even in this country we
had experiment with the Disinvestment Commission, which was set up in 1996. They had made
recommendations of almost 88 public sector undertakings that were to be disinvested. Some
initiatives were taken, but the subsequent Governments did not consider it necessary to have the

Disinvestment Commission. But, anyway, this is a suggestion for action.

SHRI D. RAJA: Sir, it is a very important issue. Even the previous UPA Government, when it had
a Common Minimum Programme, had clearly stated that the profit-making public sector
undertakings will not be privatised. In no case, the Navratnas will be put under disinvestment. We
have our own position on disinvestment. In the wake of global recession, the public sector is the
strength of our economy. Is it proper on the part of the Government to weaken the public sector? It
is not the question of percentage — 51 per cent or 49 per cent. The basic thing is that you are
weakening the public sector. Is it proper on the part of the Government to weaken the public sector
at the given point of time? If so, | would like to know from the Minister whether the Government
intends to change its policy on disinvestment. Instead of those public sector undertakings, which can
never be revived, you are going to put the profit-making public sector undertakings for

disinvestment. Is it not a change in the policy pursued by the UPA Government?

SHRI PRANAB MUKHERJEE: Of course, there has been some re-emphasis on certain aspects
of the policy. But so far as the Common Minimum Programme is concerned, as | mentioned, there
are three important paragraphs. | am just quoting the first sentence from the second paragraph,
paragraph (b). It says, " All privatisation will be considered on a transparent and consultative case-
by-case basis." Exactly, that was done during the period from 2004-2009. So far as Navaratnas are
concerned, they were not put to offer. Navaratnas were not disinvested. The hon. Member is fully
aware that once a disinvestment decision was taken in respect of a public sector undertaking, but

when it acquired the status of Navaratnas, that offer was not put into operation. ...(Interruptions)...
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SHRI D. RAJA: One second, Sir. This 'people ownership' is a misleading concept.

...(Interruptions)...
MR. CHAIRMAN: Noj; no; please. ... (Interruptions)...
SHRI PRANAB MUKHERJEE : Noj; that is your view. It is not my view. ...(/nterrupz‘/'ons)...

SHRI SITARAM YECHURY: Sir, | just want to make a small comment. | am very happy that the
hon. Finance Minister is referring to the Common Minimum Programme, | hope they will follow it in

this Government also. ... (Interruptions)...
SHRI SANTOSH BAGRODIA: Mr. Chairman, Sir, | am surprised ... (Interruptions)...
MR. CHAIRMAN: Silence, please.

SHRI SANTOSH BAGRODIA: Mr. Chairman, Sir, with all due respect, | will request the hon.
Minister to take the advice of experts like Javadekar and Singh Sahib because | don't know what is
the best time to disinvest or invest. Sir, this is after all a question of chance. So, | don't know how

these friends have been advising this.

My question is, Sir, does the Government have any plan to make any offer this year because we
have got a very great deficit in the Budget? And, is there any budgeted amount, approximate

amount, which will be disinvested so that the deficit can be reduced ?

SHRI PRANAB MUKHERJEE: Of course, some disinvestment proceeds have come from 1991 till
date. More than Rs. 53,000 crore of rupees have come to the Government coffer through
disinterment proceeds. But | have not taken this into account. The entire Budget speech is there.
The hon. Members are fully aware of it. Today, we will have the last phase of the Budget discussion,
the Finance Bill. A small amount has been quoted in the Budget, for which the decision has already
been taken earlier. That is little more than Rs. 1100 and odd crores, which has been pointed out; and

many Members made criticism saying that 'you have no interest of having any disinvestment on it."'

But the fact of the matter is, as | mentioned, it is a continuing process and we are also going to
have some important public sector offerings. Policies are quite clear. 51 per cent of the shares will be
retained. Banks and financial institutions will be under the control and management of the
Government of India, the Central Government, and a small portion, the profitable and which will fetch
a very attractive price, will be off-loaded, to the people because they should have some interest in it.
After all, these are built up not from the pocket of somebody else, but from the pocket of the public

taxes and other things.
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Fluoride contaminated water in Rajasthan
1#348. DR. PRABHA THAKUR: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  the number of districts in Rajasthan where fluoride contaminated drinking water is being
supplied;

(b) the types of the health-related problems the drinking of such water may cause; and

(c)  the details of provision made by Government for clean drinking water to save common
people from those diseases ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF RURAL DEVELOPMENT (SHRI C. P. JOSHI): (a) to (c) A statement is laid
on the Table of the House.

Statement

(a)  Asreported by the State Government of Rajasthan, some villages in all the 33 districts of
the State are affected with excess fluoride in ground water.

(b)  Consumption of excess fluoride without appropriate nutritional intervention may lead to
diseases like dental fluorosis, skeletal fluorosis and / or non-skeletal fluorosis.

(c)  Government of India assists the States in their endevaour to provide potable water to
habitations facing water quality problems. The steps taken, inter alia are:

(i)  enhanced funding to meet drinking water needs;
(i)  focused funding for addressing water quality problems;

(i) introduction of National Rural Drinking Water Quality Monitoring & Surveillance Programme to
increase the awareness and to enable the rural communities to test quality of their drinking

water sources;
(iv) launching a scheme to install standalone water purification systems in rural schools;

(v) preparation and distribution of literature on measures to deal with excess fluoride in drinking

water;
(vi) dissemination of technology to remove excess fluoride from drinking water;

(vii) organization of workshops and seminars to impart training and knowledge on fluoride related

issues.

ST, T91 BIGR: IR, A @R e € 3iR ARPR -1 711 & o JToTRer 157 $ |94 33 el 4, 5t
IEA FST THI &5 &, ST8l H3 Ma T, d TIRSS I UIoTd d FAT F I 8| A 431 57
T ST 4 3N & MR T8 IO B Gt Femelt § aRIA €1 waRTSS b I O 4 it
Rt 81 ot €, 9 957 ) TR Bl £, T Sl At Sea iR ok B3l ot a8t S ik
T 9HY 9 Ug e g1d R 91 € &fR e g1 Sl 21

sft Furafy: 39 7 48 <) . (aam). .

1. J9T SIH: R, H U2 WR B 311 R8T E 57 99 (AR &1 <& §Y WRPR 7 I8 Hel [ 4R
IRPBR 59 FHRIT A YT a1ae] § Ygoiel Jodl HRM F (7Q a1 & JAr1 H FeTe dail 51§
g A AT g 6 a1 foritg oy 3 JToieer™ &1 59 W ¥ e & forg et 11 &1 qore
TR fepaT AT R ?

oft M. Sl Il A-iey, ORI USw § 9 & Ul ®) oTel TRE 6 9ERI 7, S9
THRAT BT address PR B Y WRA IRBR SR FARBR DI quality improvement B & g
TRIEY AT ¢ BT 812006-07 F 206 BRI BUY, 2007-08 H 292.43 HRIS BUYV quality address BT &

23



T provide fT Y1 2009-10 F Foic & AT W WRT TRBR = ITORATT ARBR BT 31t 19T
332.73 RIS UV release by B

RIS H U & U BT FHAT & Ty, TR AR F FARISS & 69 § H He1 aredl g &
ITORATT H 8,992 habitation TARTES ¥ TRIT U1 IAT 9 & 91§ quality improvement &R & 91§
T 5,355 habitations BT cover fbam T %I aﬁb—*f, unfortunately I BT WR A S & ‘PR,
IR WRER 7 T & a7 RuI fbar g % oo # 10,725 habitations U 8, 98t W
TARTSSYTh U &1 JTORATT H G & T BT WR 1 ST & BRI FARTSS B THET BT 84
BT & forg &9 97 ¢ T2 €, T U T iR A ST & I8 HRT @it ST X8 B SPT address
W%ﬁﬂ’ﬂth Planﬁﬂwmwﬁgﬁﬁwﬁ%paﬂem ﬁmﬁﬁmwﬁ?quality
BT address H & forg sameT I fam o) #fy-vea # 59 wdy A g9 FfPad IR 1= wear w5,
R 39 Hde H SITeT 18! ARE | B & Aol

ST. 91 SIGR: FUIIRT FBley, A 31 St 7 T |11 & o FRAR o1eprel we1 & HROT ofel
TR 7 <71 72T © 3R S9d U8 TARISS HARI SATaT Bicll o <&! 21 H 7r=i1g #37) Sit & I8 S
=T 6 59 TR FHRT BI, ST 15 ATHI0T &5 S AT & @R F Hfd 8, TEd §Y R TRPR
T faR el € T oo™ o taeia & efte | fa9y ot & g g9t far oy ei faey
A oot 3R AETIAT <1 ST? RIT WRGR BT U1 BIg AR 7?2

it <R A, e AT AR AEeT, AR & RTelT- ST T el & ol 89 UNT od §, S9H 9
T 13.51% IR TSR B FerdT 81 374 Y 2005 | ABR 2009 Th 22,347 HRIS H A IR
PI ST 3,019 FRIS BUY A& gY 21 T8 RN 9N & quality BT address B &b oIy AR
TRBR SR AXBR BT S X&! 81374 89 9 11th Plan | quality BT address BR & T d-Hsd
# 47 9 & pattern BT IEo B 91T BY IR B, O SADb 91 89 <G b §H 5 THRT BT foha
e F Ul € 1 T2 R U 81 39 R F 91 I8 91 MY

2t fera fFraR aqdd): Ty aeiey, A= #3 weiey i ORI 9 €, § off o 9
21 ST ff TRPR A 387 &1 95 Al el 7, g off Hiowr frer 81 vwiRTg s @ 9 9 9 well-
TR # AT {35 STHIA 1 U171 &1 WK <119 ST 781 5, $91o7Y RIS S 3R 9¢ IaT 21 H A+ w3t
HEICY 4§ Y8 BB ATl g 1b Ueb 81 5T b Ui BT Yg UI a18% | TS (BT S| & A1 1
HEIGT W IT YO 181 § & F1 4 59 a1 & AR 3l fs it uig aut # fR3em, 10,000 &
HUR (G YA € ...(FFET)...

it gHTaf: 1Ty we qfou

it aifera e agad): 98} 7 @1 §, W1 ST YE U 9187 A AR <1 F 918 7S Ui
ATl # fore it 3§ 6= 61 g I Sure 81 SIg?

sft . Sl AT wufy wEiey, SR H oas on today 90% UM @ WBIET
underground water TR ¥R €1 ISR H @1 60% groundwater & BHRT il UT ST ¥, S

24



I Y TR TR BT 9 R P T 807 T Iv 9971 ) 81 A1 9e Heley Y S ©,
UET B g I € [ I W YT ATHR §F THRAT BT FHIE BT § SR 987 o1d &9 oI & af &9
B AN BT B & [ Fi &1 i g8t Tl ST A1fEgl 89 &7 ORE BT 91 BT Ired ¥, Uh
TR & AN political AT DI B P (oY Hal & 6 F8T BT U g8f T ST A1y iR gad) R
qTER A U] ISR FHRRAT BT FHIE AT A6 & | GHIIRT He ey, § I8 e A1 arear g &
E’?W%Wﬁaddressﬁ%%ﬁ, quality’cﬁimproveih?%f%%rq,miﬁcontainiﬁ’ﬁ%ﬁ
foTQ, ST 3TET-3TT techniques &, ST®I ol BB 11th Plan § IR ST {6 I BT THRIT BT
FAET WIR w9 B S8l W) FRSS SA1eT 8, 518! 39 GART &1 e 781 81 9l 8, 981
A YT A B B B IR H WY G|

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWER TO STARRED QUESTIONS
Appointment of directors in PSUs

*341. SHRI RAJKUMAR DHOOT: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a)  whether it is a fact that many director level posts in various Public Sector Undertakings

s) are lying vacant for over six months as on 31 March, ;
PSU lyi t f i th 31 March, 2009
(b) ifso, the details thereof and the reasons therefor;

(c)  whether Government would resort to campus recruitment of suitable candidates from the
Indian Institutes of Management (IIMs) as private sector companies do and train them for director

level position in due course;
(d) if not, the reasons therefor?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI VILASRAO
DESHMUKH): (a) and (b) As per available information, only 23 Board level posts (6 posts of Chief
Executive and 17 posts of functional Directors) were vacant for more than six months as on
31.3.2009. The major reasons for vacancies in Board level posts are selection of existing Board level
incumbents to other Board level posts resulting in vacancies at short notice, creation of new Board

level posts, resignation or non-extension of tenure of incumbent, etc.

(c)  Central Public Sector Enterprises are already allowed to make Campus Recruitment at
entry level posts of Management Trainees from reputed institutions like Indian Institute of
Management. Director level positions of Central Public Sector Enterprises are filled up by the

Government on the basis of the recommendations of Public Enterprises Selection Board.

(d)  Does not arise.
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Refund of Income Tax
*343. SHRI VARINDER SINGH BAJWA: Will the Minister of FINANCE be pleased to state:

(a)  the number of income tax refund cases relating to Assessment Year 2008-09 and the
preceding two years, pending in Punjab, Haryana and Union Territory of Chandigarh, year-wise and
area-wise;

(b)  the number of such cases which pertain to senior citizens;
(c)  the highest refund made in each of these years;

(d)  whether the clearance of refund cases is according to the guidelines issued by
Government in the matter; and

(e) if not, whether the officers/staff responsible for delay are proposed to be identified and
departmental action will be taken against them for delinquent behaviour ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) The number of income tax
refund cases relating to Assessment Year 2008-09 and the preceding two yearss pending in Punjab,
Haryana and Union Territory of Chandigarh, year-wise and area-wise are as under:-

A.Y/Ares Punjab Haryana U.T. of Chandigarh
2008-09 191243 145015 20042
2007-08 6613 1630 49
2006-07 Nil Nil Nil

TOTAL * 1,97,856 1,46,645 20,091

(b)  The date in respect of number of such cases which pertain to senior citizens is not
maintained as the prescribed returns are not so. classified. However, after verification, the number of
such cases out of the above pending refunds is as under:-

A.Y./Area Punjab Haryana U.T. of Chandigarh
2008-09 2509 1562 459
2007-08 Nil Nil Nil
2006-07 Nil Nil Nil
TOTAL * 2509 1562 459

(c)  The highest refund made in, each of these years is given below

(Figures in Rs. Crores)

Financial Year Highest amount of refund issued
2008-09 45.06
2007-08 84
2006-07 12.77
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(d) Yes, Sir, the issuance of refunds is in accordance with the guidelines. It has always been
the endeavour of the department to issue refunds to the tax payers at the earliest. Instructions are
issued from time to time to expedite the processing and issuance of the refunds. However, in some
cases, there is delay in processing of returns due to manpower constraints, technical reasons like
problems in software application etc. Delay in issue of refunds is at times attributable tc assessees on
account of deficiencies in bank account details, wrong address and lack of PAN details.

The statutory time limit to process returns and issue refunds for returns received in the financial
year 2008-09 is 31/03/2010. The Central Board of Direct Taxes (CBDT) has instructed the field
formations in 2008 to process the return within six months of the filing of the return and issue the
refund, wherever due. Owing to software compatibility, there has been a slowdown in the processing
of returns. The situation is expected to improve through stabilisation of the system and gradual
adoption of centralized computer based processing of returns.

(e)  Does not arise in view of reply to (d) above.
Low fare domestic airline

+%349. SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is going to start a chartered domestic airline;
(b)  if so, the details thereof;
(c)  thetotal number of aircrafts with Government at present;

(d) whether Government is contemplating to purchase more aircrafts for starting low fare
domestic airline; and

(e)  ifso, the detalils thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
No Sir.

(b)  Does not arise.

(c)  The total number of aircraft as on 21 July, 2009 with Air India (including owned and
leased) are 157.

(d)  No,Sir.
(e)  Does not arise.
Subsidy provided to various departments
*350. SHRI RAM CHANDRA KHUNTIA: Will the Minister of FINANCE be pleased to state:

(a) the total amount given as subsidy to various departments in a year, Department-wise,
during the last three years;

tOriginal notice of the question was received in Hindi.
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(b) whether the subsidy given by the Central Government is reaching the targeted people;
and

(c) what is the share of the Central Government in the Rs.2 per Kg. subsidized rice scheme
of Orissa?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) Subsidies are not given to
Central Government Ministries/Departments. However, subsidies under various schemes like food
subsidy, fertilizer subsidy, petroleum subsidy, interest subsidy, subsidy on maintenance of buffer
stock of sugar, import of edible oils/pulses, etc. are provided in the demands for grants of specific
Ministries/Departments concerned. The details of provisions made towards different schemes of
subsidies during the last three years are as follows:

(Rs. Crore)

Sl.No.  Details 2006-07 2007-08 2008-09
Actuals Actuals (RE)
1. Food Subsidy 24014 31328 43627
2. Indigenous (urea) fertilizer 12650 12950 16517
3. Imported (urea) fertilizer 3274 6606 10981
4. Sale of decontrolled fertilizer 10298 12934 48351
5. Petroleum Subsidy 2699 2820 2877
6. Interest Subsidy 2809 2311 4063
7. Other Subsidies 1381 1977 2827
Total Subsidies 57125 70926 129243

(b) Under all the schemes of subsidies provided by Central Government, efforts are always
made towards reaching the benefits to the targeted category of beneficiaries.

(c) At present, the Central Issue Price (CIP) of Rice is Rs. 8.30/kg for APL category;
Rs.5.65/kg for BPL category and Rs. 3.00/kg for the AAY category under Targeted Public
Distribution System (TPDS). The difference between these prices and the economic cost is the
subsidy provided by Central Government. The difference between the Central Issue Price under
Targeted Public Distribution System for various categories of beneficiaries and the selling price of rice
by a State Government at a lower price would be the additional subsidy on rice provided by the
concerned State Government including Orissa.

Selling of aircrafts by IA and Al
1#351. SHRI KIRSHAN LAL BALMIKI: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether some of the aircrafts of Indian Airlines/Air India have been sold;

tOriginal notice of the question was received in Hindi.
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() if so, the details of such aircrafts and the amount of sale of each of them;
(c)  whether a few aircrafts have been taken on lease; and
(d) if s0, the details of each aircraft, their company and the amount of lease?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) Yes, Sir. The details of aircraft sold during year 2007 to 2009 and amount of sale of each
plane is as under:

Year No. of Aircraft Amount

March 2007 7 X A320 USD 18 million each
March 2007 6 X A310 USD 13.333 million each
March 2008 3 X 747-400 USD 66 million each
March 2008 1X A320 USD 25 million

All the above aircraft were sold on a Sale & Lease Back basis.

Besides the above, Air India have sold the following aircraft on "as is where is" basis:

March 2009 1X 747-300 Combi USD 16.410 million

March 2009 3 X A300 USD 2.16 million

(c) and (d) Yes. Sir. The details of each aircraft, their company and the amount of lease are
given in the enclosed Statement.

Statement

Details of Aircrafts, their companies and the amount of lease

Sl.No. Aircraft Aircraft Name of Lease rent
Typewiss Registration Lessor p.m.(USD)
1 2 3 4 5
1 747-400 VT-ESN Investec 865,000 Sale &
Lease Back
(siB)
2 747-400 VT-ESN Investec 865,000 SLB
3 747-400 VT-ESO Jnvestec 865,000 SLB
4 777-200ER VT-AlJ US Bank 670,000
5 777-200ER VT-AIK US Bank 670,000
6 777-200ER VT-AIL US Bank 670,000
7 777-200A VT-AIR Wells Fargo Bank 545,000
8 A-310 VT-AIA Tapti Aviation 207,000
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1 2 3 4 5

9 A-310 VT-AB Tapti Aviation 207,000

10 A-310 VT-EJG Investec 245,000 SLB
" A-310 VT-EJH Investec 245,000 SLB
12 A-310 VT-EJI Investec 245,000 SLB
13 A-310 VT-EJI Investec 245,000 SLB
14 A-310 VT-EIK Investec 245,000 SLB
15 A-310 VT-EJL Investec 245,000 SLB
16 A-319 VT-SCA CIT 306,600

17 A-319 VT-SCB CIT 306,600

18 A-319 VT-SCC CIT 306,600

19 A-319 VT-SCD AERCAP 306,600

20 A-319 VT-SCE AERCAP 306,600

21 A-320 VT-EPB Investec 275,000 SLB
22 A-320 VT-EPC Investec 275,000 SLB
23 A-320 VT-EPF Investec 275,000 SLB
24 A-320 LVT-EFG Investec 275,000 SLB
25 A-320 VT-EPH Investec 275,000 SLB
26 A-320 VT-EPI investec 275,000 SLB
27 A-320 VT-EPJ Investec 275,000 SLB
28 A-320 VT-EVP ORIX 146,000

29 A-320 VT-EVO ORIX 146,000

30 A-320 VT-EVQ ORIX 146,000

31 A-320 VT-EVR ORIX 146,000

32 A-320 VT-EVT VOLITO 146,000

33 A-320 VT-EVS VOLITO 146,000

34 A-320 VT-EYB AERCAP 146,000

3S A-320 VT-EYC AERCAP 146,000

36 A-320 VT-EYF ORIX 146,000

37 A-320 VT-EYG AERCAP 146,000

38 A-320 VT-EYI AERCAP 146,000
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1 2 3 4 5

39 A-320 VT-EYH AERCAP 146,000
40 A-320 VT-EYJ AERCAP 146,000
a4 A-320 VT-EYK AERCAP 146,000
42 A-320 VT-EYL ORIX 146,000
43 A-320 VT-ESB Investec 275,000 SLB
44 A-330 VT-IWA YAMASA 664.000
45 A-330 VT-IWB YAMASA 664,000
46 BEECH CRAFT ZS-CCL ALLEGIANCE 190,000

Pension to non-Government employees

+%352. SHRI BRIJ BHUSHAN TIWARI:
SHRI BHAGWATI SINGH:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government proposes to provide benefits of pension scheme to
non-Government employees so that after their retirement, they can lead a normal life by getting their
daily needs fulfilled with the help of pension;

(b) if so, whether Government proposes to provide pension benefits to employees working
on co-terminus basis as well;

(c) if so, by when; and
(d) ifnot, the reasons therefor?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (d) Yes Sir. The New
Pension System (NFS) has been launched for all citizens, including those in the unorganised sector
on a voluntary basis with effect from 1st May, 2009. The scheme is based on voluntary contributions
made by individuals. Any citizen of India wanting to open an NFS account can contact any of the
twenty one Points of Presence (POPs) appointed by PFRDA. The subscriber to NPS will have the
option to invest in any of the four investment schemes managed by the Pension Fund Managers,
each scheme investing in three different assets classes, that is, equity, Government securities and
fixed income securities.

Preferential allotment of shares

*353. SHRI SANTOSH BAGRODIA:
SHRI O.T. LEPCHA:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that existing guidelines of Securities and Exchange Board of India
(SEBI) provide for preferential allocations of shares to promoters;

(b) if so, what are the conditions and approvals required to avail preferential shares;

tOriginal notice of the question was received in Hindi.
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(c) whether it is also a fact that promoters are allowed to pay only a fraction of share price
for the allotment of preferential shares; and

(d) if so, whether such a practice conforms, to corporate governance norms ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) and (b) Yes, Sir. Though
permission from SEBI is not required by listed companies for making preferential issues, such
allotment to promoters should not bring the public shareholding below the minimum level specified in
the Equity Listing Agreement. Further, a company making preferential issue is required to comply
with the SEBI guidelines with respect to pricing, lock-in of shares, disclosures in the notice sent to
shareholders, restriction on prior sale by allottees, upfront payment, among others. Preferential
allotments are also governed by section 81 (1A) of the Companies Act in terms of which, inter alia, a

special resolution of the shareholders at a general meeting is required for such issues.

(c) and (d) The price of preferentially allotted shares has to be at least the higher of the average
of the weekly high and low of the closing prices of the shares quoted on the stock exchange during
the 6 months or two weeks preceding the relevant date. The relevant date is thirty days prior to the
date of shareholders meeting called for the purpose of consideration of the preferential allotment.
This pricing mechanism ensures that allottees do not use price movement in the market to their own
advantage. The guidelines require that irrespective of whether the allottee is a promoter or non
promoter, the shares allotted through preferential allotment have to be fully paid up at the time of
allotment. These guidelines ensure that preferential allotment conform to corporate governance

norms.
Development of ports

*354. SHRIN. K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of SHIPPING be pleased to state:

(a) whether Government has recently proposed development of some ports;
(b) if so, the details thereof and the likely amount to be invested for development of ports;

(c) whether the capacity of ports which are overloaded would also be enhanced with proper

infrastructure facilities; and
(d) if s0, the details of action plan proposed by Government in this regard ?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (d) Yes, Sir. With the objective to
upgrade and modernize port infrastructure in India, a National Maritime Development Programme
(NMDP) has been formulated by the Ministry of Shipping. Under this programme, specific projects
have been identified to be taken up for implementation up to 2011-12. In the Major Ports, 276 projects

covering the entire gamut of activities, namely, construction/upgradation of berths, deepening of
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channels, rail-road connectivity projects, equipment upgradation/ modernization schemes and other
related schemes for creation of back-up facilities have been identified for inclusion in the programme.

An amount of Rs.55,804 crores is to be invested in the Port Sector under this programme.
Shortage of pilots
*355. SHRIMATI BRINDA KARAT: Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether it is a fact that the country is facing a shortage of pilots in aviation industry;
(b) if so, the action taken by Government to tackle the situation;
(c)  the number of civil aviation training institutes in the country; and
(d) the details of minimum criteria for admission in these institutes ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
There is no shortage of pilots. However, there is a shortage of Commanders in some category of
aircraft.

(b) and (c) There are 45 civil aviation training institutes in the country approved by Directorate
General of Civil Aviation (DGCA) for Imparting flying training.

(d) The candidate has to fulfill the requirements as enumerated in Schedule Il of Aircraft
Rules, 1937 for getting a particular type of licence.

Rupsi airport at Barpeta in Assam
*356. SHRI KUMAR DEEPAK DAS: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is aware that the airport at Rupsi in Barpeta Assam was destroyed
partially by the volunteers during the Independence Movement and recognize the area as a national
heritage;

(b)  the details of present land area of Rupsi airfield;

(c) whether maximum area of land is now under illegal occupation;

(d) if so, whether Government would remove illegal occupation there at;

(e) whether Government has any future planning over this airfield at Rupsi; and

® whether Government would make a proper planning for preservation of the area as the
monument of the Indian Independence movement and recognize the area as a national heritage ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
The information is being collected from Archaeological Survey of India (ASI), the concerned
Department.

(b)  Theland area of Rupsi airfield is 447.416 acres.

(c)  Airports Authority of India (AAI) has reported that as per the land inspection report of the
airport, there is no encroachments at this airport.
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(d)  Does not arise.

(e) Government have received requests to develop Rupsi airport in Assam. However,
Bodoland Territorial Council (BTC) through Government of Assam have requested for a Greenfield
airport at Kokrajhar. The site identified by the Government of Assam for Kokrajhar airport was not
found suitable and the two alternate sites proposed by the State Government are being evaluated by
AAI.

® The information is being collected from Archaeological Survey of India (ASI), the

concerned Department.
Impact of below zero inflation
1357.  SHRI JANESHWAR MISHRA: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware that despite the rate of inflation being lower than zero, the

prices of the items of daily use and of general food products are on the rise;

(b) if so, whether Government is making any effective plan to control the prices and the

market;

(c) whether the rate of inflation dipping below zero level is not resulting in the contraction of

currency; and
(d)  ifso, the details thereof?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) The overall monthly average
Wholesale Price Index (WPI) based inflation was 4.9 per cent in January 2009. It declined to 1.2 per
cent and 1.3 per cent in March and April, 2009 respectively, and further to 0.4 per cent (Provisional)
in May, 2009. It became negative to (-) 1.4 per cent (Provisional) in June, 2009. Despite fall in
overall inflation, for some of the food products and items of daily use like tea and sugar, it continues
to remain high on account of lower production, increase in the minimum support prices and growth in
demand.

(b)  The Government monitors the price situation regularly, with price stability being high on
its agenda. Measures taken to contain prices of essential commodities include selective ban on
exports and futures trading in food grains, zero import duty on select food items, permitting imports
of pulses and sugar by public sector undertakings, distribution of imported pulses and edible oils
through the PDS and release of higher quota of non-levy sugar. In addition, the State Governments
are empowered to act against hoarders of food items, by holding in abeyance the removal of
restrictions on licensing, stock limits and movements of food articles under the Essential
Commodities Act of 1955.

(c) and (d) It is difficult to link the fall in WPI inflation as leading to contraction in money supply.
Money supply is denoted by Money Stock (M3 - Broad Money). Since changes in Broad Money are
impacted by the interplay of various complex monetary and economic variables, no one-to-one link

tOriginal notice of the question was received in Hindi.
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can be ascribed to the inflation measured by WPI and the changes in money stock and currency. In
fact, broad money recorded an increase in absolute terms as on July 3, 2009 (latest available data)
over June 5, 2009 when inflation entered the negative zone, while the year on year growth remained
more or less stable at around 20 per cent even after inflation rate became negative.

Campus selections in lITs and 1IMs

*358. SHRI AMIR ALAM KHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that Corporate and multinational companies are making campus
selection of students at attractive salaries at Indian Institutes of Technology (IITs) and Indian
Institutes of Management (lIMs);

(b) if s, the details of campus selection made by these companies during 2008 and 2009;
and

(c) the steps being taken by Government to bring talented persons to public services?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) It is a fact
that multinational and Indian private sector companies recruit a substantial number of students of [ITs
and lIMs through campus selection.

(b) A Statement showing the details of campus selection made by the two kinds of
companies during 2008 and 2009 is given in the enclosed Statement (See below).

(c) Recruitment to public services is done in a very transparent manner through a selection
process in which all the relevant attributes of the applicants including their intellectual abilities are
evaluated to ensure that the selected candidates are best suited to discharge the functions as would
be assigned to them. Besides, the emoluments in the public services have been raised substantially
after the implementation of VIth Pay Commission's recommendations so as to attract as well as
retain the talented persons in the public services.

Statement

Details of Campus Selection in lITs and lIMs

SI.No. Category of the Year No. of students recruited through
Institute campus selection by
Multi National Indian Private
Corporations Sector Companies
1 2 3 4 5
1. IITs 2008
Kharagpur 643 334
Bombay 593 276
Guwahati 101 105
Roorkee 182 193
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1 2 3 4 5
Kanpur 421 180
Delhi 633 157
Madras 458 376
TOTAL : 3031 1621
2009
Kharagpur 44 586
Bombay 381 262
Guwahati 78 67
Roorkee 17 141
Kanpur 314 179
Delhi 390 183
Madras 282 300
TOTAL : 1606 1718

2. [IMs 2008
Kozhikode 79 97
Indore 74 96
Lucknow 169 87
Ahmedabad 165 m
Bangalore 203 52
Calcutta 240 50
TOTAL : 920 493
2009
Kozhikode 44 104
Indore 39 89
Lucknow 82 113
Ahmedabad 92 144
Bangalore 119 105
Calcutta 121 103
TOTAL : 497 658
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PSEs in the country

*359. SHRI Y.P. TRIVEDI: Wil the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a)  the details of Public Sector Enterprises (PSEs) located in the country, State-wise;
(b) the profit and loss registered by each of them during the last three years; and
(c) the assistance given by Government to loss making PSEs?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI VILASRAO
DESHMUKH): (a) to (c) The State-wise list of Central Public Sector Enterprises (CPSEs) as per
their Registered Offices and the location of the Corporate Offices of these CPSEs as on 31.3.2008 in
the country are given in Appendix Il of Volume | of the Public Enterprises Survey (2007-08), that was
laid in the Parliament on 25.2.2009.

(b)  The enterprise-wise profit / loss(-) of CPSEs during the last three years /.e. 2005-06,
2006-07 and 2007-08 are given in Statements 5 and 6 of Volume | of the Public Enterprises Survey
2007-08.

(c) The assistance given by the Government to the CPSEs including that of loss making
CPSEs is given in Statements 5, 6, 9 and 14 of Volume | of the Expenditure Budget (Volume I), 2009-

10 of Ministry of Finance, which was presented in the Parliament on 6.7.2009.
Tapping of idle money for infrastructure development

*360. PROF.ALKA BALRAM KSHATRIYA:
DR. T. SUBBARAMI REDDY:
Will the Minister of FINANCE be pleased to state:

(a) whether Government is considering plans to tap idle money lying with households and

elsewhere, primarily to fund development of infrastructure;

(b) if so, whether this scheme could offer tax benefits for investment up to Rs. & lakhs and
be instrumental in partly meeting country's infrastructure funding needs which has been pegged at as
high as $ 750 billion;

(c) if so, whether this scheme could serve multiple purposes;

(d) whether Government has also already allowed borrowing programme of over Rs.

3,00,000 crore for the current fiscal; and
(e) if s0, by when the scheme is likely to be implemented ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) The continuous endeavour of
the Government is to intermediate greater proportion of household savings into productive assets

including those classified as infrastructure.
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(b) to (¢) No such scheme is under consideration of the Government at present.

(d) to (&) The Budget 2009-10 has estimated the net market borrowing through dated securities
at Rs. 3,97,957 crore. The Government has announced a market borrowing programme for the first
half of the fiscal year 2009-10 for an amount of Rs. 2,99,000 crore on July 16, 2009. An amount of Rs.
1,89,000 crore has already been raised through dated securities between April 1, 2009 and July 17,
2009.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Overhauling of air traffic control systems
2571.  SHRI GIREESH KUMAR SANGHI: Will the Minister of CIVIL AVIATION be pieced to state:

(a) whether it is a fact that the present Indian ATC capacity is only 25 flights per hour,
whereas Singapore and Dubai ATC capacity is 55 flights per hour;

(b) whether there is any proposal with Government with regard to overhauling Air Traffic

Control (ATC) systems m the country ito increase handling capacity of airports; and
(c)  ifso, the detalils thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
No, Sir. At Delhi airport with simultaneous use of runways, the traffic handling capacity has been
increased to 50-55 flights per hour. At other airports, existing ATC capacity is meeting the present

traffic demand.

(b) and (c) Airports Authority of India (AAI) is continuously endeavoring to improve the Air
Traffic Control System along with upgradation of automation system with state of art technology in
order to keep the traffic handling capacity at par with Air Traffic growth in the country, Automation
systems at Mumbai and Delhi are being upgraded to Auto track-lll. Chennai and Kolkata ATC system
are being upgraded. Performance Based Navigation Procedures have been implemented at Delhi,
Mumbai and Ahmedabad airports. Advanced Surface Movement Guidance and Control Systems are

functioning at Delhi, Hyderabad, and Bangalore airports and is being installed at Mumbai airport.
Night landing facility at Rajamundry and Tirupati airports
2572. SHRI NANDI YELLAIAH: Will the Minister of CIVIL AVIATION be pleased to state:

(a) the details of the progress made so for towards upgradation of terminal building, ranway

and setting up night landing facility at Rajamundary and Tirapati airports; and
(b) by when the entire work in these two airports is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)

and (b) Details of the progress made at Rajaraundry and Tirupati airport for infrastructure
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development is as follows: (|) At Rajamunday Airport construction of new terminal building at a cost
of Rs.43.29 crore to handle 150 passengers in peak hours is in progress and work will be completed
by March, 2010, Night landing facility at a cost of 1.92 crore will be available by December, 2009. (ii)
At Tirupati Airport resurfacing and strengthening of the existing runway, taxi track, apron, isolation
bay etc, are completed at a cost of Rs.17,30 crore. Extension of existing runway & strengthening of
runway could not be taken up due to non availability of land. Estimate for construction of new
integrated terminal building at a cost of Rs.132,00 crore is under progress and construction of

building will be completed by July, 2011. Night landing facilities have been available since 2007.
Functioning of private airports
2573. SHRI P. RAJEEVE: Will the Minister of CIVIL AVIATION be pleased to state:
(a) how many private-owned airports are functioning in India;
(b) whether the Airports Authority of India has any control on these airports;
(c) the agency which monitors the security arrangements in these private airports ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
There sire six airports owned by private companies and licensed under the 'Public Use, category and

used for scheduled flight operations.

There are 18 privately owned airports which are licensed under the private category and used by
the licence holders and by the individuals specifically authorised by the licensee. All these airports are

operational and functioning,

(b) Airports Authority of India provides Air Traffic Services at aerodromes licensed under

public use category and used for scheduled flight operations.

(c) The security at all aerodromes is regulated under the guidelines issued by Bureau of Civil

Aviation Security.
Greenfield airports in Sikkim
2574. SHRI O.T. LEPCHA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a Greenfield airport in Pakyong in Sikkim was approved by the
Cabinet in October, 2008;

(b) whether it is also a fact that the Airports Authority of India has awarded the contract to

build the airport within 24 months; and
(c) if 50, the details of the progress made towards the construction of the airport so far?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
Yes, Sir.
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(b) and (c) The construction of runway and apron works have been awarded for an amount of
Rs. 264.29 crores with a target of completion of this work within 24 months. However, the entire
project is likely to be completed within 36 months. The manpower and machinery have beem
mobilised for this project and earfh excavation/ filling is in progress. The work is likely to pickup once
the removal of the present encumbrances like shifting of rural water pipelines crossing the airport
project site, felling and removal of trees, shifting of electricity transmission lines, diversion of Dikling
road, relocation of Chortens/ Devisthan from the project land, removal of unauthorised construction
around airport boundry and construction of CC footpath upto Dikling School is completed by the

State Government.
Committee on merger of Indian Airlines and Air India
12575. SHRI KRISHAN LAL BALMIKI: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether any Committee was constituted before the merger of Indian Airlines and Air India

to review the same; and
(b) i so, the details of the report submitted by the Committee ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) Yes, Sir. A presentation was made by the Ministry of Civil Aviation before the Prime Minister
in March, 2006 when an "in principle" view was taken that the merger of the two airlines would be in
their best interest. Pursuant to this, the Prime Minister constituted a Group of Ministers to consider
the proposal at pre-Cabinet stage so that a consensus could emerge on various issues before the
matter was placed for Cabinet approval. Accordingly, a Group of Ministers was constituted under the
Chairmanship of former Minister of External Affairs. Simultaneously, it was decided that the matter
should first be considered by a Committee of Secretaries. Accordingly, a Committee of Secretaries
consisting of the Secretaries of the Ministry of Civil Aviation, Department of Legal Affairs, Department
of Public Enterprises, Department of Revenue, Department of Personnel & Training and Department
of Company Affairs was constituted under the Chairmanship of Cabinet Secretary.

The Committee of Secretaries as well as the Group of Ministers after considering the matter felt
that the proposal to merge the two airlines is in their best operational and financial interest and
decided to recommend to the Cabinet that the proposal to merge Air India and Indian Airlines into a

new merged entity may be approved.
Agreement between Kingfisher and Indian Airlines
12576. SHRI KRISHAN LAL BALMIKI: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the ground handling operation of Kingfisher Airlines was handled by Indian
Airlines under an agreement from 2005 to 2007;

® the amount of handling charges during the said period; and

tOriginal notice of the question was received in Hindi.
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(c) whether the amount of handling charges has already been paid to the Indian Airlines or
not?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) Yes, Sir. There was Ground Handling Agreement between erstwhile Indian Airlines and
Kingfisher Airlines for the period 25th April, 2005 to 24th April, 2007 for provision of comprehensive
ground services. The comprehensive Ground Handling charges were INR 24,500/ - per departure.

(c) At the time of termination of Ground Handling Agreement between Indian Airlines and
Kingfisher Airlines, an amount of Rs.7.48 crores was outstanding which is yet to be paid by
Kingfisher Airlines.

Re-naming of airports
12577. SHRI RAJEEV SHUKLA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether proposals for re-naming of some airports in the country are lying pending with
Government;

(b)  if so, the details thereof; and
(e)  the status of each proposal?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) From time to time various proposals for renaming of airports in the country have been
received. Names of some of such airports are: Aurangabad, Bhuj, Dabolim (Goa), Vadodara,
Nanded, Raipur, Gondia, Belgaum, Madurai, Trivandrum Silchar, Jodhpur, Amritsar, Chandigarh,
Khajuraho, Srinagar, Dehradun, Jaipur, Gaya and Porbandar.

(c) The proposals of renaming of the airports require wider consultative process, taken up
with all the concerned stakeholders, and are decided on case to case basis with the approval of the
Cabinet.

Violation of air safety norms

2578. SHRI MAHENDRA MOHAN:
SHRI KALRAJ MISHRA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Air India in a shocking violation of air safety norms, allowed three
extra passengers on board a fully-loaded flight;

(b)  if so, the details thereof;

(c) whether Government is aware that safety of passengers has been put at several
occasions by Air India and its safety record is weak; and

(d) if so, the action taken to ensure safety of passengers?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) Airbus-321 Aircraft scheduled to operate flight IC-179 (Mumbai-Mangalore) on May 5, 2009

tOriginal notice of the question was received in Hindi.
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was involved in a ground incident at Mumbai due to aircraft pushback with Aerobridge still
connected. During investigation, presence of three adults, over and above the 172 passengers, was
observed on the flight.

(c) and (d) No, Sir. Apart from the incident mentioned above, no incident has come to the
notice of this Ministry wherein Air India has disregarded the safety of passengers. However, during
the surveillance checks if any observations were made by Air Safety authorities, requisite corrective
actions are taken by Air India.

Subsidy on service tax from Haj travellers

2579. SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a)  whether it is a fact that the National Aviation Company of India Ltd. (NACIL) las been
issued notice in respect of Service Tax dues for Haj operations;

(b)  if so, the details thereof; and

(c) whether the NACIL is liable to pay the Service Tax on the subsidy component of the price
of ticket for Haj travel ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) National Aviation Company of India Limited has received a notice to pay Service Tax in terms
of service provided under the category of 'Transport of Passengers embarking in India for
international Journey by Air Service' as defined under Section 65(105) under Customs Act. In the
"Show cause Notice" a demand of an amount of Rs.95.89 crores has been raised for he period from
1.4.2006 to 31.3.2008.

(c)  Yes,Sir.
Begumpet airport

2380. SHRIM.V.MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether any request from the State Government of Andhra Pradesh has been received in
his Ministry for converting Begumpet airport at Hyderabad into a National Aviation University;

(b) if so, the details of the request; and
(c) what action his Ministry has taken on the above request?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) In the year 2005, Government of Andhra Pradesh had expressed its willingness to set up an
aviation university at the Begumpet airport after its closure.

(c) The Government of Andhra Pradesh was advised to initiate the process of setting up the
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University in consultation with Ministry of Human Resource Developnwnt, with technical inputs
regarding courses and curriculum provided by the Ministry of Civil Aviation as and when required.

Upgradation of non-metro airports
2581. SHRI N.R. GOVINDARAJAR: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India (AAI) plans to upgrade and modernize seven out
of thirty-five non-metro airports in the country;

(b)  if so, the details thereof alongwith the names of the airports;
(c) whether there is any proposal to modernize other non-metro airports by 2011-12; and
(d)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
to (d) Airports Authority of India (AAI) has taken up upgradation/ modernisation work of 35 Non-
Metro airports namely Agra, Agartala, Agatti, Ahmedabad, Amritsar, Aurangabad, Bhopal,
Bhubaneswar, Chandigarh, Coimbatore, Dehradun, Dimapur, Goa, Guwahati, Indore, Imphal,
Jammu, Jaipur, Khajuraho, Lucknow, Madurai, Mangalore, Nagpur, Patna, Port Blair, Pune, Rajkot,
Raipur, Ranchi, Trivandrum, Tricy, Udaipur, Vishakhapatnam, Varanasi and Vododara.

In addition, AAI plans to upgrade/ modernise 13 other non-metro airports namely Akola,
Belgaum, Calicut, Cooch Behar, Dibrugarh, Gondia, Hubli, Kullu, Mysore, Rajahmundry, Srinagar,
Surat and Vijayawada.

These project will be funded through AAl's internal resources and borrowings and are expected
to be completed by 2010.

Accidents at airports due to birds
12582. SHRI SHREEGOPAL VYAS: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the investigation into the reasons of accidents happened at airports due to birds
has been completed;

(b)  the details of arrangements made at Indira Gandhi International Airport (IGI) and other
places in terms of the investigation; and

(c) whether no accident has happened after making the arrangements ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
to (c) There have been no accidents at the airports due to bird hit. However, 304 bird hit cases were
reported during the year 2008.

Upgradation of Umroi airport

2583. SHRI THOMAS SANGMA: Will the Minister of CIVIL AVIATION be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) the action taken for the upgradation of the Umroi airport near Shillong;

(b) whether the Government has any plan to operate air services from Shillong to Kolkata or

other airports; and
(c)  ifso, the detalils thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
Airports Authority of India (AAI) have undertaken upgradation of the Umroi airport near Shillong for
A-321 type of aircraft operations. A new Terminal building is under construction. Expansion of

runways and other facilities will be taken up subject to availability of land from the State Government.

(b) and (c) Domestic airlines Operators are free to operate anywhere in India including from the
Umroi airport depending upon their commercial viability, traffic potential and available infrastructure

at airports but subject to compliance of the route dispersal guidelines issued by the Government.
Complaints against airport operator in Delhi
2584. SHRI D. RAJA: Will the Minister of CIVIL AVIATION be pleased to state:

(a)  whether the Directorate General of Civil Aviation (DGCA) has received complaints that
airport operator in Delhi is creating a deliberate delay by making planes take off from far end of airport

rather than use runways near the departure;
(b)  if so, the details thereof;

(c) whether Government proposes to review the design of airport having runways in distant

parts;
(d) whether DGCA is aware of such lax operational tendencies at Delhi airport; and

(e) the steps proposed to examine and enquire into this faulty design and endless problems

of delay and ensure that land is first used for runways and then for commercial real estate ambitions ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
No, Sir.

(b)  Does not arise.

(c) to (&) Delni International Airport Limited (DIAL) has prepared master plan for development
of Indira Gandhi International Airport (IGIA) as per the Operation, Maintenance and Development
Agreement (OMDA), which is approved by the Ministry. There has been no complaint regarding lax

operational tendencies of Delhi Airport.
Emergency landing at Nagpur

2585. PROF. P. J. KURIEN: Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether a Cochin to Delhi flight had to have an emergency landing at Nagpur on 3 July,
2009;

®) if so, the reasons therefor;

(c) whether it is a fact that the aircraft was old and the overhauling of the engine was not
done regularly as per the stipulated time;

(d)  if so, the details thereof;
(e) whether any enquiry has been ordered in this regard; and
® if 0, the details thereof, alongwith findings and actions taken by Government?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) Yes, Sir. An Air India Airbus 321 aircraft VT - PPE operating from Cochin to Delhi on
03.07.2009 was involved in an in - flight engine shut down incident. The aircraft was diverted to
Nagpur and safely landed there.

(c¢)  No, Sir. Aircraft is new.
(d)  Does not arise.

(e) and (f) Preliminary inquiry has revealed that the engine of the aircraft got stalled during flight.
Further investigation is on.

Upgradation of Indian airports
2586. SHRI B.S. GNANADESIKAN: Will the Minister of CIVIL AVIATION be pleased to state:

(a)  whether it is a fact that Indian airports failed to meet global aviation standards set by
International Civil Aviation Organization (ICAQ) causing Indian airports being downgraded by Federal
Aviation Administration;

(b) if so, what are the actions taken by Government to upgrade our airports with
international security and safety standards; and

(c) if so, the details thereof and time-frame within which such upgradation activities will be
completed?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
No, Sir.

(b) and (c) Do not arise.
User charges paid by private airlines

2587. SHRI SHYAMAL CHAKRABORTY: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether private airline companies are providing user charges to the airport authority on a
regular basis;

(b) if not, what is the amount due of each company; and

(c) what is the mechanism of collecting the user charges?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
and (b) Most of the private airlines are making regular payments to Airports Authority of India (AAI)
in respect of AAl services. However, the amount due from major private domestic airlines as on
30.06.2009 is: Go Airlines- Rs.1335.82 lakhs, Interglobe Aviation Ltd.- Rs.989.91 lakhs, Jet Airways-
3309.12 lakhs, Jet Lite (India) Ltd.- Rs.1418.42 lakhs, Kingfisher Airlines - Rs.14968.70 lakhs,
Paramount Airways - Rs. 1300.76 lakhs and Spicejet Ltd.- Rs.1655.28 lakhs.

(c) Invoice for airport charges are raised on fortnightly basis against the airlines and 15 days
credit is allowed to the private domestic airlines against security deposit equivalent approximate to 2
months billing.

Setting up of international airport at Kushinagar
2588. SHRI KALRAJ MISHRA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether with the proposal for setting up an international airport at Jewar having been
dropped and the State Government of Uttar Pradesh has proposed another alternative site for an
international airport in the State at Kushinagar;

(b) if so, whether Kushinagar, besides being a Buddhist destination, also holds other merits
and attraction, for tourists; and

(c)  ifso, what is Government's reaction and decision thereon?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
No, Sir. However, a proposal for setting up of new Greenfield airport at Kushinagar for international
operations has been received.

(b) and (c) The proposal of the State Government of Uttar Pradesh to set up a new Greenfield
airport at Kushinagar has been forwarded to the Airports Authority of India (AAl) and Directorate
General of Civil Aviation (DGCA) for preliminary examination of the proposed site.

Status of Baljek Airport
2589. SHRI THOMAS SANGMA: Will the Minister of CIVIL AVIATION be pleased to state:
(a) the present status of the Baljek airport at Tura;
(b) whether the entire work relating to runway, taxiway and apron have been completed;
(c) by when the airport will be fully operational; and
(d)  whether the airport will be able to handle Boeing planes?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
to (c) Baliek (Tura) airport is an operational airport which is suitable for operation of 20 seater
aircraft.

(d) No, Sir. However, there is a plan to upgrade this airport for 50 seater ATR-42 type of
aircraft operation. For this, there is need to further extend the runway and provide other associated
facilities once additional land is transferred by the State Government.
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Direct flight from Nanded to Delhi and Amritsar
2590. SARDAR TARLOCHAN SINGH : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether there is a demand to have a flight of Indian Airlines to Nanded in Maharashtra
from Amritsar and Delhi;

(b) whether Government could consider extending Delhi-Aurangabad flight to Nanded;
(c) what is the present air connectivity from Mumbai to Nanded; and
(d) whether Government would give priority to this historic religious destination?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
Suggestions have been received in the past from various dignitaries/VIPs to introduce air services
between Nanded and Amritsar/Delhi.

(b) The extension of Air India's daily services on the Delhi-Mumbai-Aurangabad route to
Nanded would involve many stops and change in the timings of the flight, resulting in timings less
preferred by the passengers. Moreover, study as to the number of passenger demand is yet to be
estimated.

(c) Kingfisher Airlines is operating scheduled air services on the sector Mumbai-Nanded-
Latur-Mumbai (thrice in a week).

(d) Air India had operated 7 services during 29.10.2008 to 4.11.2008 on the Amritsar-Delhi-
Nanded & v.v. route to enable the pilgrims to travel to/from Nanded to attend the tricentenary
celebrations. However, Air India does not have any plans to introduce regular scheduled air services
to/from Nanded. Nevertheless, Domestic airlines are free to operate anywhere in the country subject
to compliance of the route dispersal guidelines issued by the Government and depending upon the
traffic demand and their own commercial viability.

Selling of land by AAI in Mumbai
2591.  SHRI D. RAJA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Government has given permission to the Airports Authority of
India (AAI) and the private company, MIAL, to sell away 200 acres of land in the western part of
Mumbai recently;

(b) what are the reasons for selling away this land at this juncture;
(c) whether Government would get a major share from the sale proceeds if the land is sold;
(d)  if so, the details of this deal;

(e) whether land of such value can be transferred in this manner for the benefit of private
shareholders and private beneficiaries; and

® if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
No, Sir.

(b) to (f) Do not arise.
Overhead costs of Air India
2592. SHRI R.C. SINGH: Will the Minister of CIVIL AVIATION be pleased to state:

(a)  whether it is a fact that Air India (Al) has the highest monthly expenditure of Rs.1750
crores which is very high when compared to other private airlines;

(b) whether it is also a fact that 30 per cent of Air India flights are filled with its employees
whom Air India is giving complementary passes;

(c) what are the other benefits given to the employees of Air India; and
(d) how Air India is planning bring down its overhead costs?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
The average monthly expenditure of Air India before Depreciation and obsolescence is approximately
Rs.1500 crores.

(b)  No, Sir.

(c) The facilities being presently provided to the employees of Air India are medical benefits
for self and family, subsidized canteen facilities, staff housing colonies/company lease, Community
Centre, Holiday Homes, Long Service mementos, Passages and subsidized transport facility.

Similarly, the employees are provided the facilities of free passages, medical benefits for self and
family, use of holiday Homes after retirement.

(d) Initiatives undertaken to bring down the overhead costs include rationalization of routes,
and of future aircraft deliveries, return of leased aircraft, rationalization of manpower costs and
reduction of contractual employment, establishment of International Advisory Board, reconstitution of
Board and senior management, constitution of a turnaround committee to took at all areas of cost
reduction, closure of offline offices and reduction of employees at foreign stations.

Linking of airports in Punjab

2593. SHRI VARINDER SINGH BAJWA: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Government proposes to link big airport in Punjab with minor civil airports and
defence airports and strips to facilitate air travel in the State;

(b) if so, whether the State Government is required to provide infrastructure and other
facilities for the purpose; and

(c) the present status of the arrangement proposed to be made by the Centre with the
assistance of the State Government ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
to (c) Government has laid down route dispersal guidelines with a view to achieve better regulation
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of air transport services taking into account the need for air transport services of different regions of
the country including North-East region. It is however, up to the airlines to provide air services to
specific places depending upon the traffic demand and commercial viability. As such airlines are free
to operate anywhere in the country including Punjab subject to compliance of route dispersal
guidelines issued by the Government.

Investment in aviation sector
2594. SHRIV. HANUMANTHA RAQO: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Indian aviation sector requires about Rs.1,50,000 crores for airport construction

in next ten years and another Rs.2,00,000 crores investment in aircraft fleet for the next ten years;
(b) whether there will be huge investment required in aviation sector by 2020;

(c) if so, what are main decisions taken in this regard and how Government is likely to get

this amount so that our airports are developed properly; and
(d) whether aviation industry faces problem of developing infrastructure ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): (a)
to (C) There is no such estimation made. However, Airports Authority of India (AAI) has plan to incur
expenditure of Rs.12434 crores for modernisation of airports and air traffic services across the
country during Xith Five Year Plan period (2007-2012) which will be financed mainly through internal

resources and borrowings.

(d)  In order to conform to the International Civil Aviation Organisation (ICAO) and
Directorate General of Civil Aviation (DGCA) guidelines, additional land is to be acquired by the State
Government for development of airport infrastructure. Acquisition of land is not always feasible and

this creates hurdles in development of the airport.
Competency of SIU
2595.  SHRI KAMAL AKHTAR: Will the Minister of FINANCE be pleased to state:

(a)  whether Staff Inspection Unit (SIU) has core competency to conduct objective
assessment of work load in all departments/Ministries of Government which vary from Science and

Technology, Defence, Paramilitary, Health, Education etc.;

(b) whether SIU personnel assigned to conduct work studies are recruited on basis of their

competency in Human Resources/ Defence/Science /Medical/ Education;

(c) if so, the details of recruitment procedure alongwith qualifications required for selection in
SIU;

(d) if not, whether it is ad hoc arrangement with personnel taken on deputation from other

departments without any specific competency; and
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(e) what steps Government/proposes to take to professionalize SIU by involving institutes
like IM?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
Yes, Sir. However, the Scientific and Technical Organisations are not within the purview of the SIU
but a Committee constituted by the Head of respective Department, with a representative from SIU
as a Core Member, conducts studies of such organizations.

(b)  Yes,Sir.

(c) The Assistant Deputy Director, Deputy Director and Joint Director in SID who are
assigned to conduct work studies are recruited as per provisions of Recruitment Rules. A copy of the
notified Recruitment Rules indicating the details of recruitment procedure along with qualifications
required for the above posts are given in the enclosed Statement (See below). Officers of the level of
Under Secretary and Deputy Secretary belonging to the Central Secretariat Service are also posted in
SIU to conduct work studies.

(d)  Does not arise.

(e)  The SIU officials are deputed for Basic and Advance Management Services Course
conducted by the Institute of Secretariat Training and Management (ISTM) of the Department of
Personnel and Training to enhance their professional skills.

Statement
Notified Recruitment Rules

TR 4. €. T, (TF.) 04/0007/2003-05 Regd. No. D. L. (N) 04/0007/2003-05
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HAT-11-EUS 3 - Y - GUs (i)
PART-II-Section 3-Sub-section (i)

YR IRPBR F TATT] (R8T AT B BISh) R oy JfHIRAT (Fe IoT &1 J9ma-l &l
BISHY) gRT AT & sfaeia g91¢ 3R R} fopy 7w AremRor wifafdres fam (G JreRo 96R &
a9, Su-fw anfe wffera &)

General Statutory Rules (Including Orders, Bye-laws etc. of a general character) issued by the
Ministries of the Government of India (other than the Ministry
of Defence) and by the Central Authorities (other than the
Administrations of Union Territories)

o w=Tera
(=g fawmm)
S fasl, 29 feraR, 2006

ALHLA. 1-Tfd, A 6 ST 309 & WP §RT Ued vhedl BT FAN HRd ge fad
AT (@ famT-aart Fteror wae wl frem, 1965 siR fom e, @3 favm) wErd
e tahe) RY 0w, BiE e iR da-ia! Teaed wdl 9, 1985 B 849 a6l &
Ryarar a1fdepia & gU = T siftrspror / qd v o @ W1 A &1 @ feen T 8, faw
HATe & @ 3T, TRt Rl tea #§ 9gw e, Su e iR were v feee &
9E IR Wil @t g 1 fafraes s & forg FrafaRea fraw a9m €, srerfa-

1. Jfera 9 e IRy — (1) 39 sl @ S am o dErew (@ ) wEet
e 51%) (TG e, SU e sk w8 Su fawre) Wit 1M, 2006 B

) Y SIS H GBI Bl TRIG DI UGt 811

2. US-HET, TRV IR T4 — SH TS B TR, SThT IHTHRIT 3R SHBT JTTHM
I8 B, S S (1 9 SUTaE & W (2) W W (4) # faffes g1

3. Wl o ggh, 3R 3R 3T SrEaTd Snfe — S7h Ue R Wl @b 31T R 3R JrEATd
IR I FEIT 31 T 9 BT ST S I &b W (5) | & (14) faffése 21

1. Short title and commencement — (1) These rules may be called the Ministry of Finance
(Department of Expenditure Staff Inspection Unit) (Joint Director, Deputy Director and Assistant
Deputy Director)- Recruitment Rules, 2006.

@) They shall come into force on the date of their publication in the Official Gazette.

2. Number, classification and scale of pay — The number of the said posts, its
classification and the scales of pay attached thereto shall be as specified in columns (2) to (4) of the
Schedule annexed to these rules.

3. Method of recruitment, age-limit, qualifications, etc. — (1) The method of recruitment, to
the said posts age limit, qualifications and other matters relating thereto shall be as specified in
columns (56) to (14) of the said Schedule.

4. Disqualification. — No person,—
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(a) who has entered into or contracted a marriage with a person having a spouse living, or

(b) who having a spouse living, has entered into or contracted a marriage with any person,
shall be eligible for appointment to the said posts:

Provided that the Central Government may, if satisfied that such marriage is permissible under
the personal law applicable to such person and the other party to the marriage and that there
are’other grounds for so doing, exempt any person from the operation of this rule.

5. Power to relax. — Where the Central Government is of the opinion that it is necessary or
expedient so to do, it may, by order; fof reasons to be recorded in writing, and in consultation with
the Union Public Service Commission, relax any of the provisions of these rules with respect to any
class or category of persons.

6. Saving. — Nothing in these rules shall affect reservations, relaxation of age-limit, and
other concessions required to be provided for the Scheduled Castes, the Scheduled Tribes, and
other Special categories of persons in accordance with the orders issued by the Central Government
from time to time in this regard.

SCHEDULE
Name of post ~ Number of Classification Scale of Whether Whether
post pay selection benefit of
post or non- added years
selection of service
post admissible under
rule 30 of the
Central Civil
Services (Pension)
Rules, 1972
1 2 3 4 5 6
Joint Director ~ 2* (Two) 2006  General Central Rs.12000-375- Selection Not applicable
*Subject to Services Group 'A’ 16500
variation Gazetted,
dependent Non-Ministerial
on workload
Age limit for Educational and Whether age Period of
direct other qualifications and educational probation,
required for direct qualification if any
recruit prescribed for
direct recruits
recruits will
apply in the case
of promotees
7 8 9 10
Not applicable Not applicable Not applicable Not applicable
Method of recruitment:. Whether by direct Incase of recruitment by promotion/
recruitment or by promotion or by deputation/absorption grades from which
deputation/absorption and percentage of promotion/deputation/absorption to be made

the in the filled by various methods
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1

12

Promotion failing which by deputation including
short-term contract

Promotion;

Deputy Director (Rs. 10000-15200) with

five years’ regular service in the grade.

Note: Where juniors who have completed
their qualifying/eligibility service are being
considered for promotion, their seniors
would also considered provided they are not
short of the requisite qualifying/ eligibility
service by more than half of such qualifying/
eligibility service or two years, whichever is
less and have, successfully completed their
probation period for promotion to the next
higher grade along with their juniors who
have already completed qualiiying/eligibihty
service.

Deputation (including short-term

contract):—

Officers under the Centra|/State Govern-
ments/Union  Territories/  Public  Sector
Undertakings/Autonomous Organizations
and local bodies:

(a) (i) holding analogous pjosts on
regular basis in the parent cadre/
department; or

(i) with five years’ service in the

grade rendered after appointment
there o on a regular basis in the
scale of pay of Rs. 10006-325-
15 100 or equivalent in the
parent Cadre/Department; and
(b) possessing, the fo lowing educational
qualifications and experience;
(i) A degree of a recognized University or
its equivalent;
Have completed s iccessfully the
Advanced Management Services
Course of the Institute of Secretariat
Training and Management or Defence
Institute of Work Study or equivalent
training in any other reco, mized
institution; and
(i) Having five years™ experiencc of work
study.
(The departmental officers in the feeder
category who are in the direct line of
promotion yill not be,el|gjble for
consideration for appointment on
deputation. Similarly, deputationist shall not
be eligible for consideration jf appointment
bypromotion.)

)
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Period of deputation (including short term
contract) including period of deputa-
tion.(including  short term contract) in
another ex-cadre post held immediately
preceding this appointment in the same or
some other organization/department of the
Central Government shall ordinarily not
exceed four fears. The maximum age limit for
appointment by deputation (including short-
term contract) shall be not exceeding 56
years on the closing date of receipt of

applications.

Composition of Departmental Promotion

Circumstances in  which  Union Public

Committee Service Commission is to be consulted in
making recruitment
13 14
Group 'A' Departmental Promotion Committee Consultation  with  the  Union  Public
(for promotion): Service Commission necessary while
(I) Chairman of Member, Union Public Service appointing an officer on deputation
Commission - Chairman (including short-term contract).
(2) Joint Secretary In Department of
Expenditure - Member
(3) Joint Secretary Incharge of Staff Inspection
Unit - Member
1 12
agreement research techniques.
The departmental officers in the
feeder category who are in the direct line of
promotion  will, not be eligible for

consideration for appointment on
deputation.
Similarly deputationist shall not be eligible
for appointment by
promotion.

Period of deputation (includin short-term

consideration  for

contract) including period of deputation.
(including short-term contract) in another
ex-cadre post held immediately preceding
this appointment in the same or some other
organisations/department of the Central
Govt. exceed
years. The maximum age limit for

shall ordinarily not five
appoint-
ment by deputation (including short-term
contract) shall be not exceeding 56 years as

on the closing date of receipt of applications.

54



13

14

Group ‘A’ Departmental Promotion Committee
(for promotion)

(1) Chairman of Member, Union Public Service
Commission - Chairman

(2) Joint Secretary incharge of Staff Inspection
Unit - Member

(3) Joint Secretary (incharge Administration,
Department of Expenditure) - Member

Consultation with Union Public Service
Commission is necessary for appointment
to the post on each occasion.c

1 2 3 4 5 6
Assistant 40 (Forty) General Central Rs. 6500~ Not Not
Deputy 2006 200- applicable applicable
Director *Subject to Services Group ‘B 10500

variation Gazetted, Non-

dependent Ministerial

on workload.

7 8 9 10
Not applicable Not applicable Not applicable Not applicable
1 12

Deputation (including short-term contract) Deputation (including short-term contract)/

absorption

Note :- Only employees of the Central/State
Governments/Union Territories are eligible for
absorption.

Absorption :-

Officers under the Central Government

failing which officers from State

Governments/Union Territories/Public

Sector Undertakings/Autonomous

Organizations and local bodies :

(a) (i) holding analogous post on
regular basis in the parent
cadre/department; or

(i) With three years, service in the
grade rendernal after appoint-
ment thereto on a regular basis
in the scale of pay Rs. 5500~
9000 or equivalent in the parent
cadre/department and

1 2 3 4 5 6
Deputy 15* (Fifteen)  General Central Rs. 10000-  Selection Not applicable
Director 2006 Civil 325-15200

* Subject to Services Group 'A’

variation Gazetted,

dependent, Non-Ministerial

on workload

7 8 9 10
Not applicable Not applicable Not applicable Not applicable
1 12

Fifty per cent by promotion failing which by Promotion:
deputation (including short-term contract). Assistant Deputy Director (Rs. 6500-
Fifty per cent by deputation (mcluding 10500) with eight years regular service in
short-term contract). the grade.
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12

contract):—

56

Note:- Where juniors who have completed
their qualifying/eligibility service are being
considered for promotion, their seniors
would also be considered provided they are
not short of the requisite qualifying/
eligibility service by more than half of such
qualifying/eligibility service or two years,
whichever is less, and have successfully
completed their probation period for
promotion to the next higher grade
alongwith their juniors who have already
completed such qualifying/eligibility service.
Deputation (including short-term

Officers under the Central Government

failing which officer from State Govt./ Union

Territories/Public ~ Sector  Undertakings/

Autonomous Organizations and local bodies:

(a) (i) holding analogous post on regular
basis in the parent cadre/ depart-
ment; or

(i)  with five years’ service in the grade
rendered after appointment thereto
on a regular basis in the scale of
pay of Rs.8000-13500 or
equivalent in the parent cadre/
department; or

(ii) witheight years service in the grade
rendered after appoint-ment thereto
on a regularbasis in the scale of pay
of Rs. 6500- 10500 or equivalent
in the parent cadre/department;and

(b) possessing the following educational
qualifications and experience:

(i) A degree of a recognized University
or its equivalent;

(i) Have successfully completed the
Advanced Management Services
Course of the Institute of
Secretariat Training and Manage-
ment or Defence Institute of Work
Stady or equivalent training in any
other recognized Institution.

OR

Have successfully completed the
basic management service courseof
the Institute of Secretariat Training
and Management or equivalent
training in any other recognized
institution and have three years’
experience in the application of
work  study/organization  and
methods/analytical/statistical/
operations research and other
management research techniques.



1

12

(b) possessing the following educational
qualifications and experience:

(i) A degree of a recognized University
or its equivalent;

(i) Have successfully completed the
Advanced Management Services
Course of the Institute of
Secretariat Training and Manage-
ment or Defence Institute of Work
Stady or equivalent training in any
other recognized Institution.

OR
Have at least two years” experience
in the application of work study/
organization and methods/analyti-
cal/statistical/ operations research
and other management research
techniques.
OR
Have successfully completed the
basic management service courseof
the Institute of Secretariat Training
and Management or equivalent
training in any other recognized
institution and have three years’
experience in the application of
work study/organization and
methods/analytical/statistical/
operations research and other
management research techniques.
Period of deputation (including short-term
contract) including period of deputation
(including  short-termerheld  immediately
preceding this appointment in the same or
some other organisation/department of the
Central Government shall ordinarily not
exceed five years. The maximum age limit
for appointment by deputation (including
short-term contract)/ absorption shall be not
exceeding 56 years as on the closing date of
the receipt of applications.

13

14

Not applicable

Consultation with the Union Public Service
Commission necessary for filling up of post
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Compensation to violence affected farmers of Nandigram
12596. MISS ANUSUIYA UIKEY : Will the Minister of FINANCE be pleased to state:

(a)  whether it is fact that National Human Rights Commission, in its report on Nandigram
has observed that compensation alone is not sufficient while acquiring the land of farmers;

(b) whether the Commission, in its report has also observed that apart from adequate
compensation, the farmers must be given adequate shareholding in the concerned industry and
employment to at least one person from the family should also be given;

(c) whether it has also been observed in the report that Police had lost their credibility
among public;

(d) the action to be taken by Government on the report submitted by the Commission; and
(e)  ifso, by when?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (e) The information is being collected and will be laid on the Table of the House to the extent
available.

Life Insurance Corporation

2597. SHRIMATI SYEDA ANAWARA TAIMUR :
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of FINANCE be pleased to state:

(a)  how much premium was collected by the Life Insurance Corporation (LIC) during 2008~
09;

(b) how many claims were settled by the LIC during 2008-09 and value thereof;

(c)  whether any fixed norms exist regarding the period during which "Death Claims" are
settled; and

(d)  what is the percentage of multi-claimant cases settled either "suo-moto"” by LIC or
through intervention of courts ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) Life Insurance Corporation of India (LIC) has reported that during 2008-09 it had collected a
total premium income of Rs.1,57,123.78 crore (provisional). During this period, LIC settled
149,75,211 claims (death including maturity and survival) amounting to Rs.38,095.63 crore.

(c)  As per provision 8(3) of the Insurance Regulatory and Development Authority
(Protection of Policyholders' Interests) Regulations, 2002, a claim under a life policy shall be paid or
be disputed giving all the relevant reasons, within 30 days from the date of receipt of all relevant
papers and clarifications required. However, where the circumstances of claim warrant an
investigation in the opinion of the insurance company, it shall initiate and complete such investigation
at the earliest, in any case not later than 6 months from the time of lodging the claim.

(d)  LIC has reported that there are very few cases of this kind.

tOriginal notice of the question was received in Hindi.
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Measures to protect small depositors
2598. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that existing law is totally inadequate to provide protection to small
depositors and investors; and

(b) if so, what remedial measures are proposed to be taken by Government not only to
protect the small depositors money but also the companies to increase the flow of deposits in the
country ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) Depositors and their interest form the focal point of the regulatory framework for banking in
India and it has been appropriately enshrined at various places in the Banking Regulation Act, 1949.
Interest of the depositors is the prime consideration for Reserve Bank of India while taking any
decision relating to banks. The Banking Regulation Act enables Reserve Bank to control advances
made by banking companies, to give direction, appoint additional directors, etc., for the protection
of interest of depositors. To further strengthen the regulatory powers, the Central Government has
been empowered to acquire undertaking of a banking company in India if it is satisfied that the
banking company "is being managed in a manner detrimental to the interests of its depositors".
Further, RBI can make an application to the High Court for winding up of a bank in India if, in the
opinion of the RBI, inter alia, "the continuance of the banking company is prejudicial to the interest of
its depositors".

The Deposit Insurance and Credit Guarantee Corporation Act, 1961 grants protection to
depositors of all commercial banks (including the Regional Rural Banks and Co-operative Banks)
which are registered as insured banks. Each depositor of insured bank which goes into liquidation is
entitled to receive from the Corporation, an amount of Rs. 1,00,000/ - (Rupees one lakh only).

Provisions are also made in Reserve Bank of India (RBI) Act, 1934 to protect the interest of small
depositors in Non-Banking Financial Companies and unincorporated bodies.

On pursuance by the RBI, 14 States and 1 Union Territory have also enacted legislation on the
lines of Tamil Nadu Protection of Interests of Depositors(in Financial Establishments) Act, 1997 which
contains stiff penal provisions for promoters of financial establishments defaulting in repayment of
deposits and interest.

Similarly, under the provisions of the Securities & Exchange Board of India (SEBI) Act, 1992, it
is the duty of the SEBI to protect the interest of investors in securities and to promote the
development of, and to regulate the securities market. In discharge of its statutory duty under the
SEBI Act, 1992, the Companies Act, 1956, the Securities Contracts (Regulation) Act, 1956 and
Depositories Act, 1996 SEBI has framed various regulations/guidelines for the protection of the
investors in securities market.

Measures to strengthen the customs service

2599. SHRI RAMA CHANDRA KHUNTIA:
SHRI B.K. HARIPRASAD:
Will the Minister of FINANCE be pleased to state:
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(a) whether Government has taken adequate measures to strengthen the Customs formations
to enable them to combat and prevent terrorist activities like what happened in Mumbai recently;

(b)  ifso, the details thereof;

(c) whether inputs from the revenue intelligence and enforcement agencies are being
considered while considering the threat scenarios;

(d) whether enforcement agencies like Financial Intelligence Unit, Enforcement Directorate,
serious frauds office, Wild Life Crime Control Bureau etc. are suitably utilizing the expertise of Indian
Revenue service (IT) and Indian Revenue service (C&CE); and

(e)  ifso, the details of the staffing from these services?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.PALANIMANICKAM): (a)
and (b) Measures have been taken for sharing of information and intelligence between Paramilitary
Forces and various law enforcement agencies working in the International Border Area. A conference
of concerned Customs/DRI officers was also organized in this regard. The DRI officers have been
sensitized regarding National security issues relating to trans border illegal movements of goods.

(c) Inputs from DRI are shared with various agencies in regular meetings at various fora like
Multi Agency Centre. MHA; Lead Intelligence Agency, MHA; Regional Economic Intelligence Council
etc. where agencies viz. Enforcement Department, Border Security Force, Intelligence Bureau,
Police etc share intelligence/information.

(d)and (e) Yes, Sir. The details of the staffing from these services are as below -

As on 24-07-2009

Org. IRS (IT) IRS (C&CE)
SFO 3 -

ED 01 11

FIU- 2 3

IND

Improvement in reserves and surpluses of PSUs
2600. SHRI B.K. HARIPRASAD: Will the Minister of FINANCE be pleased to state:

(a) whether according to latest public enterprises survey report the reserves and surpluses
of more than 200 PSU units went up from Rs.4,16,601 crores in 2006-07 to Rs.4,85,577 crores in
2007-08;

®) whether in contrast the cumulative losses of all loss-making PSU units including ITl,
Bangalore stood at Rs. 11,332 crores as against Rs.8457 crores in 2006-07; and

(c)  the rationale behind Government's decision to sell stakes in few loss making units when
the overall reserve and surplus of the PSU sector went up by more than Rs.69,000 crores ?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
Yes, Sir.

®) The cumulative losses of 53 loss making Central Public Sector Enterprises (including ITl
Limited) during 2007-08 was Rs. 11,274 crore as compared to Rs.8,457 crore in 60 CPSEs during
2006-07.

(c) No stake sale has been undertaken in loss making CPSEs since 2004. However, while
considering the recommendations of Board for Reconstruction of Public Sector Enterprises for
revival/restructuring of loss making Tyre Corporation of India Limited (TCIL) and Central Inland
Water Transport Corporation Limited (CIVVTC), Government approved disinvestment of the two

companies. The cases of disinvestment are decided on a case by case basis.
Exposure of the banking sector to reality
2601. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be pleased to state:

(a) the present total quantum and growth rate of real estate assets in the Indian banking

sector for the last three years ending 31 March, 2009, bank-wise; and

®) the steps Government is taking to mitigate the risks of over-exposure of the banking

sector to realty ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
As reported by the Reserve Bank of India (RBI), the total bank-groupwise exposure of major
Scheduled Commercial Banks (SCBs) to the Commercial Real Estate Sector during the last three

years and the growth of credit to this sector was as follows:-
Amount outstanding as at end of

(Rs. crores)

Mar, 07 Mear, 08 Mar, 09
44,079 63,314 91,575
(65%) (43.6%) (44.6%)

(Note: Growth of credit is given in brackets)
The bank-wise information is given in the enclosed statement (See below).

(b) As a prudential measure aimed at better risk management, the RBI, has advised banks
to fix limits on their exposure to Real Estate Sector and has prescribed regulatory limits on bank's
exposure to individual and group borrowers. The Banks should also ensure that the bank credit is
used for productive construction activity and not for any activity connected with speculation in real

estate.
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Statement

Credit to Real Estate - Bank wise

. Banks Outstanding Credit at the end of Year on Year variation
Mar 06 Mar-07 Mar-08 Mar-09 May-08 May-09 Mar-07 Mar-08 Mar-09 May-09

Amount Percent Amount Percent Amount Percent Amount Percent

2 3 4 5 6 7 8 9 10 1 12 13 14 15 16
State Bank of India 2,714 4,082 6,035 9,620 6,062 10,467 1368 50.4 1953 47.8 3585 59.4 4405 72.7
State Bank of 214 509 800 879 798 874 295 137.9 291 57.2 79 9.9 76 9.5

Bikaner & Jaipur

State Bank of 105 490 1,035 1,195 1,11 1,389 385 366.7 545 m.2 160 15.5 278 25.0
Hyderabad

State Bank of 152 344 749 623 528 907 192 126.3 405 17.7 =126 -16.8 379 71.8
Mysore

State Bank 118 320 1,279 493 1,195 471 202 171.2 959 299.6 -786 -61.4 =724 -60.6
of Patiala

State Bank of 27 124 195 * 471 * 97 359.3 71 57.3 * * * *
Saurashtra

State Bank of 175 403 596 546 561 555 228 130.3 193 47.9 -50 -8.4 -6 -1.1
Travancore

State Bank of 154 348 471 345 492 380 194 126.0 123 35.3 -126 -26.8 -112 -22.8
Indore

Bank of Baroda 263 365 513 1,706 806 1,894 102 39.0 148 40.5 1193 232.6 1088 135.0
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1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15 16

10 Allahabad Bank 633 1,687 2,480 2,455 2,255 2,569 1054 166.5 793 47.0 -25 -1.0 314 13.9

11 Bank of India 461 712 1,852 4,061 1,859 4,305 251 54.4 1140 160.1 2209 119.3 2446 131.6

12 Bank of 276 662 635 618 61 584 386 139.9 -27 -4.1 =17 -2.7 -27 -4.4
Maharashtra

13 Canara Bank 853 1,289 2,639 3,158 3,608 3,153 436 51.1 1350 104.7 519 19.7 -455 -12.6

14 Dena Bank 33 103 150 544 198 533 70 212.1 47 45.6 394 262.7 335 169.2

15 Indian Bank 370 803 1,391 4,027 1,669 4,036 433 117.0 588 73.2 2636 189.5 2367 141.8

16 Indian Overseas 1,709 3,088 3,280 4,162 3,967 4,568 1379 80.7 192 6.2 882 26.9 601 15.1
Bank

17 Central Bank 249 989 1,822 4,118 1,037 3,744 740 297.2 833 84.2 2296 126.0 2707 261.0
of India

18 Union Bank 896 1,302 1,629 3,336 1,969 3,190 406 45.3 327 25.1 1707 104.8 1221 62.0
of India

19 Punjab National 1,167 1,448 5,994 10,369 2,255 11,030 281 241 4546 314.0 4375 73.0 8775 389.1
Bank

20 United Bank 320 265 330 724 343 791 -55 -17.2 65 24.5 394 119.4 448 130.6
of India

21 UCOBank 764 910 1,049 508 615 705 146 19.1 139 15.3 -541 -51.6 90 14.6

22 Syndicate Bank 787 1,650 1,992 2,512 2,402 2,649 863 109.7 342 20.7 520 26.1 247 10.3
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1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16
23 Andra Bank 313 515 581 841 654 2,030 202 64.5 66 12.8 260 44.8 1376 210.4
24 Corporation Bank 1,607 2,246 2,582 2,681 2,369 3,112 639 39.8 336 15.0 99 3.8 743 31.4
25 Oriental Bank 512 1,296 1,494 3,851 1,243 4,485 784 163.1 198 15.3 2357 157.8 3242 260.8
of Commerce
26 Punjab & SInd Bank 542 856 1,124 1,611 1,208 1,570 314 57.9 268 31.3 487 43.3 362 30.0
27 Vijaya Bank 446 729 3,049 3,921 3,188 3,71 283 63.5 2320 318.2 872 28.6 523 16.4
28 1DBI 148 18 1,096 2,544 1,175 1,424 =130 -87.8 1078 5986.7 1448 132.2 249 21.2
29 Standared Chartered 699 2,103 1,943 2,602 2,100 2,661 1404 200.9 =160 -7.6 659 33.9 561 26.7
Bank
30 Citibank NA 1,182 399 346 407 352 484 -783 ~66.2 -53 -13.3 61 17.6 132 37.5
31 HSBC 307 439 554 730 425 702 132 43.0 115 26.2 176 31.8 277 65.2
32 Deutsche Bank - 75 203 - 356 - 75 0.0 128 170.7 -203  -100.0 -356  -100.0
33 Calyon Bank 5 3 13 7 13 7 -2 -40.0 10 333.3 -6 -46.2 -6 -46.2
34 Axis bank 883 1,437 2,593 4,658 3,514 4,466 554 62.7 1156 80.4 2065 79.6 952 271
35 Indusind Bank 45 63 99 299 78 278 18 40.0 38 57.1 200 202.0 200 256.4
36 ICICI 4,432 7,322 5,920 5,092 5,712 4,904 2890 65.2 -1402 -19.1 -828 -14.0 -808 -14.1
37 Bank of Rajastan 403 318 525 543 525 524 -85 -21.1 207 65.1 18 3.4 -1 -0.2
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1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16
38 Catholic Syrian 48 78 158 152 145 133 30 62.5 80 102.6 -6 -3.8 -12 -8.3
39 Karur Vysya Bank 139 244 212 380 273 384 105 75.5 -32 -13.1 168 79.2 m 40.7
40 Tamilnadu Mercantile 8 28 32 161 36 166 20 250.0 4 14.3 129 403.1 130 361.1
Bank
41 Federal Bank 218 338 420 869 588 578 120 55.0 82 24.3 449 106.9 -10 -1.7
42 Karnataka Bank 636 910 758 820 723 829 274 43.1 -1562 -16.7 62 8.2 106 4.7
43 South Indian Bank 84 148 234 238 223 230 64 76.2 86 58.1 4 1.7 7 3.1
44 ING Vysya Bank 367 640 479 556 486 523 273 74.4 =161 -25.2 77 16.1 37 7.6
45 Jammu & 929 1,188 1,111 1,076 1,103 981 259 27.9 =77 -6.5 -35 -3.2 -122 -11.1
Kashmir Bank
47 HDFC 78 106 251 776 250 757 28 35.9 145 136.8 525 209.2 507 202.8
48 The Bank of 2 . | -2 -100.0 0 0.0 0 0.0 0 0.0
Nova Scotia
49 BNP Paribas 25 23 32 27 42 64 -2 -8.0 9 39.1 -5 -15.6 22 52.4
50 ABN AMRO 209 664 590 734 5565 702 455 217.7 -74 -1 144 24.4 147 26.5
Bank
TOTAL 26,707 44,079 63,314 91,675 62,148 94,439 17,373 65.1 19,235 43.6 28,455 44.6 32,351 52.1

*State Bank of Saurashtra merged with State Bank of India.
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Agriculture and Non-agricultural incomes
12602. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of FINANCE be pleased to state:

(a) the per household increase in agricultural and non-agricultural incomes in rural areas
from 2006 to 2008; and

(b) the increase in prices of agricultural inputs during this period?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
The Central Statistical Organisation compiles rural-urban income for different sectors of the economy
i.e. agricultural and non-agricultural, and per capita income at aggregate level by rural/urban areas
only for the base years of national accounts statistics. As such, the per household increase in
agricultural and non-agricultural income in rural areas from 2006 to 2008 is not compiled and
therefore not available. However, the per capita Net Domestic Product for Rural areas as available for
the year 1999-2000 was Rs. 10606 as compared to Rs. 5783 in the year 1993-94.

(b)  The wholesale price index (52 week average) of select agricultural inputs along with
percentage growth is as follows:

Select Agricultural Inputs 2005-06 (52 2008-09 (52 % increase in 2008-
week week 09 as compared to
average) average) 2005-06
High speed diesel oil 430.2 488.7 13.6%
Light diesel oil 445.2 655.1 47.1%
Naphtha 530.2 762.9 43.9%
Electricity for Agricultural use 296.2 317 7.0%
Cattle feed 175.7 213.1 21.3%
Ammonium sulphate N-content 320.1 638.9 99.6%
Urea N-content 176 176.1 0.1%
Complex fertilizer N-content 140.4 137 -2.4%
Di-ammonium phosphate N-content 110.9 m 0.1%
Super phosphate P205 content 143.1 155.4 8.6%
Complex fertilizers-NPK content 124.6 122.8 -1.4%
Calcium Ammonium Nitrate N-Content 479.9 659.3 37.4%
Di-ammonium Phosphate 129.5 129.6 0.1%
Other Fertilizers 127.7 127.1 -0.5%
Pesticides 159.6 119.3 -25.3%
Agricultural Implements 136.5 176.6 29.4%

tOriginal notice of the question was received in Hindi.
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Production of eco-friendly vehicles
2603. SHRI NARESH GUJRAL : Will the Minister of FINANCE be pleased to state:

(a) what steps Government proposes to take to encourage the production of eco-friendly
vehicles in view of the high level of pollution in the metros; and

(b) whether there are any plans to offer fiscal incentives for production of electric cars in the
country ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
and (b) In order to encourage the production of eco-friendly vehicles in the country, excise duty on
electric cars and their six specified inputs was fully exempted in budget 2008-09. At the post budget
stage (2008-09), in response to requests made by various trade and Industry associations, all other
electric vehicles were also fully exempted from excise duty. Further, in budget 2008-09, the excise
duty on hybrid cars was reduced from 24% ad-valorem to 14% ad-valorem. The excise duty on
hybrid cars was further reduced to 10% on 7.12.2008 and then again to 8% on 24.2.09. All the
above concessions have been continued in 2009-10. Government is also implementing a scheme for
Central Financial Assistance by providing 33% of the cost of indigenously manufactured electric
vehicles (with specified ceiling amounts) for supporting research, development and demonstration
projects at academic institutions, Government undertakings, societies, industries etc.

RBI's warning on fake notes
2604. SHRI S.S. AHLUWALIA: Will the Minister of FINANCE be pleased to state:

(a)  whether it is a fact that recently Reserve Bank of India (RBI) issued warning about
circulation of counterfeit currency notes of thousand rupees denomination;

(b)  if so, the details thereof indicating the input based on which RBI issued the warning
indicating the volume of fake currency notes detected in the case;

(c) the actions initiated, if any, at the instance of RBI to endeavour for mapping out the
extent of fake currency notes of such higher denomination in the country; and

(d) the findings of investigation carried out, if any, into the source of flow of fake currency

notes in this case ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
Yes, Sir. RBI has issued a circular to the Forged Note Vigilance Cells of the banks to alert them and
to ensure the use of Note Sorting Machines invariably so that such notes when received are pulled
out of circulation/seized.

(b)  Anti Terrorist Squad (ATS), Mumbai had reported seizure of 345 counterfeit notes of
Rs.1000 denomination in the series 2AQ and 8 AC bearing the signature of Dr.Y.V. Reddy and
provided some samples from the seizure. In view of this, the action at (a) above was initiated.

(c) and (d) At the instance of Reserve Bank, State Level Committees to deal with forged notes
and circulation thereof have been formed under the Chairmanship of the Director General of Police
in all the States. Similarly, District Level Committees under the Chairmanship of District Collector/SP
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have been constituted for districts along the international border and for those districts having high
incidence of detection/seizures of counterfeit notes. These Committees will report its findings to the
State Level Committee. These Committees me once in 3 months.

These Committees deal exclusively with the issues relating to counterfeit notes viz.
(a)  Sharing of information on seizures/detection.
(b)  Lodging of FIR.
(c) Reviewing measures to curb circulation of forged notes.
(d)  Focusing on both the "cause and effect” of the menace.
Freeing of Bank Capital
2605. SHRI RAJIV PRATAP RUDY : Will the Minister of FINANCE be pleased to state:
(a)  whether Government is to free bank capital for lending to a section of India Inc.;
(b)  ifso, the details thereof; and
(c) the effect of such policy change?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
No such proposal is under consideration of the Government.

(b) and (c) Do not arise.
Allocation of 3G technology spectrum
2606. SHRI N.R. GOVINDARAJAR: Will the Minister of FINANCE be pleased to state:

(a) whether Government is the sovereign owner of all natural resources like Gas and

Spectrum;

(b) whether his Ministry played an important role in the matter of allocation and auction of

spectrum issue of 3-Generation Technology;

(c) if so, whether Government will intervene and play the same role in natural gas so as to
ensure that Government does not suffer losses on account of taxes due to discrimination in fixing
natural gas prices by the EGSM vis-a-vis Bombay High Court; and

(d)  ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)

to (d) The information is being collected and will be laid on the Table of the House.
Counterfeit notes in ATMs
2607. SHRI A. ELAVARASAN: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that counterfeit notes are being found in ATM counters frequently ;
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(b) whether Government has also received any complaint regarding counterfeit notes in ATM
counters;

(c) if so, the details thereof and action taken by Government against the Banks/Agencies
who are responsible for placing such fake notes;

(d) whether Government is following any monitoring mechanism to supervise those ATM
centres and has given instructions to banks to ensure telling of genuine notes at ATMs; and

(e)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (e) Reserve Bank of India (RBI) has reported that a few instances of counterfeit currency being
dispensed through ATMs has come to their notice, the details of which are given below:

Year Denomination No. of pieces
2005 100 01
500 20
1000 Nil
2006 100 Nil
500 Nil
1000 Nil
2007 100 Nil
500 07
1000 Nil
2008 100 Nil
500 03
1000 01
Upto June 2009 100 Nil
500 04
1000 Nil

Instructions have been issued to banks to disburse only sorted and genuine notes over their
counters and through ATM's and to have adequate checks when the ATM's are replenished by
outside agencies. Further, snap inspection of ATM's is undertaken by RBI randomly or on receipt of
complaints, to check whether counterfeit notes are being dispensed through them.

Appropriate regulatory action is initiated by RBI against erring Banks who fail to comply with
guidelines / directions issued by them.

69



Involvement of terrorist organizations in share market
2608. SHRI AMIR ALAM KHAN: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware of involvement of certain terrorist organizations in Indian

share market;
(b)  ifso, the details thereof;
(c) if not, the reasons for frequent ups and downs in share market;
(d) whether Government is formulating any broad schemes to stablize the share market;
(e)  ifso, the details thereof; and
® if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (f) SEBI, the regulator of Securities Market, has not received any information from stock
exchanges about any evidence of the participation of terrorist organizations in the Indian share

market.

The movement in stock market indices is a function of perception of the economy, and / or of a
sector or of index stocks. Movements of stock market also depend on economic factors, domestic
and international events, market sentiments, corporate performance and future economic growth.
The stock market capitalizes the present and future values of growth opportunities while evaluating
the growth of the various sectors in the economy. Investments in equity market are subject to market
risks. The price movement of stocks is left to the market forces to determine and SEBI does not
intervene in the market or try to regulate or influence the prices in any manner. However, SEBI keeps

a constant vigil on the market, irrespective of the levels of the indices, and takes appropriate action.
Problems of students with no PAN or Bank Accounts
2609. SHRI SABIR ALI: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware that the students who are required to deposit demand
drafts of more than Rs. 50,000/~ in educational institutions at the time of completing admission

formalities face a lot of problems in Banks as they do not have PAN or bank account;

(b) whether it is a fact that in such a situation, banks refuse to issue demand drafts to

students; and
(c) if so, what action is being taken to solve this problem?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) The Indian Banks' Association (IBA) has reported that as per the Reserve Bank of India (RBI)
guidelines/instructions issued to all Scheduled Commercial Banks, including nationalized banks,

to curb the misuse of banking channels for violation of fiscal laws and evasion of taxes, all demand
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drafts, mail transfers, telegraphic transfers and travellers cheques for Rs.50,000 and above should
be issued by banks only by debit to the customer's account or against cheques or other instruments

tendered by the purchaser and not against cash payment.

Further, as per the provisions of Income Tax Act, 1961 with Rule No. 114B of Income Tax Rules,
1962 payments in cash for purchase of bank drafts or pay orders or banker's cheque from banking
company to which Banking Regulation Act, 1949 applies, stipulates mandatory quoting of Permanent
Account Number.

In such a situation, Banks will issue Demand Drafts to those who avail this facility, including
students, subject to compliance of the RBI guidelines and the provisions of Income Tax Act/Rules.

IPOs of Nationalized banks
2610.  SHRI DHARAM PAL SABHARWAL : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that many nationalized banks are planning to raise money through
Initial Public Offerings (IPOs) during this fiscal;

(b) if so, the names of such banks and the amount of money they are likely to raise either
through IPOs or via Certificates of Deposits (CDs);

(c)  whetheritis a fact that some banks have shown losses during the last three years; and
(d)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) To meet their growth requirements, the banks, including Nationalised Banks, raise capital
funds through various permissible channels which, inter-alia, include raising capital from the capital
market through issue of equity shares by way of Initial Public Offer (IPO) / Follow-on Public Offer
(FPO) / Rights issue / Preferential allotment of equity shares, etc.; plough back of profits, issue of
Innovative Tier | instruments, issue of Innovative Tier Il Capital / Debt instruments, etc. Government
has not received any firm proposal from any Nationalised Bank to raise capital through IPO during the
current financial year. The banks raise funds through Certificates of Deposits in usual course of their
business depending upon their asset-liability position.

(c) and (d) All the Nationalised Banks have reported net profits for the years 2006-07, 2007-08,
and 2008-09.

Training of officials of the income tax department

2611.  SHRI MANAGLA KISAN:
SHRI RAMA CHANDRA KHUNTIA:
Will the Minister of FINANCE be pleased to state:

(a) the steps taken by Government to impart state-of-the-art skills to the senior level
officials and functionaries of both direct and indirect tax machineries of the Central Government, by
way of training and exposure visits;
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(b) the details of the approved plan of action and what have been the recommendations of

various committees set-up in this area; and

(c) whether the Indian Tax machinery is geared to combat economic crimes of modern day

keeping in view that collection of revenues and taxes falls under the sovereign functions of the State?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
and (b) The National Academy of Direct Taxes and the National Academy of Customs, Excise and
Narcotics and its regional centres impart training on a continuous basis to the senior level officials
and functionaries including induction course for Group 'A" officers at the entry level. Training includes
lectures, workshops, group discussions, field visits, upgradation of investigative skills and exploring

new technigues of investigation.

The Empowered Committee on computerization of the Department has approved Change
Management and Training Initiative in the Income Tax Department. As part of the programme, the

officials of the Department are being trained to work on a fully networked environment.
(c)  Yes,Sir.
Spending out of GDP in social welfare
2612. SHRI KALRAJ MISHRA:
SHRI SANTOSH BAGRODIA:
Will the Minister of FINANCE be pleased to state:
(a) what is the percentage of Gross Domestic Product (GDP) being spent on social welfare;

(b) how does this compare with developed countries like the United States of America

(USA) and European countries; and

(c) how does this compare with developing countries like China, Bangladesh and Latin

American countries?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
Total combined expenditure of Central and State Governments on social services in 2008-09 (BE)
was 6.72 per cent of GDP at current market prices. Social services include, education; sports; art
and culture; medical and public health; family welfare; water supply and sanitation; housing; urban
development; welfare of SCs, STs and OBCs; labour and labour welfare; social security and welfare;

nutrition, relief on account of natural calamities etc.

(b) and (c) The available international comparison of expenditures as a percentage of GDP on
social benefits by General Government and Central Government in 2007 as per Government Finance

Statistics Yearbook, 2008 of IMF is given below.
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(as percent of GDP)

Sl. Country Social Benefits Social Benefits
No. General Government Central Government
1. Bangladesh - 0.99

2. Chile 4.20 4.19

3. China - -

4. Argentina 6.14%* 6.14%

5. France 23.09 22.16

6. Germany 24.63 20.67

7. U.K. 12.68 11.23

8. U.S.A. 12.20 3.08

* for 2004 Source: Government Finance Statistics Yearbook, 2008, IMF
New pension scheme

2613.  SHRI MAHMOOD A. MADANI:
SHRI SANJAY RAUT:
Will the Minister of FINANCE be pleased to state:

(a)  the number of subscribers of New Pension Scheme (NPS) till the end of June 2009;

(b) whether it is a fact that there has been discrepancy regarding the tax relief offered to
subscribers prior to a certain date;

(c) if s0, what is the rationale for not extending similar relief to the remaining subscribers of
NPS; and

(d) whether Government considers removing this discrepancy ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
The total number of subscribers in the New Pension System (NPS) as on 30.6.2009 was 5,40,244.

(b) to (d) There were two main tax related issues pertaining to NPS contributions. First, the
benefit under Section 80 CCD of the Income-tax Act, 1961 was restricted to the employees of the
Central Government and other employers and was not available to other individuals. Secondly, the
accumulated pension wealth was subject to tax at the time of withdrawal. The Finance Bill, 2009 has
proposed to extend the benefit of Section 80 CCD of the Income-tax Act, 1961 to all individuals.
Further, it is also proposed to exempt from tax all withdrawals if such amount is used for purchasing
an annuity.

Circulation of fake currency

2614. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of FINANCE be pleased to
state:
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(a) whether Government has taken cognizance of the prevalence of fake currency of higher

denominations;
(b)  if so, the details thereof;

(c) whether Government has been able to ascertain the extent and magnitude of circulation

of fake currency;
(d)  whether Government has been able to trace where such fake currencies were printed;

(e) whether the complicity of any foreign State or non-State actors has been established;
and

® if so, whether Government has taken up the issue bilaterally and at multilateral forum?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) As per the information furnished by National Crime Records Bureau (NCRB), the total number
of counterfeit currency of higher denominations notes recovered and seized during last three years

are as follows:

Year Denomination

Rs.1000 Rs.500 Rs.100
2006 19606 81399 220419
2007 21130 121868 223798
2008 51799 281482 215047
2009 (upto 31.5.09) 16627 91528 75090

(d) to (f) Instances of circulation of high quality Fake Indian Currency Notes (FFCN) have come
to the notice of Government. As per intelligence reports, the high quality FICN are suspected to have
been sourced from neighboring countries.

Modifications of the policy on ECBS
2615.  SHRIMATI SHOBHANA BHARTIA: Will the Minister of FINANCE be pleased to state:

(a) whether Government has modified its policy on external commercial borrowings (ECBs)
to suit the funding requirements of corporates developers and integrated townships and SEZs and
Non-Banking financial companies engaged in infrastructure development;

(b)  if so, the details thereof;

(c)  whether Reserve Bank of India (RBI) has since accorded their approval to the said

policy; and

(d) if so, to what extent the various companies are likely to be benefited by this policy ?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) Yes, Sir. The ECB policy is regularly reviewed and modified by the Government in consultation
with Reserve Bank of India, keeping in view the evolving macroeconomic condition, sectoral
requirements and investment demand. Effective from January 2, 2009, the corporate, engaged in the
development of integrated township, as defined in Press Note 3 (2002 Series) dated January 04,
2002, issued by D1PP, Ministry of Commerce & Industry, Government of India are permitted to avail
of ECB under the Approval Route. The permission has been extended up to December 31, 2009

keeping in view the current conditions.

Second, as per the extant ECB guidelines, units in the SEZ are permitted to access ECBs for
their own requirements. Effective from June 30, 2009, SEZ developers have been permitted to avail of
ECB under the Approval route for providing infrastructure facilities also, as defined in ECB policy,
within the SEZ. However, ECB shall not be permissible for development of integrated township and

commercial real estate within the SEZ.

Third, as per extant ECB policy, NBFCs are allowed to avail ECB with minimum average maturity
of 5 years to finance import of infrastructure equipment for leasing to infrastructure projects.
However, effective from January 2, 2009, Non-Banking Financial Companies (NBFCS), which are
exclusively involved in financing of the infrastructure sector, have been permitted to avail of ECBs for
on-lending to the borrowers in the infrastructure sector under the Approval route. Further since July
01, 2009, the stipulation that the direct lending portfolio of these lenders vis-a-vis their total ECB

lending to NBFCs, at any point of time, should not be less than 3:1, has also been dispensed with.

(d) ECBs are being permitted as an additional source of finance to augment the resources
available domestically to Indian corporate for financing import of capital goods, new projects,
modernization/expansion of existing production units in real sector - industrial sector including small
and medium enterprises (SME) and infrastructure sector - in India. The said ECB policy would
facilitate the eligible corporate, financial institutions / NBFCs exclusively engaged in financing
infrastructure development, development of integrated township and SEZ developers engaged in

providing infrastructure facilities within the SEZ to raise ECBs, as defined in ECB policy.
Measures to reduce retail inflation
2616. SHRI SANTOSH BAGRODIA:
SHRI'O.T. LEPCHA:
Will the Minister of FINANCE be pleased to state:

(a) what steps Government is taking to reduce the retail inflation, which is much higher than

the wholesale price inflation;

(b) whether Government plans to bring down the retail price inflation lower than the

wholesale price inflation; and
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(c)  ifso, by when and in what manner?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) Though overall wholesale price inflation measured in terms of year on year change in
Wholesale Price Index (WPI) has been declining since September 2008 and has become negative in
June 2009, inflation in food items continues to remain high due to lower agricultural production in
some crops, increase in the minimum support prices and growth in demand. Currently the retail price
inflation, measured in terms of year on year change in Consumer Price Index-Industrial Workers
(CPI-IW) and Consumer Price Index - Rural Labour (CPI-RL) is higher than wholesale price inflation
due to relatively higher weight of food articles and food products in CPI-IW and CPI-RL and large

margins between wholesale and retail prices.

The Government monitors the price situation regularly, with price stability being high on its
agenda. Measures taken to contain prices of essential commodities include selective ban on exports
and futures trading in food grains, zero import duty on select food items, permitting imports of pulses
and sugar by public sector undertakings, distribution of imported pulses and edible oils through the
PDS and release of higher quota of non-levy sugar. In addition, State Governments are empowered
to act against hoarders of food items by holding in abeyance the removal of restrictions on licensing,

stock limits and movements of food articles under the Essential Commaodities Act of 1955.

In general, retail price inflation would be higher than wholesale price inflation, as wholesale prices
are of bulk transactions, whereas retail prices includes transportation and distribution costs,
unbundling charges, shop rent, etc. However, in the case of edible oils and pulses, the Government
has undertaken subsidised distribution through the PDS for the economically weaker sections. Past
analysis shows that the inflation trends tracked by the WPI and CPI indices have not always been in

conjunction with each other.
Waiving of loans of weavers

2617. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of FINANCE be pleased to state:

(a) whether his Ministry has any plan to waive the loans of weavers especially in Uttar
Pradesh and Andhra Pradesh, who are badly poverty ridden and are compelled to leave their

hereditary job and are working as rickshaw pullers or construction workers;
(b)  if so, the details of the loan waiver; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
No, Sir.

(b) and (c) Do not arise.
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Outflow of Flls

2618. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of FINANCE be pleased to state:

(a)  whether it is a fact that Foreign Institutional Investors (Flis) took out Rs.47,706 crore
during 2008-09 from Indian Stock Market, which is nearly 90 per cent of Rs.53,000 crores invested by
them in fiscal 2007-08;

(b) if so, what was the percentage of taking out of stock market during 2007-08 and 2006~
07; and

(c) whether it was primarily due to global recessionary trends from June, 2008 onwards or
lack of confidence in Indian Stock Market ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
Yes, Sir.

(b)  SEBI has informed that for both 2006-07 and 2007-08, Fll investments were "net inflow"
into Indian stock markets.

(c) The investment decisions of the foreign investors are influenced among other things by
the investment climate of the jurisdiction, relative rate of returns from other jurisdictions and other
macro and micro global economic conditions. Global markets, both developed and emerging,
suffered sever correction in the second half of 2008. India markets were no exception to this global
meltdown.

Wealth Tax

2619. SHRI MANGALA KISAN:
SHRI R.C. SINGH:
Will the Minister of FINANCE be pleased to state:

(a)  when was the Wealth Tax first introduced in the country;

(b) the details of Wealth Tax collection in the country during the last three years, year-wise
and State-wise;

(c) whether it is a fact that Wealth Tax collections are stagnant in the last few years;
(d) if so, the reasons therefor; and

(e) what steps his Ministry is taking or proposed to take to increase Wealth Tax collection in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
The Wealth Tax Act, 1957 came into force on the 1st April, 1957.

(b)  The State-wise details in respect of Wealth Tax collection in the country during the last
three years is given in the Statement (See below).

(o) No, Sir. Intact, the collection of wealth tax during each of the last three years has
increased as shown below :-
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F.Y.

2006-07

2007-08

2008-09

Wealth Tax Collection (in Rs crores)

(d)  Does not arise in view of (¢) above.
(e)  The measures taken to increase the Wealth Tax collections in the country include:-
® Utilisation of Annual Information Return (AIR) data.
(i) Simultaneous scrutiny of wealth tax returns along with the income tax returns.
Statement
Collection of Wealth Tax State-wise and Financial Year-wise (Rs. in crore)
S.No. State F.Y. 2006-07 F.Y.2007-08 F.Y.200-09
1 2 3 4 5
1. Andhra Pradesh 7.95 15.79
2. Arunachal Pradesh 0.00 0
3. Assam 6.82 0.81
4. Bihar 0.28 6.14
5. Chhattisgarh 6.25 0.48
6. Delhi 34.87 91.98
7. Goa 1.40 3.25
8. Gujarat 7.23 10.60
9. Harayana 3.05 3.66
10. Himachal Pradesh 0.04 0.01
1. Jammu & Kashmir 0.31 0.12
12. Jharkhand 0.29 6.38
13. Karnataka 21.57 18.97
4. Kerala 1.92 2.27
15. Madhya Pradesh 0.55 6.97
16. Maharashtra 99.66 118.53
7. Manipur 6.04 6.07
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18. Meghalaya 0.16 0.16

19. Mizoram 0.00 0

20. Nagaland 0.00 0

21. Orissa 6.54 0.47

22. Punjab 5.06 6.30

23. Rajasthan 4.12 3.91

24. Sikkim 0.00 0

25. Tamil Nadu 20.33 26.57

26. Tripura 0.10 0.07

27. Uttar Pradesh 5.93 7.48

28. Uttaranchal 2.73 2.39

29. West Bengal 20.44 25.40

30. Union Territories 6.69 1.47
TOTAL 240.33 340.32 385.71
Rounded off to 240 340 385

Global economic recession
2620. SHRI GIREESH KUMAR SANGHI: Will the Minister of FINANCE be pleased to state:

(a)  whether according to the International Monetary Fund (IMF) the current global recession
which is the worst after World War |l is likely to continue for longer duration and recovery would be
sluggish;

(b) if so, whether counter cyclical policy action combined with action to restore confidence
in financial sector could improve prospects for recovery, according to IMF;

(c) if so, what are the other main points in the IMF report and to what extent Government
has considered suggestions made in the report; and

(d)  what is latest position of economic recession in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (d) As per the latest World Economic Outlook, July 2009 of the International Monetary Fund, the
global economy is beginning to pull out of a recession, but stabilization is uneven and the recovery is
expected to be sluggish. Global economic growth in 2010 is now projected at 2.5 per cent as against
1.9 per cent projected in the April 2009 World Economic Outlook. Financial conditions have improved
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more than expected, owing mainly to public intervention, and recent data suggest that the rate of
decline in economic activity is moderating, although to varying degrees among regions. Despite
these positive signs, the global recession is not over, and the recovery is still expected to be slow, as
financial systems remain impaired, support from public policies will gradually diminish, and
households in countries that suffered asset price busts will rebuild savings. The main policy priority
remains restoring financial sector health. Macroeconomic policies need to stay supportive, while
preparing the ground for an orderly unwinding of extraordinary levels of public intervention.

The impact of the global economic crisis was transmitted to Indian economy initially through
financial sector by way of reversal of capital flows, and then to real sector through negative growth in
exports since October 2008. This, inter alia, led to slow down of growth of Indian economy to 6.7 per
cent during 2008-09 as against 9.0 per cent during 2007-08. The forecast growth for fiscal 2009-10 is
around 7.0 +/- 0.75 per cent.

The effect of global economic recession, however, has been minimal on the Indian economy vis-
a-vis most other countries. An unimpaired financial system, large domestic market and fiscal and
monetary stimulus packages have been responsible for the resilience exhibited by the economy
against the adverse impact of global economic slowdown.

Economic growth rate

2621.  SHRI JESUDASU SEELAM:
DR. T. SUBBARAMI REDDY:
Will the Minister of FINANCE be pleased to state:

(a)  whether a United Nations report in the month of March pointed that while many
developing countries are witnessing shrinkage of their economy, India would still maintain growth rate
of 6 per cent in 2009;

(b) whether UN Economic and Social Commission for Asia and Pacific said that the various

measures taken by Government in recent months would soften economic downturn;

(c) whether Government took measures to improve liquidity of financial sector and relaxed
monetary policy and also introduced fiscal stimulus packages; and

(d) if so, what is main report of UN and when Government is confident to meet the situation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (d) As per the Economic and Social Survey of Asia and the Pacific 2009 titled "Addressing Triple
Threats to Development", March 2009 published by Economic and Social Commission for Asia and
the Pacific (ESCAP) of the United Nations, the South and South West Asian sub region is forecast to
grow by 4.3 per cent in 2009 as against 5.9 per cent in 2008. India is forecast in this report to achieve
growth of 6 per cent in 2009 vis-a-vis 7.1 per cent in 2008. Referring to South and South-West Asia,
the ESCAP Report states that some countries, including India, have introduced fiscal stimulus
packages which should help soften the downturn in the sub region, and further strengthen domestic
demand.
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In view of the severity of the global economic crisis, India has taken both monetary and fiscal
measures to restore the growth momentum. The monetary and credit measures taken by the
Reserve Bank of India relate to provision of adequate liquidity and credit delivery, progressive
reduction in the signalling Repo rate under the liquidity adjustment facility (LAF), reduction in cash
reserve and statutory statutory liquidity ratios (CRR and SLR) for banks. These measures have been
supplemented with sector specific credit measures for exports, housing, micro and small enterprises

and infrastructure.

Further, to counter the negative fallout of the global slowdown, the Government responded by
providing a substantial fiscal expansion in the form of tax relief to boost demand and increased
expenditure on public projects to create employment and public assets.

The effect of global economic recession has been minimal on the Indian economy vis-a-vis most
other countries. An unimpaired financial system, large domestic market and fiscal and monetary
stimulus packages have been responsible for the resilience exhibited by the economy against the

adverse impact of global economic slowdown.
Disinvestment of PSUs
2622. SHRI JESUDASU SEELAM: Will the Minister of FINANCE be pleased state:

(a) whether Government is planning to list at least five public sector undertakings (PSUs) in
the stock markets after a similar effort last year had to be shelved at the last moment when the stock
markets tanked following the global financial meltdown;

(b) if so, whether Government had earlier given a go ahead to a dozen odd PSUs to go
public and all of them had initiated steps to disinvest; and

(c) if s0, whether Government has also pointed out that it would adhere to FRBM Act after
next financial year, as they need enhanced expenditure ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
In the year 2007-08, NHPC Limited, Oil India Limited and RITES Limited had proposed to make
public offerings of equity. The Government decided to disinvest a small portion of equity out of its
shareholding in these companies in conjunction with their public offerings.

The public offerings of NHPC Limited and Oil India Limited are likely to be completed in the
current financial year. The public offering of RITES Limited has been deferred for the present by the
company due to change in capital requirements of the company. After the public offerings NHPC
Limited and Qil India Limited would get listed on the stock exchanges.

(b) All cases of disinvestment are decided on a case by case basis.

(c) As per the Medium Term Fiscal Policy Statement presented in the Parliament along with
the Union Budget 2009-10 on 6th July, 2009 the Government has given a fiscal roadmap wherein it
has been indicated that the fiscal deficit in 2010-11 and 20011-12 will be brought down to 5.5 per cent
and 4 per cent of GDP respectively.
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Fake currency notes of denominations of Rs. 1000 and Rs. 500
2623. SHRI RAJKUMAR DHOOT : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that fake currency notes of the denominations of Rs.1000/- and
Rs.500/ - have been found in cash boxes of banks and their ATMs;

(b)  ifso, the details thereof;

(c) whether any steps has been taken to ensure that a person who receive such currency
notes are not subject to harassment for possession of fake currency note(s);

(d)  if so, the details thereof; and

(e) if not, whether RBI will ask banks to put some identification marks on all currency notes
used by them?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) Reserve Bank of India (RBI) has reported that counterfeit notes in the denomination of
Rs.1000/- and Rs.500/- were detected in large scale in the currency chests at State Bank of India,
Dumariaganj and Oriental Bank of Commerce, Kavinagar, Ghaziabad as detailed below:

Name of the Bank Rs. 1000 Rs. 500
SBI, Dumariagan] 6948 65812
OBC, Kavinagar, Ghaziabad 34 219

During the last four years, a few complaints of counterfeit currency being dispensed through
ATMs have come to RBI's notice, the details of which are given below:

Year Denomination No. of pieces
2005 500 20
2007 500 07
2008 500 03
1000 01
Upto June 2009 500 04

(c) and (d) On receipt of counterfeit notes from a customer, a bank is required to impound the
same under acknowledgement to the tenderer and is also required to lodge FIR for the same with the
police authorities.

(e)  Does not arise in view of (¢) and (d) above.

Annual growth rate of credit and deposit in banks

12624. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of FINANCE be pleased to state:

TOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that annual growth rate of credit and deposits in banks in the country
has declined during financial year 2008-09 as compared to the financial year 2004-05;

(b)  ifso, the details thereof;
(c) the annual growth rate of deposits and credit during above-said years; and
(d)  what target was fixed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) Annual growth rate of credit and deposits in banks during 2008-09 and 2004-05 is given

below:

Year Credit growth rate Deposits growth rate
2004-05 30.9% 13%
2008-09 17.3% 19.9%

(Annual growth refers to growth during the year compared with the previous year)

(d) RBI does not fix targets for credit and deposit growth. However, as part of its Monetary
Policy, for 2008-09 credit growth was initially projected at 20% and later revised to 24% while
deposit growth was projected at 17% later revised to 19%, During 2004-05, the credit growth was
projected at 16-16.5% while deposit growth was projected at 14.5%.

Investments by foreign investors

12625. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the number of foreign investors is increasing continuously due to
the possibility of getting more dividend on capital investment in Indian share markets:

(b)  if so, the reaction of Government thereto; and

(c) the total number of foreign investors registered with Indian share markets for trading at
the end of June, 2009 and the details of their investments in the capital market?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) There is no evidence to suggest that the number of foreign investors is increasing only due to
the possibility of getting more dividends. Investment decisions are driven by multiple factors such as
attractiveness of Indian markets vis-a-vis other emerging markets, global markets and opportunities
vis-a-vis Fll's home country.

(c)  Securities and Exchange Board of India (SEBI) has informed that there are 1668 foreign
institutional investors and 5171 sub-accounts registered with SEBI as on June 2009. As on June
2009, the details of their investment is as given below:

tOriginal notice of the question was received in Hindi.
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Gross Purchases Gross Sales Net Investment

Investment (Rs crore) (Rs crore) (Rs crore)
Equity 3116368 2861651 254718
Debt 183905 161668 22237
TOTAL : 3300273 3023319 276955

Total number of Foreign Venture Capital Investors (FVCIS) registered with SEBI as of June 30,
2009 is 134.

The cumulative investments by FVCls as of March 2009 were Rs. 23,047 crore.
Relaxation on fiscal deficit ceiling

2626. MS. MABEL REBELLO:
DR T. SUBBARAMI REDDY:
Will the Minister of FINANCE be pleased to state:

(a) whether States have sought relaxation in fiscal deficit ceiling for 2009-10 so that they can

spend more on infrastructure and social programmes;

(b) if so, whether their demand on more leeway for increased social and infrastructure
expenditure comes on the heels of the Centre's recent promise of higher spending on its flagship

programmes;

(c) if s0, whether these measures were discussed with States' Finance Ministers during their

discussions with the Finance Minister; and

(d) if so, the main issues raised by States Finance Ministers and to what extent these

concessions have been taken into consideration by his Ministry in the budget?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (d) The State Finance Ministers had sought relaxation in fiscal deficit ceiling for 2009-10 during the
meeting held on 11th June, 2009 with the Union Finance Minister, inter-alia to enable more spending
on infrastructure and social programmes. The main issues raised in this connection, by the State
Finance Ministers during the meeting, are given in the enclosed Statement (See below). The Finance
Minister had announced in the interim budget that in the current environment, there is need for
contra-cyclical policy, which calls for a substantial increase in expenditure in infrastructure
development and in rural development where the programs such as Bharat Nirman and NREGS are
playing a vital social role. The Finance Minister in his Budget speech on 6th July, 2009 has proposed
relaxation of fiscal deficit targets under Fiscal Responsibility and Budget Management Act for States

from 3.5% to 4% of their Gross State Domestic Product.
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Statement

Relaxation on Fiscal Deficit Ceiling

SI. No. State

Request made by the State regarding relaxation in fiscal deficit
ceiling during the pre-Budget consultations with the Union Finance
Minister

Himachal Pradesh

Fiscal Responsibility and Budget Management (FRBM) target of
3.5% fiscal deficit is unrealistic due to the impact of 6th Central Pay
Commission recommendations and this is hampering the investment
in Power, Agriculture sectors etc. FRBM Act needs to be amended
accordingly.

2 Rajasthan Additional market borrowings required to implement flag-ship
programmes. Larger borrowing limits for the States to be
considered. Similarly limit for fiscal deficit should also be increased.

3 West Bengal The entire structure of FRBM Act to be reviewed by an Expert
Group.

4 Bihar FRBM targets should not be made operational for this year. Fiscal
deficit target to be allowed further relaxation and kept at 5% GSDP.

5 Andhra Pradesh Higher fiscal deficit target for 2009-10 would help to go for Capital
Expenditure to give additional stimulus to the economy.

6 Guijarat FRBM Act targets cannot be achieved. Therefore policy statement in
this regard should be made.

7 Jammu & Kashmir It is not possible to comply with the parameters laid down in the
FRBM Act. Expert Group needs to be appointed for a review there of
Fiscal deficit to be borne by the Centre fully.

8 Karnataka FRBM Act needs to be revised to facilitate increase borrowings by
States.

9 Kerala FRBM policy needs review with the States given necessary freedom.

10 Madhya Pradesh FRBM — Loans GSDP of 3.5% be increased to 5%.

1 Punjab FRBM Act needs to be reviewed on an annual basis.

12 Uttar Pradesh FRBM Act is not favourable to States and needs review.

13 Manipur Increase in FRBM limits proposed.

Rise in allotment of preferential shares
2627. SHRI SANTOSH BAGRODIA:

SHRI O.T. LEPCHA:
Will the Minister of FINANCE be pleased to state:
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(a) whether it is a fact that the increasing numbers of promoters are seeking to allot themselves
preferential shares in wake of recent rise in stock market;

(b) whether such steps are permissible as per the corporate governance norms;

(c) whether the permission of the Securities and Exchange Board of India (SEBI) is required

in such cases; and

(d) what steps are being taken by the SEBI to make such companies complaint with the

corporate governance norms in this respect ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
There is no significant change in the proportion of companies seeking to allot shares to promoters on

a preferential basis.

(b) to (ol) No permission from SEBI is required by listed companies for making preferential
issues. However, preferential allotment to promoters should not bring the public shareholding below
the minimum level specified in the Equity Listing Agreement. Further, a company making preferential
issue complies with the SEBI guidelines with respect to pricing, lock-in of shares, disclosures in the
notice sent to shareholders, changes in shareholding pattern, objects of the issue among others.
Preferential allotments are also governed by section 81 (1A) of the Companies Act in terms of which,

inter alia, a special resolution of the shareholders at a general meeting is required for such issues.
National Investment Fund

2628. SHRIK.E. ISMAIL:
SHRI R.C. SINGH:
Will the Minister of FINANCE be pleased to state:

(a)  whether the National Investment Fund (NIF) was set up to keep the sale proceeds of

Government equity shares in public sector units and is mandated to finance infrastructure;
(b) if so, when it was set up and the money accumulated in the Fund so far;
(c) the purpose for which this Fund has been used and what is the balance amount;
(d) whether it is a fact that Government is considering a proposal to dissolve NIF; and
(e)  ifso, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
to (c) Government has constituted a "National Investment Fund" (NIF) in November, 2005, into
which the proceeds from disinvestment of equity in PSUs would be channelised. The corpus of NIF
will be of a permanent nature. NIF will be professionally managed to provide sustainable returns to
the Government without depleting the corpus. Selected Public Sector Mutual Funds, namely

UTI Asset Management Company Private Limited, SBI Funds Management Private Limited and LIC
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Mutual Fund Asset Management Company Limited have been entrusted with the management of the
corpus of NIF. 75% of the annual income will be used to finance selected social sector schemes,
which promote education, health and employment. The residual 25% of the annual income of NIF

will be used to meet the capital investment requirements of profitable and revivable PSUs.

A total amount of Rs. 1814.45 crores has been credited to the NIF as on date. For the first year of
investment, an income payout of Rs. 84.81 crores has been received and credited to the

Consolidated Fund of India.
(d)  No,Sir.
(e)  Does not arise.
Tax exemption on long term deposits

12629. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that banks have urged for tax exemption on long term deposits;
(b)  ifso, the details thereof; and

(c) the amount recovered as tax on long term deposits /.e. deposits of five or more years by
the banks in the country during 2605-2008, year-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
Yes Sir.

(b)  TheIndian Banks' Association (IBA) has submitted that term deposits kept with Bank for
a period of & years or more is eligible to get deduction under section 80C of the Income-tax Act,
1961. However, according to them, the Banks, as per the provisions of the Scheme can grant no loan
against these deposits. Hence, liquidity is not available to the depositors which makes the scheme
unattractive to the depositors. The IBA has thus proposed that lock-in-period for the deposit may be
reduced from & years to 3 years to make it at par with other tax saving instruments such as ELSS and
Mutual Funds. The Association has also proposed to grant loan against these deposits in order to
provide liquidity to depositors and also to grant exemption from purview of TDS.

(c) Since no such data is maintained the details cannot be provided.
Reviving of disinvestment programme
2630. SHRI RAMDAS AGARWAL : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government proposes to kickstart the stalled disinvestment
programme of Central Public Sector Undertakings (CPSUs);

(b) if so, what is Government's estimated amount of money to be generated from such
PSUs during 2009-10 and how the funds collected will be utilized; and

tOriginal notice of the question was received in Hindi.
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(c) how many PSUs are at present operational and out of which how many companies are

profit/loss-making and number of such PSUs that cannot be revived and in which net worth is zero?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
The Government is following consistent policy on disinvestment. The policy of the Government is to
develop people-ownership of public sector undertakings while ensuring that Government equity does

not fall below 51% and that Government retains the management control of the company.

() It is not feasible to estimate the realization as the same would depend on various factors
such as the percentage of equity to be disinvested, the prevalent market conditions, the time of

actual disinvestment etc.

(c) As per Public Enterprises Survey 2007-08, as on 31.3.2008 214 Central Public Sector
Enterprises are in operation and out of this 160 earned profits, 53 incurred losses and 55 had negative

networth.
More accessibility to banks for minorities
2631. SHRI SABIR ALI: Will the Minister of FINANCE be pleased to state:
(a) whether Government proposes to make the banks more accessible to the minorities; and
(b)  ifso, what are the details of the Plan?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) In order to strengthen credit flow to the Minority Communities, the Scheduled Commercial

Banks including PSBs have been advised by the Reserve Bank of India, inter-alia, the following:

0] To set up a Special Cell to be headed by a Deputy General Manager/Assistant General

Manager or any other similar rank who should function as a 'Nodal Officer';

(i) The Lead Bank in each of the Minority Concentration Districts should have an officer to

exclusively look after the problems regarding the credit flow to minority communities;

(i) The convener banks of the District Consultative Committees (DCCs) and the State Level
Bankers Committees (SLBCs) should ensure that steps are taken to facilitate the flow of credit to the

minority communities and the progress made in this regard is reviewed regularly at their meetings;

(iv)  The Lead Banks functioning in the identified districts should organize Entrepreneur
Development Programmes so that the members of the minority communities in these areas are

enabled to derive the benefit of various programmes being financed by the banks.

In addition to above the Government has advised the PSBs, inter-alia, the following.
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* To step up their lending to Minority Communities to 15% of their Priority Sector Lending by the
end of 2009-2010.

*  To open branches in identified Minority Concentration Districts/areas;

* To organize awareness campaigns in Districts/Towns/Blocks having substantial minority
population and to organize publicity campaign of their loan products through print and electronic
media and religious festivals;

¢ To monitor disposal of loan applications from Minority Communities.
Borrowings from foreign funding agencies
2632. SHRI AMBETH RAJAN: Will the Minister of FINANCE be pleased testate:

(a) whether it is a fact that Government takes external borrowings for specific projects from
agencies like World Bank, Asian Development Bank etc.;

(b)  if so, the details of such borrowings and the amount received, alongwith name of
agency, details of projects and date of receipt;

(c) whether such amount has been spent on the specific project in time bound manner; and

(d) if so, the details of target expenditure and actual expenditure, year-wise and project-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) Yes Sir. The agency-wise and project-wise details of external borrowings from World Bank,
Asian Development Bank and other foreign funding agencies during the last three years from 2006~
2007 to 2008-2009 are given at Annexure [ See Appendix 217 Annexure No. 18]

(c) and (d) The project-wise details of target expenditure and actual expenditure during the last
three years from 2006-2007 to 2008-2009 are given at Annexure [See Appendix 217 Annexure No.
19]

Autonomy for the Internal Audit Wing of the Income Tax Department
2633. DR. K. MALAISAMY : Will the Minister of FINANCE be pleased to state:

(a)  whether it is a fact that the Internal Audit Wing which is under the administrative control
of the Income Tax Department cannot afford to be free, fair and independent in raising audit
objections against its own department; and

(b) whether it will not be just and necessary to make the Internal Audit Wing autonomous
and independent by drafting the Internal Audit Wing personnel from the office of Accountant General
and other sources instead of the Income Tax Department ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S. S. PALANIMANICKAM):
(a) It is not correct to say that the Internal Audit Wing cannot afford to be free, fair and independent
in raising audit objections against its own department. During the period 01-06-2007 to 31-03-2009,
2,31,024 cases have been audited by the Internal Audit Wing and raised 32,935 objections involving
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tax effect of Rs. 5,957.59 cr. The statistics clearly indicate the effectiveness and performance of the
Internal Audit System.

®) The functioning of Internal Audit is co-terminus with the C&AG. A certain part of total
cases are audited by both Internal Audit Wing & C&AG. The Internal Audit Wing Officers have
domain expertise, and provide feedback to Chief Commissioner of Income Tax (Cadre Controlling
Authority) on the performance and types of errors being committed during the course of
assessments. It is therefore, not necessary to take personnel from the Accountant General for
Internal Audit Wing.

Per capita income of the nation
2634. SHRI BALBIR PUNJ: Will the Minister of FINANCE be pleased to state:
(a) what is the present per capita income of the nation; and
(b)  therelevant data of last three years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) As per Revised Estimates of Annual National Income, 2008-09 released by the Central
Statistical Organisation, Ministry of Statistics and Programme Implementation, the per capita income
in real terms (1999-2000 prices), and at current prices are as under:

(inRs.)
Year Per capita Income Per capita income
at 1999-00 Prices at current prices
2008-09 25494 37490
2007-08 24295 33283
2006-07 22580 29524
2005-06 20868 26003

Re-structuring of credit institutions
2635. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the State Government of Maharashtra has submitted a proposal
for the reconsideration of conditions under which the credit institutions can benefit from restructuring
stipulated under Dr. Vaidyanathan report;

(b) if so, the reasons for the delay in deciding on the said proposal; and

(c) by when it will be possible to make a final decision on this issue of vital importance to the
co-operative movement in this country ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) Based on the recommendations of Vaidyanathan Task Force- | Report, Government
is implementing a package, with a financial outlay estimated at Rs.13,596 crore, to be shared by
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Central Government, State Governments and the Cooperative Credit Structure, for revival of Short
Term Cooperative Credit Structure (STCCS) in 25 States, including Maharashtra.

Similarly, based on the recommendations of Vaidyanathan Task Force- Il Report, Government of
India, after consultation with the State Governments, including the Government of Maharashtra,
approved a Revival Package for Long Term Cooperative Credit Structure (LTCCS) on February 26,
2009 with a financial outlay estimated at Rs.3,070 crore to be shared by Central Government, State
Governments and the LTCCS. In the meanwhile, General Elections 2009 were announced and 'Model
Code of Conduct' came into force. The matter was, therefore, referred to the Election Commission of
India (ECI). The ECI directed to defer the implementation of the Package till the completion of the
election process. Subsequently, in the Union Budget 2009-10, the last date for payment of 75% of
eligible overdue amount under the One Time Settlement (OTS) Scheme by 'other farmers' under
Agricultural Debt Waiver and Debt Relief (ADWDR) Scheme, 2008, has been extended from June 30,
2009 till December 31, 2009. The financial impact of extension of the ADWDR Scheme is being

assessed.

Meanwhile, an amount of Rs. 20 crore, provided in the Budget 2008-09, has been released to
National Bank for Agriculture and Rural Development (NABARD) for initiating the process of

implementation.
Harrassment of credit card and personal loan customers by private banks
2636. SHRI SATYAVRAT CHATURVEDI: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware of the harassment of credit card and personal loan
customers by the private banks like HSBC, ABN Amro, Citi Bank and other private banks who send
fake outstanding reports to the Credit Information Bureau (India) Limited (CIBIL) and do not issue

'No dues' statement even after reaching settlement in writing; and

(b) if so, the number of such complaints received by Government and Banking

Ombudsman, Delhi during the last one year and action taken in each case?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
There were few complaints about wrong reporting of credit information to the Credit Information
Bureau (India) Limited (CIBIL) which were taken up by Reserve Bank of India (RBI) with the

concerned banks for redressal.

(b) The complaints received by 15 offices of Banking Ombudsman are categorised under
various heads including 'Credit cards', 'Loans and advances - General, and 'Loans and advances-
Housing', which may also include the complaints concerning harassment of customers. There is no
specific categorisation of complaints under the category 'harassment'. On the whole, the New Delhi
office of Banking Ombudsman received 2,512 'credit card related complaints' during the period 1st

July, 2008 to 30th June, 2009.

91



As per the extant procedure, the Banking Ombudsman verifies the contents of the complaint with
the concerned bank, evaluates the evidence produced by the parties and pass 'awards' of
compensation, wherever considered appropriate, which covers actual pecuniary loss to the
customer on account of excess charges penal interest, etc. and a compensation upto Rs. 1 lakh on
account of harassment and mental anguish suffered by the customer. The New Delhi Banking
Ombudsman disposed-off 2048 complaints during the year 2008-09 in accordance with the above
procedure.

Inspection of mutual funds by SEBI
2637. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that for inspections of Mutual Funds, which industry is having assets
under management of around Rs. 4,89,000 crores, the Securities and Exchange Board of India
(SEBI) does not use its own staff;

(b) whether experience in Mutual Funds is one of the criteria of selection of such agencies in
case SEBI is using outside agencies for inspections of Mutual Funds; and

(c)  whatis the surveillance mechanism used by SEBI for Mutual Fund industry ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) Inspection of Mutual Funds is undertaken by Reserve Bank of India (RBI) empanelled
Statutory Central Auditors of Public Sector Banks/All India Financial institutions. Experience of the
firm in financial sector auditing is one of the inputs in the decision making process for such selection

(c)  The structure of mutual funds comprises Asset Management Company (AMC), the
Trustee and the Sponsor. The trustee monitors the AMCs through periodic reporting by the AMCs.
Regulations require trustees to have a meeting at least once every two calendar months and also
empower them to obtain any information from AMCs. SEBI also monitors the activities of AMC both
onsite and offsite. Further through periodic submissions such as bi-monthly Compliance Test
Reports, Half yearly / Annual Accounts, copies of advertisements etc. by the AMC and half-yearly
Trustee Reports by the trustees, SEBI monitors the activities of the AMC.

SHGs in Tamil Nadu
2638. SHRI ANBALAGAN: Will the Minister of FINANCE be pleased to state:

(a)  the number of Self Help Groups (SHGs) extended credit by public sector banks in Tamil
Nadu during each of the last three years;

(b) the number of women SHGs among them;;
(c) the details of the credit extended during the period to SHGs in the State;

(d) whether any higher target has been fixed for the coverage of SHGs in the State for 2009~
10; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) The details of the number of Self Help Groups (SHGs) credit linked to the commercial banks,
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including Public Sector Banks, during the last two years in Tamil Nadu are as follows:

(Rs. inlakh)
Year No. of SHGs Amount of Credit Number of Women SHGs
credit linked disbursed credit linked * *
2007-08 1,20,023 72,935.9 1,13,004

2008-09* 96,306 94,321 84,888

Data for the year 2006-07 is not available with NABARD.
* Provisional data.
** It is assumed that approximately 90% SHGs are Women groups.

(d) and (e) SHG-Bank Linkage Programme, being facilitated by NABARD, is not a target
oriented programme. NABARD is rigorously pursuing with banks for extension of this programme on
a continuous basis. Due to such efforts, the SHG movement has taken strong roots in the State.

Investments by Indian companies in the UK
2639. SHRIRAJIV PRATAP RUDY : Will the Minister of FINANCE be pleased to state:
(a) whether Indian companies are still investing in the United Kingdom in large numbers;
(b)  if so, the reasons therefor;
(c) what are the figures for the last three years; and
(d)  which are these sectors of investments and their impact on Indian Economy?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (d) The direct investments by residents in Joint ventures and wholly owned subsidiaries abroad
are being allowed in terms of FEMA Notification 120/RB-2004 dated July 7,2004 as amended from
time to time. In order to encourage capital investments abroad, the ceiling on investments by the
Indian resident companies has been raised to 400% of the net worth and the portfolio investments
by the Indian listed companies to 50% of their net worth from September 2007 by Reserve Bank of
India in consultation with the Government. The direct investments by the Indian Corporates in the UK
for the last three years (April-March) are as under:-

Particulars Total Actual Outflow in US $ Million

2006-07 2007-08 2008-09
Financial Services 0.54 0.01 41.99
Manufacturing 581.97 196.66 217.21
Non-financial Services 65.49 47.38 28.63
Trading 28.49 180.99 5.27
Others 242.09 275.36 59.00
TOTAL 918.58 700.42 3562.10
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Post investment abroad, the Indian Corporate would be exposed to International Corporate
ambience, increased competitiveness and latest technological improvements and would have access
to markets which will increase their profitability and enable them to repatriate profits home.

Increase in econommic offences
2540. SHRIA. ELAVARASAN: Will the Minister of FINANCE be pleased to state:
(a) whether there is an increasing trend of economic offences in the country;

(b) if so, the number of economic offences reported in the country under IT Act, Customs

Act, COFEPOSA, FERA and Banking Regulation Act during the last two years, category-wise; and
(c) the steps taken by Government to minimize such offences in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)

to (¢) The information is being collected and will be laid on the Table of the House.
Manipulation of mediclaim policy
2641. SHRI SYED AZEEZ PASHA: Will the Minister of FINANCE be pleased to state:

(a) whether private hospitals are manipulating the mediclaim policy of New India Assurance

Company Ltd. and others;

(b) whether Government has found irregularities of payment system by health insurance

companies;
(c)  ifso, the details thereof; and
(d)  the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
General Insurers’ (Public Sector) Association of India (GIPSA) has reported that no incident of
manipulation of mediclaim policies by hospitals has been reported by the Public Sector General
Insurance Companies. The mediclaim policies are structured with suitable control to provide correct
indemnity to the insured persons and are approved by Insurance Regulatory and Development
Authority (IRDA). Payment to hospitals is made through the Third Party Administrators (TPAs)

appointed by the Insurance Companies.
(b)  No, Sir.
(c) and (d) Do not arise.
Finance for tiny micro enterprises
2642. SHRIMATI T. RATNA BAI: Will the Minister of FINANCE be pleased to state:

(a) whether Government has given funds for tiny micro enterprises;
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(b) if so, the details thereof, State-wise, especially in Andhra Pradesh; and

(c) the beneficiaries of this measure belonging to SC/ST in each State?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) A Statement containing State-wise advances in respect of micro & small enterprises sector

as reported by scheduled commercial banks to RBI as on 31st March, 2008 is given in the enclosed

Statement (See below).

©

RBI has reported that it does not collate information on credit to SC/STs separately.

However, the outstanding amount of advances to SC/STs under priority sector has increased from

Rs.26163 crore as on last reporting Friday of March 2007 to Rs.33426 crore as on last reporting
Friday of March 2008.

Statement

State-wise Advances in respect of Micro and Small Enterprises

(Rs. in thousands)

Sl. No. Name of the State Total advances to Small Scale Industries *
1 2 3

1. Assam 156248922
2. Meghalaya 1815833
3. Mizoram 169064
4. Arunachal Pradesh 692682
5. Nagaland 479921
6. Manipur 594208
7. Tripura 1471002
8. Bihar 13733406
9. Jharkhand 19450859
10 West Bengal 132220862
1. Orissa 32034013
12. Sikkim 1095417
13. Andaman & Nicobar 650874
4. Uttar Pradesh 126605613
15. Uttarakhand 13839947
16. Madhya Pradesh 590387491
17. Chhattisgarh 22440201
18. Delhi 144538809
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1 2 s
19. Punjab 103431891
20. Haryana 63217894
21. Chandigarh 16276481
22. Jammu & Kashmir 27191405
23. Himachal Pradesh 12571795
24. Rajasthan 84864148
25. Guijarat 128936008
26. Maharashtra 507663998
27. Daman & Diu 440501
28. Goa 8792298
29 Dadra & Nagar Haveli 491255
30. Andhra Pradesh 137166540
31. Karnataka 120660200
32. Lakshadweep 83026
33. Tamil Nadu 264653383
34. Kerala 70288689
35. Pondicherry 3187444

All India Total 2135386080

* With effect from April 30, 2007 SSIs have been redefined as MSEs.

2643. SHRIMATI T. RATNA BAI: Will the Minister of FINANCE be pleased to state:

(a) whether Government is giving preference to SC/ST/OBC in providing the 25 paise loans

Loans to SC/ST/OBC

through minority corporations in each State especially in Andhra Pradesh;

corporations in the States. The Banks are charging the usual applicable interest rates.

interest paid above 3 % ( Pavala Vaddi) to the beneficiaries.

®) if so, the details thereof and beneficiaries belonging to each category in Andhra Pradesh;

(c) the amount allocated in the current year; and

(d) if not, by when 25 paise loans would be given to such categories?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (d) The Govt. of India has no scheme to provide 25 paise loans to SC/ST/OBC through minority

However, it has been informed that the State Government of Andhra Pradesh is reimbursing the
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2644. SHRI AMBETH RAJAN: Will the Minister of FINANCE be pleased to state:

External borrowings

(a) the details of amount of external borrowing received during last three years, year-wise

along with country and agency;

(b)  whatis the rate of interest in which such borrowings were taken;
(c)  the amount repaid against these external borrowings;
(d) the details of principal paid and interest paid thereon, separately; and

(e)  whatis the current status of each borrowing as on 31 March, 20097

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
The details of external borrowings received by the Government from multilateral and bilateral

creditors, agency and country-wise during the last three years are as under:

Table I: External Borrowings received by the Government from 2006-07 to 2008-09

(US$ million)
SI.No.  Agency/Country 2006-07 2007-8(PR) 2008-9(QE)
A Multilateral (1to 5) 2,648.0 2,717.0 3,032.8
1 ADB 825.0 1,051.7 1,279.9
2 IBRD 865.5 833.3 618.8
3 IDA 947.6 810.9 1,122.8
4 OPEC 0 4.2 2.9
5 IFAD 9.8 17.0 8.4
B Bilateral (6 to 11) 798.9 1,093.2 1,269.96
6 Russia 310.9 244.7 190.17
7 Germany 26.6 20.7 144.2
8 France 1.0 0.0 5.0
9 Italy 0.0 0.0 0.4
10 Japan 460.0 827.7 930.2
1 Switzerland 0.3 0.0 0.0

PR: Partially Revised:

QE: Quick Estimates
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(b) to (e) External borrowings are contracted at different rates of interest. The details of average
rate of interest for major categories are given in Table 2.

Table 2: Average Interest Rate on External borrowings of the Government

(per cent)
Source of borrowings 2006-07 2087-08 PR 2008-09 QE
Multilateral 1.75 1.98 1.50
Bilateral 2.19 2.23 2.10

PR: Partially Revised;
QE: Quick Estimates.

Note: Average interest rate is the ratio of total interest payments made during the year to the
outstanding debt at the end of the previous financial year.

The amount repaid, /.e. principal amount and interest paid thereon in the last three years is in
Table 3.

Table 3: Debt service payments on Government borrowings

(Us$ miliion)

Source 2006-07 2007-08 PR 2008-09 QE

A Multilateral 1,441 1,706 1,761
Repayments 914 1,063 1,220
Interest 527 643 541

B Bilateral 1,123 1,103 1,300
Repayments 827 799 956
Interest 296 304 344

C Total (A+B) 2,564 2,809 3,061
Repayments 1,741 1,862 2,176
Interest 823 947 885

PR: Partially Revised;
QE: Quick Estimates.

The amount outstanding against external borrowings by the Government as at end-March 2009
is presented in Table 4.

Table 4: Outstanding Government External borrowings as at end-March 2009

(Us$ miliion)
S.No. Agency/Country At end-March 2009 (QE)
1 2 s
A Multilateral (1 To 5) 35,724
1 IDA 24,758
2 IBRD 5,878
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3 ADB 4,766
4 IFAD 282
5 Others 40
B Bilateral (6 to 11) 16,092
6 Japan 11,110
7 Germany 2,451
8 United States 435
9 France 472
10 Russian Federation 1,619
1 Others 5

QE: Quick Estimates
Functioning of the Internal Audit Wing
2645. DR. K. MALAISAMY : Will the Minister of FINANCE be pleased to state:

(a) whether there is scope or means for an Income Tax Department concerned before
finalizing the income tax assessment to get speedy clarification either formally or informally without

giving up his/her powers as an Assessing Authority;
(b) what is the exact job profile of Internal Audit Wing in the Income Tax Department; and

(c) whether it is a fact that there are many audit objections of the Comptroller and Auditor

General because the Internal Audit Wing had been inadequate and ineffective in its task ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
Formally, the Assessing Officer can seek directions from the Joint CIT/Addl. CIT under section 144A
of the Income Tax Act 1961 and if Joint CIT/Addl. CIT considers that, having regard to the nature of
the case or the amount involved or for any other reason it is necessary or expedient so to do, he may
issue such directions as he thinks fit for the guidance of the Assessing Officer to enable him to

complete the assessment.

The JCIT/AddI. CIT & CIT regularly interact with the assessing Officers to monitor the progress
of assessments and give suitable advice. (Informally, the Assessing Officer is free to discuss the

assessments with the Joint CIT/Addl. CIT for their opinion and guidance.)

Where considerable number of cases are involved, the CBDT issues clarification, Circular &

Instruction to all the assessing Officers on that particular provision of the statute.
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®) Internal Audit Wing conducts audit of assessments done by the Income Tax department.
The norms for selecting the auditable cases have been laid down in Instruction No. 3 of 2007. While
preparing the basket of auditable cases for Special Audit Party & Internal Audit Party, it is ensured
that at least top 100 cases of the charges are included in the basket. The remaining cases may be a

representative mix of cases selected for scrutiny -
0] under Computer Assisted Scrutiny System;
(i)  based on Annual Information Return inputs;
(i) by approval of Chief Commissioner of Income Tax; and
(iv) cases of delayed refunds including defaults in granting interest.

The New System has set specific targets to be achieved by the officers conducting audit and also
ensures that cases having larger tax implication and complex issues are audited by the senior officers

having the required experience to conduct the audit of such cases.

(c) The functioning of Internal Audit is to large extent co-terminus with the C&AG. Only a
certain part of total cases are audited by both Internal Audit Wing & C&AG. Internal Audit Wing has
its own norms for selecting the cases to be audited, which has been laid down in Instruction No. 3 of
2007 as mentioned in reply to Question No. (b) above. Similarly C&AG has its own norms for
selecting the cases to be audited. The overlapping of cases to be audited by Internal Audit Wing &
C&AG is only incidental Both, Internal. Audit & C&AG are working simultaneously to cover the

maximum number of cases.
Loans to Muslims
2646. SHRI ABDUL WAHAB PEEVEE: Will the Minister of FINANCE be pleased to state:

(a) what is the procedure adopted for granting loans to Muslims under the Minorities

Economic Development Scheme through nationalized banks;

(b) whether Government proposes to simplify the procedure especially abolishing the
mandatory requirement of furnishing guarantee by Government officials as there are not many

Muslims officers in Government; and
(c)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
to (c) There is no separate procedure for granting loans to Muslims. However, Credit facilities to
Minority Communities including Muslims is part of Priority Sector Lending of Scheduled Commercial
Banks including Nationalized banks. The banks follow guidelines issued by Reserve Bank of India
(RBI) from time to time on Priority Sector Lending/Credit Facilities to Minority Communities. There is
no mandatory requirement of furnishing guarantee by Government officials for grant of loans to

Muslims.
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Special programme to improve banking network in Jharkhand
2647. SHRI PARIMAL NATHWANI: Will the Minister of FINANCE be pleased to state:

(a) whether Government is planning a special programme to improve the poor banking
network in Jharkhand which is the reason for its backwardness;

(b) whether Government has carried out a study to find reasons for lowest per capita bank
credit in Jharkhand, which is reason for its backwardness and whether any special programme is
planned for improving the situation; and

(c) what steps Government is contemplating for improving the Credit Deposit Ratio (CDR)
in Jharkhand which is much below national average ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) The Reserve Bank of India (RBI) had constituted a Working Group for improvement of
banking services in Jharkhand which has since given wide-ranging recommendations including
measures for enhancing outreach/ penetration of the banking system in the State. The Working
Group has identified small and fragmented land holding structure and lack of infrastructural facility
including roads and marketing opportunities as some of the important constraints hampering credit
flow in the State. Action has already been initiated on major recommendations of the Working Group
to improve the financial network in the State.

(c) The Government has been monitoring and reviewing the progress of credit flow in the
State through the State Level Banker's Committee. In addition, banks have been advised to set up a
Special Sub Committee of DLCC for those districts having Credit Deposit Ratio (CDR) less than
40% in order to draw up monitorable action plan for improving CDR.

Duty refunds to merchant exporters
2648. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to state:

(a) whether Government is extending the full rate of duty refunds including excise to
merchant exporters who purchase goods from the local markets for overseas shipments;

(b)  if so, the details thereof;
(c)  the decision of the Drawback Committee in this regard; and
(d)  therevenue being generated by such decision?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
Yes, Sir.

(b)  The Government is extending full rate of duty drawback (including the excise portion) to
those merchant exporters who purchase their goods from the local markets for overseas shipments.
A Circular No. 16/2009-Customs dated 25.05.2009 to this effect has been issued.

(c) The Drawback Committee, constituted by the Government to formulate All Industry Rate
of Duty Drawback for the year 2008-2009 had, in its report, recommended that merchant exporters
who purchase their goods from the local, markets may be granted full rate of duty drawback
including the excise portion.
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(d) This measure is expected to help exporters. No revenue shall be generated by the
Government from this scheme.

Budgetary allocation for Delhi
12649. SHRI GANGA CHARAN: Will the Minister of FINANCE be pleased to state:
(a) the total budget allocated for the development of New Delhi during fast three years; and
(b)  the budget allocated for other regions of Delhi State?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): (a)
and (b) Budget allocation for schemes/projects of the concerned Departments under the respective
sectors for Delhi is made as a whole and not on the basis of the Regions. Budget Estimates/Revised
Estimates allocation for Delhi under Demand No. 55 Transfers to Union Territory Governments for the
last three years is as under:

(Rs. in crore)

Year BE RE

Plan Non-Plan Plan Non-Plan
2008-09 1240.02 25.00 762.68 35.00
2007-08 988.11 0.00 739.50 80.00
2006-07 458.67 0.00 356.65 100.00

Cut in service tax
2650. SHRIMATI JAYA BACHCHAN : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government is considering a proposal to do away with the 2.5 per
cent cut in the service tax which was given in the months before the General Election; and

(b)  if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
No, Madam.

(b)  Does not arise, in view of reply to (a) above.
Non-filing of income tax returns by discotheques in Delhi
2651.  SHRIMATI VIPLOVE THAKUR: Will the Minister of FINANCE be pleased to state:

(a) whether attention of Government has been drawn to the fact that many discotheques in
Delhi do not file their income-tax returns which causes huge loss to Government exchequer;

®) if o, the details thereof and action taken against such discotheques;

(c) whether Government is aware that many discotheques of the city particularly 'Pegs n'
Pint" at Chanakyapuri, New Delhi charge one thousand rupees as entry fees and do not issue any
receipt or bill even for drinks and food;

(d)  whether Government has ever monitored their functioning; and

tOriginal notice of the question was received in Hindi.
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(e) if so, the details thereof and if not, reasons therefore ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): (a)
to (b) No instance of discotheques not filing their I.T. Returns have so far been noticed in this
region.

(c) No such information as mentioned in the query is in the possession of the Department till
date.

(d) to (e) The Income Tax Department is monitoring non filers, however functioning of
discotheques has not been specially monitored for this purpose.

Financial autonomy of CPSEs

2652. DR. T. SUBBARAMI REDDY: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether Government is in process of giving more operational and financial autonomy to
Central Public Sector Enterprises (CPSEs);

(b) if so, whether Government is creating a new category called Maharatna which will define
level of independence for CPSEs;

(c) whether his Ministry has floated a note in Cabinet for introducing new title within 100 days
policy;

(d) if s0, whether Ministry has also sought views of other Ministries; and

(e) if s0, to what extent this new policy will be helpful for the CPSEs ?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) to (d) The introduction of "Maharatna" category for
Central Public Sector Enterprises (CPSEs) has been indentified as one of the items that the Ministry
of Heavy Industries and Public Enterprises would like to achieve as part of 100 days policy. The
Maharatna scheme envisages delegation of enhanced financial powers to the boards of Maharatna
CPSEs as compared to those available to Navratna. The draft Cabinet Note in this regard has been
circulated to the concerned Administrative Ministries/Departments for their comments.

(e) The introduction of Maharatna Scheme is expected to help the larger Navratna CPSEs to
expand their operations in both domestic as well as global markets.

Cost and time overrun of projects

2653. SHRI O.T. LEPCHA: Wil the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) how many projects of rupees 50 crores and above of the Public Sector Undertakings
under his Ministry are affected by cost or time overrun, PSU-wise;

(b) what are the reasons for cost and time overrun of these projects; and
(c) what are the efforts made by his Ministry/PSU to protect the projects from cost overrun?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) to (c) 3 Projects one each of Cement Corporation of
India Ltd., Hindustan Newsprint Ltd. and Nagaland Pulp's and Paper Company Ltd. are affected by
cost or time overrun. The details are given in the enclosed Statement.
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Statement

Details of projects affected by time/cost overrun

Name of PSE No. of Project Reasons for cost and time Efforts made to protect the
overrun of these projects projects from cost overrun

1 2 3 4

Cement 1 * As per the approved All the court cases except

Corporation sanctioned scheme of BIFR, one for Adilabad unit have

of India Ltd. the Bokajan expansion project been dismissed by the court
is to be funded from the sale and sale process of the
of non operating units which remaining non-operating
has been delayed mainly units are at an advanced
because of various court cases stage.

filed by the labour unions against
the closure of non-operating units.

Hindustan 1 * Re-floating of Global NIB for Status of huge cost escalation

Newsprint engagement of Project and financial viability was

Ltd. Management Consultancy reviewed and it transpired
services was delayed due to that the debt equity mix in
varying reasons including project finance is not in the
need to follow CVC ideal proportion which will
guidelines, visit of bidders to endanger the debt service
the site and clarifications ability of the company. The
sought, unprecedented Company has decided to
increase in the price of input keep the Project in abeyance
materials at the global level, and wait for appropriate time
non-availability of sufficient to consider the project again.

internal resource generation due to
the overall global meltdown affecting
newsprint industry.
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Nagaland
Pulp &
Paper
Company
Ltd.

* Most of the imports will be
from European Countries,
Now the Euro had
appreciated against various
currencies including Indian
Rupee.

* Unprecedented increase in
price of input materials.

* DPR factored on excise duty
exemption of 16% available
under North East Industrial
Policy 1997 which has been
subsequently reduced to
prevailing 4%.

* The scope of rebuild has
increased substantially resulting
in increase in project cost.

To retain the viability of the
project, the capacity had to
be augmented to an optimum
level of 89,100 tpa with
revised project cost of
Rs.1241.80 crore. The actual
availability of raw material
and fuel are being
ascertained de nova before
putting up a proposal for
enhanced size of the mill
which could attain scale
economy.
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Discrimination of pay in PSUs

2654. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA
Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that under the revised Pay Commission guidelines only profit-making
Public Sector Undertakings (PSUs) would get the benefit of pay hike whereas the loss-making PSUs

are not allowed to hike the pay to their employees;
(b) if so, what are the reasons behind this discrimination towards loss-making units;

(c) whether it is also a fact that if a particular PSU has a large number of employees, as per
guidelines, the hike in pay and allowances are not equal to those which have small number of

employees and are profit-making; and
(d)  ifso, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) and (b) Government has issued policy guidelines for
wage negotiations in respect of unionized workmen in CPSEs vide OM dated 9.11.2006. The
Government after due consideration of the recommendations of the 2nd Pay Revision Committee
(2nd PRC) has also issued O.Ms dated 26.11.2008, 09.02.2009 and 02.04.2009 in respect of
executives and non-unionised supervisors in IDA pay scales. Government has also issued O.Ms
dated 14.10.2008 and 20.1.2009 in respect of pay revision of employees of CPSEs following CDA
pattern of pay scales. These O.Ms inter-alia provide that CPSEs are required to bear the additional
financial implication on account of pay revision from their own resources and no budgetary support

will be provided.

(c) and (d) The pay package for the employees of CPSEs depends on profitability and
affordability of respective CPSEs. The Performance Related Pay in respect of executives has been

linked to the profits of CPSEs and also performance of the CPSEs/units and individual executives.
Navratna status for PSUs

2655. SHRIR.C. SINGH: Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES

be pleased to state:
(a)  whatis the criteria adopted to declare a Public Sector Undertaking (PSU) as a Navratna;
(b) what benefits a Navratna gets, when compared to other companies;

(c) whether it is a fact that Government is giving Navratna status to a company if its sales
turnover crosses Rs.3.000 crores and also a company whose sales turnover crosses Rs.2,74,000

crores and living same autonomy and liberty to both the companies;

(d)  ifso, what s the justification in this;
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(e) whether it is a fact that some of the larger PSUs are demanding for giving Maharatna

status to them; and
® if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) The Central Public Sector Enterprises (CPSEs)
fulfilling the following criteria are eligible to be considered for grant of Navratna status:

0) Having Schedule 'A" and Miniratna Category-1 status

(i)  Having at least three "Excellent"” or 'Very Good" Memorandum of Understanding (MoU)
ratings during the last five years

iir) Having a composite score of 60 or above out of 100 marks based on its performance
during the last 3 years on the following six identified efficiency parameters:

Performance Parameters Maximum Marks
Net profit to Net Worth 25
Manpower Cost to Cost of Production or services 15
Gross Margin to Capital Employed 15
Gross Profit to Turnover 15
Earnings per Share 10
Inter-Sectoral comparison based on Net 20

Profit to Net Worth

TOTAL : 100

(b)  As compared to other CPSEs, the Boards of Navratna CPSEs have been delegated
enhanced powers in the areas of (i) capital expenditure, (i) equity investment in joint
ventures/subsidiaries in India or abroad, (i) human resources development, (iv) organizational
restructuring and (v) raising of debt from the domestic capital markets and borrowings from
international markets.

(c) and (d) The grant of Navratna status to CPSEs is not directly linked to their turnover. It
depends on the criteria given in the answer for part (a) of the question.

(e) No proposal from any CPSE has been recently received in Department of Public
Enterprises for grant of 'Maharatna' status to it.

® Does not arise.
Shut down of CPSUs

2656. SHRI SHYAMAL CHAKRABORTY : Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) how many Central Public Sector Undertakings have been shut down in the last three
years;
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(b)  whether some of them have any chances of reopening;

(c) if not, whether the Central Government would be giving away their lands to the State

Governments;
(d)  whether there is any disposal policy;
(e)  ifso, what are the procedures of disposal; and
® whether the State Government could get them on lease?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (&) During the last three years (from 2006-07 to 2008-09)
two Central Public Sector Enterprises (CPSEs) namely Bharat Ophthalmic Glass Ltd. and Bharat

Yantra Nigam Ltd. have been closed.
(b) Decision for closure/revival of a CPSE is taken by the concerned administrative Ministry.

(c) to (f) In case of the Board for Industrial and Financial Reconstruction (BIFR) referred
CPSEs, disposal of the land is done as per the directions of the BIFR through Asset Sale Committee

appointed by BIFR for sale of assets of sick companies.
Closed CPSUs in West Bengal
2657. SHRI TAPAN KUMAR SEN:
SHRI MOHAMMED AMIN:
Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) the land and amounts stagnated in the buildings and other assets in the establishments

of the closed Central Public Sector Undertakings (CPSUs) in West Bengal, unit-wise;
(b) whether there is any scheme for gainful utilization of specially the landed properties;
(c) if s0, the details thereof, unit-wise; and

(d)  the steps proposed by Government to transfer the remaining utilized land to the State

Government for their gainful utilization?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) The fixed assets register of a company is required to be
maintained by the respective company as per the provisions of the Companies Act, 1956. The unit

wise record of Central Public Sector Enterprises (CPSEs) is not maintained centrally.

(b) to (d) The disposal/utilization of assets of the closed companies is done as per the
provisions of the Companies Act, 1956 In case of Board for Industrial and Financial Reconstruction

(BIFR) referred companies, disposal/utilization of assets is done as per directions of the BIFR.

108



MoU between TCIL and CIL

2658. SHRI TAPAN KUMAR SEN:
SHRI MOHAMMED AMIN:
Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a)  whether Coal India Ltd. (CIL) is one of the major customer of Off The Road tyre (OTR)
from Tyre Corporation of India Ltd. (TCIL);

(b)  whether TCIL was contemplating for signing (MoU)) with CIL in this respect; and
(c)  ifso, the status of the MoU at present?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) No, Sir.

(b) and (c) No, Sir. However, Tyre Corporation of India Ltd. (TCIL) and Coal India Ltd. (CIL)

had interaction regarding establishment of common manufacturing facility .
Funding pattern in SSA

2659. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Central Government has substantially reduced its share of

grant under the Sarva Shiksha Abhiyan (SSA) programme;

(b) whether Government is aware that States have to incur huge expenditure on salary of

Primary School Teachers, Construction of Schools and Class rooms, etc.; and

(c) if so, whether Government is considering to reverse its decision and to reintroduce the

earlier Tenth Plan pattern of 75:25 between Centre and States?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The framework for implementation of SSA programme in the
11th Plan had envisaged a funding pattern of 50:50 between the Central Government and
States/UTs. However keeping in view the demands of States, a revised funding pattern providing for
funding in the ratio of 65:35 during the first two years of 11th Plan, 60:40 in the third year, 55:45 in the
fourth year and 50:50 thereafter was notified on 25.9.2007. In respect of the North Eastern States the
funding is 90:10 with the Central share sourced from the 10% earmarked funds for the NE States in
the SSA's Central Budget.

(b) The salary of teachers, construction of schools and classrooms sanctioned under SSA
programme, as approved in the Annual Works Plan and Budget of States/ UTs, is borne by the

States and Central Government in the funding ratio applicable in that particular year.

(¢)  No,Sir.
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Proposal regarding funding in SSA

2660. SHRI P. RAJEEVE: Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) what is the present pattern of funding by the Centre to the States under the Sarva
Shiksha Abhiyan (SSA);

(b) whether there is any proposal to change the existing pattern of funding;

(c) whether any proposal has been made by the State Government of Kerala to change the
existing pattern of funding; and

(d)  ifso, whether any decision has been taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The funding pattern prescribed for implementation of Sarva
Shiksha Abhiyan (SSA) between Central Government and States/UTs in the Xith Plan (2007-2012) is
(i) 65:35 in the first two year of the Plan, (i) 60:40 in the third year of the Plan, (iii) 55:45 in the
fourth year and (iv) 50:50 thereafter. The funding pattern for North Eastern States is 90:10 with the
Central, share sourced from the 10% earmarked funds for the NE States in the SSA's Central
Budget.

(b) and (c) No, Sir.
(d)  Does not arise.
Plan share between Centre and the State Governments

12661. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government makes the allocation for Centrally sponsored plans and planned
works between Centre and States proportionately;

(b) if so, the details of schemes that are hundred per cent Centrally sponsored and the
schemes where proportionate expenditure was incurred by State Governments and the details of
their proportionate shares in them during Tenth Five Year Plan period, Scheme-wise;

(c) whether State's share has been decreased or increased by making changes in the
pattern of State's proportionate share in them during Eleventh Five Year Plan;

(d)  if so, the details thereof; and

(e) whether the implementation of programmes will be adversely affected with the increase in
proportionate share of State Government?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) Allocations for Plan Schemes are made by Planning
Commission to the Union Ministries which include provision for Centrally Sponsored Schemes.

tOriginal notice of the question was received in Hindi.
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Releases to the States for these schemes are made in installments by administrative Ministries
concerned. The criteria for allocation of funds under Centrally Sponsored Schemes to individual
States is finalized by the administrative Ministries concerned in consultation with the State
Governments and Planning Commission.

Intake in primary classes

2662. SHRI N.K. SINGH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) whether it is a fact that despite massive grants released from time to time by
Government, admissions to primary classes have not registered any increase in the last five years;

(b) whether it is also a fact that the number of drop outs was 25.67 per cent upto fifth, 48.80
per cent up to eighth and 62 per cent upto tenth classes as revealed in the report of the National
University of Education, Planning and Administration's District Information System of Education; and

(c) the reasons for this decline and the steps contemplated in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir. Enrolment has shown consistent increase. In 2002-
03 enrolment at primary level was 12.24 crore which has increased, to 13.35 crore in 2006-07.

(b) No, Sir. No such report has been brought out by National University of Educational
Planning and Administration (NUEPA) which reveals dropout rates in fifth, eighth and tenth classes.
Selected Educational Statistics (SES) collect information on dropout rates which show decline
dropouts in all the classes upto X. Details are as follow:

Year -V I=VIII [-X
2002-03 34.89 52.79 62.58
2006-07 25.43 46.03 59.87

(c) To improve enrolment and retention a multi pronged approach has been adopted. Sarva
Shiksha Abhiyan (SSA), a national programme for achieving Universal Elementary Education was
launched in 2001. SSA provides inter alia, for opening of new schools, strengthening of school
infrastructure, appointment of additional teachers, interventions for enrolment of out of school
children, promotion of girls education, inclusive education for children with special needs, training of
teachers, supply of free textbooks for all children, interventions for promoting community ownership
of schools. It is supported by National Programme of Mid Day Meal in schools. In addition, at
secondary level, various schemes like Rashtriya Madhyamik Shiksha Abhiyan (RMSA), Information
and Communication Technology (ICT) in secondary schools, Scholarship for girls have been started.

Shifting of Guru Gobind Singh Indraprastha University

2663. SHRI N.K. SINGH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased
to state:
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(a) whether it is a fact that Government is considering a proposal to Shift Guru Gobind Singh

Indraprastha University to the sub-city of Dwarka, Delhi from the next academic year; and
(b)  if so, the details in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Guru Gobind Singh Indraprastha University being a
State University under the Government of National Capital Territory of Delhi, the Central Government

cannot consider any proposal for shifting the university.
Self reliance in quality education

2664. DR. JANARDHAN WAGHMARE: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that Indian students go to the advanced countries like
USA, UK, Canada and Australia for higher studies because our universities do no provide quality

higher education;

(b)  whether Government is also aware that Indian students in Australia and Canada are

facing brutal racial attacks; and

(c) if so, whether Government would takes steps towards self-reliance in quality education
providing courses of studies in all branches of learning so that our students need not go abroad in

greater number for higher education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) There are no restrictions on cross-border students' mobility
and such mobility can be owing to a variety of reasons such as affordability, access to bank loans,
exposure to foreign societies, aptitude for particular branches of studies, inability to gain admission
to top Indian institutions due to capacity limitation etc. Another reason could be the interest among
students to join some of the universities in the world which have a long history of education and

research spread over centuries.

(b) According to information provided by the Ministry of Overseas Indian Affairs, while some
of the attacks on Indian nationals, including students, in Australia could have racial connotations,

there has not been any racial attack on Indian students in Canada recently.

(c) Upgrading the quality of Indian higher educational institutions is a continuous process. A
substantial increase in Plan allocation has been made in the XI Plan for the expansion of higher
education, for setting up of institutions such as Central Universities in uncovered States,
establishment of World Class Universities, Indian Institutes of Technology, Indian Institutes of
Management, Indian Institutes of Science Education and Research, Indian Institutes of Information

Technology and Schools for Planning and Architecture. Expansion of capacity of the existing
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institutions, incentivizing State Governments for increasing State outlays on higher education,
strengthening of science based research in universities, frequent updating of curricula, introduction
of semester system, faculty improvement programme and other reforms are also being implemented

in the XI Plan for improving the quality of higher educational institutions and course content.
Identification of fake institutions

2665. SHRI SYED AZEEZ PASHA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) the number of fake universities and educational institutions both vocational and technical

identified during the last three years and the current year, State-wise;
(b)  the details of action taken against such fake educational institutions;

(c) the steps taken to check the further expansion of such fake universities and educational

institutes; and
(d) the steps taken to safeguard the interest of the students pursuing studies therein?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Central Government, through University Grants
Commission (UGC) and All India Council for Technical Education (AICTE), keeps a watch over
nefarious activities of the fake universities/institutions which run vocational and technical courses.
During the last three years and the current year so far, the UGC has identified three fake universities/
institutions (Voca‘[ional and Teohnical), two in Uttar Pradesh and one in Delhi. The AICTE, during
this period, has identified 205 fake technical education institutions, out of which 76 are in
Maharashtra, 24 in Delhi, 22 in Karnataka, 16 each in Tamil Nadu and Uttar Pradesh, 15 in West
Bengal, 10 in Haryana, 9 in Chandigarh, 8 in Andhra Pradesh, 3 in Gujarat, 2 each in Punjab and

Kerala and 1 each in Goa and Rajasthan.

(b) to (d) The name of such technical universities/institutions has been included in the list of the
fake universities /institutions maintained by the UGC and the A1CTE and also placed on their
respective official websites for information to the students and general public. With a view to create
awareness in this regard, wide publicity is given by the UGC and the AICTE every year through print /
electronic media, as well as on their official websites, cautioning the students and parents not to take
admission in such unapproved institutions. Show cause notices have been issued to these
unapproved institutions advising them to seek approval of the competent body or close down such
courses. The State / UT Governments have also been directed to take action under Indian Penal
Code against these fake technical institutions. A legislative proposal to prevent, prohibit and punish
unfair practices in technical and medical educational institutions and universities, including institution
claiming to be recognized by the statutory authorities, where such institution is not Recognized under

law, is also under consideration of the Government.
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Foreign education for Indian students

2666. SHRI RAJEEV SHUKLA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
(a)  the number of Indian students who went abroad for studies during 2008-09;
(b)  the amount spent by them in foreign exchanges;

(c) whether some Indian Universities have asked Government's permission to open campus
in foreign countries; and

(d)  ifso, the detalils thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) No separate information is available in respect of
Indian students pursuing higher education abroad during 2008-09.

(c) and (d) According to the University Grants Commission, the following institutions 'deemed-
to-be-universities' have approved off-shore campuses:-

S.No. Name of institutions 'Deemed-to- be University' Country

1. Birla Institute of Technology & Science, Pilani, Rajasthan United Arab
Emirates

2. Birla Institute of Technology & Science, Mesra, Ranchi Oman, Bahrain

3. Manipal Academy of Higher Education, Manipal Malaysia,
United Arab
Emirates and
Oman

4. Vinayaka Mission's Research Foundation, Salem, Tamil Nadu Thailand

5. Sri Ramachandra Medical College & Research Institute, Mauritius

Chennai

The following deemed to be universities have submitted their proposals to UGC to open off-shore

campuses:-

SI.No. Name of institutions 'Deemed-to-be University" Country

1. Birla Institute of Technology, Mesra, Ranchi, Jharkhand Mauritius

2. Sumandeep Vidyapeeth, Vadodara, Gujarat Mauritius

3. Academy of Maritime Education and Training, Chennai, United Arab

Tamil Nadu Emirates

(Dubai)

4. Vinayaka Mission's Research Foundation, Salem, Tamil Nadu United Arab
Emirates
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Decline in level of research work

12667. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a)  whether Government accept that the lecturers selected through UGC (NET), or States
conducted SLET do not pay attention towards research and as a result there is a decline in research
standard at university level; and

() if so, the details thereof and the steps being taken by Government to bring about a
quality change in higher education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) No, Sir. A Task Force under the Chairmanship of
Prof. M.M.Sharma was constituted by the Government for strengthening Basic Science Research in
universities. In its Report, the Task Force has inter alia, recommended creation of 1000 positions of
Research Scientists at various levels, five fold increase in the number of Ph.Ds from Indian
universities within a span of ten years with proper standards, promotion of formal linkage between
the Universities and national level institutions including the Council for Scientific and Industrial
Research (CSIR) laboratories through joint research projects and training, inbuilt component of
research in post-graduate programmes pertaining to Science and Technology, upgradation of
infrastructural facilities in universities to promote quality scientific research and creation of networking
centres in Basic Sciences in leading Departments of Universities to promote collaborative research.
The status Report on implementation of the recommendations is given in the enclosed Statement
(See below).

A liberal pay package for teachers in universities and colleges has been announced in order to
attract and retain talented persons in the teaching and research.

Statement

Status of the implementation of the recommendations of the Empowered
Committee for Basic Scientific Research in Indian Universities for 2008-2009.

The Ministry of Human Resource Development had set up a Task Force for rejuvenation of Basic
Scientific Research in Indian Universities under the Chairmanship of Prof. M.M.Sharma, former
Director, UICT, Mumbai. An Empowered Committee has been constituted under the Chairmanship of
Prof. M.M.Sharma, former Director, UICT, Mumbai for implementation of recommendations of the
Task Force. The Empowered Committee is meeting almost every month for taking action on the
recommendations of the Task Force. Till date following is the status of the implementation of the
recommendations of the Empowered Committee:

1. 3276 JRF's @ Rs.10,000/-p.m. with a contingency grant of Rs.6000/- p.a. have been
granted to each Science Departments DRS/CAS/DSA/Non-SAP.

2. Rupees Twenty Lakhs each have been sanctioned to 328 DRS/DSA/CAS Departments in
Science, Bio-Science, Agricultural Sciences and Engineering Sciences for strengthening of
infrastructure in terms of power supply, water supply, safety equipment, laboratories working

tOriginal notice of the question was received in Hindi.
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tables and infrastructure required for including the component of research at P.G. Level
Programme. An expenditure of Rs.62.40 crores has been incurred so far. It has been decided
that 22 departments which have been inducted at DRS level may also be released an

infrastructure grant of Rs.20 lakhs each. A sum of Rs.3.80 crores has been released so far.

After seeing the performance of the 133 departments and receiving statement of expenditure
for the grant released to the departments for infrastructural development and based on the
proposals invited from each department, the committee recommended that second instalment
@ Rs.30.00 lakhs may be released to the UGC approved SAP departments of DSA/CAS.
Accordingly, 103 departments have been sanctioned Rs.30.90 crores @ Rs. 30.00 lakhs

each.

All State Education Secretaries have been requested to adopt uniform retirement age for the

teachers.

A six-member committee has been constituted with Chairman, UGC and Director-General,
CSIR as Co-Chairperson to work out the modalities for creating formal linkages between
Universities and CSIR labs, under the collaborative programme. The first meeting of the

committee was held on 5.02.2008.

Operation Faculty Recharge is being launched, under which 1000 faculty positions are being

created and to be filled at national level through global advertisement.

An amount of Rs. 144 crores has been allocated for implementation of recommendations of
Prof. M.M, Sharma committee for 2008-09.

On the recommendations of the Empowered Committee proposals have been invited for the
UGC Networking Centre/Summer-Winter School from CAS and DSA departments under the
UGC approved SAP scheme. The short-listed departments were called for presentation. Five
departments viz. Department of Life Sciences, JNU, Department of Chemistry, Hyderabad
University, Department of Radio Physics & Electronics, Calcutta University, Department of
Biological Science, Madurai Kamraj University and Department of Materials Engineering, Indian
Institute of Science, Bangalore have been selected for establishment of Networking Resource
Centres. Selection for Networking Resource centres in other subjects is being finalized. An
amount of Rs.22.50 crores has already been released to these four departments, out of the

total allocated amount of Rs.45.00 crores.

The support has also been extended to departments other than the SAP departments under
various programmes initiated by the Empowered Committee. Letters have been sent to the
State, Central and Deemed to be Universities inviting proposals from the Non-SAP
departments. The information received was put up before the Empowered Committee, in its
meeting held on 04.01.2008 and 05.02.2008. The committee recommended an infrastructure
grants and fellowships based on the faculty position, Ph.D. produced during the last five years

and publications. A grant of Rs.14.35 Crores has been released so far.
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10.  The Committee recommended that all M.Sc. programmes shall be structured in a manner so
as to include the component of research.

1. The Committee was of the view that regional workshops may be held between CAS
departments and the Committee members to apprise these departments of the thinking and
expectations of the Empowered Committee from these departments.

12.  The UGC scheme for "D.S.Kothari Post-Doctoral Fellowship™ has been launched. Under the
scheme 500 PDFs are to be awarded under this scheme annually. Till date 69 candidates have
been awarded.

13.  Aninfrastructure strengthening grant of Rs.5 lakhs to each of the 700 science departments of
97 colleges with Potential for Excellence (CPE) has been released. An expenditure of Rs.35
crores has been incurred so far.

14.  An infrastructure strengthening grant of Rs.10 lakhs each to 195 Autonomous Colleges has
been released. An expenditure of Rs, 19.50 crores has been incurred so far.

Recommendation of Knowledge Commission Report

2668. SHRIMATI MOHSINA KIDWAI: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government proposes to bring all institutions of higher education like [IMs, IITs,
Medical Institutions and other Institutions imparting higher education under one umbrella under his
Ministry;

(b)  if so, the details thereof;
(c) whether Government has accepted the recommendations of Knowledge Commission;
(d) if so, the details of recommendations accepted by Government; and

(e) the distribution of colleges of technical institutions in the country, State-wise, and
whether his Ministry proposes to solve the problem of uneven distribution of educational institutions
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a): No, Sir.

(b)  Does not arise.

(c) and (d) The recommendations of the National Knowledge Commission as well as those
made by the Committee to Rejuvenate and Renovate Higher Education are inputs to policy decisions
in reforming and strengthening Higher Education.

(e) State-wise details of the number of lITs, Engineering Colleges, Polytechnics as on
March, 2009 is given in the enclosed Statement (See below). To overcome the regional imbalance of
the number of seats in various States of the country, second shift of engineering colleges/
polytechnics have been allowed in existing institutions, in those States where the number of seats
available per lakh of population is less than the all India average.
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For more balanced growth of various streams of education in engineering & technology, it has
been decided to allow establishment of new engineering institutions with at least three conventional
branches as a mandatory requirement in the States where the number of seats available in
engineering colleges per lakh of population are more than the all India average, whereas in the States
where the number of seats available in engineering colleges per lakh of population are less than the
all India average, no such restriction is applicable.

Statement

The State-wise details of the number of lITs, Engineering Colleges,
Polytechnics as on March, 2009 is as follows :-

States/UTs Indian Institutes Engineering Polytechnic
of Technology (IITs) Colleges
1 2 3 4
Madhya Pradesh 1 161 55
Chhattisgarh 0 41 16
Guijarat 1 55 68
Mizoram 0 1 4
Sikkim 0 1 2
Orissa 1 68 43
West Bengal 1 71 49
Tripura 0 3 2
Meghalaya 0 1 3
Arunachal Pradesh 0 1 2
Andaman & Nicobar 0 0 2
Assam 1 7 13
Manipur 0 1 2
Nagaland 0 1 1
Jharkhand 0 13 18
Bihar 1 15 13
Uttar Pradesh 1 241 93
Uttaranchal 1 19 30
Chandigarh 0 5 3
Haryana 0 116 102
Jammu & Kashmir 0 7 14
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1 2 3 4

New Delhi 1 19 17
Punjab 1 70 68
Rajasthan 1 81 67
Himachal Pradesh 1 9 9
Andhra Pradesh 1 527 100
Pondicherry 0 9 5
Tamil Nadu 1 352 323
Karnataka 0 157 241
Kerala 0 94 60
Maharashtra 1 239 224
Goa 0 3 8
Daman & Diu, Dadra and 0 0 2
Nagar Haveli

TOTAL * 15 2388 1659

Decision on the Yashpal Committee report

2669. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a Committee headed by eminent scientist Shri Yash Pal has suggested
scrapping of several powerful bodies like UGC, AICTE, etc. and setting up of a super regulator
instead;

(b) if so, whether a seven-member Panel to regulate all the academic bodies, is also a

recommendation;
(c)  whether these recommendations are under consideration; and
(d)  ifso, by when a decision is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The "Committee on Renovation and Rejuvenation of
Higher Education" (Yash Pal Committee) has recommended the creation of an all-encompassing
National Commission for Higher Education and Research (NCHER) with constitutional status to
replace the existing regulatory bodies including All India Council for Technical Education (AICTE),
National Council for Teacher Education (NCTE) and the Distance Education Council (DEC). It

has also been recommended that the other regulatory bodies in professional education such as the
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Medical Council of India (MCI), Dental Council of India (DCI), Bar Council of India (BCI) etc. should
be divested of their academic functions and the universities be made responsible for the academic
content of all courses and programmes of study including professional courses. It has been further
recommended that the proposed NCHER may have a seven member board with a full time
chairperson.

(c) and (d) The need for an overarching regulatory body in higher education has been accepted
by the Government as one of its priorities and its functions are yet to be finalised as the report is
under consideration and no time limit can be prescribed at present.

Part time engagements of school teachers

2670. SHRI VARINDER SINGH BAJWA: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of school teachers in Primary/Middle schools in
the country are acting as extra departmental employees of the department of posts and quite a good
number of teachers are engaged in other activities such as insurance business etc. which results in
decline of teaching standard; and

(b) if so, whether the Central Government would consult the State Governments and evolve
a mechanism to ensure that teachers in schools are prohibited from such activities so that school
education does not suffer?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) As per the circular issued by Department of Posts, school
teachers may be appointed as extra departmental branch Post Master, only in exceptional
circumstances with the personal approval of Post Master General, when suitable candidates
belonging to unemployed youth are not available or coming forward for appointment as extra
departmental branch Post Master. Further, these appointments are made only if the working hours of
school and post offices do not clash. The teachers are not being engaged for Postal Life Insurance
work in any way either part time or full time.

(b) The Right of Children to Free and Compulsory Education Bill, 2009 provides that no
teacher shall be deployed for any non-educational purposes other than the decennial population
census, disaster relief duties, or duties relating to elections to the local authority or The State
Legislatives or Parliament. The said Bill was passed by the Rajya Sabha on 20-7-2009.

Modernization of madarsas

12671. SHRI AMIR ALAM KHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government is formulating any scheme for modernization of madarsas and
traditional schools of Islamic education;

®) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) the number of madarsas in the country and the funds required for their modernization;
(d) the funds spent or sanctioned for the maintenance of these madarsas during 2008-09;
(e)  the amount allocated for maintenance of these madarsas during 2009-10; and

® by when Government would complete the modernization of all these madarsas?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (f) The erstwhile Area Intensive and Madarsas
Modernization Programme has been reformulated in November 2008 into the Scheme for Providing
Quality Education in Madarsas (SPQEM) to encourage traditional institutions like Madrassas and
Maktabs to introduce Science, Mathematics, Social Studies, Language and English in their
curriculum on a voluntary basis so that children studying in these institutions gain academic
proficiency. The details of the various components of revised scheme of SPQEM are given in the
enclosed Statement (See below). An outlay of Rs. 325 crore has been earmarked under the scheme
in the Eleventh Plan period covering an estimated 6000 madarsas in the country. An amount of Rs.
64.42 'crore was released during 2008-09 and an amount of Rs. 50.00 crore has been allocated for
the year 2009-10 under the Scheme.

Statement

The details of financial assistance provided under various components of revised scheme for

Providing Quality Education in Madrassas (SPQEM) are as follows :

D) For appointment of teachers teaching Science, Mathematics, Social Studies, Languages,
Computer Application and Science subject to availability of a minimum of ten students in each
subject, each full time Graduate teacher will be paid salary for 12 months @ Rs.6000/- p.m.,
and Post Graduate/B.Ed. Rs.12000/- p.m. State Governments/Madrassa Boards would

ensure that larger Madrassas with higher student enrolment recruit better qualified teachers.

i) For strengthening libraries/book banks and providing teaching learning materials at
primary/middle/secondary and senior secondary levels, one time assistance upto Rs.50,000/-

followed by an annual grant of Rs.5000/ - will be provided to each Madrassa.

i) For purchase of Science Kits, Maths Kits, and other essential pedagogical equipment for

teaching modern subjects a grant upto a maximum amount of Rs.15000/ - will be provided.

iv) For establishment of Science/Computer Labs/work shops in Madrassas at the
Secondary/Senior Secondary levels upto the maximum of Rs. 100000 for each of the labs

followed by an annual grant of Rs. 5000/ - for maintenance/purchase of consumables.

v) For conducting in service teacher training programmes for the teachers appointed under the
scheme in madrassas to upgrade their pedagogical skills. Training will be arranged in groups
by SCERTs/DIETs/VRCs etc. and the funds for this purpose will be provided to the training
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institution through the State Government. Rs. 100/- per day per teacher trainee for a
maximum of 15 days training, will be paid to the training institution to cover training expenses
and TA/DA of the trainee teacher.

vi)  For registration fees, examination fees and cost of study materials supplied by the National
Institute of Open Schooling (NIOS) upto 100% for each student opting for studying through
NIOS at secondary and senior secondary level.

vii)  Madrassas can also opt for vocational courses offered by NIOS after fulfilling norms and
standards set by NIOS. The registration fees would be met from the scheme as in (vi) above.
There will be linkages of madrassas with industry, I.T.Is set up by the Ministry of Labour and
Employment etc. which are in the vicinity, for use of workshops and for promoting employment
opportunities.

viii) For State Madrassa Boards opting for assistance, to strengthen their capacity to monitor the
SPQEM, by providing recurring financial assistance of Rs. 5.00 lakh per year for each
Madrassa Board. The assistance will be for appointment of qualified & competent staff;
computerization of office; office equipments, research & evaluation, and awareness
generation amongst the muslim community for participation in education.

Arbitrarily charging of fees in private schools

12672. DR. PRABHA THAKUR: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government considers arbitrarily charging of fees from the guardians of children
by many private schools in India as justified;

(b)  if so, the reasons therefor;

(c) if not, whether Government has formulated any policy to fix a limit of the fees of the
schools;

(d)  ifso, the details thereof; and
(e)  ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir.

(b)  Does not arise.

(c) and (d) No, Sir. The Affiliation Bye-Laws of Central Board of Secondary Education (CBSE),
inter-alia, prescribe the following:-

0] Fees charges should be commensurate with the facilities provided by the institutions.

(ii) Fees should normally be charged under the heads prescribed by the Department of
Education of the State/UT for schools of different categories.

tOriginal notice of the question was received in Hindi.
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(i) No capitation or voluntary donation should be charged.

(iv) Unaided schools should consult parents through parents representatives before revising
the fees. The fees should not be revised during the mid session.

(e)  Does not arise.
Community colleges for vocational training
2673. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has decided to set up 600 community colleges across the country
for imparting vocational education to students;

(b) if s0, the details thereof and their locations, State-wise;

(c) whether any of these colleges will be set up in Amroha, Moradabad, Azamgarh and Mau
in Uttar Pradesh; and

(d) if s0, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Xl Plan document as endorsed by the National
Development Council (NDC) has envisaged setting up of additional community colleges as well as
supporting the existing ones. The objective of these colleges is to provide education which aims at
skill development in a flexible environment. Details of the proposal are being worked out.

Composite Educational Development Index

2674. SHRI RAJKUMAR DHOOQOT: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that in 2006-07 Composite Educational Development Index towards
Universal Elementary Education, Arunachal Pradesh, Bihar, West Bengal, Assam, Jharkhand and
Madhya Pradesh ranked 30 or below;

®) if so, what were their ranks in 2007-08 and the improvement achieved over the previous
year; and

(c) the targets fixed for four broad parameters of access, infrastructure, teacher related
indicators and their outcome for 2008-09 and 2009-107

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) To assess progress of States and Union Territories
towards universalization of elementary education, an Educational Development Index (EDI), has
been developed by National University of Educational Planning and Administration (NUEPA). The
EDI is based on four broad parameters of access, infrastructure, teacher related indicators and
elementary education outcomes. The status of the States of Arunachal Pradesh, Assam, Bihar,
Jharkhand, Madhya Pradesh and West Bengal is as follows:
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Sl. No. Name of State 2006-07 2007-08

EDI value EDI ranks EDI value EDI ranks
1. Arunachal Pradesh 0.458 32 0.485 34
2. Assam 0.477 31 0.515 31
3. Bihar 0.321 35 0.406 35
4. Jharkhand 0.381 34 0.491 32
5. Madhya Pradesh 0.481 30 0.5%90 26
6. West Bengal 0.458 33 0.488 33

EDI details are taken into regard in approving Annual Work Plan & Budgets of States/UTs in
order to address, inter-alia, gaps in infrastructure, and teachers, etc.

Female literacy mission

2675. SHRI TARINI KANTA ROY':
SHRI TAPAN KUMAR SEN:
SHRIMATI T. RATNA BAI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the rate of literacy among men and women, State-wise;
(b) whether it is a fact that Government has decided to start Female Literacy Mission; and
(c)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The rate of literacy among men and women, State-wise, is
given in the enclosed Statement (See below ).

(b) and (c) The Government have decided to recast the National Literacy Mission to focus on
literacy of women. Action has already been initiated to recast the Mission and seek necessary
approvals.

Statement

State -wise literacy rate as per Census 2001

Sl.No. State /UT Male Female
1 2 3 4

1 Andhra Pradesh 70.3 50.4
2 Arunachal Pradesh 63.8 43.5
3 Assam 71.3 54.6
4 Bihar 59.7 33.1
5 Chhattisgarh 77.4 51.9
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1 2 3 4
6 Goa 88.4 75.4
7 Guijarat 79.7 57.8
8 Haryana 78.5 55.7
9 Himachal Pradesh 85.3 67.4
10 Jammu and Kashmir 66.6 43.0
n Jharkhand 67.3 38.9
12 Karnataka 76.1 56.9
13 Kerala 94.2 87.7
14 Madhya Pradesh 76.1 50.3
15 Maharashtra 86.0 67.0
16 Manipur 80.3 60.5
17 Meghalaya 65.4 59.6
18 Mizoram 90.7 86.7
19 Nagaland 71.2 61.5
20 Orissa 75.3 50.5
21 Punjab 75.2 63.4
22 Rajasthan 75.7 43.9
23 Sikkim 76.0 60.4
24 Tamil Nadu 82.4 64.4
25 Tripura 81.0 64.9
26 Uttarakhand 83.3 59.6
27 Uttar Pradesh 68.8 42.2
28 West Bengal 77.0 59.6
29 Andaman & Nicobar 86.3 75.2
30 Chandigarh 86.1 76.5
31 Dadra & Nagar Haveli 71.2 40.2
32 Daman & Diu 86.8 65.6
33 Delhi 87.3 74.7
34 Lakshadweep 92.5 80.5
35 Pondicherry 88.6 73.9
India 75.3 53.7

125



Fund for teacher's training

+2676. SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that two years have elapsed since the allocation of funds for education
and training to teachers in the Eleventh Five Year Plan, nothing has been spent out of it for the

purpose;
(b)  ifso, the detalils thereof; and
(c) the steps Government is going to take to improve the present situation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Under the Centrally Sponsored Scheme of Teacher
Education, Central assistance is provided to the State Governments/UTs for various teacher
education programmes and related activities undertaken by the State Councils of Educational
Research & Training (SCERTs), Institutes of Advanced Studies in Education (IASEs), Colleges of
Teacher Education (CTEs) and District Institute of Education & Training (DIETs). During 2007-08
and 2008-09, amount of expenditure incurred under the Scheme was Rs. 315.00 crore and Rs.
253.71 crore, respectively. It is the constant endeavour of the Government to provide resource
support to these institutions for capacity building and extended coverage of their activities.

Govardhan Mehta Pay Review Committee

2677. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Govardhan Mehta Pay Review Committee which is looking into the pay package
to faculty of IITs, NITs, IIMs, IISERs of the country has submitted its report;

(b) if s0, the details of major recommendations made by the Committee;
(c) whether it is a fact that Government has still not implemented the report;
(d) if so, the reasons therefor; and

(e) by when Government is going to implement the report?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes Sir.

(b) The recommendation regarding pay scales is given in the enclosed Statement (See
below).

(c) to () The report of the Govardhan Mehta Committee was considered by an Inter-Ministerial
Committee. The recommendations of the committee are under process.

tOriginal notice of the question was received in Hindi.
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Statement
Goverdhan Mehtra Pay Review Committee
Scales of pay for institutions that follow a four-tier faculty structure

For this category of institutions, the Committee has recommended that the following scales of
pay for various categories in terms of Pay Band (PB) and Academic Grade Pay (AGP).

Lecturer (Scale of Pay)

The position of lecturer could be offered on contractual basis and may be renewed in the PB-3
(Rs. 15600-39100) with the AGP of Rs. 7000. 3 advance increments on non-compoundable basis
may be allowed for those with M.Tech. qualifications and 6 advance increments in non-
compoundable basis may be allowed for Lecturers with Ph.D qualifications.

For those in service: Lecturers who complete Ph.D while in service will get on completion, 3

advance increments on non-compoundable basis.
Assistant Professor (Scale of Pay)

To be appointed in PB-3 (Rs. 15600-39100) with AGP of Rs.8000/-. Minimum basic pay of
Rs.30,000/- (inclusive of non-compoundable advance increments) plus AGP of Rs.8000/-.

Associate Professor (Scale of Pay)

PB-4 (Rs.37400-67000) with AGP of Rs. 10,000/~ and minimum basic pay to be fixed at
Rs.43,000/-.

Professor (Scale of Pay)

PB-4 (Rs.37400-67000) with AGP of Rs.11,000/- and minimum basic pay to be fixed at
Rs.48000/-. A Professor will be eligible for enhanced AGP of Rs.12,000/- with 5 years experience in
the scale and on performance evaluation based on research publication, Ph.D supervision, teaching
and consultancy.

Institutions following the three-tier faculty structure

The Committee has recommended that the scales of pay for faculty in institutions that follow the
three-tier faculty structure be revised, redesignated and mapped into recently revised scales of pay
implemented by the UGC. However, recognizing the special nature of these technical institutions, a
higher AGP is recommended at various positions.

Revision of accreditation criteria by AICTE

2678. SHRI VIJAY JAWAHARLAL DARDA:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a)  whether the All India Council for Technical Education (AICTE) has revised the criteria for
accreditation of institutes to bring them at par with the international level;
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(b)  ifso, the details thereof;

(c) whether several institutes which are not accredited with the AICTE are functioning in the

country and advertising themselves as 'accredited with AICTE'; and

(d) if so, the action contemplated by Government in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) Accreditation is based on a 1000 point scale on the following broad criteria:-

SlI.No. Criteria Maximum Points Qualifying Points

Vi
Vil
Vil

Organization and Governance, Resources, 150 115
Institutional Support, Development & Planning

Evaluation & Teaching Learning 175 115
Students Entry & Outputs 150 100
Faculty Contribution 150 100
Facilities and Technical Support 75

Continuous Improvement 75 —
Curriculum 125 -
Programmes Educational Objectives - Their 100 -

Compliance and Outcomes

TOTAL 1000

Programme :scoring 750 or more (and meets quelifying criteria)) accredited for 5 years.

Programme : given "Provisionally Accredited" status for two vyears in case of
scoring less than 750 and higher than 600 and with weaknesses that could be
overcome.

Programme : scoring less than six hundred not accredited.

(c) to (d) As per information given by the AICTE, one complaint of the Institute of Business

Management (IBM) Jadavpur has been received in this regard.

The name of the said institute is displayed as an unapproved institution for information to the

students and the general public. The name of the institute has been forwarded to the concerned
State Government for taking action.

GER in higher education

2679. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Gross Enrolment Ratio (GER) in higher education is at present 9.7 per cent

only;

(b)  ifso, whether it reveals that India is facing a deep crisis in higher education;
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(c) how does it compare with GER of developed and developing countries; and
(d)  the steps Government proposes to take to improve enrolment ratio in higher education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Gross Enrolment Ratio (GER) in Indian higher
education is estimated to be about 12.4%, as compared to estimated world average of 26%. In
order to achieve the targeted GER of an additional five percent by the end of XI Plan, a substantial
increase in Plan allocation has been made for the expansion of higher education, by way of setting up
of institutions such as Central Universities in uncovered States, Indian Institutes of Technology,
Indian Institutes of Management, Indian Institutes of Science Education and Research, Indian
Institutes of Information Technology, and Schools of Planning and Architecture. Expansion of
capacity of the existing institutions, incentivizing State Governments for increasing State outlays on
higher education and setting up of new colleges in 374 educationally backward district with GER
below the national level through partnership with State Governments are also some of the steps for
achieving higher GER. Expansion of Central Educational Institutions covered under the Central
Educational Institutions (Reservation in Admission) Act, 2006 has also been undertaken which aims

to increase intake capacity of these institutions by 54%.
Law as a subject in Secondary Education

2680. SHRT SANJAY RAUT: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether Government is considering a proposal to include law in the curriculum of

Secondary Education;
(b)  ifso, the details thereof; and
(c)  ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (¢) The model syllabi for secondary stage, developed by
National Council of Educational Research and Training (NCERT) based on National Curriculum
Framework, 2005, include elements of law in various subjects, and specifically in Political Science
and Economics., e.g. citizen's rights in democracy, consumer awareness, etc. Further, NCERT's
syllabus of Political Science in Class Xl includes themes on Indian Constitution, social justice, rights,
and citizenship. Central Board of Secondary Education has introduced an elective course "Human
Rights and Gender Studies" in the higher secondary stage.

Establishment of high quality schools

2681. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the new 6000 high quality schools proposed to be established by Government
have taken concrete shape;
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®) the details of the plans chalked out in this regard;
(c)  thetotal expenditure likely to be incurred in this regard;
(d) what will be the role of the State Governments in this regard; and

(e) the number of school sponsored to be established in the State of Goa and the
expenditure and other details involved ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Central Government has decidecd to setup 6000
high quality model schools at the block level, at the rate of one school per block, as benchmarks of
excellence. The first phase of the scheme to set up 2500 Model Schools in educationally backward
blocks (EBBs) under the State Governments was launched in November, 2008.

(c) An amount of Rs. 12,750 crore has been allocated for this scheme for the 11th Five Year
Plan, and Rs. 350 crore has been provided in the budget for 2009-10.

(d) For the schools to be set up and managed by State Governments, land is to be provided
by the State Government concerned, which also has to bear 25% of recurring and non-recurring
cost during the 11th Plan. The share of special category States is 10%. Medium of instruction,
affiliating Board and admission policy are to be decided by the State Governments.

(e) Eventually, every block is likely to have a model school. However, in the first phase,
there is no proposal to set up model schools under the State Government in Goa, as the state does
not have any educational backward block. In blocks other than EBBs, schools are envisaged under
public private partnership.

Participation of Indian students in research

12682. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether India's participation in the field of research at international level is very low;
(b)  if so, the reasons therefor together with the details thereof;

(c) the number of students who get enrolled for pursuing Ph.D degree in our country as
compare with those in America and China along with the number of students who complete their
Ph.D; and

(d) the percentage of students who take admission in higher education in our country as
compare to those in developed countries ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) While there is no study by the Central Government to
establish India's position in the field of academic research, the Task Force on Strengthening Basic

tOriginal notice of the question was received in Hindi.
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Science Research in Universities under the Chairmanship of Professor M M Sharma set up by the
Central Government, has observed that there is no formal linkage between universities and national-
level research institutions and the same should be promoted through joint research projects and
training and that the number of PhDs in Sciences and Engineering disciplines from Indian Universities
is quite low viz-a-vis the number of M Sc / B Tech when compared to what it is in developed
countries.

(d)  The Gross Enrolment Ratio (GER) in Indian higher education is estimated to be about
12.4 %, as compared to estimated world average of 26 % and 55% in developed countries.

Unexpensive education for children

12683. SHRI GANGA CHARAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the arrangement being made by Government to provide unexpensive and best education
for the children from poor families;

(b) whether Government is going to make any arrangement for providing low cost education
in private and Government schools and institutes;

(c)  ifso, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Article 21A, as inserted by the Constitution (Eighty-
Sixth Amendment) Act, 2002, provides for free and compulsory education of all children in the age
group of six to fourteen years as a fundamental right in such manner as the State may, by law,
determine.

Consequently, the Right of Children to Free and Compulsory Education Bill, 2008, has been
introduced in the Rajya Sabha. The Bill, inter-alia, provides that every child in the age group of six to
fourteen years shall have the right to free and compulsory education in a neighborhood school till
completion of elementary education.

In Government and Government-aided private secondary schools across the country, the fees
charged are generally nominal.

Transparency in higher education

2684. SHRIMATI JAYA BACHCHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government is considering a proposal to regulate fees, admission etc. of
deemed universities;

(b) whether Government also proposes to probe complaints of lack of transparency in higher
education; and

(c)  ifso, what are the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) The University Grants Commission (UGC), in its meeting

tOriginal notice of the question was received in Hindi.
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held on 22nd June 2009, approved the UGC (Fee Structure in Institutions Deemed-to-be-
Universities) Regulations, 2009 and UGC (Admission in Professional Programmes of Study at
Institutions Deemed-to-be-Universities) Regulations, 2009, which are at present with the

Government for consideration.

(b) and (c) While there are no specific complaints received with regard to lack of transparency,
the Central Government is committed for ensuring transparency in the higher education system.
Accordingly, in order to ensure that all the vital information / details relating to higher educational
institutions are placed in the public domain, the Government has issued a directive under section
20(1) of the University Grants Commission (UGC) Act 1956, to the Commission to direct universities
and higher educational institutions recognized under clause (f) of Section 2 of the UGC Act, 1956
and institutions declared as Institutions 'Deemed to be Universities' under Section 3 of the UGC Act,
1956 to place on every such institution's website full and complete information relating to availability
of infrastructure and physical assets, admission criteria, details of fee structure, details regarding
courses and academic curricula, information regarding faculty position, details regarding study

centres etc.
Language of medium in schools

2685. SHRI PRAVEEN RASHTRAPAL: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)  the important recommendations of National Knowledge Commission (NKC) in the area
of school education from primary to higher; and

(b) whether his Ministry has prepared action taken report on the NKC's recommendations as
there are many recommendation concerning language of medium and second language in addition to
English etc?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The important recommendations made by National
Knowledge Commission in the area of school education from primary to higher secondary education
include the following:-

¢ Thereis a need for a central legislation affirming the Right to Education.
* Substantially increased public spending both for elementary and secondary education.

* Urban planning and local planning must explicitly incorporate the physical requirements for
schooling, including provisions for playgrounds and other school facilities.

*  Norms for central Government disbursal to States for SSA funds must be made more flexible.

¢ There should be greater flexibility in disbursing funds down to the school level and a greater
degree of autonomy of local level management in the use of funds.

¢ Early childhood education is extremely important and must be universalized.
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¢ The collection and speedy dissemination of accurate and current data on schooling must be
made a priority.

¢ All children must be given schools of acceptable quality.
* School management must be decentralized as far as possible.

* The Training of school teachers is extremely inadequate and also poorly managed. Pre-service
training needs to be improved and regulated, while systems for in-service training require
expansion and major reform in all States.

* Toimprove Vocational Education and Training (VET).

* Alarge chain of science talent cells should be created and each school should be funded to open
a science club for popularization of science.

* To focus on creating a national ICT infrastructure, improving regulatory structures, developing
web based common open resources, establishing a credit bank and providing a national testing
service in the area of distance education.

¢ Reforms in the curriculum and examination system.

* Revamping school inspection with the greater role for local stakeholders and greater
transparency in the system.

* Teaching of English as a language should be introduced, along with the first language (either
mother tongue or the regional language) of the child, starting from Class I.

The recommendations of National Knowledge Commission are under examination.
Girls' hostel in Madhya Pradesh

1t2686. MISS ANUSUIYA UIKEY: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a)  the total number of proposals received by University Grants Commission (UGC) from the
colleges of Madhya Pradesh for construction of girls hostels under Tenth Five Year Plan alongwith the
details thereof;

(b) out of the above, the total number of colleges for which financial assistance has been
sanctioned for construction of girls' hostel and the details thereof;

(c) the current status of approval of pending proposals; and
(d) by when the grant will be sanctioned for these pending proposals ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) According to the information furnished by the
University Grants Comrnission(UGC), 73 proposals has been received from colleges in Madhya
Pradesh for construction of girls' hostels. Out of them, financial assistance has been sanctioned to
48 colleges and the remaining 25 proposals were not found fit. Details of Women Hostels sanctioned
& released by the UGC, is given in the enclosed Statement (See below).

(d)  Does not arise.

tOriginal notice of the question was received in Hindi.
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Details of Women Hostel sanctioned and Released by UGC for the colleges in Madhya Pradesh.

Statement

(Amount in Rupees)

SI.No. Code File No. Name of the College Allocation 1st 2nd Final Total
Released
1 2 3 4 5 6 7 8 9
1 102038 11-14/WH/ CRO/03-04 Institute of Excellence in Hig. Edu. 1500000 750000 600000 - 1350000
Kaliasot, Dam, Kolar RD. Bhopal
2 102047 26-01/WH/ CRO/04-05 Ravindra College, Bhopal 1500000 750000 600000 - 1350000
3 103026 26-7/WH / CRO/04-05 Govt. New Girls P.G. College, Indore 2500000 1250000 1000000 - 2250000
4 104019 26-06/WH / CRO/04-05 Govt. Girls College, Chindwara, M.P. 2500000 1250000 1000000 - 2250000
5 106010 26-4/WH/ CRO/04-05 Govt. M.H.College, Home Science 5000000 2500000 2000000 - 4500000
For Women, Jabalpur,
(General Devp. Scheme)
6 106011 11-4/WH/ CRO/03-04 Govt. Model Science College Auto, 2500000 1250000 1000000 2250000
Pachpedi, Jabalpur, M.P.
7 106020 11-2/WH/ CRO/03-04 Govt. Girls College, Ranjhi, Jabalpur 1500000 750000 600000 150000 1500000
106023 11-17/WH/ CRO/03-04 Govt. Kamla Nehru Girls College, Balaghat 1496000 748000 596400 1344400
107021 11-5/WH/ CR0O/03-04 Govt. Girls College, Dewas, M.P. 2500000 1250000 1000000 250000 2500000
10 102016 26-02/WH/ CRO/04-05 Govt. Girls College, Vidisha, M.P. 2000000 1000000 1000000
" 104021 11-1/WH/ CRO/03-04 Govt. P.G. Girls College Chattarpur 1500000 750000 750000
12 106045 11-7/WH/ CRO/03-04 Math Gujri Mahila Mahavidyalaya, 2.500000 1250000 1000000 250000 2500000
Jabalpur, M.P.
13 102002 26-05/WH/ CRO/04-05 Bonni-FOI College, Ayodhya Bypass Rd. 2000000 1000000 800000 200000 2000000
Bhopal
14 102022 11-9/WH/ CRO/03-04 Govt. Home Science College, Hoshagabad 2500000 0 0 0 0
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1 2 3 4 5 6 7 8 9

15 105019 11-11/WH/ CRO/03-04 Govt.Girls College, Morena, MP 2500000 0 0 0 0

16 103030 11-12/WH/ GRO/05-06 Govt. P.G.College, Khargon,MP 2500000 1250000 1000000 250000 2500000

17 103037 11-3/WH/ CRO/05-06 Kasturba Gram Rural Institute. 2000000 1000000 800000 200000 2000000
Kasturba Gram, Indore (MP)

18 104027 11-4/WH/ CRO/05-06 Govt. P.G.College Bina M.P 2500000 1250000 1000000 2250000

19 105033 11-5/WH/ CRO/05-06 P.G. College.Guna, MP 2500000 1250000 1000000 2250000

20 101009 11-6WH/ CRO/05-06 Govt. College Of Education, Rewa 1500000 750000 600000 150000 1500000

21 106039 11-14/WH/ CRO/05-06 Kymore Science College, Kymore, 1500000 750000 600000 150000 1500000
Katni, M.P.

22 102002 30-01/WH/ CRO/06-07 Bonni-FOI Collge, Ayaodhya Bypass 8000000 4000000 2000000 2000000 8000000
Rd. Bhopal (M.P.)

23 102038 30-02/WH/ CRO/06-07 Institute Of Excellence In Hig. Edu, 6500000 3250000 3250000
Kaliasotdam, Kolar Rd. Bhopal

24 102040 30-03/WH/ CRO/06-07 Jawaharlal Nehru Smriti College, 607000 3038500 1519250 1519250 6077000
Sohagpur, Hoshangabad, M.P.

25 102046 30-04/WH/ CRO/06-07 Rajeev Gandhi College Trilanga, Bhopal 8500000 4250000 4250000

26 102052 30-05/WH/ CRO/06-07 S.N.Govt. Girls P.G.College, 8500000 4250000 2125000. 6375000
Shivaji NAGAR, BPL

27 102057 30-06/WH/ CRO/06-07 The Bhopal School Of Social Science 10000000 5000000 2500000 7500000
.Bhopal

28 103020 30-07/WH/ CRO/06-07 Govt. Girls College, Dhar, MP 2500000 1250000 625000 1875000

29 103028 30-08/WH/ CRO/06-07" Govt. P.G.College. Alirajpur, Jhabua, M.P. 5730000 2865000 2865000

30 103029 30-09/WH/ CRO/06-07 Govt. P.G.College, NHOW, M.P. 9950000 4975000 4975000
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31 103030 30-10/WH/ CRO/06-07 Govt. P.G. College, Khargone, M.P. 7500000 3750000 1875000 5625000

32 103037 30-11/WH/ CRO/06-07 Kasturba Gram Rural Institute, 6000000 3000000 1500000 1500000 6000000
Kasturbagram, Indore (M.P.)

33 103038 30-12/WH/ CRO/06-07 M’.L.C. Govt. Girls P.G .College, 8500000 4250000 4250000
Khandwa, M.P.

34 104001 30-13/WH/ CRO/06-07 Arts & Commerce College, 5886000 2943000 2943000
Pandhurna, M.P.

35 104006 30-14/WH/ CRO/06-07 Govt. Arts & Commerce College, 2073000 1036500 518250 1554750
Sagar, M.P.

36 104008 30-15/WH/ CRO/06-07 Govt. Auto P.G. College, Chindwara 9997000 4998500 4998500

37 104011 30-17/WH/ CRO/06-07 Govt. Degree College, Rehli, Sagar, M.P. 6000000 3000000 3000000

38 104016 30-18WH/ CRO/06-07 Govt. Degree College, Niwari, Tikamgarh 8000000 4000000 4000000

39 104019 30-19/WH/ CRO/06-07 Govt, Girls College, Chhinwara, M.P. 4707000 2354000 1176250 3530250

40 104021 30-20/WH/ CRO/06-07 Gouvt. Girls College, Chattarpur, M.P. 8030000 4015000 4015000

1 104026 30-21/WH/ CRO/06-07 Govt. P.G. College, Damoh.M.P. 3351000 1675500 1675500

42 104027 30-22/WH/ CRO/06-07 Govt. P.G. College, Bina, MP. 5500000 2750000 1375000 4125000

43 104031 30-23/WH/ CRO/06-07 Satpura College Of Law, Chhindwara. 6000000 0

44 105011 30-24/WH/ CRO/06-07 Govt. College Of Education, Gwalior, M.P. 6000000 3000000 1500000 4500000

45 106036 30-25/WH/ CRO/06-07 Hitkarini Mahila Mahavidyalaya, 8000000 4000000 2000000 6000000
Jabalpur, M.P.

46 106045 30-26/WH/ CRO/06-07 Mata Gujri Mahila Women College, 7500000 3750000 1875000 1875000 7500000
Jabalpur, M.P.

47 107020 30-27/WH/ CRO/06-07 Govt. Girls College, Mandsor, M.P. 2908000 1454000 1454000

48 107042 30-28/WH/ CRO/06-07 Shri Sita Ram Jain Govt. Girls College, 9329000 4664500 4664500

Neemuch, M.P.
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Gap in access to education

2687. SHRIMATI MOHSINA KIDWAI: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether Government is aware that there is a huge gap in access to primary and higher

education in various regions of the country;

(b) whether Government is also aware that this gap is also in terms of quality education

available to children in various parts of the country;
(c) how Government proposes to bridge this gap;

(d) whether Government's vision to provide education to all would cover quality education as

well; and
(e) if s0, whether Government proposes to involve private sector also?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Access measured in terms of Gross Enrolment Ratio
for Primary and Higher Education varies across States. There are several reasons for differences in
the standard of education in the country viz. the availability of good infrastructure for educational
institutions, faculty, access etc., The country being vast and education being in the Concurrent list of
the Constitution where States are responsible for the educational institutions within their jurisdiction,
differences in standard do occur due to various factors. The standard of education is perceived by
competence of the individuals that the system turns out. It varies from institution to institution in both
Government and Private Sectors.

The Government of India has also set up authorities like Universities Grants Commission and the
All India Council for Technical Education for coordination and development of higher education in the
country. These regulatory bodies have framed, within their powers, the required rules and regulations
for bringing about uniformity and a certain standard of education in the country. These regulatory
bodies also give grants to the various universities and educational institutions in the country for
improving the quality of education. As part of the Central Government's commitment to make
secondary education of good quality available, accessible and affordable to all young persons a
centrally sponsored scheme to universalize access to improve quality of education at secondary
stage, called Rashtriya Madhyamik Shiksha Abhiyan (RMSA) has been launched in March, 2009.
The scheme seeks to universalize access to secondary education, while improving quality and

ensuring quality.

(e) Governments strategy is for expansion and quality improvement in the country's
education sector. Government favours active support and involvement of private participation for
funding and management of educational institutions subject to reasonable surplus earned and the
same being ploughed back for development of institutions. The Eleventh Plan document as approved
by the National Development Council, also mentions the need to explore private sector initiatives and
various forms of Public Private Partnerships (PPPs) in the education sector.
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Government has already decided to set up 2500 Model Schools and 300 Polytechnics under
Public Private Partnership mode during 11th Plan period. A proposal for setting up of 20 new Indian
Institutes of Information Technology in various parts of the country under PPP mode is also under

consideration.
Interest among children towards schools

12688. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
SHRI SANJAY RAUT:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the incidents of punishing and torturing of young children by
teachers have been increasing continuously;

(b) if so, the measures taken by Government so far to prevent such incidents and by when
the outcome of the same is likely to be achieved; and

(c) whether Government would take steps to maintain interest towards school among the
young children and to shorten the distance between their school and homes?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir. However, there have been reports about sporadic
incidents of teachers punishing children.

(b)  This Ministry has issued advisories to the State/UT Governments, Central Board of
Secondary Education (CBSE) and Council for Indian School Certificate Examination, etc. to prohibit
corporal punishment and cruelty to students and to create an atmosphere free from fear. Corporal
punishment has been strictly prohibited in schools run by Kendriya Vidyalaya Sangathan and
Navodaya Vidyalaya Samiti and also by schools affiliated to CBSE.

(c) Such steps include facilitating joyful and stress free learning, enabling holistic learning,
life skill programs, health and wellness programs, physical education programs, alternative to home
work, no school bag for classes 1and 2, etc.

Under Sarva Shiksha Abhiyan, efforts have been made to provide access to a primary school
within 1 km of most of the habitations.

Reservation of native students in Central Universities

2689. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has examined the suggestions coming from the public that unless
Central Universities reserve a certain percentage of seats to the people of the State where such
universities are established, the main purpose of giving benefit to the people of the State cannot be
realized; and

(b) ifso, the details of steps Government proposes to take in this regard?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The role of Central Universities established by Acts of
Parliament is, inter-alia, to help remove regional imbalances, to contribute a corporate intellectual life
in the country and to further national integration. While Central Universities are expected to maintain
their all-India character in admissions, appointments and the nature of their courses and
programmes, opening of these Universities in each State is intended to ensure higher access and

participation by eligible persons belonging to local population.
Enrolment of students in mid of academic year

2690. DR. (SHRIMATI) NAJMA A. HEPTULLA: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that several students are leaving Australia due to racist
attack in that country and are coming back to India;

(b) if s0, whether Government would provide them facilities of enrolling them in middle of
their academic year or after one or two semesters of completing their study in Australia, in Indian
Institutions;

(c) ifnot, the reasons therefor; and

(d) how Government proposes to protect the career of these students who are leaving
studies in the middle of their courses?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) According to the information provided by the Ministry of
Overseas Indian Affairs, there is no such data available.

(b) to (d) Do not arise.
Increasing lecturer-student ratio

2691.  SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government is considering to increase the lecturers ratio compared to the
students in various faculties in each State, especially in Andhra Pradesh;

(b)  if so, the details thereof;

(c) the present ratio of lecturers and students, college-wise, State-wise especially in Andhra
Pradesh; and

(d) the steps being taken to allot more funds to recruit the lecturers in each State especially
in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The University Grants Commission has prescribed
the norm of teacher-student ratio as 1: 20 for general courses. The teacher-student ratio in technical
and professional education institutions is decided by the concerned statutory council.
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(c) College-wise teacher-student ratio as prevalent in the States is not centrally maintained.
(d) Funds for recruitment of teachers is provided by the concerned State Government.
Revision of age for compulsory education

2692. SHRI PRAVEEN RASHTRAPAL: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the age-limit for compulsory education is being proposed at 14 years; if so, the
reasons therefor;

(b) whether he wants the common children to go upto standard 8th only; and

(c) the reasons for not revising the age-limit upto 18 years which is adequate for
matriculation and also reaching voting right stage ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Article 21A, as inserted by the Constitution (Eighty-
sixth Amendment) Act, 2002, provides for free and compulsory education of all children in the age
group of six to fourteen years as a Fundamental Right in such manner as the State may, by law,
determine. Accordingly, the Right of Children to Free and Compulsory Education Bill, 2008 which
represents the consequential legislation, was introduced in Rajya Sabha on 15th December, 2008.
The Bill, inter-alia, provides that every child in the age group of six to fourteen years shall have the
right to free and compulsory education in a neighbourhood school till completion of elementary
education. The Bill was passed by the Rajya Sabha on 20th July, 2009.

Establishment of regional language centre in Darjeeling

12693. SHRI SAMAN PATHAK: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
(a) the total number of the centres for regional languages in the country;
(b) the steps being taken by Government to promote the languages recognized; and

(c) whether Government proposes to establish a regional language centre at Darjeeling to

promote Nepalese language ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Presently there are seven Regional Language
Centres (RLC) of Central Institute of Indian Languages(CIIL), Mysore and these centres are at

Mysore, Bhubaneswar, Guwahati, Patiala, Solan, Pune and Lucknow.

RLCs are established for propagation and promotion of the languages included in the Schedule
VIII of Constitution of India. Besides imparting training to in-service teachers and others at the RLCs,
they also conduct programmes like National Integration Camps, Orientation Courses, Workshops

tOriginal notice of the question was received in Hindi.
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etc. in different parts of the country for promotion of these languages. The Centres are also taking up
projects for producing teaching materials and other aids in these languages.

(c) Nepali language is one of the four languages being taught at Regional Languages
Centre, Guwahati. There is no proposal at present for opening a separate RLC for Nepali at
Darjeeling.

School dropout ratio in Rajasthan

2694. DR. GYAN PRAKASH PILANIA: Will the Minister of HUMAN RESOUSCE DEVELOPMENT
be pleased to state:

(a) the school dropout rate in number and percentage in Rajasthan at primary, secondary
and senior secondary level;

(b) how does it compare with National and other States' statistics;

(c) whether it is higher in rural areas, particularly in case of girls, SC/ST/OBC;
(d)  if so, the details thereof; and

(e) the steps Government is contemplating to improve the scenario?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) As per information available with the Ministry, the
dropout rate during 2006-07 at primary, upper-primary and secondary level, particularly in case of
girls, SC and ST of Rajasthan compared with National average are given as under:-

Primary Stage Upper Primary Stage Secondary Stage
(Classes 1-V) (Classes I-VIII) (Classes 1-X)
All India Rajasthan All India Rajasthan All India Rajasthan
All Categories 25.4 40.6 46.0 62.3 59.9 73.6
Girls 26.6 45.0 45.3 67.3 61.5 79.3
SC Students 35.9 49.6 53.0 65.0 69.0 81.2
ST Students 33.1 38.4 62.5 59.7 78.7 77.7

The dropout rate at senior secondary stage are not been calculated by the Ministry. Annual
class-wise enrolment figures are not available for urban and rural areas and OBC separately, and
therefore dropout rates for these cannot be calculated separately.

(e) A multi-pronged approach has been adopted under Sarva Shiksha Abhiyan (SSA) for
universal elementary education. This includes, inter-alia, improving the quality of education through
improvement in school infrastructure, recruitment of additional teachers, provision of annual school
grants, teacher grants, regular training and academic support of teachers. In addition, interventions
under SSA aim at harnessing community support, providing flexible schooling for the hardest to
reach children, inclusion of children with special needs, and special provisions to promote education
of girls through Kasturba Gandhi Balika Vidyalayas (KGBV) and National Programme for Education
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of Girls for Elementary Level (NPEGEL). The Mid-day-Meal programme also complements the
strategy to reduce dropout rates.

Rashtriya Madhyamik Shiksha Abhiyan (RMSA) has been launched to universalize access to
secondary education and to improve its quality. The scheme envisages enhancing enrolment at
secondary stage by providing a secondary school within a reasonable distance of every habitation by
improving quality of education imparted at secondary level through making secondary schools
conform to prescribed norms, and through removal of gender, socio-economic and disability
barriers. The programme has special focus on girls and envisages several girl-specific measures
including focus on increasing number of women teachers in schools and provision of separate toilet

for girls.

The Girls' Hostel scheme envisages setting up of one 100-bedded girls' hostel in each
educationally backward block to cater to girls of secondary and higher secondary schools.

Funds required for the implementation of Yashpal Committee report

12695. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Prof. Yashpal Committee has recommended to develop IITs and IIMs as
Universities;

(b) the amount required for expenditure in the year 2009-10 by his Ministry and Planning
Commission to implement these recommendations; and

(c)  thearrangements made for better and quality education at primary level?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir. One of the recommendations of Prof. Yashpal
Committee calls for Institutions of Excellence like the Indian Institutes of Technology (IITs) and Indian
Institutes of Management (IIMs) to be encouraged to diversify and expand their scope to work as
full-fledged universities, while keeping intact their unique features, which will act as a pace-setting
and a model governance systems for all universities.

(b) Prof. Yashpal Committee Report has been submitted to the Government recently on
24.06.2009. It is pre-mature to reckon the expenditure for 2009-10 required to implement the
recommendations of the Committee, at this stage.

(c)  Under Sarva Shiksha Abhiyan (SSA) programme, several activities have been
undertaken to improve the quality of elementary education. This includes recruitment of 9.86 lakh
additional teachers to improve the pupil teacher ratio, in-service training of teachers for a period of 20
days every year, free distribution of textbooks to all children for primary and upper primary classes,
academic support to primary and upper primary schools through 6472 Block Resource Centres and
69268 Cluster Resource Centres and regular evaluation of students.

tOriginal notice of the question was received in Hindi.
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Computerization of village panchayats
2696. SHRIT.T.V. DHINAKARAN: Will the Minister of PANCHAYATI RAJ be pleased to state:

(a) whether an expert committee on Information Technology has recommended for

computerization of 2.5 lakh village panchayats;
(b) if so, the details of village panchayats which have been computerized so far; and
(c) the expenditure incurred on the project?

THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (a) and (b) Yes, Sir. Keeping in
view the strategic importance of computerization at the Gram Panchayat level, the Ministry of
Panchayati Raj (MoPR) had constituted an Expert Group in June 2007 under the Chairmanship of
Director General, National Informatics Centre to assess the Information Technology (IT) programmes
which are in operation or which could be taken up for implementation in future, to recommend on the
most cost-effective technologies for reaching IT to the Gram Panchayats, the use of IT for effectively
building capacities of Panchayati Raj Institutions through distance learning; and the cost implications

of the recommendations. The Expert Group submitted its Report on 17.01.2008.

As per the information given by the States, the number of Village Panchayats computerized so far

is given in the enclosed Statement (See below).

(c) Village level computerization has been done using various sources of funding such as
grants of Central and State Finance Commissions, internal resources of Panchayats etc. Under the
erstwhile Information and Technology component of the Rashtriya Gram Swaraj Yojana (RGSY) of
Ministry of Panchayati Raj, States were given grants for computerization of Panchayats, details of

which are given in the following table:-

Amount (Rs. in crore)

Sl.No. States/UTs 2005-06 2006-07
1. Goa - 1.00
2 Sikkim 2.00 3.04
3 Rajasthan - 2.00
4. Puducherry - 0.87
5 West Bengal - 2.60
6. Orissa - 1.00
7. Kerala - 2.52
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Statement

Computers provided at Village/Panchayats

SI.No. Name of State Total number of Number of village
village Panchayats Panchayats where
in the State some sort of

Computing facility

is available
1. Lakshadweep 10 10
2. Rajasthan 9184 M4
3. Orissa 6234 150
4. Andaman & Nicobar Islands 67 67
5. Tripura 513 100
6. Goa 189 189
7. Sikkim 163 157
8. Uttar Pradesh 51976 Nil
9. Daman & Diu 14 14
10. Chhattisgarh 9768 Nil
11. Karnataka 5658 5658
12. Kerala 999 969

Note:- Information from remaining States is being collected.
Extension of NREGS

2697. SHRI PRAKASH JAVADEKAR: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether Government is ready to remove the cap of 100 days as well as one person per
family norm in National Rural Employment Guarantee Scheme (NREGS);

(b)  if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (&) No such proposal is under consideration of the Government.

(b) and (c) Do not arise.
ARWSP in Andhra Pradesh
2698. SHRI NANDI YELLAIAH: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the total number of villages covered under the Accelerated Rural Water Supply
Programme (ARWSP) in Andhra Pradesh, district-wise;

(b) the total number of villages yet to be covered under ARWSP in the State; and
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(c) the total number and names of the villages in Andhra Pradesh proposed to be covered
under ARWSP during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (a) to (c) The total number of habitations covered in Andhra Pradesh under Accelerated
Rural Water Supply Programme (ARWSP), those yet to be covered and proposed to be covered in
the current Year, district-wise, is as follows:

SI.No. District Name Total Habitations Habitations Habitations
Habitations covered yet to be proposed to
covered be covered for

current year

2009-10

1 Adilabad 3609 2566 1043 300
2 Anantapur 3339 2380 959 426
3 Chittoor 10932 7758 3174 124
4 Cuddapah 4439 3152 1287 620
5 East Godavari 2899 2060 839 547
6 Guntur 1694 1204 490 436
7 Karimnagar 2262 1605 657 385
8 Khammam 3152 2262 890 245
9 Krishna 2491 1768 723 431
10 Kurnool 1515 1077 438 210
N Mahbubnagar 3419 2427 992 568
12 Medak 2379 1693 686 451
13 Nalgonda 3371 2385 986 599
14 Nellore 2342 1662 680 628
15 Nizamabad 1635 1160 475 445
16 Prakasam 30M 2138 873 316
17 Rangareddy 1686 197 489 231
18 Srikakulam 3916 2774 142 376
19 Visakhapatnam 5423 3864 1559 139
20 Vizianagram 2872 2040 832 299
21 Warangal 3541 2514 1027 439
22 West Godavari 2164 1536 628 285

TOTAL : 72091 51222 20869 8500
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Drinking water for hilly areas

2699. SHRIMATI VIPLOVE THAKUR: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether Government is aware that there is an acute shortage of drinking water in rural
areas, particularly those located in hilly States like Himachal Pradesh;

(b) if s0, whether Government has formulated any scheme to provide enough drinking water
in such areas;

(c) if S0, the details thereof, State-wise; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (a) to (c) Water is a State subject. The Government of India supplements the efforts of
the State Governments for providing drinking water to the habitations through the Accelerated Rural
Water Supply Programme (ARWSP) since renamed as National Rural Drinking Water Programme
(NRDWP) with effect from 01.04.2009. Under this programme funds are allocated to the States as
per a pre-defined ratio and the States are competent to plan, prepare and execute drinking water
projects in their respective areas. Funds are also provided under the NRDWP to States faced with
various natural calamities such as drought, flood etc., for which 5% of the annual allocation is
reserved by the Center. NRDWP also provides that 20% of the States' allocation may be utilized by
them for ensuring sustainability of drinking water schemes. These two components are fully funded
by the Centre.

During the current year as per information available from the States, the drinking water position in
several States including Himachal Pradesh has been affected in the dry months. The States have
taken emergency measures including transportation of water by water tankers and mules. The matter
was first reviewed in a meeting of State Secretaries in-charge of rural water supply on 01.07.2009
and is monitored on a regular basis thereafter in the Department. As apart of the first instalment
under the National Rural Drinking Water Programme for the year 2009-10, an ad-hoc release has
been made to the States for ensuring the availability of drinking water in rural areas, details of which
are given in the enclosed Statement (See below).

(d)  Does not arise.
Statement

Release of funds under National Rural Drinking Water Programme
auring the year 2009-10

(Amount in Rs. lakh)

Sl.No. Name of the State Amount released
1 2 3

1. Bihar 146,24.67

2. Chhattisgarh 44,84.00
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1 2 3

3. Goa 0.00
4. Jharkhand 0.00
5. Kerala 35,52.33
6. Madhya Pradesh 127,36.67
7. Maharashtra 196,85.00
8. Orissa 102,68.67
9. Punjab 29,76.00
10. Tamil Nadu 83,13.67
1. Uttar Pradesh 185,56.33
12. Uttaranchal 36,98.67
13. West Bengal * 133,87.33
DDP States
14. Andhra Pradesh 134,92.73
15. Guijarat 109,27.49
16. Haryana 40,68.09
17. Himachal Pradesh 49,03.71
18. Jammu & Kashmir 112,61.00
19. Karnataka 160,40.34
20. Rajasthan 332,73.18
North East States
21. Arunachal Pradesh 54,75.00
22. Assam 91,73.67
23. Manipur 18,73.67
24. Meghalaya 21,41.33
25. Mizoram 15,33.00
26. Nagaland 15,81.67
27. Sikkim 6,57.00
28. Tripura 18,98.00

TOTAL : 2315,83.21

* Rs. 10.00 crores released to West Bengal on account of cyclone "Aila".
PMGSY in Rajasthan

2700. SHRI RAMDAS AGARWAL: Will the Minister of RURAL DEVELOPMENT be pleased to
state:
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(a) the amount allocated to Rajasthan in the current year under Pradhan Mantri Gram Sadak
Yojana (PMGSY);

(b) whether the allocations of funds in respect of Rajasthan has been reduced this year as
against previous year;

(c)  ifso, the reasons therefor;

(d) by when pending projects in Rajasthan are likely to be covered by the Central
Government;

(e) whether there is any complaint of construction of roads deviating from the norms of
PMGSY; and

® if so, what corrective steps have taken by Government to check such irregularities in
future?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) State-wise allocation of funds under Pradhan Mantri Gram Sadak Yojana (PMGSY) for
the current year (2009-10) will be decided after the Budget Estimates are approved by the
Parliament.

(b) and (c) Does not arise.

(d) There are no pending projects of Rajasthan to be covered by Government of India under
PMGSY.

(e)  Yes,Sir.

® The complaints were sent to State Government for examination and taking remedial
action. One complaint was inquired through National Quality Monitor (NQM), where no major
deficiency was found. Steps taken to check irregularities are:

(a) A three tier quality monitoring system has been put in place.

®) There is regular monitoring of the progress of implementation of the projects through
progress reports, periodic reviews and field visit of officers.

(c) The State Governments have been advised for e-tendering the projects under PMGSY to
expedite the process of tendering and also to ensure transparency.

(d) Citizen information boards are displayed in local language at prominent locations in the
benefited habitations indicating the volume of materials used in each layer of the pavement.

(e) All the States have been advised to arrange for joint inspection of completed as well as
on-going works with Hon'ble MPs, Hon'ble MLAs and functionaries of Panchayati Raj Institutions.

Complaints about NREGS

12701. DR. PRABHA THAKUR: Will the Minister of RURAL DEVELOPMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether complaints have been received by the Central Government about National Rural
Employment Guarantee Scheme (NREGS) from States;

(b) the number of complaints received so far by the Central Government from different
States, State-wise;

(c) the details of the measures taken by the Central Government to address these

complaints; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) A total of 674 complaints have been received under NREGA during the last three
years and the current year. State-wise details are given in the enclosed Statement (See below).

(c) Implementation of NREGA is done by the State Governments in accordance with the
Employment Guarantee Scheme formulated by each State. Therefore, all complaints received in the
Ministry are sent to the concerned State Government for taking appropriate action in accordance
with the provisions of the Act. The Ministry has an independent Monitoring mechanism through
National Level Monitors (NLMs). These NLMs visit various districts to assess the implementation of
the Act. In cases of complaints of serious nature, the NLMs are deputed to enquire into the matter. A
grievance redressal mechanism has been set up. National toll-free telephone Helpline under NREGA
has been established which receives complaints and queries relating to NREGA. State Governments
have also been requested to set up similar helplines at the State and district levels. Helplines have
been set up in Haryana, Himachal Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Orissa, Uttar Pradesh, Uttarakhand, West Bengal, Goa and A&N islands.

(d)  Does not arise.
Statement

Statewise details of complaints received during the last three years

SI.No. State Number of Number of Number of Number of Total
complaints complaints complaints complaints
received in received in received in received in

2006-07 2007-08 2008-09 2009-10

1 2 3 4 5 6 7

1 Andhra Pradesh 2 2 7 1 12

2 Assam 1 5 10 1 17

3 Bihar 7 26 39 4 76

4 Chhattisgarh 2 10 14 2 28

5 Gujarat 2 4 3 1 10

6 Himachal Pradesh 0 0 6 2 8
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1 2 3 4 5 6 7

7 Haryana 1 2 13 0 16
8 Jharkhand 6 12 35 2 55
9 Karnataka 1 4 0 1 6
10 Kerala 0 0 0 0 0
i Madhya Pradesh 7 37 50 14 108
12 Maharashtra 4 4 5 0 13
13 Manipur 0 1 2 0 3
14 Mizoram 0 1 0 0 1
15 Nagaland 0 0 0 0 0
16 Orissa 4 12 12 0 28
17 Punjab 0 1 1 1 3
18 Rajasthan 2 7 30 17 56
19 Tamil Nadu 1 2 1 1 5
20 Tripura 0 0 2 0 2
21 Uttar Pradesh 17 40 119 28 204
22 Uttarakhand 0 0 3 1 4
23 West Bengal 1 8 6 4 19
TOTAL : 58 178 358 80 674

Inquiry of cases of issuance of fake job cards

12702. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of RURAL DEVELOPMENT be pleased to state:
(a) the cases pertaining to issuance of fake job cards under National Rural Employment

Guarantee Scheme (NREGS) Scheme and paying less than the set wages that have come into
notice till 20 July, 2009 during the last one year, State-wise;

(b) the details of cases registered for issuance of fake job cards and paying less wages in
Uttar Pradesh, Jharkhand, Bihar, Madhya Pradesh and Andhra Pradesh, district-wise; and

(c)  the action taken by the Central Government in each case?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) A total of 48 such complaints have been received during the period 1.4.2008 to
20.7.2009. The State wise details are as under:

tOriginal notice of the question was received in Hindi.
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Sl.No. State Number of complaints received

1 Andhra Pradesh 1
2 Bihar 6
3 Guijarat 1
4 Haryana 2
5 Himachal Pradesh 1
6 Jharkhand 2
7 Madhya Pradesh 6
8 Rajasthan 16
9 Uttar Pradesh 13
TOTAL : 48

®) As per report received from the State Government of Jharkhand, no such cases have
been reported by any of the districts of the State. Information is being collected from Uttar Pradesh,
Bihar, Madhya Pradesh and Andhra Pradesh.

(c) Implementation of NREGA is done by the State Government in accordance with the
Employment Guarantee Scheme formulated by each State. Panchayats at District, Intermediate and
village level are the principal planning and implementation agencies. All complaints received in the
Ministry have, therefore, been referred to the concerned State Government for taking appropriate
action in accordance with the provisions of the Act.

Road connectivity in rural areas

2703. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government's attention has been drawn to the report of International Food
Policy Research Institute (IFPRI) wherein construction of roads has been stated to be most
important for alleviation of rural poverty;

(b)  ifso, what is Government's reaction in this regard; and

(C) the percentage of rural habitats in the country especially with respect to Uttar Pradesh
and Andhra Pradesh connected by roads upto 25 July, 2009, State-wise and district-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Yes, Sir.

(b)  As per 7th Schedule of the Constitution of India, Rural Roads are within the jurisdiction of
the State Governments. However, realizing the importance of Rural Roads, Government of India has
launched Pradhan Mantri Gram Sadak Yojana (PMGSY) on 25th December, 2000 to provide road
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connectivity in rural areas of the country. The programme envisages connecting all habitations with a
population of 500 persons and above (250 persons and above in respect of hill States, tribal and
desert areas) with all weather roads. PMGSY is all Centrally Sponsored Scheme. The Government of
India has also identified 'Rural Roads' as one of the six components of 'Bharat Nirman" with a goal to
provide connectivity to all habitations with a population of 1000 persons and above (500 persons and
above in case of hill States, tribal and desert areas) with an all-weather road by 2009.

(c) Information is being collected and will be laid on the Table of the House.
Release of NREGS funds to beneficiaries

2704. SHRI MAHENDRA MOHAN:
SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government has decided to ensure that all margins or the pilferage of National
Rural Employment Guarantee Scheme (NREGS) funds are plugged;

(b)  if so, the details thereof;

(c)  whether Reserve Bank of India (RBI) has now been engaged in the process of ensuring
release of funds to beneficiaries only in their accounts in banks and post offices; and

(d) if so, the time by which payments to beneficiaries from NREGS funds are likely to be
given through banks or post offices?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) Yes, Sir. With a view to ensure that pilferage of NREGS funds is plugged,
Ministry of Rural Development has taken various steps. These include strict monitoring, social audit,
development of a web based Management Information System (MIS), inspection of works,
establishment of a National toll free Helpline for grievance redressal, wage payment through worker's
accounts in banks/post offices and awareness generation about NREGA through intensive IEC
activities.

(c)  Yes,Sir.

(d)  Disbursement of wages through accounts in banks/post offices is linked with the
availability of banks/postal network in an area. Department of Financial Services has been requested
to take action for expanding the outreach of financial services so that wage payment can be made
entirely through NREGA worker's accounts. In view of this, it is not possible to fix a time for making
entire wage payment through Banks/Post Offices.

Implementation of NREGS in Assam

2705. SHRI KUMAR DEEPAK DAS: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the details of job card holders who have been provided work or otherwise for 100 days
during the financial years 2007-08 and 2008-09 in Assam district wise;

152



(b)  how the wage rate of National Rural Employment Guarantee Scheme (NREGS) is
stipulated in those districts; and

(c) the details of the projects under the scheme which have been implemented and status of
utilisation of funds during the said financial year?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) District-wise data is given in the enclosed Statement (See below).

®) Wages are paid to the NREGA workers in accordance with the wage rate as provided in
Section 6 of the Act. Section 6(1) provides that Central Government may, by notification, specify the
wage rate for the purposes of this Act provided that the wage rate notified by the Centre shall not be
less than Rs. 60 per day.

Section 6(2) of NREGA provides that until such time as a wage rate is fixed by the Central
Government in respect of any area in a State, the minimum wage fixed by the State Governments
under Section 3 of the Minimum Wages Act, 1948 for agricultural labourers shall be the wage rate
applicable to that area.

Central Government has notified wage rate for NREGA workers under Section 6(1) of the Act
with effect from 1.1.2009. Prior to this date, wage rate as notified by the State Government of Assam
under Section 3 of the Minimum Wages Act, 1948 for agricultural labourers was applicable under
NREGA.

(c) During the year 2007-08, NREGA was in operation in 13 districts of Assam. A total of
11855 works were taken up under NREGA and an expenditure of Rs. 549,15 crore was incurred by
the State Government. During the Financial Year 2008-09, the Act was made operational in the rural
areas of all the districts of the State. A total of 17098 works were taken up and an expenditure of Rs.
953.80 crore was incurred by the State Government.

Statement

NREGA performance of Assam under NREGA

SI.No. State Employment provided Household completed
100 days of employment

FY 2007-08 FY 2008-09 FY 2007-08 FY 2008-09

1 2 3 4 5 6

1 Bongaigaon 296221 78124 35018 29628
2 Dhemaji 91265 92805 16228 9578
3 Goalpara 100528 72319 1779 0
4 Karbi Anglong 184884 178161 0 0
5 Kokrajhar 188226 170510 133640 95225
6 Lakhimpur 64677 74360 35837 29124
7 North Cachar Hills 29980 28040 4447 5102
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1 2 3 4 5 6

8 Barpeta 172149 91378 7222 105
9 Cachar 12781 90118 0 3991
10 Darrang 93242 107778 4874 771
i Hailakandi 37772 89186 0 40
12 Marigaon 80058 56353 158 1110
13 Nalbari 51105 70000 270 1347
14 Baska NA 23871 NA 85
15 Chirang NA 109225 NA 0
16 Dhubri NA 49813 NA 2
17 Dibrugarh NA 28559 NA 0
18 Golaghat NA 48285 NA 120
19 Jorhat NA 57302 NA 16
20 Kamrup NA 96098 NA 0
21 Kamrup (Metro) NA 6180 NA 2
22 Karimganj NA 18608 NA 2
23 Nagaon NA 84675 NA 0
24 Sivasagar NA 29090 NA 253
25 Sonitpur NA 68520 NA 70
26 Tinsukia NA 15552 NA 207
27 Udalguri NA 42483 NA 0

TOTAL : 1402888 1877393 239473 176778

NA implies not applicable as NREGA was extended to these districts from 1.4.2008.
Black-marketing of food grain under SGRY

2706. SHRI KUMAR DEEPAK DAS: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether it is a fact that there were number of cases of selling of thousands of quintals of
foodgrains in black market which was released under Sampoorna Grameen Rozgar Yojana (SGRY)
was registered in various districts of Assam for the years 2002-03, 2003-04 and 2004-05;

(b)  ifso, the details thereof; and

(c)  the details of the guilty booked, so far?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP

JAIN): (a) Yes, Sir.

(b) and (c) Certain cases were reported in 4 districts of Assam. The details of cases and action

taken against guilty officials are as below:-

1.

Morigaon District: Two cases at Mayang Development Block and Laharighat Development Block
during 2003-04 and 2004-05. FIR was lodged against the concerned Junior Engineer Shri Dilip
Hazarika and Kumud Deka of Mayang Development Block. Both the Junior Engineers were
placed under suspension and finally reinstated after completion of departmental proceedings.
Shri Gojen Bora, Extension Officer (Industry) in-charge food grain in Laharighat Development
Block, was arrested and released on bail. The CAG audit para was also dropped.

Barpeta District: One case during 2002-03 was registered at Bhawanipur Police Station against
Shri Ranijit Kalita, in-charge Block Development Officer, Barpeta Development Block who stored
SGRY foodgrains (rice) in unauthorized godown. The in-charge B.D.O. was arrested and
suspended and departmental proceeding is going on. The rice was then shifted to Block godown
and distributed to SGRY labourers.

Dhubri District: One case was registered during 2004-05 against Mahamaya Development Block.
One truck loaded of foodgrains (Rice) under SGRY was seized and a case was registered under
Gauripur Police Station against Shri Nazrul Islam, Junior Engineer and Shri Radhika Ranjan Seal,
the then Block Development Officer of Mahamaya Development Block. Both the erring officials
were placed under suspension and departmental proceedings are continuing.

Kamrup District: One case was registered in Palashbari Police Station on 12.8.2004 against Shri
Dhrubajyoti Nath, Junior Engineer of Chayani Barduar Development Block and Suren Das,
Extension Officer (P) in-charge Block Development Officer, Chayani Barduar Development
Block as 58 quintals of rice was allegedly sold. On enquiry from DRDA and Deputy Commissioner
both the erring officials were arrested and suspended and departmental proceedings are
continuing.

Per kilometre cost of laying of road
12707. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that roads are constructed in rural areas through National Rural Road

Development Agency;

(b)  if so, the details thereof;

(c) the length of roads laid in rural areas from 2004 to 2008, year-wise and the number of

hamlets connected by roads as a result thereof; and

(d) the per kilometre cost of laying under road the projects implemented from 2004 to 20087

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) No, Sir.

(b)  Does not arise.

(c) The length of roads laid in rural areas from 2004 to 2008, year-wise and the number of
hamlets connected by roads is detailed as below:-

Year Length Constructed in Km Habitations connected
2004-05 15,464 3,915
2005-06 22,891 8,202
2006-07 30,710 10,801
2007-08 41,231 11,336
2008-09 52,404 14,454

(d) The State-wise average cost per km of road works under PMGSY, year-wise is given in
the enclosed Statement.

Statement
State-wise overall Average Cost per Km under PMGSY

(Rs in Lakhs/km)

Sl.No. State 2004-05 2005-06 2006-07 2007-08
1 2 3 4 5 6

1 Andhra Pradesh 13.99 19.14 25.47
2 Arunachal Pradesh 31.24 45.96

3 Assam 32.57 44.99 54.27 57.92
4 Bihar 42.68
5 Chhattisgarh 23.18 28.65 28.93
6 Goa 25.07

7 Gujarat 17.13 15.89 17.25 17.28
8 Haryana 21.97 23.28 32.26 41.17
9 Himachal Pradesh 22.66 21.24 23.41
10 Jammu & Kashmir 30.89 42.64 55.19
i Jharkhand 23.73 29.74
12 Karnataka 17.26 19.98 26.78
13 Kerala 29.30 29.85 40.12
14 Madhya Pradesh 19.81 24.08 28.10
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1 2 3 4 5 6

15 Maharashtra 16.88 18.23 31.89
16 Manipur 27.37

17 Meghalaya 32.28 37.52

18 Mizoram 24.69 36.84
19 Nagaland 17.98 27.04
20 Orissa 24.24 29.35 36.16 40.35
21 Punjab 18.80 37.32 45.06
22 Rajasthan 17.93 17.02 20.05
23 Sikkim 43.67 46.09 45.51
24 Tamil Nadu 20.53

25 Tripura 48.91 60.97 61.21
26 Uttar Pradesh 23.82 28.29 34.22
27 Uttaranchal 17.35 22.81 29.96
28 West Bengal 31.68 38.86 36.89

Wage rate under NREGS

12708. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that the labourers working under National Rural Employment
Guarantee Scheme (NREGS) are paid daily wages at different rates in different States in the country;

(b) if so, the rate at which wages were paid during 2008, State-wise and the wages set by

Government; and
(c)  the amount by which wages were hiked in 20097

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) to (c) Under NREGA, up to 31.12.2008, wages were paid in accordance with Section
6(2) of the Act which provides that the minimum wage fixed by the State Government under Section
3 of the Minimum Wages Act, 1948 for agricultural labourers shall be considered as the wage rate
applicable to that area. With effect from 1.1.2009, Central Government has notified, under Section
6(1) of NREG Act, the wage rate to be paid to NREGA workers. Wage rate notified by the Central
Government in respect of all States from 1.1.2009 takes into account the wage rate as fixed by the
respective State Government prior to this date. State-wise wage rate notified by the Central

Government is given in the enclosed Statement.

tOriginal notice of the question was received in Hindi.
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Statement

State -wise prevailing wage rate under NREGA as notified

by the Central Government

Sl.No. Name of State Wage rate in Rs. Per day
1 2 8

1 Assam Rs. 79.60

2 Andhra Pradesh Rs. 80.00

Area-| (Rs.65.00)

3 Arunachal Pradesh Area-ll (Rs.67.00)

4 Bihar Rs. 89.00

5 Guijarat Rs. 100.00

6 Haryana Rs. 141.02

7 Himachal Pradesh Rs. 100.00

8 Jammu & Kashmir Rs. 70.00

9 Karnataka Rs. 82.00

10 Kerala Rs. 125.00

M Madhya Pradesh Rs. 91.00

12 Maharashtra Rs.72, Rs, 70, Rs 68 & Rs.66

respectively for Zone

I, 10, 1, IV

13 Manipur Rs.81.40 for Hill & Valley

14 Meghalaya Rs. 70.00

15 Mizoram Rs. 110.00

16 Nagaland Rs. 100.00

17 Orissa Rs. 70.00

18 Punjab

18(a) Hoshiarpur Rs. 98.61

18(b) Jalandhar Rs. 93.00

18(c) Nawanshar Rs. 94.91

18(d) Amritsar Rs. 105.00

19 Rajasthan Rs. 100.00
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1 2 3

20 Sikkim Rs. 100.00
21 Tamil Nadu Rs. 80.00
22 Tripura Rs. 85.00
23 Uttar Pradesh Rs. 100.00
24 West Bengal Rs. 75.00
25 Chhattisgarh Rs. 75.00
26 Jharkhand Rs. 92.00
27 Uttrakhand Rs. 100.00
28 Goa Rs. 110.00
29 Andaman & Nicobar Andaman District
Rs. 130.00

Nicobar district

Rs. 139.00
30 Dadra & Nagar Haveli Rs. 108.20
31 Daman & Diu Rs. 102.00
32 Lakshadweep Rs. 115.00

Rs. 80.00 for men for six hours
33 Puducherry of work & Rs. 70.00 for women
for five hours of work

34 Chandigarh Rs. 140.00

Water supply and sanitation in Madhya Pradesh

12709. SHRIMATI MAYA SINGH: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the amount provided under Accelerated Rural Water Supply Programme (ARWSP) in
Madhya Pradesh from 2008 to June, 2009; and

(b) the amount provided to the State under sanitation programme and the places to be
covered under the programme ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (a) The amount released under Accelerated Rural Water Supply Programme (ARWSP)
for Madhya Pradesh in 2008-09 is Rs. 38047.00 lakh and in 2009-10 till June 2009 it is Rs. 12736.67
lakh.

(b)  The amount released to Madhya Pradesh under the Total Sanitation Campaign in 2008~
09 is Rs. 9767.83 lakh. No releases have been made yet for 2009-10 to the State. The programme is
being implemented in rural areas of 48 districts of the State.

tOriginal notice of the question was received in Hindi.
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Programmes for rural development

2710.  SHRI A. VIJAYARAGHAVAN: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether it is a fact that more than seventy per cent of poor people live in the rural areas
of our country;

(b) if so, the details and the programme as on today for rural poverty alleviation and
development; and

(c) the grant allotted and spent on the above programme for the last three years, State-

wise, year-wise and category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) to (c) The Planning Commission estimates the percentage and number of persons living
below the poverty line at national and State level, separately in rural and urban areas from the large
sample survey on household consumer expenditure conducted by the National Sample Survey
Organization (NSSO) at an interval of approximately five years following the methodology contained
in the Report of the Expert Group on Estimation of Proportion and Number of Poor (Lakdawala
Committee). According to the latest estimate of the percentage and number of persons living below
the poverty line available for the year 2004-05 based on the large sample survey of consumer
expenditure data of the 61st Round (July 2004-June 2005) of the NSSO, total number of poor people
(/'.e. number of person living Below the Poverty Line) in the country is estimated as 30.17 crore, of
which 22.09 Crore (that is 73.2% of the total poor) lived below the poverty line in rural areas. The
State-wise details of persons living below the poverty line based on the above poverty estimates of
Planning Commission for 2004-05 are given in the enclosed Statement (See below).

The Ministry of Rural Development is implementing Wage Employment Programme of National
Rural Employment Guarantee Act (NREGA) which guarantees 100 days of wage employment for the
rural households in a financial year whose adult members volunteer to take up unskilled manual work.
NREGA is a demand driven programme and the earlier wage employment programmes of
Sampoorna Gramin Rozgar Yojana (SGRY') and National Food for Work Programme (NFFWP) have
been subsumed into it. The Swarnjayanti Gram Swarozgar Yojana (SGSY) is a holistic Self
Employment Programme under which rural poor are organized into Self Help Groups, training for
capacity building and provided financial assistance in the form of bank credit and subsidy to take up
economic activities which could generate income on sustainable basis. The Rural Housing
Programme of Indira Awaas Yojana (IAY) which has a direct bearing in improving the living
conditions of rural poor has been accorded priority with enhanced allocation. The other Rural
Development Programmes being implemented by the Ministry include Pradhan Mantri Gram Sadak
Yojana (PMGSY), National Rural Drinking Water Programme (previously known as Accelerated Rural
Water Supply Programme (ARWSP), Total Sanitation Campaign (TSC) and Integrated Watershed
Management Programme (IVVMP). The details of central allocation, Central releases, amount utilized
by the States are given in the Statement Il to VIII.
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Statement-/

Number and percentage of population below poverty line by States/UTs - 2004-05

(Based on URP-Consumption)

Sl.No. States/UTs Rural Urban Combined
%age No. of %age No. of %age No. of
of Persons of Persons of Persons
persons (Lakhs)  persons (Lakhs) persons  (Lakhs)
1 2 3 4 5 6 7 8
1 Andhra 1.2 64.70 28.0 61.40 15.8 126.10
Pradesh
2 Arunachal 22.3 1.94 3.3 0.09 17.6 2.03
Pradesh
3 Assam 22.3 54.50 3.3 1.28 19.7 55.77
4 Bihar 42.1 336.72 34.6 32.42 4.4 369.15
5 Chhattisgarh 40.8 71.50 41.2 19.47 40.9 90.96
6 Delhi 6.9 0.63 16.2 22.30 4.7 22.93
7 Goa 5.4 0.36 21.3 1.64 13.8 2.01
8 Gujarat 19.1 63.49 13.0 27.19 16.8 90.69
9 Haryana 13.6 21.49 15.1 10.60 14.0 32.10
10 Himachal 10.7 6.14 3.4 0.22 10.0 6.36
Pradesh
i Jammu & 4.6 3.66 7.9 2.19 5.4 5.85
Kashmir
12 Jharkhand 46.3 103 19 20.2 13.20 40.3 116.39
13 Karnataka 20.8 75.05 32.6 63.83 25.0 ‘138.89
14 Kerala 13.2 32.43 20.2 17.17 15.0 49.60
15 Madhya 36.9 175.65 42.1 74.03 38.3 249.68
Pradesh
16 Maharashtra 29.6 171.13 32.2 146.25 30.7 317.38
17 Manipur 22.3 3.76 3.3 0.20 17.3 395
18 Meghalaya 22.3 4.36 3.3 0.16 1.8.5 4.52
19 Mizoram 22.3 1.02 3.3 0.16 12.6 1.18
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1 2 3 4 5 6 7 8

20 Nagaland 22.3 3.87 3.3 0.12 19.0 3.99

21 Orissa 46.8 151.75 44.3 26.74 46:4 178.49

22 Punjab 9.1 15.12 7.1 6.50 8.4 21.63

23 Rajasthan 18.7 87.38 32.9 47.51 22.1 134.89

24 Sikkirn 22.3 1.12 3.3 0.02 20.1 1.14

25  Tamil Nadu 22.8 76.50 22.2 69.13 22.5 145.62

26 Tripura 22.3 6.18 3.3 0.20 18.9 6.38

27  Uttar 33.4 473.00 30.6 117.03 32.8 590.03
Pradesh

28 Uttarakhand 40.8 27.11 36.5 8.85 39.6 35.96

29  West Bengal 28.6 173.22 14.8 35.14 24.7 208.36

30 Andaman & 22.9 0.60 22.2 0.32 22.6 0.92
Nicobar
Islands

31 Chandigarh 7.1 0.08 71 0.67 7.1 0.74

32 Dadra & 39.8 0.6 19.1 0.15 33.2 0.84
Nagar Haveli

33 Daman & 5.4 0.07 21.2 0.14 105 0.21
Diu

34 Lakshadweep 13.3 0.06 20.2 0.06 16.0 0.1

35 Pondicherry 22.9 0.78 22.2 1.59 22.4 2.37
All India 28.3 2209.24 2.5.7 807.96 27.5 3017.20

Source: -Planning Commission

URP consumption = Uniform Recall Period consumption in which the consumer expenditure data for all the items

are collected from 30-day recall period.
Notes-

1. Poverty Ratio of Assam is used for Sikkirn, Arunachal Pradesh, Meghalaya, Mizoram. Manipur, Nagaland and

Tripura.

2. Poverty Line of Maharashtra and expenditure distribution of Goa is used to estimate poverty ratio of Goa.

3. Poverty Ratio of Tamil Nadu is used for Pondicherry and A & N Island.
4. Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandigarh.
5. Poverty Line of Maharashtra and expenditure distribution of Dadra and Nagar Haveli is used to estimate poverty

ratio of Dadra & Nagar Haveli.
6. Poverty Ratio of Goa is used for Daman & Diu.

7. Poverty Ratio of Kerala is used for Lakshadweep.
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Statement-1/

Financial and Physical performance of National Rural Employment Guarantee Act for last three years from 2006-07 to 2008-09

(Rs. inlakh)

Sl.No. States 2006-07 2007-08 2008-09

Central Funds Expenditure Central Funds Expenditure Central Funds Expenditure

Release available Release available Release available
1 2 3 4 5 6 7 8 9 10 1
1 Andhra Pradesh 102541.43 114224.39 68020.32 137105.40 229320.82 208374.75 321910.19 370669.63 296390.38
2 Arunachal Pradesh 1450.85 1211.25 221.34 1265.38 372.49 303.9 2.948.84 4145.65 2355.15
3 Assam 26550.85 70769.10 59252.93 52175.01 80609.74 54914.93 956872.16 1365657.02 956379.66
4 Bihar 54831.38 119117.81 71276.16 46707.83 152388.63 105222.66 138819.05 218785.90 131647.97
5 Chhattisgarh 71850.74 84088.78 66882.16 114415.71 161755.67 140183.2 166449.34 200591.38 143447 .52
6 Gujarat 7433.94 12374.74 8585.03 5915.71 12680.45 8184.24 16419.20 28126.75 19615.34
7 Haryana 3589.39 4652.85 3594.67 4840.97 5802.46 5235.01 13656.65 16415.91 10988.22
8 Himachal Pradesh 4667 .64 5719.20 3940.12 12754.06 16150.34 12564.88 40974.63 50124.84 33227.64
9 Jammu and Kashmir 4136.37 5012.40 3454.44 7071.37 8994.66 4200.26 10472.53 156290.14 8772.02
10 Jharkhand 556854.59 98220.95 71155.13 65069.07 125468.19 106253.85 180580.14 236337.36 134171.70
1 Karnataka 24850.69 34131.33 24829.67 25298.49 43671,67 23650.54 39851.14 66157.34 35787.46
12 Kerala 3739.51 4835.18 2789.73 6900.55 9973.95 8336.83 19887.32 29771.74 22454.63
13 Madhya Pradesh 190944.20 213368.36 186268.63 260279.82 328848.40 289172.6 406111.54 507481.96 35656166.67
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1 2 3 4 5 6 7 8 9 10 1
14 Maharashtra 21815.64 48693.66 17461.18 2923.75 49783.33 18907.21 18756.08 61535.79 35664.62
15 Manipur 1692.89 2037.59 2025.5 6184.13 6415.05 6276.15 36540.97 39735.08 32089.61
16 Meghalaya 3224.68 2583.63 2111.85 5918.73 6389.93 5091.18 7802.60 10975.76 8948.73
17 Mizoram 2023.90 2598.21 1643.1 3343.49 4595.38 4200.7 156194.15 17426.30 16455.70
18 Nagaland 910.11 1595.96 1457.62 4399.59 2572.41 2397.57 26805.72 28921.18 27231.15
19 Orissa 78380.49 89018.66 73346.62 53695.69 81098.83 57956.9 87843.67 112233.49 59933.82
20 Punjab 3445.75 3839.21 2500.21 2972.32 5027.36 3004.29 6775.32 11492.70 7204.95
21 Rajasthan 78041.00 85617.30 69306.14 105600.20 144069.79 147733.72 652157.16 724534.48 616439.73
22 Sikkim 691.50 456.50 261.89 629.75 1432.37 1185.76 4097.14 6212.62 4148.68
23 Tamil Nadu 18409.21 25210.92 15163.63 51609.09 70113.96 51642.38 140126.58 179459.04 100406.47
24 Tripura 2754.66 4977 .63 4507.68 17016.45 21850.38 20860.34 46036.60 51943.39 49077.13
25 Uttar Pradesh 56914.69 102871.22 77967.46 166589.89 222726.19 189825.13 393390.13 470692.85 358282.20
26 Uttaranchal 4470.60 7105.31 4849.7 11003.65 15319.60 9575.01 10116.44 15566.09 13579.33
27  West Bengal 38868.84 63023.42 39462.63 88262.88 133148.55 100434.62 92275.09 133474.77 94038.47
28  Andaman & Nicobar 135.00 702.75 1557.83 327.54
29 Dadra & Nagar Haveli 45.00 45.10 46.20 1.03
30 Daman & Diu 90.00 21.86 21.86 0.00
31 Goa 114.00 618.21 684.07 239.22
32 Lakshadweep 45.00 262.26 435.20 178.68
33 Pondicherry 45.00 419.44 969.44 136.10
34  Chandigarh 45.00 20.00 20.00 0.00
TOTAL 864085.54  1207355.56  882335.548 1260467.98 1930580.60 1585688.61 2993960.00  3748393.76  2713787.54
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Statement-Ill

State-wise Central Allocation, Utilization of funds under Indira Awaas Yojana (IAY)

during last three years from 2006-07 to 2008-09

(Rs. inlakh)
SI.No. Name of the States/UTs 2006-07 2007-08 2008-09
Central Central Utilization Central Central Utilization Central Central Utilization

Allocation Release of funds Allocation Release of funds Allocation Release of funds
1 2 3 4 5 6 7 8 9 10 i
1 Andhra Pradesh 25939. 14 26089.14 33784.76 36027.75 36201.00 46838.96 50434.77 82082.90 89937.81
2 Arunachal Pradesh 1018.68 1056.18 1023.40 1395.30 1874.15 1332.72 1954.81 3483.08 2775.45
3 Assam 22525.46 22544.21 36388.67 30853.66 32429.53 43346.70 43225.67 68352.61 62704.10
4 Bihar 76565.57 77769.32 124880.81 106344.49 95693.97 149428.60 148870.28 239781.53 215436.08
5 Chhattisgarh 4011.28 4011.28 5334.44 5571.39 5571.39 7913.32 7799.32 15849.04 10733.47
6 Goa 169.77 135.45 196.06 221.90 188.12 109.81 310.64 289.24 398.37
7 Gujarat 12721.14 12721.15 15443.63 17668.82 17668.82 24229.87 24734.35 35837.53 33836.84
8 Haryana 1786.06 1762.99 2707.97 2480.72 2480.72 36667.61 3472.72 5031.21 5355.34
9 Himachal Pradesh 629.95 629.95 907.53 874.96 874.96 1150.25 1224.84 1805.54 2360.58
10 Jammu & Kashmir 1956.67 1885.71 2381.15 2717.68 2717.68 2957.88 3804.44 7128.93 3938.54
" Jharkhand 6829.31 6054.58 11782.16 9485.46 9485.46 11861.43 13278.58 29692.35 16379.73
12 Karnataka 9993.64 9993.64 12140.71 13880.51 13880.44 13473.46 19431.14 28209.02 21783.70
13 Kerala 5657.39 55657.40 7062.58 7718.85 7718.85 10186.83 10805.52 15655.73 15190.55
14 Madhya Pradesh 7977.69 7996.44 13024.53 11080.48 11201.37 15072.08 156511.42 23436.36 40829.83

165



1 2 3 4 5 6 7 8 9 10 1
15 Maharashtra 16643,12 16097.35 24512.90 21727.25 21914.89 355697.33 30415.70 47024.34 54559.10
16 Manipur 884.26 662.34 784.14 1211.19 837.46 803.66 1696.87 1640.08 425.40
17 Meghalaya 1540.07 750.95 1189.73 2109.47 590.62 598.18 2955.34 2138.36 21M11.21
18 Mizoram 328.20 294.27 410.53 449.55 451.92 494.30 629.81 1250.85 1528.75
19 Nagaland 1019.11 634.89 1069.52 1305.90 1240.58 1338.66 1955.65 3959.18 5498.61
20  Orissa 15042.66 15042.66 21534.98 20893.26 20280.02 34394.63 29248.20 46082.17 25709.24
21 Punjab 2208.83 1544.07 1932.32 3067.91 3067.91 3699.49 4294.73 6204.31 4380.13
22 Rajasthan 6392.56 6617.51 9351.73 8878.84 8888.57 11330.47 12429.38 18111.46 20453.65
23 Sikkim 194.91 194.92 387.85 266.97 230.71 320.14 374.02 578.85 685.60
24 Tamil Nadu 10385.44 10385.44 20434.91 14424.69 14424.69 20091.19 20192.94 29414.38 33943.24
25  Tripura 1984.31 3357.26 2531.71 2717.96 2745.03 5361.62 3807.83 6696.99 6343.68
26 Uttar Pradesh 34390.12 34445.43 42750.32 47765.59 46720.92 69977.30 66866.42 97568.50 107097.03
27 Uttaranchal 1724.1 1714.48 3221.45 2394.68 2394.68 3654.45 3352.28 4856.72 4242.68
28  West Bengal 20750.10 20745.29 28051.07 28820.51 26044.64 27092.16 40345.46 57212.41 45393.87
29  A&Nlslands 328.99 0.00 12.87 456.94 312.73 52.65 6.39.67 92.55 74.30
30 D&N Haveli 54.82 0.00 25.92 76.13 38.07 2.16 106.58 53.29 16.65
31 Daman & Diu 24.52 0.00 1.86 34.06 0.00 0.56 47.68 0.00 0.00
32 Lakshadweep 21.26 21.26 34.88 29.54 29.54 34.64 41.34 59.88 73.54
33 Pondicherry 163.86 37.50 45.36 227.59 37.50 42.19 318.60 0.00 16.46
TOTAL : 290753.00 290753.06 425342.45  403270.00 388237.01 546454.30 564577.00 879579.39 834213.53
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Statement-1V

State-wise financial progress under the Swaranajayanti Gram Swarozgar Yojana (SGSY) during 2006-07 to 2008-09

(Rs. inlakh)
SI.No. Name of the States/UTs 2006-07 2007-08 2008-09
Central Central Utilization Central Central Utilization Central Central Utilization

Allocation Releases Allocation Releases Allocation Releases
1 2 3 4 5 6 7 8 9 10 "
1 Andhra Pradesh 5885.70 5885.67 9010.51 8980.19 8962.95 12376.54 10616.38 10613.51 12387.32
2 Arunachal Pradesh 282.45 125.36 215.00 498.44 307.66 198.90 609.20 373.78 178.98
3 Assam 7339.07 7217.03 9156.20 12951.32 13565.96 15080.79 15829.39 17568.00 18765.16
4 Bihar 13998.30 11613.93 16523.33 21363.17 10434.17 15114.7 252557.54 23585.90 20168.92
5 Chhattisgarh 3109.61 3093.97 4677 .29 4744.20 4735.78 6529.53 5608.59 5608.59 6919.11
6 Goa 50.00 50.00 61.50 75.00 65.83 65.99 125.00 81.98 79.43
7 Gujarat 2216.70 2208.34 2846.60 3380.31 3345.82 4351.63 3996.20 3996.20 5179.56
8 Haryana 1304.92 1304.92 1857.92 1988.70 1988.71 2685.00 2351.04 2351.04 2997.98
9 Hirnachal Pradesh 548.73 517.66 630.01 837.51 706.32 854.83 990.11 989.45 1325.12
10 Jammu & Kashmir 679.13 591.21 864.95 1036.54 784.51 933.71 1225.40 1084.41 879.40
" Jharkhand 5278.02 4736.81 6037.02 8054.92 7507.84 8138.72 95622.53 9374.22 9974.35
12 Karnataka 4445.01 4185.34 5723.25 6781.32 6592.64 9879.54 8016.88 8003.12 10414.87
13 Kerala 1995.54 1985.02 2717.76 3042.76 3041.20 3932.09 3597.15 3597.15 4721.34
14 Madhya Pradesh 6664.05 6566.78 9316.78 10167.06 9964.64 13182.35 12019.50 12018.27 16858.66
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1 2 3 4 5 6 7 8 9 10 1
15 Maharashtra 8784.83 8740.87 12608.68 13405.01 13117.90 18237.64 15848.40 15730.36 21571.10
16 Manipur 492.01 184.35 218.57 868.24 180.39 217.54 1061.19 351.58 264.16
17 Meghalaya 551.23 308.92 366.38 972.76 449.68 531.38 1188.92 249.50 245.65
18 Mizoram 127.56 125.14 139.56 225.10 247.17 256.97 275.12 270.99 352.29
19 Nagaland 378.12 234.97 272.37 667.26 423.41 148.42 815.54 635.55 298.29
20  Orissa 6729.73 6724.76 8611.11 10271.49 10036.46 11694.96 12141.96 12132.09 14818.29
21 Punjab 635.23 633.02 1103.27 966.49 922.89 1316.40 1142.58 1130.30 1109.00
22 Rajasthan 3375.71 3222.55 4825.90 5149.28 5072.68 6054.31 6087.48 6087.47 7549.05
23 Sikkirn 141.22 141.22 211.35 249.22 224.73 282.19 304.60 346.24 316.77
24 Tamil Nadu 5204.41 5204.41 7342.13 7940.46 7940.45 10807.08 9387.22 9387.24 12055.51
25  Tripura 888.34 137.37 1205.83 1567.66 1740.85 2340.01 1916.04 1897.58 2472.55
26 Uttar Pradesh 20152.62 19901.38 26142.53 30755.63 29995.93 36606.60 36359.30 36301.78 40455.09
27 Uttaranchal 1061.01 1061.01 1399.53 1619.24 1618.59 2004.98 1914.26 1914.26 2305.16
28  West Bengal 7480.75 6201.87 9165.29 11414.72 9896.13 12645.70 13494.48 13066.81 13735.25
29  A&Nlslands 25.00 0.00 6.10 25.00 6.25 5.38 25.00 0.00 8.18
30 Daman & Diu 25.00 0.00 0.50 25.00 0.00 25.00 0.00
31 D & N Haveli 25.00 12.50 3.09 25.00 0.00 25.00 0.00 2.04
32 Lakshadweep 25.00 0.00 5.07 25.00 0.00 25.33 25.00 12.50 0.00
33 Pondicherry 100.00 100.00 164.19 150.00 160.00 98.25 200.00 200.00 131.41
TOTAL 110000.00 104016.37 142419.56 170224.00 1564027.54 196597.47 202000.00 198959.87 228539.96
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Statement-V

from 2006-07 to 2008-09

State-wise & year-wise allocation, release and expenditure under Pradhan Mantri Gram Sadak Yojana (PMGSY)

(Rs.in crores)

Sl.No. States 2006-07 2007-08 2008-09

Allocation Release Expenditure  Allocation Release Expenditure Allocation Release Expenditure
1 2 3 4 5 6 7 8 9 10 1
1 Andhra Pradesh 100 00 165.09 265.27 105 00 316.57 381.89 105.00 470.60 494.47
2 Arunachal Pradesh 52.00 54.22 64.15 57.00 102.03 131.76 57.00 104.49 152.01
3 Assam 176.00 431.05 461.66 181.00 555.00 608.75 181.00 967.32 1007.05
4 Bihar 332.00 524.48 458.36 337.00 701.15 580.68 337.00 1022.62 1067.54
5 Chhattisgarh 235.00 708.52 652.01 240.00 1050.89 932.50 240.00 964.12 863.34
6 Goa 5.00 0.00 0.00 5.00 0.00 0.00 5.00 0.00 0.00
7 Gujarat 60 00 117.20 109.51 65.00 144.56 156.99 65.00 2.29.67 255.26
8 Haryana 25.00 200.43 1.36.52 30.00 216.21 216.51 30.00 272.02 313.09
9 Himachal Pradesh 8200 139.90 288.59 87.00 320.58 281.98 87.00 268.90 240.51
10 Jammu & Kashmir 60.00 0.00 35.24 65.00 72.20 105.09 65.00 190.66 190.71
" Jharkhand 170.00 56.83 56.76 175.00 0.00 63.18 175.00 208.67 211.47
12 Karnataka 105.00 45.73 132.52 110.00 271.49 349.12 110.00 634.63 560.37
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1 2 3 4 5 6 7 8 9 10 1
13 Kerala 23.00 15.00 25.19 30.00 24.68 61.32 30.00 82.29 84.41
14 Madhya Pradesh 435.00 1150.00 1007.69 440.00 1615.66 1358.73 440.00 1877.10 2198.06
15 Maharashtra 140.00 103.42 218.75 145.00 563.96 637.33 145.00 1030.00 929.98
16 Manipur 28 00 0.00 13.42 33.00 76.17 64.28 33.00 20.00 37.97
17 Meghalaya 40.00 0.00 16.75 45.00 0.00 15.59 45.00 35.70 12.64
18 Mizoram 27.00 27.00 37.85 32.00 19.39 59.47 32.00 65.00 54.55
19 Nagaland 25.00 0.00 32.63 30.00 12.51 20.42 30.00 85.71 87.31
20  Orissa 268.00 624.59 582.81 273.00 546.83 677.41 273.00 1251.38 1163.01
21 Punjab 30.00j 80.03 79.94 35.00 360.21 366.95 35.00 243.42 269.02
22 Rajasthan 229.00 1141.67 1228.89 234.00 1646.64 1455.44 234.00 1771.32 1695.54
23 Sikkirn 25.00 36.26 43.86 30.00 170.46 88.81 30.00 55.00 103.99
24 Tamil Nadu 85.00 20.00 68.09 90.00 71.03 108.65 90.00 88.68 127.87
25  Tripura 35.00 71.43 40.82 40.00 130.00 165.60 40.00 359.98 315.77
26 Uttar Pradesh 370.00 325.19"1 709.93 375.00 1222.15 1201.04 375.00 1660.78 2000.07
27 Uttaranchal 95.00 12.79 67.00 100.00 78.74 99.73 100.00 114.89 152.79
28  West Bengal 221.00 123.69 470 06 226.00 544.69 439.47 226.00 623.44 583.18
TOTAL : 3480.00 6165.12 7304.27 3615.00 10833.80 10618.69 3615.00 14698.39 15161.98

Releases include the EAP component and loan from Window created under RIDF at NABARD
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Statement-V/

Allocation, Release and Ultilization under ARWSP (/nc/ud/ng DDP and natural calamities ) during last three years

(Rs. in lakhs)

SI.No. States/UT 2006-07 2007-08 2008-09

Allocation Release Utilization Allocation Release Utilization Allocation Release Utilization
1 2 3 4 5 6 7 8 9 10 "
1 Andhra Pradesh 20084.08 27221.88 27649.64 29530.00 305624.00 38840.72 39453.00 39505.49 39805.30
2 Arunachal Pradesh 10299.00 13663.78 10333.20 11241.00 11241.00 12130.67 14612.00 16246.35 6341.48
3 Assam 17369.00 11372.37 18104.16 18959.00 18959.00 11726.22 24644.00 18756.80 26539.80
4 Bihar 18571.00 13006.65 13681.84 27937.00 16968.50 16580.54 42538.00 45238.00 16474.16
5 Chhattisgarh 6549.00 6549.00 7237.00 9595.00 9595.00 10415.54 13042.00 12525.50 10537.33
6 Goa 253.00 127.00 147.88 331.00 165.50 230.99 398.00 0.00 0.00
7 Gujarat 13161.56 14033.08 12166.76 20589.00 20589.00 21911.79 31444.00 36944.00 14526.00
8 Haryana 6045.63 6372.63 6341.02 9341.00 9341.00 10953.87 11729.00 11729.00 11729.00
9 Himachal Pradesh 9706.86 15620.86 15632.68 11746.00 13042.00 13245.19 14151.00 14151.00 1.3863.47
10 J&K 26324.79 23314.67 27092.31 32992.00 32992.00 36140 83 39786.00 39649.00 23885.99
" Jharkhand 7261.00 3631.00 4115.15 11388.00 8445.51 11751.10 16067.00 8033.00 8033.00
12 Karnataka 19502.40 24336.00 24590.65 27851.00 28316.24 28656.79 47719.00 47784.57 46081.33
13 Kerala 6216.00 6216.00 7471.95 8293.00 8425.08 8346.25 10333.00 10697.00 9713.90
14 Madhya Pradesh 18797.00 19733.40 16798.24 25162.00 25162.00 26755.60 37047.00 38047.00 27856.08
15 Maharashtra 36152.00 36152.00 34870.89 40440.00 40440.00 37838.33 57257.00 64824.49 60396.20
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1 2 3 4 5 6 7 8 9 10 1
16 Manipur 3379.00 1689.50 3234.95 3859.00 4559.00 3470.73 5016.00 4522.91 3725.67
17 Meghalaya 4073.00 5104.59 4569.51 4446.00 55629.00 5661.16 5779.00 6338.00 7451.25
18 Mizoram 2920.00 4271.39 4381.79 3188.00 3888.00 3015.73 4144.00 5419.26 4615.86
19 Nagaland 2998.00 2998.00 2857.52 3272.00 3974.57 2738.62 4253.00 4253.00 3919.29
20 Orissa 10332.00 9722.58 9954.61 16885.00 17194.55 23360.27 29868.00 29868.00 16813.05
21 Punjab 4098.00 4098.00 4111.48 5291.00 5179.91 4027.59 8656.00 8656.00 6672.80
22 Rajasthan 41489.68 31466.30 51477.91 60672.00 60672.00 61966.80 97013.00 97182.66 97182.66
23 Sikkim 1229.00 1630.77 15696.40 1342.00 2013.00 1636.20 1745.00 3245.00 851.00
24 Tamil Nadu 12057.00 12496.22 16111.32 19090.00 19090.00 19090.00 24182.00 28782.00 14546.85
25 Tripura 3613.00 4577 .89 3681.54 3943.00 5443.00 5430.45 5125.00 4100.80 5484.44
26 Uttar Pradesh 27990.00 28389.40 33073.82 40151.00 40151.00 42113.56 53974.00 61577.55 46119 70
27  Uttaranchal 7523.00 8329.36 5916.69 8930.00 8930.00 1414.46 10758.00 8586.83 5486.68
28 West Bengal 15806.00 17118.40 14454.73 19137.00 19137.00 23054.59 38939.00 38939.00 37162.25
29 A&N lIslands 32.73 0.00 0.00 0.00 0.00 472.18 0.00 0.00 0.00
30 D&N Haveli 5.92 0.00 0.00 37.50 0.00 0.00 0.00 0.00 0.00
31 Daman & Diu 13.53 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
32 Delhi 0.00 0.00 0.00 31.25 0.00 0.00 0.00 0.00 0.00
33  Lakshadweep 3.64 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
34 Pondicherry 38.72 0.00 0.00 31.25 0.00 0.00 0.00 0.00 5.12
35 Chandigarh 5.46

TOTAL 353900.00 3563242.72 381655.64 475701.00 469966.86 492876.77 689672.00 705602.21 565819.66
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Statement-VI/
Scheme-wise/ State-wise funds released and the funds utilized during the last three years and the current financial year

(Rs.in crores)

SI.No. States Funds released under DPAP Funds released under DDP Funds released under IWDP
06-07 07-08 08-09 09-10 Total Funds 06-07 07-08 08-09 09-10 Total Funds 06-07 07-08 08-09 09-10 Total Funds

Utilized Utilized Utilized
under under under
DPAP DDP IWDP
1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15 16 17 18 19 20
1 Andhra 41.31 56.24 55.87 9.53 162.95 125.837 18 28.3 35.02 0 81.32 56.59 35.63 37.13 44.43 5.09 122.28 79.59
Pradesh
2 Bihar 3.03 0.2 0 0 3.23 0 0 0 9.51 2 7.32 2.44 21.27 7.46
3 Chhattisgarh 8.26 13.92 24.38 0 46.56 15.182 0 0 22.96 25.75 30.44 0 79.15  52.91
4  Goa 0 0 0 0 0 0 0 0 0 0
5 Guijarat 35.97 16.34 39.33 6.44 98.08 49.879 35.04 65.59 75.13 12.13 187.89 98.16 27.13 23.57 31.87 3.68 86.25 55.87
6 Haryana 0 0 0 12.34 28.74 10.26 3.35 54.69 28.17 5.48 4.45 4.28 0.56 14.77 7.82
7 Himachal 3.69 8.35 8.59 2.84 23.47 78.53 9.25 2.17 6.45 0 17.87 5.61 17.55 27.86 23.48 1.3 70.19 39.09
Pradesh
8 Jammu & 2.6 0 6.4 3.86 12.86 8.1 4.49 7.39 2.76 0 14.64 8.53 6.62 5.97 4.5 2.4 19.54 19.54
Kashmir
9 Jharkhand  4.79 0 2.9 0 7.69 0 0 0 2.33 2.9 841 1.62 15.26 9.4

10  Karnataka 31.76 44.46 57.76 7.65 141.63 103.902 29.69 35.07 49.47 5.9 120.13  90.24 32.06 22.92 46.2 5.33 106.51 75.65
11 Kerala 0 0 0 0 0 2.6 2.1 11.46 0 16.16  7.89
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
12 Madhya 53.74 83.16 56.97 0.6 164.47 111.198 0 0 19.68 16.47 28.76 0.41 65.32 11.54
Pradesh
13 Maharashtra57.53 54.21 64.03 8.81 184.58 115.716 0 0 3112 56.97 60.44 14.71 163.24 134.95
14 Orissa 14.81 23.93 25.13 7.8  71.67 34.683 0 0 20.62 17.94 33.54 7.03 79.13 54.84
15 Punjab 0 0 0 0 0 3.51 2.5 3.6 0.43 10.04 6.33
16 Rajasthan 25.82 13.96 18.1 8.46 66.34 52.907 160.25 98.18 216.87 3.29  478.59 277.24 42.76 48.45 45.26 4.87 141.34 118.23
17 Tamil Nadu 30.63 32.01 35.49 1.87 100 77.885 0 0 26.92 27.07 34.6 1.62 90.21 67.65
18 Uttar 34.67 49.4 39.72 1.75 125.54 103.086 0 0 47.36 55.82 70.58 5.33 179.09 1565.57
Pradesh
19 Uttaranchal 7.69 14.62 7.07 1.39  30.77 18.268 0 0 11.23  16.67 24.64 0O 52.54 30.5
20  West 2.7 2.68 6.47 0 11.85 0.09 0 0 6.27 2.62 7.4 0.84 16.87 6.26
Bengal
North Eastern States
1 Arunachal Pradesh Not Covered under DPAP & DDP 25.84 156.64 32.27 1.29 75.04
58.81
2 Assam 31.02 27.05 38.93 4.69 101.69 79.89
3 Manipur 16.35 4.5 1118 2.47 34.5 34.5
4 Meghalaya 12.03 5.47 9.42 0 26.92 26.92
5 Mizoram 8.58 31.29 26.5 5.92 72.29 50.99
6 Nagaland 10.98 29.64 27.53 3.52 71.67 69.23
7 Sikkim 2.75 3.86 2.6 1.17 10.38 10.38
8  Tripura 5.38 0 1.58 0 6.96 5.13
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Statement-VIll

Fund releases and expenditure for last three years and current year under Total Sanitation Campaign (TSC)

(In lakh)

Sl.No.  States/UTs 2006-07 2007-08 2008-09

Release Expenditure Release Expenditure Release Expenditure
1 2 3 4 5 6 7 8
1 Andhra Pradesh 9455.20 4571.57 878.78 4091.37 1391.81 4227 .67
2 Arunachal Pradesh 0.00 105.70 0.00 282.91 15630.16 277.38
3 Assam 337.74 521.30 4256.13 875.78 8310.66 4114.05
4 Bihar 830.23 3350.98 9554.97 5794.58 7150.57 7140.02
5 Chhattisgarh 4677 .48 3201.40 5158.04 5939.38 1144.14 3042.53
6 D & N Haveli 0.00 0.00 0.00 0.00 0.00 0.00
7 Goa 0.00 142.28 37.65 0.00 0.00 7.65
8 Gujarat 4976.36 3754.78 8528.33 4193.76 978.81 4344.62
9 Haryana 2334.61 1441.39 2755.14 2038.66 1069.09 1152.75
10 Himachal Pradesh 27.01 470.94 1024.50 355.13 679.70 466.90
1 Jammu & Kashmir 0.00 703.33 1791.20 429.37 1115.82 989.93
12 Jharkhand 2747 .69 3318.54 1909.95 2674.82 3188.20 3001.85
13 Karnataka 1924.30 3035.37 1383.75 2659.55 3176.18 1843.62
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1 2 3 4 5 6 7 8
14 Kerala 363.18 673.83 2229.06 1408.58 .388.99 719.59
15 Madhya Pradesh 4386.49 3180.88 6793.58 6247 .67 9767.83 7524.65
16 Maharashtra 8719.53 5648.90 6785.73 6951.51 3526.29 5062.78
17 Manipur 90.81 14.83 748.44 126.34 99.83 494.20
18 Meghalaya 550.06 124.91 0.00 284.53 578.30 346.44
19 Mizoram 647.91 727.84 182.70 243.44 679.15 336.57
20 Nagaland 89.61 31.53 170.05 229.92 99.78 170.88
21 Orissa 5465.48 3499.85 5858.40 5508.23 7204.33 3966.11
22 Pondicherry 0.00 0.14 0.00 0.00 0.00 23.74
23 Punjab 0.00 0.00 0.00 146.21 223.18 66.76
24 Rajasthan 1148.29 3126.98 3191.56 2492.64 2516.85 2232.06
25 Sikkirn 137.64 279.21 0.00 57.90 254.86 0.00
26 Tamil Nadu 4873.92 3596.93 2243.15 5404.73 473.31 2427.37
27 Tripura 0.00 320.61 882.41 58.82 168.76 740.63
28 Uttar Pradesh 17210.53 13632.48 15085.11 16466.30 .38139.95 25679.19
29 Uttarakhand 157.40 497.17 664.36 427.36 861.89 478.15
30 West Bengal 945.99 1796.80 9056.89 3725.40 3047.06 2894.19

GRAND TOTAL : 72097.46 61770.46 91169.88 79114.89 97755.50 83772.28
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PMGSY in Jharkhand

2711.  SHRI S.S. AHLUWALIA: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  the details of projects implemented under Pradhan Mantri Gram Sadak Yojana (PMGSY)
in Jharkhand during the last three years showing category of roads, length and cost incurred in
respective district, year-wise;

(b) the details of the plan of Government about the length of road construction under
PMGSY for the current financial year in the State and fund allocated therefor; and

(c) comparison of the PMGSY projects implemented in Jharkhand with those of other States
in the neighbourhood, namely, Bihar, Orissa and West Bengal ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) The details of projects implemented under Pradhan Mantri Gram Sadak Yojana (PMGSY)
in Jharkhand during the last three years showing category of roads, length and cost incurred in
respective district, year-wise are given in the enclosed Statement (See below).

(b)  The plan for construction in 2009-10 is as follows:-

1st quarter - 260 km (already constructed)
2nd quarter - 100 km
3rd quarter - 400 km
4th quarter - 440 km
TOTAL - 1200 km

For the current year (2009-10), State-wise allocation for the programme fund would be finalized
after the Budget Estimates are approved by the Parliament.

(c) The PMGSY envisages connecting all habitations with population of 500 persons and
above (250 persons and above in respect of hill States, tribal and desert areas) with all weather
roads. Comparison of habitations connected in Bihar, Jharkhand, Orissa & West Bengal are given

as under:-
Comparison of Habitations Connectivity
SlI.No. States Eligible Covered Net Connected %
Habitations ~ under State Eligible up to Connected
Schemes & May  over net eligible
Reported Not 2009 habitations
feasible

1 Bihar 10,034 - 10,034 2,585 26%

2 Jharkhand 10,006 2,236 7,770 1,491 19%

3 Orissa 18,339 171 18,168 5,328 29%

4 West Bengal 22,932 11,127 11,805 5,634 48%
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Statement

Details of project implemented under PMGSY in Jharkhand State (last three years)

2006-07 2007-08 2008-09
SI.No. Name of District New Upgradation Exp. New Upgradation Exp. New Upgradation Exp.
Connectivity Length Connectivity Length Connectivity Length
Length (in km) Length (in km) Length (in km)
(inkm) (in km) (inkm)
1 2 3 4 5 6 7 8 9 10 n
1 Bokaro 20.56 0.00 268.35 7.57 0.00 349.50 21.10 0.00 2912.20
2 Chatra 41.70 0.00 0.00 0.00 0.00 95.79 13.00 0.00 850.24
3 Deoghar 6,19 0.00 246.70 15.75 0.00 467.58 4.63 0.00 1033.60
4 Dhanbad 4.05 0.00 171.80 24.89 0.00 307.41 1.25 0.00 868.60
5 Dumka 15.00 0.00 528.32 13.20 0.00 265.65 7.07 0.00 527.37
6 E. Singhbhum 42.74 0.00 533.86 16.44 0.00 635.26 8.20 0.00 904.85
7 Garhwa 24.94 0.00 257.48 0.00 0.00 401.71 6.00 0.00 261.57
8 Giridih 0.00 0.00 417.04 29.23 0.00 447.18 46.18 0.00 2980.80
9 Godda 33.07 0.00 76.90 0.00 0.00 353.21 8.38 0.00 217.77
10 Gumla 27.73 0.00 225.48 7.75 0.00 286.38 6.00 0.00 641.29
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1 2 3 4 5 6 7 8 9 10 M
1 Hazaribagh 3.96 0.00 465.92 36.96 1.80 599.99 21.48 0.00 1681.55
12 Jamtara 0.00 0.00 237.84 9.00 0.00 98.24 4.70 0.00 708.23
13 Koderma 8.12 0.00 172.07 0.00 0.00 120.95 5.10 0.00 1093.13
14 Latehar 0.00 0.00 313.75 19.46 0.00 118.20 0.00 0.00 628.89
15 Lohardasga 14.75 0.00 140.42 2.05 0.00 134.21 0.00 0.00 160.48
16 Pakur 0.00 0.00 68.12 4.00 0.00 469.68 20.06 0.00 728.39
17 Palamau 4.50 0.00 372.84 9.00 0.00 539.28 18.75 0.00 1194.23
18 Ranchi 30.33 0.00 721.90 31.34 0.00 695.99 5.64 0.58 1965.78
19 Sahebganj 1.68 0.00 92.25 0.00 0.00 57.79 0.00 0.00 139.39
20 Saraikela 3.30 0.00 180.77 13.63 0.00 236.56 0.00 0.00 651.02
21 Simdega 10.25 0.00 204.50 8.00 0.00 129.00 3.90 0.00 266.91
22 W. Singhbhum 15.73 0.00 322.30 27.10 0.00 176.71 13.55 0.00 983.75
TOTAL 308.59 0.00 6018.59 275.36 1.80 6986.25 214.98 0.58 21400.03
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Sanitation and connectivity in Jharkhand

2712.  SHRI PARIMAL NATHWANI: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) how many villages of Jharkhand have been provided Mini Sewerage Plants;

(b) how many more villages are proposed to be provided Mini Sewerage Plants during the
current financial year and the allocation made for the purpose;

(c) whether any proposal for construction of roads under Pradhan Mantri Gram Sadak
Yojana has been received from Jharkhand;

(d)  ifso, the details thereof; and

(e) what is the further planning to cover the rest of the villages by the roads which have not
yet been connected ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (&) Under Total Sanitation Campaign (TSC), there is no provision/component to
provide Mini Sewerage Plants in villages. However, TSC has a component of Solid and Liquid Waste
Management (SLWM). Up to 10% of the TSC project cost can be utilized for meeting capital costs
incurred under this component like low cost drainage, soakage pits etc. Rs.4062.55 lakh has been
approved under this component for districts in Jharkhand and so far 244 villages have taken up
works under this component.

(b)  Does not arise.

(c) and (d) The proposals received from the State of Jharkhand for construction of roads under
Pradhan Mantri Gram Sadak Yojna (PMGSY), and approved by Ministry of Rural Development upto
March, 2009 is as below:

Value of Projects - Rs.2087.64 crore
No. of roads - 1651
Length in Km. - 8164.46

(e) Further proposals for connecting balance unconnected habitations under PMGSY will be
considered based on physical and financial progress of already sanctioned projects.

Study report on NREGS

2713. SHRI B. K. HARIPRASAD: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether the Harvard Centre for Population and Development Studies has observed that
the potential of National Rural Employment Guarantee Scheme (NREGS) for poverty reduction is not
fully realised;

(b) whether the study has found that higher NREGS wages undermine the self-selection of
the poor on it; and

(c) whether the study also warns that populists hikes in NREGS wages may further erode its
potential for poverty reduction?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) The Harvard Centre for Population and Development Studies has observed that
the potential of NREGA is not fully realized because the Scheme has lead to inflation and undermines
the self selection of the poor. However, the Ministry of Rural Development is not in agreement with
this observation as the objective of NREGA is to supplement and not substitute employment
opportunities, including agriculture. The 100 days employment guarantee is to ensure that the rural
households can demand employment during lean agricultural season. The self selection of the poor is
evident from the share of women, SCs and STs Beneficiaries in the total mandays of employment
generated during the last three years of implementation of the Act which is as under:

Category of % of persondays % of persondays % of persondays

beneficiary generated during generated during generated during
2006-07 2007-08 2008-09

Women 41% 43% 48%

SCs 25% 27% 29%

ST 36% 29% 25%

(c) It is not correct to say so. Wages are paid to the NREGA workers in accordance with the
wage rate as provided in Section 6 of the Act. Section 6(1) provides that Central Government may,
by notification, specify the wage rate for the purposes of this Act provided that the wage rate notified
by the Centre shall not be less than Rs. 60 per day.

Section 6(2) of NREGA provides that until such time as a wage rate is fixed by the Central
Government in respect of any area in a State, the minimum wage fixed by the State Governments
under Section 3 of the Minimum Wages Act, 1948 for agricultural labourers shall be the wage rate
applicable to that area.

Central Government has notified wage rate for NREGA workers under Section 6(1) of the Act
with effect from 1.1.2009 which takes into account the wage rate as notified by the State
Governments under Section 3 of the Minimum Wages Act, 1948 for agricultural labourers.

Use of machine in NREGS work

2714. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the total number of workers under NREGS in different States and those who got 100 days
employment, State-wise;

(b) the percentage of women, Scheduled Caste beneficiaries of NREGS who got

employment;
(c)  theratio of manual work and machine work in NREGS;

(d) whether 40 per cent machine work is compulsory;
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(e) whether in many places Block Authority and contractors are forcibly using machines and
there is an allegation of death of a poor wage worker who was protesting against the use of machines
in NREGS work; and

® if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Household is the basic unit for providing employment under NREGA. State-wise number
of households, provided employment and number of households completed 100 days of employment
during the years 2006-07, 2007-08 2008-09 and 2009-10, so far is given in the Statement (See
below).

(b)  Data regarding participation of women and Scheduled Castes (SCs) beneficiaries under
NREGA is maintained in terms of their share in the total persondays of employment generated.

Year-wise details are as under:

Beneficiary 2006-07 2007-08 2008-09 2009-10 (up to Mid-June, 09)
Women 41% 43% 48% 51%
Schedule Caste 25% 27% 29% 30%.

(c) and (d) NREGA provides a legal guarantee of wage employment for a maximum of 100 days
per household in a financial year on demand for doing unskilled manual work. Use of machinery is not
permissible under the Act.

(e) and (f) A total of 63 complaints regarding use of machinery in NREGA works have so far
been received in the Ministry. Allegation of death of a poor wage worker who was protesting against
the use of machines in NREGS work has been made in Uttar Pradesh. State-wise details of
complaints are as under:

Sl.No. State Number of complaints
1 Assam 2
2 Bihar 7
3 Chhattisgarh 3
4 Haryana 3
5 Himachal Pradesh 1
6 Jharkhand 2
7 Madhya Pradesh 20
8 Orissa 1
9 Rajasthan 8
10 Uttar Pradesh 16
TOTAL : 63
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Statement

NREGA outcomes : household completed 100 DAY

FY 2006-07 FY 2007-08 FY 2008-09 FY 2009-10 upto Mid June, 09

State Employment  HH Completed Employment HH Completed Employment HH Completed Employment HH Completed
Provided 100 days Provided 100 days Provided 100 days Provided 100 days

1 2 3 4 5 6 7 8 9
Andhra Pradesh 2161395 57946 4803892 432357 5699557 483058 2726239 26342
Arunachal Pradesh 16926 0 4490 2020 59221 10115 3295 0
Assam 792270 185160 1402888 239473 1877393 176778 75539 44
Bihar 1688899 60310 3859630 52825 3822484 102597 1483915 3223
Chhattisgarh 1256737 130302 2284963 256071 2270415 251674 925602 115
Gujarat 226269 12208 290691 1416 850691 49160 398843 8311
Haryana 50765 5626 70869 7402 162932 9855 40367 143
Himachal Pradesh 63514 16815 271099 13842 445713 50193 150179 18
Jammu & Kashmir 121328 11758 116800 1673 199166 7643 34488 101
Jharkhand 1394108 51065 1679868 49836 1576348 95473 447565 2720
Karnataka 545185 69789 549994 23081 896212 27009 176210 4364
Kerla 99107 537 185392 59443 692015 14344 208163 4
Madhya Pradesh 2866349 531556 4346916 922107 5207665 979026 2317533 12195
Maharashtra 353024 5341 474695 8349 906297 32510 382573 1755
Manipur 17880 17880 112549 0 381109 137006 146364 29896
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1 2 3 4 5 6 7 8 9
Meghalaya 96627 575 106042 6677 224263 26323 1M779 375
Mizoram 50998 5946 88940 0 172775 91758 144036 11795
Nagaland 27884 0 115331 0 296689 34070 76336 0
Orissa 1394169 154118 1096711 37475 1105429 44237 157062 1737
Punjab 31648 5327 49690 2642 147336 3970 46978 0
Rajasthan 1175172 639219 2170460 911248 6373093 2631892 4156575 93500
Sikkim 4107 222 19664 2006 52006 2863 10638 2
Tamil Nadu 683481 1824 1234818 77053 3288796 508122 1830287 4004
Tripura 74335 19577 423724 1772 549022 56930 106067 0
Uttar Pradesh 2573245 154953 4096408 436032 4336466 647525 1486984 1180
Uttaranchal 134312 3727 189263 15658 298741 12633 84970 32
West Bengal 3083757 18817 3843335 31468 3025854 23050 1971905 322
Andaman and Nicobar NA NA NA NA 5975 12 2178 0
Dadra & Nagar Haveli NA NA NA NA 1919 66 2139 7
Daman & Diu NA NA NA NA NR NR NR NR
Goa NA NA NA NA NR NR NR NR
Lakshadweep NA NA NA NA 3024 481 1022 0
Pondicherry NA NA NA NA 12264 0 NR NR
Chandigarh NA NA NA NA NR NR NR NR
TOTAL ¢ 20983491 2160598 33889122 3601926 44940870 6510373 20385831 213185
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TSC in Andhra Pradesh
2715.  SHRI NANDI YELLAIAH: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  the total number of villages covered under the Total Sanitation Campaign (TSC) till date
in Andhra Pradesh, district-wise;

(b)  the total number of villages yet to be covered under TSC in the State;

(c) the total number of villages proposed to be covered under TSC during the current year;
and

(d) the reasons for slow pace of implementation of SC in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (a) A Statement indicating the total number of gram panchayats covered under the Total
Sanitation Campaign (TSC) till date in Andhra Pradesh, district-wise is given in the enclosed
Statement (See below).

(b) Under the TSC, district is considered as a unit for the purpose 0T sanctioning a project.
All districts in Andhra Pradesh have been sanctioned TSC Projects. All the gram panchayats under
every District are supposed to be covered under these projects.

(c)  Does not arise.

(d)  The percentage achievement of sanitation coverage in rural areas of Andhra Pradesh has
more than tripled from 18.15% in the 2001 Census to 66.03% (of the 2001 Census number of
households) in July 2009. This is also higher than the national coverage of 5.09% (of 2001 Census
households).

Statement

Total number of Gram Panchayats under total Sanitation Campaign

S.No. District Total No. ot Panchayats
1 2 8

1 Adilabad 866
2 Anantapur 1001
3 Chittoor 1399
4 Cuddapah 808
5 East Godavari 1012
6 Guntur 1022
7 Karimnagar 1194
8 Khammam 770
9 Krishna 972
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10 Kurnool 898
1 Mahbubnagar 1344
12 Medak 1085
13 Nalgonda 1180
14 Nellore 975
15 Nizamabad 718
16 Prakasam 1036
17 Rangareddi 705
18 Srikakulam 1101
19 Visakhapatnam 961
20 Vizianagaram 929
21 Warangal 1014
22 West Godavari 891
TOTAL : 21881

Achievements of NREGA, project

2736. SHRI MATILAL SARKAR: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the achievements made so far in NREGA projects in the country on average and also in
different States in terms of days for labourers in the year 2008-09 and 2009-10;

(b) the lacunae in the way to achieve cent per cent performance, both in respect of days per
labourer and in respect of output of a particular project, as experienced by Government uptil now;
and

(c) the steps Government contemplates to remove these lacunae and increase the working
days from 150 to 200 a year for those who participate in the scheme regularly ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) National average and State-wise average number of days of employment provided per
household during 2008-09 and 2009-10 (up to May,09) is given in the enclosed Statement (See
below).

(b) NREGA is demand based. Number of days of employment provided to a household
depends on the number of days of employment demanded by the household. Therefore, no targets
can be fixed under the Act. As per reports received from the States, 2.10 crore households during
2006-07, 3.39 crore during 2007-08, 4.49 crore during 2008-09 and 1.59 crore during 2009-10 (up to
May, 09) have been provided employment under NREGA.
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(c) To strengthen the implementation of NREGA, Ministry of Rural Development has taken
various steps. These include strict monitoring, social audit, development of a web based
Management Information System (MIS), inspection of works, establishment of a National toll free
Helpline for grievance redressal, wage payment through worker's accounts in banks/post offices and
awareness generation about NREGA through intensive IEC activities.

There is no proposal under consideration of the Ministry for increasing the number of guaranteed
days of employment on demand beyond 100 days.

Statement

Statewise average number of work days provided per house hold

SI.No. States Average number of working days provided per household
2008-09 2009-10 (upto May-09)
1 2 3 4
1 Andhra Pradesh 48 22
2 Arunachal Pradesh 43 18
3 Assam 40 26
4 Bihar 26 17
5 Chhattisgarh 55 22
6 Gujarat 25 27
7 Haryana 42 23
8 Himachal Pradesh 46 23
9 Jammu & Kashmir 40 33
10 Jharkhand 48 33
n Karnataka 32 28
12 Kerala 22 10
13 Madhya Pradesh 57 31
14 Maharashtra 46 28
15 Manipur 75 8
16 Meghalaya 38 9
17 Mizoram 73 29
18 Nagaland 68 20
19 Orissa 37 28
20 Punjab 27 7
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1 2 3 4
21 Rajasthan 76 33
22 Sikkim 51 24
23 Tamil Nadu 37 25
24 Tripura 64 43
25  Uttar Pradesh 53 25
26 Uttaranchal 35 19
27 West Bengal 26 12
28  Goa 0 NR
29 A& Nlsland 17 13
30 D & N Haveli 25 13
31 Daman & Diu NR NR
32 Lakshadweep 60 18
33 Pondicherry 13 NR
34  Chandigarh NR NR
National Average 48 25
Uplifting BPL population

2717. SHRI BALBIR PUNJ: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the total population of India living below poverty line, State-wise;

(b) the improvement seen in the status thereof during the last three years; and

(c) the present policy of Government for upliftment of people living Below Poverty Line
(BPL)?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) The Planning Commission estimates the percentage and number of persons

living below the poverty line at national and State level, separately in rural and urban areas from the

large sample survey on household consumer expenditure conducted by the National Sample Survey

Organization (NSSO) at an interval of approximately five years following the methodology contained

in the Report of the Expert Group on Estimation of Proportion and Number of Poor (Lakdawala

Committee). The latest estimate of the percentage and number of persons living below the poverty

line is available for the year 2004-05 based on the large sample survey of consumer expenditure data
of the 61st Round (July 2004-June 2005) of the NSSO. According to this, 30,17 crores persons
(27.5% of the total population) lived below the poverty line in 2004-05.

tOriginal notice of the question was received in Hindi.
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The two latest comparable estimates of poverty are available for the years 1993-94 and 2004-05,
estimated from the large sample survey data on household consumer expenditure of the 50th Round
(July 1993-June 1994) and 61st Round (July 2004-June 2005) of the NSSO respectively. As such, it
is not possible to estimate the improvement in the status of the population living below the poverty
line in the last three years. However, according to the two latest comparable estimates of poverty,
the number of people living below the poverty line for the country is estimated to decline from 320.4
million (36% of the total population) in 1993-94 to 301.7 million (27.5% of the total population) in
2004-05. The State-wise estimate of the number of people living below the poverty line in the country
for 1993-94 and 2004-05 is given in the enclosed Statement-1 and Il (See below).

The Eleventh Five Year Plan Document projected the reduction in headcount ratio of
consumption poverty by 10 percentage points during 2007-2012. The Government is implementing a
number of programmes as direct intervention for the upliftment of people living below the poverty
line. The National Rural Employment Guarantee Act (NREGA) which guarantees 100 days of wage
employment to all the rural households in a financial year was launched in February, 2006 in 200
selected districts. NREGA has been extended to all the rural districts of the country with effect from
1.4.2008. The Swarnjayanti Gram Swarozgar Yojana (SGSY) is a holistic Self Employment
Programme under which rural poor are organized into Self Help Groups, training, capacity building
and provided financial assistance in the form of bank credit and subsidy to take up economic
activities which could generate income on sustainable basis. To make this programme more
effective, the components of Skill Development and placement based training has been incorporated
into it. The Rural Housing Programme of Indira Awaas Yojana (IAY) which has a direct bearing in
improving the living conditions of rural poor has been accorded priority with enhanced allocation.

Statement-/

Number of persons living Below Poverty Line by States/UTs as
per poverty estimates for 1993-94

SI. No. States/ UTs No. of Persons (Lakhs)
1 2 3
1 Andhra Pradesh 153.97
2 Arunachal Pradesh 3.73
3 Assam 96.36
4 Bihar 493.36
5 Chhattisgarh NA
6 Delhi 15.51
7 Goa 1.91
8 Guijarat 105.19
9 Haryana 43.88
10 Himachal Pradesh 15.86
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1 2 3

11 Jammu & Kashmir 20.92
12 Jharkhand NA
13 Karnataka 156.45
14 Kerala 76.41
15 Madhya Pradesh 298.52
16 Maharashtra 305.22
17 Manipur 6.80
18 Meghalaya 7.38
19 Mizoram 1.94
20 Nagaland 5.05
21 Orissa 160.60
22 Punjab 25.11
23 Rajasthan 128.50
24 Sikkim 1.84
25 Tamil Nadu 202.10
26 Tripura 11.79
27 Uttar Pradesh 604.46
28 Uttarakhand NA
29 West Bengal 254.56
30 A & N lslands 1.06
31 Chandigarh 0.80
32. Dadra & Nagar Haveli 0.77
33 Daman & Diu 0.18
34 Lakshadweep 0.14
35 Puducherry 3.31

All India 3203.68

Source: -Planning Commission
Notes:

1. Poverty Ratio of Assam is used for Sikkim, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Nagaland and
Tripura.

Poverty ration of Tamil Nadu is used for Puducherry and A &N Islands.

Poverty ratio of Kerala is used for Lakshadweep.

Poverty ratio of Goa is used for Daman & Diu.

Urban Poverty ratio of Punjab is used for both rural and urban poverty of Chandigarh.

Poverty line of Maharashtra and expenditure distribution of Goa is used to estimate poverty ratio of Goa.

~N O 0 A WN

Poverty line of Maharashtra and expenditure distribution of Dadra & Nagar Haveli is used to estimate poverty
ratio of Dadra & Nagar Haveli.

8. Poverty ratio of HP is used for J& K for 1993-94.

190



Number of persons living Below Poverty Line bv States/UTs as

Statement-Il

per poverty estimates for 2004-05

(Based on URP-Consumption)

Sl.No.  States/ UTs No. of Persons (Lakhs)
1 2 3

1 Andhra Pradesh 126.10
2 Arunachal Pradesh 2.03
3 Assam 55.77
4 Bihar 369.15
5 Chhattisgarh 90.96
6 Delhi 22.93
7 Goa 2.01
8 Gujarat 90.69
9 Haryana 32.10
10 Himachal Pradesh 6.36
1 Jammu & Kashmir 5.85
12 Jharkhand 116.39
13 Karnataka 138.89
14 Kerala 49.60
15 Madhya Pradesh 249.68
16 Maharashtra 317.38
17 Manipur 3.95
18 Meghalaya 4.52
19 Mizoram 1.18
20 Nagaland 3.99
21 Orissa 178.49
22 Punjab 21.63
23 Rajasthan 134.89
24 Sikkim 1.14
25 Tamil Nadu 145.62
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1 2 3

26 Tripura 6.38
27 Uttar Pradesh 590.03
28 Uttarakhand 35.96
29 West Bengal 208.36
30 A & N lIslands 0.92
31 Chandigarh 0.74
32 Dadra & Nagar Haveli 0.84
33 Daman & Diu 0.21
34 Lakshadweep 0.1
35 Puducherry 2.37
ALLINDIA : 3017.20
Source: - Planning Commission URP consumption = Uniform Recall Period consumption in which the

consumer expenditure data for all the items are collected from 30-day recall period.
Notes:

1. Poverty Ratio of Assam is used for Sikkim, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Nagaland and

Tripura.
Poverty Line of Maharashtra and expenditure distribution of Goa is used to estimate poverty ratio of Goa.
Poverty Ratio of Tamil Nadu is used for Puducherry and A & N Island.

Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandigarh.

o N W N

Poverty Line of Maharashtra and expenditure distribution of Dadra & Nagar Haveli is used to estimate poverty

ratio of Dadra & Nagar Haveli.
6. Poverty Ratio of Goa is used for Daman & Diu.

7. Poverty Ratio of Kerala is used for Lakshadweep.
Wage inequality in rural area

2718. SHRI A. VIJAYARAGHAVAN: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether there exists paramount wage inequalities among rural population and the social
security systems among rural poor are almost nil;

(b) if so, the details thereof including prevailing social security systems in rural area as on
today State-wise;

(c) the details of prevailing wage inequalities in rural area as on today, State-wise, Gender-
wise and category-wise;

(d) the details of steps taken to alleviate wage inequalities in rural areas as on today, State-
wise, and Category-wise; and

(e) the steps taken to improve, social security systems among rural people as on today,
State-wise and Category-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) to (e) The information on wage earnings collected by National Sample Survey
Organisation (NSSO) during their quinquennial surveys conducted for the years 1999-2000 and
2004-05 regarding the daily wage earnings of men, women and children belonging to the rural labour
households in agricultural occupations including different categories is given in the enclosed
Statement-1 to IV (See below).

The Government have launched a number of programmes to provide a safety net to the rural
poor which include:

National Rural Employment Guarantee Act (NREGA) was launched on 2nd Feb., 2006 in 200
selected districts and has been extended to all the remaining rural districts of the country w.e.f.
1.4.2008. NREGA is a demand driven programme and seeks enhancement of livelihood security of
the households in rural areas of the country by providing at least 100 days of guaranteed wage
employment in a financial year to every household whose adult members volunteer to do unskilled
manual work. Wages are paid to the NREGA workers in accordance with the wage rate as provided
in Section 6 of the Act.

Under Indira Gandhi National Old Age Pension Scheme (IGNOPS) pension is granted to persons
aged 65 years or above and belonging to a household Below the Poverty Line (BPL). The coverage
under this scheme has increased from 87 lakh during 2006-07 to 155 lakh during 2008-09.

Under Indira Gandhi National Widow Pension Scheme (IGNWPS) pension is granted to widows
in the age group of 40-64 years @ Rs.200 per month per beneficiary. The estimated number of
beneficiaries of the scheme is 45 lakh:-

Under Indira Gandhi National Disability Pension Scheme (IGNDPS) Pension is granted to BPL
persons with severe or multiple disability between the age group of 18-64 years @ Rs. 200 per
month per beneficiary. It is estimated that the scheme would benefit 15 lakh persons.

Under National Family Benefit (NFBS), Rs. 10000 is granted to the BPL family in case of death of
primary bread winner of the family in the age group of 18-64 years.

Under Annapurna Scheme, 10kg of foodgrain free of cost is provided to those who have not been
covered under Old Age Pension Scheme.

Rashtriya Swasthya Bima Yojana (RSBY) has been launched for BPL families in unorganized
sector on 1st October, 2007. The unorganized sector worker and his family (a unit of five) is covered
under the scheme. The total sum insured would be Rs. 30,000/-per family per annum on a family
floater basis. The premium would be shared on 75:25 basis by Centre and State Government. In
case of States of North East region and Jammu and Kashmir, the premium would be in the ratio of
90:10. The RSBY has become operational from 01.04.2008.

'Aam Aadmi Bima Yojana' has been launched 2nd October, 2007 to cover death and disability of
rural landless households. Under the scheme, the head of the family or one earning member in the
family will be insured. The Central Government will bear 50% of the premium of Rs. 200/~ per year
per person and the remaining 50% of the premium will be borne by State Government. This scheme
will be administered by Ministry of Finance through Life Insurance Corporation (LIC).
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Statement-/

Average daily wage earnings of men, women and children belonging to the rural labour households in
agricultural occupations - All classes

(In Rupees)
SI.No. States/ Union Men Women Children
Territories 1999~ 2004-05 (P) 1999~ 2004-05 (P) 1999~ 2004-05 (P)

2000 Total Cash Kind 2000 Total Cash Kind 2000 Total Cash Kind
1 2 3 4 5 6 7 8 9 10 " 12 13 14
Major States
1 Andhra Pradesh 39.80 45.94 44.84 1.10 26.49 29.98 29.07 0.91 23.97 27.83 27.22 0.61
2 Assam 43.13 57.48 49.16 8.32 39.02 53.88 47.05 6.83 32.84 60.28 40.99 19.29
3 Bihar 35.10 43.42 29.18 14.24 30.96 37.46 22.68 14.78 23.98 32.55 22.04 10.51
4 Gujarat 38.81 45.90 42.07 3.83 33.27 41.60 37.73 3.37 32.29 34.98 29.72 526
5 Haryana 60.04 72.18 56.72 15.46 53.28 61.27 35.08 26.19 40.10 48.71 45.97 2.74
6 Karnataka 40.32 43.79 41.49 2.30 27.21 30.52 28.32 2.30 19.99 28.01 26.72 1.29
7 Kerala 94.52 121.81 114.61 7.20 62.22 73.53 65.08 8.45
8 Madhya Pradesh 30.01 34.64 27.51 7.13 25.44 28.59 21.72 6.87 20.61 27.26 21.40 5.86
9 Maharashtra 37.67 44.56 42.80 1.76 24.34 27.41 26.14 1.27 21.17 28.39 27.69 0.70
10 Orissa 28.69 39.63 36.61 3.02 22.31 28.05 24.38 3.67 18.96 31.06 26.14 4.92
" Punjab 63.57 71.46 63.78 7.68 73.98 53.71 44.42 9.29 59.84 44.27 41.65 2.62
12 Rajasthan 51.68 63.10 56.00 7.10 39.12 51.98 42.29 9.69 23.18 42.70 40.46 2.24
13 Tamil Nadu 52.36 63.65 58.1 574 30.48 35.06 31.71 3.35 28.74 32.44 24.24 8.20
14 Uttar Pradesh 38.29 48.44 41.86 6.58 29.05 37.99 27.09 10.90 24.86 33.62 26.72 6.90
15 West Bengal 43.45 45.57 40.97 4.60 37.03 41.96 36.73 5.23 38.87 33.96 24.93 9.03
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1 2 3 4 5 6 7 8 9 10 M 12 13 14

Other States/UTs

16 Arunachal Pradesh 63.91 134.56 132,43 2.13 55.05 50.01 45.00 5.01

17 Chhattisgarh 26.31 31.60 23.51 8.09 22.92 25.68 18.91 6.77 17.87 17.92 12.96 4.96

18 Goa 76.47 103.91 103.19 0.72 50.00 67,41 67.41

19 Himachal Pradesh 63.52 81.32 65.84 15.98 56.79 65.45 54.36 11.09

20 Jammu & Kashmir 85.91 90.07 75.99 14.08 - - -

21 Jharkhand 34.45 41.99 37.28 4.71 28.71 35.03 31.26 3.77 35.43 11.54 8.52 3.02

22 Manipur 52.24 61.41 - 61.41 49.74 51.86 51.86 - 33.33 - - -

23 Meghalaya 50.58 61.61 59.89 1.72 35.44 45.76 44.06 1.70 31.35 41.64 41.64

24 Mizoram 87.57 101.19 101.19 - 114.50 - - - - - - -

25 Nagaland 111.86 - - - - - - - - - - -

26 Sikkim 50.67 89.40 76.19 13.21 39.08 70.04 62.38 7.66

27 Tripura 49.60 60.34 59.73 0.61 36.67 43.20 42.69 0.51 39.1

28 Uttaranchal 58.96 60.34 57.59 2.75 52.79 52.41 50.41 2.00 - 47.08 41.12 5.96

29 A & N Islands 90.30 150.77 140.58 10.19 88.72 176.57 176.57 - - - - -

30 Chandigarh 86.48 - - - - - - - - - - -

31 D & N Haveli 39.19 54.87 46.00 8.87 28.66 51.48 41.46 10.02 - 40.00 40.00 -

32 Daman & Diu 65.82 74.81 58.49 16.32 46.77 58.22 42.34 15.88 - - - -

33 Delhi 80.00 110.00 80.00 30.00 - - - - - - - -

34 Lakshadweep 103.19 114.46 114.19 0.27 - - - - - - - -

35 Pondicherry 47.48 66.36 59.56 6.80 30.27 39.1 30.32 8.79 - - - -
ALL INDIA 40.58 48.07 42.45 5,62 28.57 33.77 29.55 4.22 24.32 29.93 26.46 3.47
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Statement-1/

Average daily wage earnings of men, women and children belonging to the rural labour households
in agricultural occupations - Scheduled Castes

(In Rupees)
SI.No. States/ Union Men Women Children
Territories 1999~ 2004-05 (P) 1999~ 2004-05 (P) 1999~ 2004-05 (P)

2000 Total Cash Kind 2000 Total Cash Kind 2000 Total Cash Kind
1 2 3 4 5 6 7 8 9 10 " 12 13 14
Major States
1 Andhra Pradesh 40.58 45.36 44.22 1.14 27.24 30.68 30.15 0.53 25.48 24.17 23.62 0.55
2 Assam 38.91 57.56 49.50 8.06 34.26 52.66 44.88 7.78 34.83 - -
3 Bihar 34.93 43.40 29.03 14.37 31.64 36.63 20.67 15.96 22.79 25.71 15.64 10.07
4 Gujarat 44.91 44.59 41.24 3.35 38.54 39.93 38.04 1.89 40.43 20.00 20.00 -
5 Haryana 65.31 72.30 56.74 15.56 55.54 56.31 30.62 25.69 40.10 48.71 45.97 2.74
6 Karnataka 38.72 44.73 42.72 2.01 26.74 31.1 28.66 2.45 21.14 25.54 24.37 1.7
7 Kerala 97.25 116.02 107.37 8.65 62.37 79.58 70.40 9.18 - - -
8 Madhya Pradesh 29.85 37.09 30.93 6.16 26.05 30.67 25.1 5.56 19.60 29.22 23.16 6.06
9 Maharashtra 37.32 44.25 42.96 1.29 23.59 26.16 25.22 0.94 25.33 26.10 24.40 1.70
10 Orissa 28.50 41.37 38.07 3.30 23.38 30.83 27.71 3.12 14.92 14.26 8.52 5.74
" Punjab 62.90 70.90 62.65 8.25 72.70 50.80 40.60 10.20 59.29 35.44 31.99 3.45
12 Rajasthan 55.43 66.47 56.02 10.45 47.17 59.43 44.09 156.34 - 41.04 38.28 2.76
13 Tamil Nadu 50.40 62.79 57.12 5.67 30.19 36.40 33.03 3.37 27.7 50.00 24.46 25.54
14 Uttar Pradesh 36.53 47 .68 39.99 7.69 28.11 37.57 25.86 .71 23.46 32.15 20.47 11.68
15 West Bengal 43.85 45.60 40.53 5.07 36.38 38.50 32.34 6.16 42.25 30.57 21.91 8.66
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1 2 3 4 5 6 7 8 9 10 il 12 13 14

Other States/UTs

16 Arunachal Pradesh - - - - - - - - - - - -

17 Chhattisgarh 25.56 29.98 17.88 12.10 21.83 24.52 15.87 8.65 14.58 16.75 - 16.75

18 Goa - 110.07 110.07 - - 75.00 75.00 - - - - -

19 Himachal Pradesh 57.19 85.21 66.18 19.03 40.00 46.52 40.48 6.04 - -

20 Jammu & Kashmir 64.09 119.78 119.78 - - - - - - - -

21 Jharkhand 35.23 42.22 37.75 4.47 26.21 39.46 37.14 2.32 35.38 9.87 7.96 1.91

22 Manipur - 42.86 42.86 - - - - - - - - -

23 Meghalaya - 54.29 54.29 - - 21.43 21.43 - - - - -

24 Mizoram - - - - - - - - - -

25 Nagaland - - - - - - - - - - -

26 Sikkim 51.40 108.82 79.29 29.53 32.12 84.24 75.41 8.83 - - - -

27 Tripura 51.13 59.16 59.06 0.10 33.97 42.12 42.12 - 40.00 - -

28 Uttaranchal 63.64 61.39 59.39 2.00 65.50 52.30 51.42 0.88 - 34.44 34.44 -

29 A & N Islands 80.71 - - - - - - - - - -

30 Chandigarh - - - - - - - - - -

31 D & N Haveli 38.57 - - - - - - - -

32 Daman & Diu 80.71 - - 142.86 - - - - -

33 Delhi - - - - - - - - - - - -

34 Lakshadweep - - - - - - - - - - -

35 Pondicherry 50.25 65.51 62.89 2.62 27.93 37.90 32.50 5.40 - - -
ALLINDIA @ 41.89 49.15 42.72 6.43 29.60 34.87 29.81 5.06 26.28 27.73 23.60 4.13
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Statement-ll

Average daily wage earnings of men, women and children belonging to the rural labour households
in agricultural occupations - Scheduled Tribe

(In Rupees)
SI.No. States/ Union Men Women Children
Territories 1999~ 2004-05 (P) 1999~ 2004-05 (P) 1999~ 2004-05 (P)

2000 Total Cash Kind 2000 Total Cash Kind 2000 Total Cash Kind
1 2 3 4 5 6 7 8 9 10 " 12 13 14
Major States
1 Andhra Pradesh 39.14 47.48 44.92 2.56 29.77 29.87 27.07 2.80 28.89 26.31 24.53 1.78
2 Assam 45.49 59.20 51.78 7.42 35.68 53.98 46.17 7.81 29.00 - - -
3 Bihar 33.32 50.25 12.71 37.54 31.61 44.00 32.00 12.00 30.00 - - -
4 Gujarat 31.24 44.48 38.94 5.54 27.58 35.22 30.54 4.68 18.48 32.04 24.56 7.48
5 Haryana 62.87 - - - - - - - - - - -
6 Karnataka 36.21 40.48 39.57 0.91 25.22 27.59 26.71 0.88 18.30 29.63 27.37 2.26
7 Kerala 76.28 110.77 99.32 11.45 56.34 73.81 64.23 9.58 - - - -
8 Madhya Pradesh 29.24 32.97 24.73 8.24 25.26 27.68 18.92 8.76 21.04 24.61 15.18 9.43
9 Maharashtra 35.84 42.25 39.30 2.95 24.87 28.72 26.19 2.53 19.82 26.76 24.99 1.77
10 Orissa 26.37 36.28 32.19 4.09 22.72 25.07 20.20 4.87 18.72 35.43 30.72 4.71
" Punjab 48.88 80.00 80.00 - 124.00 - - - - - - -
12 Rajasthan 39.68 49.80 45.35 4.45 30.45 38.38 35.86 2.52 19.58 - - -
13 TamilNadu 53.67 53.45 52.98 0:47 24.83 40.85 36.98 3.87 - - - -
14 Uttar Pradesh 25.74 39.44 32.89 6.55 17.92 28.01 17.32 10.69 - - - -
15 West Bengal 40.97 45.48 40.1 5.37 36.93 45.84 40.07 5.77 36.18 44.99 20.99 24.00
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1 2 3 4 5 6 7 8 9 10 il 12 13 14
Other States/UTs

16 Arunachal Pradesh 73.94 263.52 263.52 - 60.00 - - - - - - -
17 Chhattisgarh 27.16 34.87 29.62 5.25 23.21 28.58 23.57 5.01 25.15 17.55 15.49 2.06
18 Goa - - - - - - - - - -
19 Himachal Pradesh 81.02 26.71 26.71 - 62.56 70.73 53.63 17.10 - - - -
20 Jammu & Kashmir - - - - - - - - - - - -
21 Jharkhand 32.73 38.47 33.54 4.93 30.01 32.82 28.71 4.1 36.25 - - -
22 Manipur 58.82 59.45 59.45 - 50.00 41.43 41.43 - - - - -
23 Meghalaya 50.16 62.02 60.17 1.85 35.48 47.20 45.46 1.74 31.72 41.64 41.64 -
24 Mizoram 87.57 101.19 101.19 - 114.50 - - - - - - -
25 Nagaland 135.91 - - - - - - - - - - -
26 Sikkim 52.09 89.19 75.47 13.72 30.00 55.69 47.72 7.97 - - - -
27 Tripura 37.77 68.85 67.62 1.23 38.97 54.36 54.36 - - - - -
28 Uttaranchal 64.29 39.28 39.28 - - 60.00 60.00 - - - - -
29 A & N Islands 84.83 - - - - - - - - - - -
30 Chandigarh - - - - - - - - - - - -
31 D & N Haveli 39.35 54.87 46.00 8.87 28.66 51.48 41.46 10.02 - 40.00 40.00 -
32 Daman & Diu 65.87 71.15 53.79 17.36 39.79 54.64 39.91 14.73 - - - -
33 Delhi - - - - - - - - - - -
34 Lakshadweep 101.01 114.46 114.19 0.27 - - - - -
35 Pondicherry 40.60 - - - - - - - - - - -

All India 33.19 41.79 36.39 5.40 26.44 31.67 26.89 4.78 22.41 29.37 24.08 5.29
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Statement-1V

Average daily wage earnings of men, women and children belonging to the rural labour households
in agricultural occupations - Other Backward Classes

(In Rupees)
SI.No. States/ Union Men Women Children
Territories 1999~ 2004-05 (P) 1999~ 2004-05 (P) 1999~ 2004-05 (P)

2000 Total Cash Kind 2000 Total Cash Kind 2000 Total Cash Kind
1 2 3 4 5 6 7 8 9 10 " 12 13 14
Major States
1 Andhra Pradesh 38.24 45.50 44.53 0.97 25.08 29.70 28.73 0.97 21.02 28.57 28.00 0.57
2 Assam 41.04 56.02 45.53 10.49 44.75 54.14 45.41 8.73 17.14 60.02 39.79 20.23
3 Bihar 35.47 43.32 31.04 12.28 30.29 39.35 25.42 13.93 24.91 35.67 26.80 8.87
4 Gujarat 41.35 47.36 44.74 2.62 34.53 48.47 44.05 4.42 38.76 38.65 34.80 3.85
5 Haryana 48.89 70.65 56.03 14.62 47.02 70.88 36.04 34.84 - - - -
6 Karnataka 44.85 46.58 42.37 4.21 30.13 32.05 28.72 3.33 19.57 27.99 26.64 1.35
7 Kerala 97.46 132.33 125.45 6.88 60.48 65.32 53.15 12.17 - - - -
8 Madhya Pradesh 30.29 34.50 27.27 7.23 25.97 27.77 23.05 4.72 20.34 25.61 25.61 -
9 Maharashtra 37.08 45.78 43.75 2.03 23.23 27.00 26.02 0.98 20.76 33.62 33.62 -
10 Orissa 29.45 39.27 37.51 1.76 20.04 27.58 24.74 2.84 21.20 - - -
n Punjab 67.56 71.20 64.78 6.42 90.00 60.65 53.76 6.89 48.66 56.25 53.68 1.57
12 Rajasthan 53.21 63.45 59.90 3.55 48.92 48.68 43.39 5.29 22.61 50.00 50.00 -
13 Tamil Nadu 54.21 64.81 58.90 5.91 31.01 33.92 30.61 3.31 30.50 24.83 24.15 0.68
14 Uttar Pradesh 39.40 48.30 43.32 4.98 30.83 38.23 28.61 9.62 25.69 32.92 27.70 5.22
15 West Bengal 42.41 53.44 48.25 5.19 35.13 43.73 40.69 3.04 35.00 40.00 40.00 -
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1 2 3 4 5 6 7 8 9 10 il 12 13 14
Other States/UTs
16 Arunachal Pradesh 88.11 - - - - - - - - - -
17 Chhattisgarh 25.94 30.47 22.84 7.63 23.31 24.93 18.56 6.37 14.87 18.41 12.87 5.54
18 Goa - 75.76 70.18 5.58 - 53.57 53.57 - - - - -
19 Himachal Pradesh 68.54 56.98 56.98 - 67.38 - - - - - - -
20 Jammu & Kashmir ~ 117.24 97.92 81.78 16.14 - - - - - -
21 Jharkhand 34.61 41.48 35.97 5.51 30.82 34.77 30.87 3.90 34.40 11.57 7.08 4.49
22 Manipur 51.57 62.34 62.34 - 49.23 53.08 53.08 - - - -
23 Meghalaya - - - - - - - - - -
24 Mizoram - - - - - - - - - - - -
25 Nagaland 42,86 - - - - - - - - - -
26 Sikkim 51.59 84.38 77.67 6.71 42.78 69.22 64.54 4.68 - - - -
27 Tripura 62.62 58.41 58.07 0.34 51.99 43.13 40.46 2.67 35.00 - - -
28 Uttranchal 55.46 61.47 58.26 3.21 40.00 52.05 47.92 4.13 - 50.00 42.66 7.34
29 A & N Islands - - - - - - - - - - - -
30 Chandigarh 122.37 - - - - - - - - - -
31 D & N Haveli 37.14 - - - - - - - - - -
32 Daman & Diu - 87.79 76.80 10.99 - 150.00 120.00 30.00 - - - -
33 Delhi 80.00 110.00 80.00 30.00 - - - - - - - -
34 Lakshadweep 205.71 - - - - - - - - - - -
35 Pondicherry 46.36 67.35 55.71 11.64 34/24 41.68 25.72 15.96 - - - -
All India 40.93 49.64 44.03 5.61 28,.42 33.63 29.70 3.93 22.72 31.70 29.19 2.51
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Payment procedure in NREGS

2719.  SHRI KANJIBHAI PATEL: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether Government is aware about the delay in payment of wage due to complicated
procedure to the workers engaged on National Rural Employment Guarantee Scheme(NREGS)
works;

(b) if so, the measures proposed to be taken for simplification of this procedure; and
(c)  thetime limit for implementation of simplified procedure?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Yes, Sir. Cases of delay in payment of wages to NREGA workers have been brought to
the notice of Ministry of Rural Development. The Ministry also monitors the progress of NREGA. As a
result of this, procedural gaps including those relating to wage disbursement have come to the notice
of the Ministry.

(b) With a view to ensure transparency and timely payment of wages to NREGA workers,
wage payment through savings accounts of NREGA worker's in Banks/Post offices has been made
mandatory.

(c) Disbursement of wages through accounts in banks/post offices is linked with the
availability of banks/postal network in an area. It is, therefore, not possible to fix a time for making
entire wage payment through Banks/Post Offices.

Extension of NREGS in urban area

2720. SHRI B. S. GNANADESIKAN: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether Government proposes to extend the National Rural Employment Guarantee
Scheme(NREGS) to urban areas since 25.70 per cent of the urban population is poor;

(b) if s0, the time frame for the extension of this programme to urban areas and the number
of estimated population to be benefited under this programme; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) No, Sir. National Rural Employment Guarantee Act applies only to rural areas of the
country. Under the Act, adult members of a registered rural household may demand employment for
a maximum of 100 days per household in a financial year for doing unskilled manual work irrespective
of their status.

(b) and (c) Do not arise.
Hiring unauthorized persons for teaching

2721.  SHRIMATI VIPLOVE THAKUR: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:
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(a) whether Government is aware that many teachers in the country particularly in remote
and rural areas, have hired people to teach their students in place of them on daily wages basis;

(b) if so, the details of such incidents;

c whether such practice may not spoil Government's planning to provide quality education
heth h i t iIG t's planning t id lity educati
to all upto 8th standard, and

(d) the corrective steps taken by Government to check such practice of hiring people to
teach students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The teachers at school level are recruited as per the
norms and policies of the respective State Governments. Under Sarva Shiksha Abhiyan,(SSA)
teachers are sanctioned for new schools and wherever, there is adverse Pupil Teacher Ratio. Till 31st
March, 2009, 9.86 lakh teachers have been recruited by the. State Governments, as per their norms
and policies, salaries for such teachers are provided under Sarva Shiksha Abhiyan. In 2009-10, Rs.
9859 crores have been sanctioned for teacher salary under SSA.

Investigation for the purchase of ships
12722. SHRI SHREEGOPAL VYAS: Will the Minister of SHIPPING be pleased to state:

(a) whether investigation has been made into the losses made on account of delay in
sanction for the purchase of six large Range-1 Product Faster ships by the Shipping Corporation of
India;

(b) whether responsibility has been fixed after inquiring the concerned officers; and
(c) the details of the safeguards being taken to prevent its recurrence in future?

THE MIINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (c¢) The delay in sanctioning of the
proposal which was processed under the PIB, CCEA Route was due to compliance of procedural
requirement. Since, the delay was not intentional, no investigations were carried out. However, the
observations made by the Comptroller & Auditor General of India in the audit para with regard to
delay in acquisition of these vessels was duly replied by the Ministry.

The Shipping Corporation of India (SCI) has been conferred "Navratna" status on Ist August,
2008, Accordingly, the SCI Board is now empowered to take investment decisions at its own level
and SCl's ship acquisition proposals are no longer required to be processed through the PIB, CCEA
route thus avoiding any delays in the future.

Registration of fishing vessels

2723. DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:
Will the Minister of SHIPPING be pleased to state:

TOriginal notice of the question was received in Hindi.
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(a) whether Government has streamlined registration of fishing vessels to strengthen coastal
security;

(b) ifso, the details thereof;

(c) whether Government has also decided to increase the various port's capacities and also
to acquire more ships; and

(d)  if so, the details thereof?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) Yes, Sir.

(b) The Ministry of Shipping has issued two notifications on June 24, 2009 for streamlining
the procedure for registration of the fishing vessels. This will remove the multiplicity of registration
regimes for fishing vessels under various Central and State legislations. This will also help in
securitizing the country's coastline. Henceforth, registration of all the fishing vessels will be done
under the provisions of the Merchant Shipping Act, 1958. One of the notifications issued notifies the
revised registration format for the fishing vessels. The second notification notifies a list of 127
registrars in various coastal States of the country. These registrars have to register the fishing vessels
as per the laid down procedure. With these two notifications, a new system of registration of the
fishing vessels has been put in place in the country.

(c) and (d) The capacity of the 12 Major Ports under the Central Government was 574.77 million
MT in 2008-2009. By 2011-12 /.e. by the end of the 11th Five Year Plan, the capacity is projected to
be increased to 1016.55 million MT. The Shipping Corporation of India has a plan to acquire 62
vessels during the 11th Five Year Plan.

Major ports in India
2724. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of SHIPPING be pleased to state:
(a) the total number of major ports in operation in India;
(b) how many new ports are coming up in view of new investment and industrial activities;

(c) whether some of the major industrial houses have been allowed to develop entire port in
Orissa;

(d)  ifso, the details thereof; and

(e) whether private sector ports specially managed by multinational companies could be
security threat for the country ?

THE MINISTER OF SHIPPING (SHRI G.K.VASAN): (a) There are 12 Major Ports operating in
India.

(b) There is no proposal to set up new ports by the Central Government in the context of
new investment and industrial activities.

(c) and (d) Central Government has not allowed any major industrial house to develop an entire
port in Orissa.
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(e) Private sector ports managed by multinational companies in various States fall under the
purview of the respective State Governments. State Governments have been advised to ensure that
all Security norms are adhered to by these private sector ports.

Soft loan package for shipping industry
2725. SHRI B.K. HARIPRASAD: Will the Minister of SHIPPING be pleased to state:

(a) whether prompted by shrinking cargo volumes and freight trades and paucity of external
commercial borrowings, Indian shipping industries have sought a soft loan package from

Governments;

(b)  whether the share of Indian carriers in the country's trade cargo has sharply declined
from 31.5 percent in 1999-2000to 13,7 percent in 2005-06;

(c) whether despite introduction of tonnage tax in 2004 Indian companies are subject to

other taxes unlike foreign companies that operate under a tax free or low tax regime; and

(d) if so, whether Government would also attempt improving port infrastructure and

connectivity as a prerequisite for the revival of shipping industry ?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) Shipping is highly capital intensive and
depends largely on the debt market to finance its acquisitions. But the current meltdown in the
international financial markets has placed the Indian shipping industry in a situation where assets are
available to be acquired at reasonable prices, but the availability of money on loan is almost dried up
through the normal international commercial bank channels; if any credit is available, it is at a
prohibitive cost and stringent terms. On the request of Ministry of Shipping and at the behest of
Finance Ministry, Indian Banks' Association had constituted a Working Group to examine the
proposed extension of credit facilities to Shipping companies in India for purchase of ships. Indian
Banks' Association has recently advised that they have no role to play in the matter and the Shipping

Company should take up the matter with the individual banks.

®) Yes, Sir. The share of Indian earners in carriage of country's overseas seaborne trade
which was 31.50% during 1999-2000 declined gradually to a level of 13.7%6 in 2005-06.

(©) It is fact that despite introduction of Tonnage Tax in 2004-05, Indian Shipping Industry is

liable to a variety of taxes and there are still about 12 direct and indirect taxes.

(d) Ministry of Shipping has formulated a National Maritime Development Programme
(NI\/IDP). Under the programme, specific projects have been identified to be taken up for
implementation upto 2011-12. In the Major Ports, 276 projects covering the entire gamut of activities,
namely construction/upgrada‘[ion.of berths, deepening of channels, rail-road connectivity projects,
equipment upgradation/modernization schemes and other related schemes for creation of back-up

facilities have been identified for inclusion in the programme.
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12.00 NooN

(MR. DEPUTY CHAIRMAN in the Chair)
PAPERS LAID ON THE TABLE

Outcome Budget (2009-10) of the Ministry of Heavy
Industries and Public Enterprises

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI VILASRAO
DESHMUKH): Sir, | lay on the Table, a copy (in English and Hindi) of the Outcome Budget for the
year 2009-10 in respect of Ministry of Heavy Industries and Public Enterprises. [Placed in Library.
SeeNo. L.T. 456/15/09]

Outcome Budget (2009-10) of the Ministry of Human Resource Development

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | lay on the
Table, a copy each (in English and Hindi) of the following papers:

®

)

Outcome Budget for the year 2009-10 in respect of the Department of School Education
and Literacy in the Ministry of Human Resource Develooment; and [Placed in Library.
SeeNo. L.T. 512/15/09]

Outcome Budget for the year 2009-10 in respect of the Department of Higher Education in
the Ministry of Human Resource Development. [Placed in Library. See No. L.T.
595/15/09]

Notifications of the Ministry of Shipping

Report and accounts (2007-08) of CDLB, Kolkata, together with Auditor's report and
related papers

MoUs between Government of India and Cochin Shipyard Limited and Hindustan
Shipping Limited (2009-10)

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Sir, | say on the Table:

A copy (in English and Hindi) of the Ministry of Shipping, Notification F. No.
IMU/EC/EXEC/2009, dated the 12th May, 2009, publishing Academic and Administrative
Ordinances regarding the Indian Maritime University, under sub-section (2) of Section 47
of the Indian Maritime University Act, 2008. [Placed in Library. See No. L.T. 514/15/09]

(1) A copy each (in English and Hindi) of the following papers, under Section 5(E) of
the Dock Workers (Regulation of Employment) Act, 1948:

(a) Annual Administration Report and Accounts of the Calcutta Dock Labour
Board (CDLB), Kolkata, for the year 2007-08, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above. [Placed in Library. See No. L.T. 515/15/09]
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A copy each (in English and Hindi) of the following papers:-

(a) Memorandum of Understanding between the Government of India (Ministry of
Shipping) and the Cochin Shipyard Limited for the year 2009-10. [Placed in
Library. See No. L.T. 513/15/09]

(b) Memorandum of Understanding between the Government of India (Ministry of
Shipping, Road Transport and Highways) and Hindustan Shipyard Limited for the
year 2009-10. [Placed in Library. See No. L.T. 516/15/09]

Notification of the Ministry of Civil Aviation

MoU (2009-2010) between Government of India and AAI

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): Sir, |
lay on the Table:-

A copy each (in English and Hindi) of the following Notifications of the Ministry of Civil
Aviation, under Section 53 of the Airports Economic Regulatory Authority of India Act,
2008:

(1) G.S.R. 321 (E), dated the 13th May, 2009, publishing the Airports Economic
Regulatory Authority of India (Salaries, Allowances and other Conditions of Service
of the Chairperson and Members) Rules, 2009.

(2) G.S.R. 322 (E), dated the 13th May, 2009, publishing the Airports Economic
Regulatory Authority of India (Salary, Allowance and other Conditions of Services
of Secretary) Rules, 2009. [Placed in Library. See No. L.T. 466/15/09]

A copy (in English and Hindi) of the Ministry of Civil Aviation Notification S.0. 1440.(E),
dated the 12th June, 2008, publishing the Airports Authority of India (Annual Report and
Annual Statement of Accounts) Rules, 2008, under Section 43 of the Airports Authority of
India Act, 1994, together with delay statement. [Placed in Library. See No. L.T.
465/15/09]

A copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Civil Aviation)) and the Airports Authority of India for the
year 2009-10. [Placed in Library. See No. L.T. 464/15/09]

Notification of the Ministry of Human Resources Development.

(i) Accounts (2007-08) of Indian Institute of Technology, Kanpur alongwith related
papers

(i)  Report and accounts (2007-08) of Indian Institute of Science Education and
Research, Mohali and related papers

(iii)  Report and accounts (2007-08) of Indian Institute of Science, Banglore and related
papers

(iv) Report and accounts (2007-08) of Maharshi Sandsipani Rashtriya Veda Vidya
Pratishthan, Ujjain and related papers
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v)

(vi)

(vii)

(viii)

(ix)
(x)

(xi)

(xii)

Report and accounts (2007-08) of National Institute of Technology, Hamirpur,
alongwith related papers

Report and accounts (2007-08) of Navodaya Vidyalaya Samiti New Delhi alongwith
related papers

Report and accounts (2007-08) of Sarva Siksha Abhiyan, Maharashtra Prathmik
Shikshan Parishad, Mumbai alongwith related papers

Report and accounts (2007-08) of Sarva Siksha Abhiyan, Union Territory of
Chandigarh alongwith related papers

Report and accounts (2007-08) of SLIET, Longowal (Sangrur), Punjab

Report and accounts (2007-08) of Indian Institute of Technology, New Delhi
alongwith related papers

Report and accounts (2007-08) of Indian Institute of Technology, Guwahati
alongwith related papers

Report and accounts (2007-08) of Indian Institute of Technology, Madras alongwith
related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): Sir, | lay on the Table:

A copy (in English and Hindi) of the Ministry of Human Resource Development
(Department of Higher Education) Notification G.S.R. 457 (E), dated the 1st July, 2009,
publishing the Council of Architecture (Amendment) Rules, 2009, under sub-section (3)
of Section 44 of the Architects Act, 1972. [Placed in Library. See No. L.T. 521/15/09]

A copy each (in English and Hindi) of the following papers:

®

(i)

iin)

Annual Accounts of the Indian Institute of Technology, Kanpur, for the year 2007~
08, and the Audit Report thereon, under sub-section (4) of Section 23 of the
Institutes of Technology Act, 1961. [Placed in Library. See No. L.T. 726/15/09]

(a) Annual Report of the Indian Institute of Science Education and Research,
Mohali, for the year 2007-08.

(b) Annual Accounts of the Indian Institute of Science Education and Research,
Mohali, for the year 2007-08, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above. [Placed in Library. See No. L.T. 528/15/09]

(a) Annual Report of the Indian Institute of Science, Bangalore, for the year
2007-08.
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)

O

(Vi)

(vii)

®)

(©
C))

()

®)

(©
C))

)

®)
©

O)

(©
@

()

®)
(©

Annual Accounts of the Indian Institute of Science, Bangalore, for the year
2007-08 and the Audit Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above. [Placed in Library. See No. L.T. 529/15/09]

Annual Report of the Maharshi Sandipani Rashtriya Veda Vidya Pratishthan,
Ujjain, for the year 2007-08.

Annual Accounts of' the Maharshi Sandipani Rashtriya Veda Vidya
Pratishthan, Ujjain, for the year 2007-08, and the Audit Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above. [Placed in Library. See No. L.T. 527/15/09]

Annual Report and Accounts of the National Institute of Technology,
Hamirpur, for the year 2007-08, together with the Auditor's Report on the

Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 522/15/09]

Annual Report of the Navodaya Vidyalaya Samiti, New Delhi, for the year
2007-08.

Annual Accounts of the Navodaya Vidyalaya Samiti, New Delhi, for the year
2007-08, and the Audit Report thereon.

Review by Government on the working of the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above. [Placed in Library. See No. L.T. 523/15/09]

Annual Report and Accounts of the Sarva Shiksha Abhiyan, Maharashtra
Prathamik Shikshan Parishad, Mumbai, for the year 2006-07, together with

the Auditor's Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 519/15/09]
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(viii)

()

()

(xii)

®)
©

®)
©

®)

©

C))

()

®)

©

C))

(@

Annual Report and Accounts of the Sarva Shiksha Abhiyan, Union Territory
of Chandigarh, for the year 2007-08, together with the Auditor's Report on

the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 520/15/09]

Annual Report and Accounts of the Sant Longowal Institute of Engineering
and Technology (SLIET), Longowal (Sangrur), Punjab, for the year 2007-
08, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the,papers mentioned at (a)
above. [Placed in Library. See No. L.T. 530/15/09]

Annual Report of the Indian Institute of Technology, New Delhi, for the year
2007-08.

Annual Accounts of the Indian Institute of Technology, New Delhi, for the
year 2007-08, and the Audit Report thereon, under sub-section (4) of
Section 23 of the Institutes of Technology Act, 1961.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above. [Placed in Library. See No. L.T. 526/15/09]

Annual Report of the Indian Institute of Technology, Guwahati, for the year
2007-08.

Annual Accounts of the Indian Institute of Technology, Guwahati, for the year
2007-08, and the Audit Report thereon, under sub-section (4) of Section 23
of the Institutes of Technology Act, 1961.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
and (b) above. [Placed in Library. See No. L.T. 524/15/09]

Annual Accounts of the Indian Institute of Technology, Madras, for the year
2007-08, and the Audit Report thereon, under sub-section (4) of Section 23
of the Institutes of Technology Act, 1961.
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(b) Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 526/15/09]

Notification of the Ministry of Finance

Report and Accounts (2007-08) of the IDBI Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Sir, |
lay on the Table:

A copy (in English and Hindi) of the Ministry of Finance (Department of Financial
Services) Notification G.S.R. 513 (E), dated the 9th July, 2009, publishing the Life
Insurance Corporation of India (Agents) Amendments Rules, 2009, under sub-section 3
of the Section 48 of the Life Insurance Corporation Act, 1956.

A copy each (in English and Hindi) of the following papers:-

(a) Annual Report and Accounts of the Industrial Development Bank of India (IDBI),
Mumbai, for the year 2007-08, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Bank. [Placed in Library. See
No. L.T. 685/15/09]

Notification of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM): Sir,
I lay on the Table, under section 77 of the Narcotic Drugs and Psychotropic Substances Act, 1985, a
copy (in English and Hindi) of the Ministry of Finance (Department of Revenue) Notification G.S.R.
232 (E), dated the 2nd April, 2009, publishing the Narcotic Drugs and Psychotropic Substances
National Fund for Control of Drug Abuse (Amendment) Rules, 2009, together with Explanatory
Memorandum on the Notification. [Placed in Library. See No. L.T. 506/15/09]

V.

MoU (2009-10) between Government of India and AYCL
MoU (2009-10) between Government of India and BPCL
MoU (2009-10) between Government of India and TSPL

MoU (2009-10) between Government of India and M/s Richardson and Cruddas (1972)
Limited

MoU between Government of India and Bridge and Roof Company Limited

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): Sir, | lay on the Table, a copy each (in English and Hindi) of
the following papers:

®

Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises, Department of Heavy Industry) and the Andrew Yule
and Company Limited (AYCL) for the year 2009-2010. [Placed in Library. See No. L.T.
583/15/09]
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(i) Memorandum of Understanding between the Government of India (Ministry of Heavy
Industry and Public Enterprises, Department of Heavy Industry and Public Enterprises)
and the Bharat Pumps and Compressors Limited (BPCL), for the year 2009-10. [Placed
in Library. See No. L.T. 488/15/09]

(i) Memorandum of Understanding between the Government of India (Ministry of Heavy
Industry and Public Enterprises, Department of Heavy Industry and Public Enterprises)
and Tungabhadra Steel Products Limited (TSPL), for the year 2009-10. [Placed in
Library. See No. L.T. 419/15/09]

(iv)  Memorandum of Understanding between the Government of India (Ministry of Heavy
Industry and Public Enterprises, Department of Heavy Industry and Public Enterprises)
and M/s Richardson and Cruddas (1972) Limited, for the year 2009-10. [Placed in
Library. See No. L.T. 489/15/09]

(v) Memorandum of Understanding between the Government of India (Ministry of Heavy
Industry and Public Enterprises, Department of Heavy Industry and Public Enterprises)
and the Bridge and Roof Company (India) Limited, for the year 2009-10. [Placed in
Library. See No. L.T. 490/15/09]

SHRI VILASRAO DESHMUKH: Sir, | lay on the Table, under clause (1) of article 151 of the
Constitution, a copy each (in English and Hindi) of the Report of the Comptroller and Auditor
General of India for the year ended March, 2008 and Union Government (Commercial) No.PA 27 of
2009-10 Performance Audit of Activities of selected Public Sector Undertakings. [Placed in Library.
SeeNo. L.T. 540/15/09]

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, we are going to Rashtrapatiji.
MR. DEPUTY CHAIRMAN: What can | say?

SHRI M. VENKAIAH NAIDU: We want to seek your permission and go.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the two-hundred and fifth report of the
department-related Parliamentary Standing Committee on industry

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI VILASRAO
DESHMUKH): Sir, | make a statement regarding status of implementation of recommendations
contained in the Two-hundred and Fifth Report of the Department-related Parliamentary Standing
Committee on Industry.

Status of implementation of recommendations contained in the Ninety-eighth
report of department-related Parliamentary Standing Committee on
Transport, Tourism and Culture

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL): Sir, |
make a statement regarding status of implementation of recommendations contained in the Ninety-
eighth Report of the Department-related Parliamentary Standing Committee on Transport, Tourism
and Culture.
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CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC IMPORTANCE

Increasing incidents of so-called honour killings and honour related crimes in the country and the role
of self-proclaimed panchayats therein

SHRIMATI BRINDA KARAT (West Bengal): Sir, | beg to call the attention of the Minister of Home
Affairs to the increasing incidents of so-called honour kilings and honour-related crimes in the

country and the role of self-proclaimed panchayats therein.

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Deputy Chairman, Sir,
honour crimes are acts of violence, usually murder, mostly committed by family members
predominantly against female relatives, who are perceived to have brought dishonour upon the
family. Honour killings are rooted in antiquated traditions and social values. Since "honour kiling" is
not a crime classified separately under the Indian laws, no data is collected separately regarding this
crime by the National Crime Records Bureau, and the same is covered under 'murder'. Moreover, it
is difficult to identify or classify an honour killing as such in any given community, since the reasons
for such killings often remain a closely guarded private family matter. There is no separate law to deal
with the crime of 'honour killing', and such crimes are dealt with under the provisions of the Indian

Penal Code and are investigated and prosecuted as offences under the IPC/Cr, P.C.

'Police’ and 'Public Order' are State subjects under the Constitution. The responsibility for
dealing with enforcement of the laws pertaining to these two subjects, including prevention,
registration, detection, investigation, prosecution and punishment of crimes against women, lies with
State Governments. Some caste Panchayats are known to approve of these killings as reported in
the media and thus are accomplices in the violation of the laws. However, caste Panchayats are
informal bodies and have no legal status as such. Often, villagers give precedence to the judgement

of a caste Panchayat rather than that delivered by the courts of law.

| recoil with shame when | read in the newspapers that two teenagers — a Dalit boy and a Muslim
girl — were brutally killed in a village near Meerut, Uttar Pradesh in the name of honour. Or when |
read that a young man, accompanied by a warrant officer was killed when he was on his way to fetch
his wife from a village in Jind district, Haryana. Or when | read that a newly married couple in Delhi
fear for their lives following a fatwa issued by a Panchayat in Jhajjar district, Haryana. Hon'ble
Members will note with regret that these incidents happened last-week. The vilest crimes are
committed in the name of defending the honour of the family or women and we should hang our

heads in shame when such incidents take piace in India in the 21st century.

The United Nations™ "Report of the Special Rapporteur on Violence against Women, its Causes

and Consequences, 2002" as well as the latest report, that is, "15 Years of the United Nations
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Special Rapporteur on Violence Against Women (1994-2009) A Critical Review" do not mention India

in the context of honour killings.

However, the Government of India is deeply concerned about violence against women and
recognizes that real progress can only be made by addressing the causes that are rooted in
anachronistic attitudes and false values. More efforts need to be made through educational and
awareness campaigns in the communities and through sensitization of law enforcement agencies.
Towards this objective, Government of India has initiated a number of legislative and ameliorative
measures to check such crimes which include:

(i) Enactment of Protection of Women from Domestic Violence Act, 2005 which provides for more
effective protection of the Constitutional rights of women, who are victims of violence of any kind
occurring within the family;

(i) Setting up of helplines for women in distress under the Swadhar Scheme of Ministry of Women

and Child Development;

(ii) Support services to victims of violence through schemes such as Short Stay Homes and
Swadhar under which shelter, maintenance, counseling, capacity building, occupational training,
medical aid and other services are provided;

(iv)Redressal of grievances through interventions of National and State Commissions for Women;
and

(v) Economic empowerment of women through the programmes of Rashtriya Mahila Kosh,
Swashakti project and Swayamsidha Project by Ministry of Women & Child Development.

Instructions / guidelines have also been issued to the State Governments / Union Territory
Administrations to effectively enforce legislation relating to crimes against women and improve the
administration of the criminal justice system and take such measures as are necessary for the
prevention of crimes against women. The measures suggested include:

0D sensitize police officials charged with the responsibility of protecting women;

ii) vigorously enforce the existing legislations;

i) set up women police cells in police stations and exclusive women police stations;

iv)  provide institutional support to the victims of violence;

v) provide counseling to victims of rape;

vi)  ensure wider recruitment of women police officers;

vii)  train police personnel in special laws dealing with atrocities against women;

vii)  appoint Dowry Prohibition Officers and notify Rules under the Dowry Prohibition Act, 1961;

ix)  sensitize the judiciary and police and civil administration on gender issues; and
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X) follow up reports of cases of atrocities against women received from various sources,

including NCW, with authorities concerned in the Central and the State Governments.

Government deplores crimes committed allegedly to uphold the honour of the family or the victim

or women in general and would welcome a wide discussion on how to prevent such crimes.

MR. DEPUTY CHAIRMAN: Shrimati Brinda Karat.

ST 921 BIRA : F=9dTS, W1 § Chairman Sir BT g=aTg ST 9184 § [ S8 1+ U4 38H I8 UR
89 B P GOl &l ..(FEEH)... |

THE LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Sir, as my colleague Mr. Venkaiah Naidu
has mentioned, we have an NDA-delegation to the President. | would also like to leave but | just
wanted to be here to fully support, what the Finance Minister has said and the spirit in which.
...(/nz‘errupz‘/‘ons)... yes, yes, the Home Minister. | am sorry. Some images die hard. So, | just take
leave of the House. Thank you.

ST 491 BRA : IR, § IIRAT 189 Bl g=7a1E < Je] o) fob o Hageie iR 378d A W
G%ﬁ calling attention LA ENISEG) AW =T A Igelt IR ENEIEE] % honour killings P G Q@
59 B I8! 21 {9 HA S 1 99 AT © 3R uer Wt g1 H W St &l ererate oA e § o g
TSI deplore fHaT & 3R T8 AIG Tae &1 8 {5 honour killings TAR FAIS & HUR, TAN ST &
FUR TF Heidh § AR WWHR $9 T I8 BT welcome B 8T Bl IHBT W HY & & AR T
goa g S, ST Hf TRER @I BN 39 Gae § § A 91 987 & qe @1 s gl
gl 91 I8 © o5 I8 uifie e gafoy § o fod R e qsiT uewll # U 6 BT uel §
¥4 self choice marriages & AT § Q‘\HT@’SHI W, Wiﬁw frem 8, "=R far a1 s ="
- T8 WA "WR AT a1 ST TR B SR ST SR WRAT ST 379 aR1&R B Y &, S b 81 Y
2l Self choice marriages ¥ T HAATH TSR F ATAR, T AHAIG Sifad  gar iR
Faferat S aTferT 8, 3 a3 el SR Rl I § 91 WG B &l SADH! Al AT Biehl §, goord
T P TH W, IRAR B FRT AT I ST P GRT, IH 1 A1 I YA b GIRT, Sl STl SR
TR &SB! STaREwIT bl B, 59 TR H 6 TN s ge sR A g8 81 73 ot & a9 d
IqH1 PO 15 &, H SAD details # &1 ST W& §1 IS 4T 97 27 IqP NS TP ATRIBAT © b
3R 3R I TSB! SN TR B 8, SHBT Siied 3R IGhT INR FRI=07 & W87 3R 3R I9 equr
G P! 8 et 7, FTe] AR emaRa damed @t goord | Siled) aRYINT B 8, 3R IS4 98
dredt & @1 Su% forg Swe! wor e gadt 91 S 39 A9 8, 98 AR S @l ST wer B
SIS —T B ST T BT I8 R AR 89 AN 9@ T & [ <9 BT AT I T2 T 016
fPaMiey R TP ST W TR TS Sed S Bl dsd! Ve qAHd g oI & dsd - §
TATH AT He W& § - S dsd & A1 RN @ &, IR d SH1 99 B & b d A1 27t Bl
T 39F oY ST 39 TSR & Tl o & 1! 89 Fed1 it T2 o) Fad & fh) @ o §
T A1 B AT 81 59 YPR ARA F FUR FRIF0 A1 g2Y TG TS B IiD G R qAT
ST YT BT g8 SeH0T W & GOk AR | AR I1 I8 © b W Y Tl 1 3R YA IR,

215



BART S GG 3MenRa demad RiveH 2, S9 1= 89 919l 14 o ¢ 6 & g & gy g
TaRI fIReH 8 S STaTe] JITel! 1 Holgqd SR 8l ffh I8 S FHT<R feed 8, 9 @3 4
AR &, ST % M R 7 foreft fey enf & SHaRT & 19 R S 99 &_d § 6 9 ol I ggied
el B Tl 5 TR A @) el GO ST & e & A1 AT BRI W, Sl ISUTA BT AT B,
ITDT AT T Y, BT T U AT 3R ITHT IR I A1 {5 3 <7 gAY il & T&d &1 =
T W 79 foraT <1 Ui Tiat # S XE arel €, 9 o 2 7€ o) Fahd E1 iR Swat g gs1
T TRV T BT S AT SR YT € Su 4o I8 i gaied B, ok, JA SH A H1 WS ®
5 amer Mt R Tfdifeda Red & ore @ wmivTe = & fow =2, sfer afdfera
AfIATSOR & BRRIR F ©Y H WA IR I8 §, 99 S J8dM Bl Aolqd B I8 &1 I8
AT AT BT AT 2| BIRE BT FATRIAT TR BT 99 & 1Y, 98 e fora fwrd &,
TAR I B FATET TRt iR If¥feR & d8d I W A1gw @, {5 &9 frad o ¥
e e 89 R BNI1, IHD! AGSI T Tl &1 ST §1 I8 3R D! Iy 8, O i 4
BT P MR T BF IC? T, THA H WS Tohe Bl § [ 39 arav(g ¥ I geg 93 W& 8,
TR T B AHR TS oY DTS 3T ST G & forg TR e 21 AR T 991 Ht 78 2
37T "SIR fopferr” @1 aRwTHT 8HR B 9 T el 81 RN o1 HRAT IR 82 S/ Al 0T
Feg H U AR BT g1 STRa<) 81 T AT, 37 B 59 [ ST 21 b SHDb UTo ST drabed &
T I AT B U TR £, T AHRE s FRan 2, four € 8k e 7 s R ae
qTel 8 31 7 FoHl e a1et Bl &1 5T Riebrad gfer & i 781 afl, Sfa | S0 Arfed @ 4,
I elitist AT ATHTAR AN b Ga1T b BT T 2firer 81 o1 &, b 919 Rieprad == arer 781 €
EREEIERIREER

MR. DEPUTY CHAIRMAN: Please conclude.

SHRIMATI BRINDA KARAT : Sir, | have to complete this. Please give me some time.
MR. DEPUTY CHAIRMAN: You have to complete.

SHRIMATI BRINDA KARAT : Sir, only five minutes.

MR. DEPUTY CHAIRMAN: Please conclude. This is not a debate.

SHRIMATI BRINDA KARAT: Sir, | know that. | and just asking a question which is not there in the

Minister's answer.

TR, BTeT &1 § USTd 8T8 IS BT Udh SToTHE 3MRAT B1 3811 B8l 8, "Times have changed, but the
response of the State have not changed. Out of 50 matters, about 18 matters pertain to marriage.
The scene is no different on other days when the court is functioning. It is a fact that for the last 4-5
years, this court has been flooded with petitions where young married couples come and seek

protection. The State is a mute spectator. When will the State awake from its slumber? How long will
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the State elude permanent solution? And how long courts can provide solace and balm by disposing
such cases ? These are the questions which are abegging answers." This is what the High Court has
said. 3R Hfd T€ Bact Teb T Bl A &1 €, S WX | ST8l BRe Tl ! fewd a¢1 8, Hail
ST 3719 9UT | Pel € P I8 s €, b I wadl o 81 I2 &1 H quT @medl g &
fpa ST ¥ I8 ST Baal & RIATH fhdl TR 7 Had SSIY? T1 oI | T J&H 3
¥ g9 ge frel R, § foreft urdt an gt o1 AW 721 o 3meen, § urdt aiferfees T8 S
TS §, ol A%, o1 fc1 5 garl, fahaTT W gal, T8 ¥l $8 72 €, "We should hang our
heads in shame." 3R qXZH F& 32 © b FAT B, I8 Al AP RURT 2, IAD! AHA IGIR
URORT & gAY &H B el SOl ¥R, § I8 =ed! § b i 39 g Qv €, 9 gerd 9 a9y
JTURTE ¥ IS e Tl T 51 SATeT H AU 71 Hell §, B: e TR F ATE § o TRPR 376 IR
H A1 gE e I, & ST B SR fBfers & R H 99721 S1Y, SR goi1g R 878 BIe iR
RTSIRAT P G M PHIR & IR Justice Godara T 2001 H I8 eI {1 &1 GIRT I8 6
S Weret AR Ve 2, I8 SAG JolTY U U Agd B B 78S B, aAfh 98 Werdd AR gae
I FFclIdhe s © fh S Sa! 91a7g € 6 519 9% S9S! 798 B, 79 IF i1 QATH T BT
ARG JATHR ST MY A1 DR o], I 5 WLl AR Vae § I8 8N <Tal| §AR 04 4§ U
foraTer 2 35 35 weret AR vae... |

sft SuwuTafcr: 3T SHHT fEHTET FHR T, T TG Ih o T AT

sl ga1 BrRa : frgrRy Sft, 35 Were ARSI gae & 59 T f$fgae oI A 9, Baa Q1
Heret HRST vae €, ifes a1 RIpIed Solst g, 98 IS &R el UIY, 3T SHDI simplify
B

4, ST FBT i BT sensitisation TIfh 3R 319 U Alsel ae a=1¢l, ey feamaa &
TG 5 I S TATHIAT caste TR &, 37 caste TR & RIATh THR HIIA & T8d il IR
I SThT HedT ®, S TR X G| S d IR-Fdefre wadr SR R 8, TN B Tols
P IO I TSI BT FSTZaRT R 3% B, AP [of¢ IE AMar & 7% T B a1 Srg)

FNeft a1 718 2 5 3y MicaR SRTY) 3mam wET & f WER vd oiid ' 81T oY 91 7E §1
WWW@%%WWW@@%IWW%,ﬁl%ﬁselfchoice marriage
aﬁ,asﬁ'\fﬁ_ﬂ%husbandﬁaﬁ%‘nl

it ITFHTIRT: 37T brief # ITe ERTYI IR HBT VeI BT, T T8 ach o ST I8
RIECIEICE]

MQR‘IW NN, Wﬁ%mﬁﬁ%mﬁprotedion homes %, ?b_qﬁ?b_qcouples
P O, eI GeRT o F folY, F& B8 3R TBHR IO, Tl I8 Ig 3161 BTN WY, SAITY 57
T Faral A, § THM uifefede aeieT 9 adie $xal g 3R AR Wil WReR dRarad g o
ST €, 21TeT R # gAY 97t Ua B UIdt 8.1
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oft STUTafe: 319 Y FHT HIRTY

st ga1 PRd @ W), ARveR S Seard) Afeen afif 2, ST@! threats et 31 €1 § 8
AfeR ATEd | FE ared! § % 91 ST W9 SR 9iTaT §, 98 S99 4 31 9 81 5, SP!
threats firer ¥8 2 f5 39 g7 98 9 3 < 81 R, H A1Ech € 15 s9@! Nicaw 8 &R WRaR 39
RECERGICRH IS U GRS CHICIR I CHINNICN

MR. DEPUTY CHAIRMAN: Shrimati Najma Heptaulla. | request all the Members to only seek
clarifications. It is not a debate. | need not remind all of you that it is not a debate, and it should not

be converted into a debate.

3. (el o1 UL e (JISRUM) : 91, 9&7 S 7 I8 95 o 3f5d A9ell SordT 81 3 39
I B G & 6 IR 1§ A B importance & AR AT 59 TR I1e & oG &F AR BT SoTTo1d
<11 ¥ e a1a I8t R SR T AEd g1 qS 59 a1 & GRi ©, A 39 Jelell 3 IR 9 W I@1 8,
BISW # ol IW@T 81 3R AT W FATAR BT HAHA BT €, Al U] olTgd A HIR ISR AR
AT I IR 37T /1T <1 &1 o1 59 a1 D1 1 il © o6 #7579 30 991 4 9w © {9 orR Algen &
G B 9, A1 8% UICT AfSa B gedrdl off, qR AT GoF W GATS Bl Sl TRE YAV 8, b
RIATH TATS1 IoTI &, IT L] a1 1 I8 AM AITed © 3R 39 U= 9 8189 3 43 §U U Wil
J B b g ARET # S s <2, oo B H 9w {5 o Qa1 € arfdpan S 5 Redar &
T BIT, ST geal b A1 BT, AT A1 era1! S fob 981 SR SN 7 e b qorge) 9 wf-a7g 3
ff Tame @t 91 AT TS 8, S ) 59 RaelT S1maTst SoT A1fRyl BN How | BT § %
PTs qTfeTTT 81 ST, I1 SHH! dIc o7 BT JARKTIR Bl 3R IS STl TSHI AT TSHT =T Foll I
9T} HRAT AR § 3R S8BT honour kiling HET 9T, I8 =it Y Aoles ¥ $WR 81 § td IR
Wﬁﬁ,@women'smmaﬁﬁ,WWW?WWWQ,
I8 honour kiling BT, ST IR H 41 8KH &, across the border ¥ 1T &, WG@#E@H
T STAPTST H b (BT AT § U G &, T gl g1 S¥AT | a9 qeb WTel e A1
SN, ST TP ASD! AR TSP G 59 a1 BI IGTFE! 1 &, 3R d dTiel 5| TMET BFT IqHT U
AT §F B, ABA P G 8, BTl AR HAI Sl 1 9gd 378! TeHe a1 81 eI I © &
IR S PO TTHET $ STRY BT H G113, SHH G& ST! AU BiferT ¥ el 21 S8 81ed
H R U SRS & AR TR AU TSHS e & 7, TR AT SN, A9 FATSCS T B o1
5 2 % gses e &t RUE § "Honour Kiling" & IR # 81 afg a0 $eve W S, o
JMIeRT Yt <RI AWIESH "Honour Killing in India” & IR # e X U9 B HeRad 7, R
GrRIAR IR feg=r &1 7 {621 &1 g9 aretrar &1 41 8, "Honour Kilings in India" S9! |1t
T8 IE 2 5 59 Al 31 g1 fan < 31 9 gfor W fewra @ & 781 ol 2, it 3 A
A el 7 el pree A IS U B &1 514 b 84 37U+ BIRT, YT G A HUR &1 S, 3T T8l
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T {3 R B I19R 89 S9d! D Adhd ol ..(THT Bl 6., T, qHDT AT 91 1Y 3f1R
5= Ig gfeer &1 a9 2l ....(aeM)...

oft SouTafer: A o1 9 2, SHifey 1 B8 jB B

ST, (3TcH) TSI Q. BUGEAT : ol 3 BTS04 H I97 <o [STH gl 1R T8T IR g9RI B
Fred1iet fifer 331 g3 &, S8 11 SaTd A1 3reeT {1l ...(aem)...

ff ST 37T ST € 6 84 30d] U ©C H TS PRAT 5 H 3D $© B8 T8l 9],
ERUEZCIEEEASIE IR

31, (STl ST Q. BUgRT : W7, 31 B, § Sl § ofR # a1mues! gfaen | i arfehw g

2} STRATIRY: 379 T qe T B

ST, (S7cH) TSI . TIgE : R, 37T AT Heg Bl SToxd ¢ 3P 9= 4 Al BIs qedl 81,
WWWW?%WWW@W@W@?@Wawareness generate’clﬂ_ﬁ%\’l
B R EART SHIRM FSHIRCT [HRER 31 g% & 3R bl I8l W SAldo $ ar H g7 36T
fETHIA a1l MR §H 31U strong media & STRT I AN BT FET ARID BT TS S31 3MR 39 F=a
B Al TE I o 3R 31U HUR DI AATAR HX IET & IT 59 IRE & Hefd Ay g &, A=
gl SHR Fog el Fhd!l Bl TRPR DIs $eX intergovernmental committee THTHY SHIAIT TS
FEHTRET A SHH IR H 91 B 31T IR-IR A TR <F 8 B

sft Suwumafer: 81, § SE BT E, R Hw?

ST. (3FicH) TS . 2Oqet : § BIg el T8 bR TE! 1 U8l W 3o ARl 931 €, e 39 R
I AT

2} SuqHTafcr: Al &, a4l A1 ugel HieT < % E

ST, (3T ST Q. U : G2V W ST 9T, R [aTd I8 © [P IS STR AieT Slforg|
3Tt Al T T @G, @ D1 B 81 TSI

off Syt VT 8T B

S1. (3ficH) ST U, 3UGeA - I Tl B (TSN DT FAT 81 Bls STR™] 81 & fb AT U a1 &
I FN, AT $F MY S o1 W) TH TR G 5

off SupaTafer: v 8T B

3. (SRl ST U BUgET : IR, FaTd I8 © {6 a1 AR A@A off AR offts Swie &
IR, S &Rl & Raes AR &1 €, B Hrfarfar g 2, & gl 8, 396 fog f5a o 9
gfeeta # awareness ATU? H ITHAT & A1 FHE {6 T IR $o U HUWF 11 &, Fo9 59!
raTe et 381 21 37 Q1- waral & A1 § o P13 Aol A dat Sff iR 39 3169 & 9
Sire 1 i

il amn R (e Ueen) : W), S 91 97 S 3 FE B, B WY S9GT 9wl ad g1 g
a1 et T2l et 81 7, S B .(Ee).

SHRIMATI BRINDA KARAT: Why don't you speak, Smt. Maya Singh? ... (Interruptions)...
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ft ST : 99 TEdA IR ..(caem). .
#reht gat e : TR, Ao AR
it SgwHTafcr: X T, STl 3T Sf, 37T RR B ..(GEH)...

it EET DRd : OV, e € 31QI ...(s"IGYT)... Sir, we never get an opporutinty to speak on

such an important matter?

MR. DEPUTY CHAIRMAN: No, no, no. Why are you asking, Brindaji? ...(Interruptions)... There

is a procedure. ...(Interruptions)... There is a prodcedure ... (Interruptions)...
#Ft g8 BRA : W, dle Al

MR. DEPUTY CHAIRMAN: Because you are intervening, | cannot allow others. | cannot change

the rules.
SHRIMATI BRINDA KARAT: | am sure, the Government has all the... power ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Not the Minister. It is the rules. | have to follow the rules.
...(Interruptions)... AT BT ...(TAUT)... TS T8I B TP ...(ALT)... NI HITT A
PEd ¥, Th HS H Bl ...(-AH)... We have to finish it in one hour. You should have asked for a
Short Duration discussion. I8 Ta! T8l &l

). P! AT (ORI : STAHIRT HEIS, TRIATE | 3T U 5 B THR AHIRIS FHR,
Attt & T 89 arel TR AMIRTS IATER 1R 39 96 § 94! & foT¢ diel BT 319 &,
S H IS ATART §| AR BT 81 A1 Al ... (aem)...

off SUUTILY: ATH HRA1, T8 T 81 8, T8 Wlell FIR{BDHIA Bl I8 Wod § =l J8i 3l
...(HAUF)... I91 819 ARV, T8 3T 91 B

. 3TcTehT TR : AfEeAIall & ey €T S Ta R BT AR AT Bl 3117 59 WR =4 37l el
PR A BT BH ....(FGEH). .

sft Sgwumafa: 3y FARfhee=a gfeu

i1 37eThT &IP3 : ST o gt St A 9T &, A8 Sl SR fhferT 1 a1 =t R81 &, SD! a1 Dl
F Srewr el ArEh g % AR amiiire Qfr-Rare - § 99 $Ofy s 5 & wmnfore g
9% fo ReER 2, g9 Sfa-men 59% oy RFIeR 81 89R 99 @1 St gamed 2, S99 S
Tord Aol €, Sa aoTe I 59 BiforT IS &b HIEIH W &H 59 [A97 Bl ST W® &1 Tei<y, § I8
Fe arg 3 R iR fefer & Afgensti & uftr iR ara 8kt 2, Var 781 21 9 59 91 gen
AR forg St €1 7 7' go At g 5 a1 el & Wy 7 o Siudt 3 a9 7 <@ 27 § o
ORI I BT a1 W 9D A1 ST =g {6 a8l Ud Afgel B, T =l 3l B qos AN
IBTHY o S T, SHH AT TARDR B ©, SHDT TH.TH.TH MY TH.TH.TH. TR AN e
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TEAN B1 H 59 g Bl Sl SieT Aedl §, ddife Agsll & i S A T Py 9 €,
ITP! 95 B THIRT 9 o ST Anfeg) § S g fb g9 #30 ST 59 i 9gd R €, S
ST 91 HEl B, SHW YT oI B I 991 91 I8 © P S O B8 99 T, ST g9 9R S
T &b a1 W A g °fed 81 %81 €, I8 M U sdbidd ol g1 o1 8 b S e U iy et
g, VY demerdl & Rere ST | B a1 ST ARy S fo7q e A 6 BT a1l Sl
=R ST & T, F e © fF U Al BRE €@ P A of S AR AR ST d=mEdi &
RIATE STeg I Seg 019 hR B VA1 AT AT, T4 7=y § 77 damdi 4 39 av8 & Moy
o BT SR AT BT Y8 T8 STan] &1 Y31 oI & 1 TRIal I A1 aof et Il 8, offh s < o
3FRT & Y BIg P &1 T8I 21 IHIRT BT BIg AT 81 e 51 3R 3HR & Ash [l dsd!
1 ISHR of ST € A1 B eI BT &, elfebT TG VR AIHel B & Al 3! 5T bR &l SRl €,
ITa! el B M=l & A Al b fpan S g1 § =l § {6 59 Wdy § 9gd 8 Sfes 9
BT T S AT

T I T8 T 5 U A BRE OF BIT H o TR Sieq J Sleg SADT (074 8l, I§ ST
TR Bl B 1 954 §, A Al BT ST BT gierce A e amfey, It ar damal ot
g X A % B9 W eI ol 7 71 Q9 e e o W ER g Wt B8 SRaTs 8 !
BIH A3 S 9 9% 91d FE Arsdl § 3 3T U S a8 Y, THRl & R HRars diferg| g
QAR BT, WIS AfSersl BI =g <3, § a9 QAT ST =<l 1 89 39 It gifafea, ST
TSI, el B ST | SR SSHR A, IH I8 B B 9rdd| g=gars|

1. I MUT A6 (IR IST) : STFHITRT S, Sl 937 HRA ST 7 95 o Hecaqol T2 dbi
TWEH TR BT T MG a1 81 59 W AT T8 741 ft &7 950 a1 wede Wt 81 89 =41
I 2w WE € 5 I " e 1T el & IRIUTg & goflal § 2 gidl &1 SR o9, g,
$ER WRS Tl S18Y, faeet &1 Sl =T §ohdl T, 7 AT F ATl § I Fe 3kl &1 We-HY I8
T BT AT BIT &, 3R 39 TR § &1 BT BRAM {7 ST 81 ST U T2 ¥ honour
killing 8T 1T, it is the most brutal kiling. ¥XI THsT H T8 &I T & {5 I8 g 991 F =l 37 8T
2, 3% 18 1 TSl T 7 AURTY B Il & foIQ B a1 A a1 § 7 eyl g AR F argan
o =i #=0 Sft Stare < o o 4 2o €1 g ARE D1 B ATG, Fifeh STa TEra Bye BRal
&, T THM AN AT el S €2 39 AE & BT B gt @raven €, R ha FIR 81 9 7,
ID 918 TTATE BT IATADBT &l BiHl &, S AT B &, SID! T8 WA BT TSl 7 [ they
are innocent.Wﬁﬁwﬁwﬁwmﬁwwaﬁ?ﬁﬁqﬂmﬁm
B, 3R EAT Bl 2, A1 919 9% 9 9 120 (d1) & 3rata 302 F JARTH TE I91¢ TG, 59 IF
T provision TE! fHAT SATY, TG IF I BT e8] I Al 8, 99 a9 T8 T YT 781 81 Adball B
ﬁ@'ﬂmﬁﬁﬁﬁ,Wawarenessﬁiﬁm:l—&ﬁdwlll AT Irglcrgpd primitive stage RS
aﬁg&naﬂﬁ’rsﬁ, 7 319 i 81 BT Bl Wﬁf]‘(’ﬂ@ﬁ‘zﬁs’(rong hand Eﬁw%l | expect that the
hon. Home Minister will bring suchalaw,ﬂﬁﬁﬁﬂﬁcurb%ﬁﬁﬁlml

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, at the outset, | share the sense
of shame and agony expressed by the Home Minister. The incidents which he has listed are the
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known, reported incidents. There must be unknown, non-reported incidents in the country. There
are extra-Constitutional bodies of Caste Panchayats of elders existing in all the castes, tribes in
India. But with the advent of education and migration, the hold of Caste Panchayats has become
week. But there are powerful Caste Panchayats in some parts of the country. This presents a big
dilemma before the country. We have extra-Constitutional bodies which are beyond the law of the
land, ably supported by political classes. We have parallel caste system that defies the Constitutional
system of law. Discrimination and social exclusion on the basis of caste, religion, language,
disability, gender and sexual orientation is unabated. On the top of it, we have a new battery of hate
speech specialists who are shameless. The pace of economic growth of India, rather than breaking
these barriers, is trying to engrain these discriminatory practices into the economic system. But
societies and the law should use such instances to redeem themselves from such obnoxious
practices. For example, honour punishment. My hon. colleague says it is dishonour for the entire

nation. It is honour punishment which will certainly bring shame to India in the world community.

Having said that, | would like to make only one comment on the statement made by the Home
Minister. He has said at page 3, point 7, "Our police sensitise police officials charged with the
responsibility of protecting women". Here the problem arises. The police and the investigative

agencies are not that sensitive when it comes to deal with women and their problems.

Recently, in a case relating to Sister Abhaya in Kerala, the charge sheet, filed by the CBI, as
reported in the media, is outrageous and atrocious. As for the language used in the charge sheet, |
do not know whether it was a language used by the doctors, or, it was a language used by the CBI.
How can you expect women to tolerate such a language? It is an affront on the dignity and decency
of women. And, how can we expect women to come forward willingly to explain their problems to the
police or the investigative agencies? And, | think, there lies the problem. Women look at police and
the investigative agency not as a friend, but as an inimical force which will throttle their voice and
strangle their rights. How is the Ministry or the Government going to change the attitude of the
police, the attitude of the investigative agencies, when it comes to dealing with women's issues?
Having said this, this is an issue on which my colleague, Shrimati Brinda Karat, has called the
attention not only of the Government but also of the entire House, and many of my colleagues have
joined her on this issue. | also join her on the issues which she has raised, and | would like to know

how the Government is going to respond to these issues. ...(/nz‘errupt/ons)...
SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Through a special law...

SHRI D. RAJA: The hon. Minister has spoken about creating awareness and taking it up at the
ideological or at the educational level. It is not enough. There should be a law, a very strong law.
...(Interruptions)... | have said that these Caste Panchayats are extra-constitutional parties. We

cannot contain these Caste Panchayats unless there is a strong law to deal with them.
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MR. DEPUTY CHAIRMAN: Dr. K. Malaisarny, please be brief.

DR. K. MALAISAMY (Tamil Nadu): Sir, as a person, totally accepted and devoted to a lady
leadership in Tamil Nadu, | may be one of the persons best suited to speak about women and
women's problems. The hon. Minister, in his statement, has been fair enough to concede what the
ground reality is. | am very happy that he has accepted many of the situations. | do not like to go into
the details at all. | have seen, as Finance Minister, he would start his speech with a Thirukkural and
end with a Thirukkural.....

MR, DEPUTY CHAIRMAN: Now, that is not the point. You put specific supplementaries.

DR. K. MALAISAMY: | am not going to make a speech. | will try to confine myself within the time.

| will say it with a couplet —
"Noi naadi, noi mudhal naadi, noi thanikkum vaainaadi, vaippukazhal."

It means that when you want to identify a problem, you must go into the root-cause of it. Only
then can a problem be solved. Now, the hon. Minister is able to identify what the problems and the
ground realities are. In such a situation, finding a solution is not a problem. As a student of
management, | have been taught that any problem will have more than one solution...

MR. DEPUTY CHAIRMAN: Then, you give the solution.

DR. K. MALAISAMY: What | am trying to tell the hon. Minister is that macro level situations
should be understood. Then, he has to come to micro level situations. Our country, as it is, is facing
all sorts of crimes. In other words, there are 5 Ms, say, muscle power, money power, mafia power,
media power and ministerial power, which are ruling the country. This is the situation in which we are

placed...

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, | would like to remind you that you should just seek
clarifications from the Minister's statement. It is not a debate. Please seek clarifications and give your

suggestions.

DR. K. MALAISAMY : What is the hon. Minister going to do in the prevailing situation? Would he
take a hint from what has been done in Tamil Nadu? In Tamil Nadu, there are women police stations
exclusively for protecting the interests of women. This was done during the time of the former Chief
Minister, Madam Jayalalitha. That is the right point — whether he likes it or not — he can take into
account while analysing it. Sir, finally, | want to say some important points, but the way you look at it,
| am not able to do it.

MR. DEPUTY CHAIRMAN: What can | do?

DR. K. MALAISAMY : Okay. You don't try to tell that this is the problem of the State. On the other
hand, you take it up at the macro level and think over whether a positive legislation for the entire
country can be thought of to protect the interest of the women. Lastly, Sir, a right person for the right
task can be thought of * | leave it to the hon. Minister to get things done. Thank you, Sir.

tSpoke in Tamil.
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MR. DEPUTY CHAIRMAN: Thank you, Mr. Malaisamy. Now, Sardar Tarlochan Singh.

weR axarad R (eRamm) : 8% 3, <t o AEal g O § 987 937 &1 3R It
aTet BT YfpaT 31aT BHRa §, i eRATIT # I8 issue ISTATI <lfdh, BH ST WIS -9 I8l 96 &,
R o1 89 red issueﬁ?ﬁﬁ@%lﬁ%wﬁm%ﬁ@a%ﬁﬂﬂﬁaﬂ?wwﬁ,
If gan &I, gl I8 al gl

IR, A1 I8 s 1 12 JTs B SRATN A Yep a8, T81 T1d &b AN 1 T Gamaid a1 | SH @MY
TR e §1 981 A THE TP AT 3R e T 3 v ded! @) Al 81 1 I HEd &
Y g & I & 2, gAY I8 e T 8 Wil 7 {37 SN el oS iR WRER gU B &
31 <&, MfSar Fa FSUT &1 Ultimately I 8 3TTex {31, S aifela™ @d # <1 8, % 98
et TE 81 bl SR S Q1 hi¥eis B a3 fradtet f a9 g | et 7 &iR et 98
9 T & qTER 99 &1 bR 1 gean? IR 341 18 9% o % TAR Kaithal 7el § d5uTel @1 v TS at
& |1 AT g3 1 d Bl & (b S7ebl |l Uep &1 711 81 d&UTel 8IS DI H TATI BT DI AT bl
13 el Afers 21 gfery IHE |1er IT7a 1S, (b g8 37911 d1dl Pl o JATY| 519 g8 19 § gg=, A1 g
P AR AN §RT SHS BIHY SHPT Becd DR AT ST Bl §H issue I I8 & women H1? 3 &,
AfPT issue B FIT? issue TE & 5 T TS 7 2T &) IHST day time H A galTl IferT aaf Algg
%@?T&'é@?—ﬁ%lﬁm,T}I-politicsﬂﬁwwglQ%Tmﬁﬁaﬁresponsibilitng?mag
| IIfReaT 3 21 8, 1 89 ded § - a8, arg! aifoeT J1 a1 IR | ART g, g9 arferat
ENISE] aas”%mﬁa‘s’sﬁmé, Tl I8 S99 HH &1 81 This is same as the shariat law; same as the
Taliban. Unless they permit, you cannot marry. gﬁﬁrﬁww, ﬁﬁwag%ﬁﬁaﬂ:ﬁ%mé?m
R BT 87 FeR &b U {1 a1e g8 Yfer ors| g i) 79 3MTS, Sd T334 i sfear 7 iR feeg
T 99 W editorials forg| E@ﬁ 5 forar - Haryana Government is not acting. Who rules Haryana?
TTERT i1 Sfear # fomar € - (%) Losing Swat Valley Fight. I8 S SIEdR &1 2T 2 3% 89 &g
Rz € 1% T3 BT 971811 BT fhereh forg, aameni & forg R0 o Sl §R$R § - A% Y, | am
playing no politics here. | am an independent M.P.,ﬁﬁﬂﬁmwaﬁfailure %\,Wﬁﬂ’ﬁ?
WW%%IWWC%@ dominating %,WWW%W%IW@W,WW
TEel Al U B3N A1 A 89 S<11 © [ I 9 9 ...(A BI °eh).... § {6l &1 79 of & 78] P,
QB g8 SfY, 3T reality BT B BRI ERATON H §H W action FT Tel N7 AT TP murderer
HE1 IS & SR 1T & S AT ...(HGLH)... TG & S AT ..(HIET)...

SHRIMATI JAYANTHI NATARAJAN:: Sir, how is it clarification? ...(Interruptions)...
ISR a¥clraH R : I8 3R R 872 89 989 3R frd 910 ©R $R? ...(qae)...
oft SuTafs : T2, 7€ ey Aifergl

*Not recorded.
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A ..(TFH)...

ot STUTF : TR S, 3T SHIT R 8T B2 ...(TAE)...

WRER TRl 8 : I8 BIS issue &1 81 ...(-AYT)... 31T please don't interrupt. 3T FTTg
PI Al .(@aE)... § P Gifdafeay T8 IR BT gl .(@EEE).. H * B FE @ g
(FFIF)... § PIs Tifalce T8 R @ g, ... (FAYF)... AT 89 reality face PR AT
.(FGH)...

ot STuTafy : 3y A AfReR &1 I e SR ...(aE)...

WRER dRalr=d NE . )T Ta-He B responsibility & o ST T ®Is 91 81 3R 39 919 |
IRBR IR TFTT -T1 il T fhR B 2 ...(ae ). .

ot STHUMFY : S &, P B ...(TAHM)... S TSI TS|

ISR TR e : DI T BILA &4 el AUl ..(FILM).... S BT 8, S AT BRI AR
S victims dTER I3 &, I [T TR &1 ST & 5 ITp! g H 4of, IT] g8i g1y 201 el
a%’ﬂé“\’%?ﬂ%\, JTh! murder case ¥ under 302W€WGTQI

ot STUTFY : Y IS T L (aET).
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Y SwHTaf : 98 frare fear B

Y Yo e (ﬁE’R’) 19N, ﬁ’?W?ﬂ@Tﬂﬁaﬁ?ﬁcuttings g, Aifp ¥ I BT reference Tl
FEN TR, TS 3§ qam 8 75 -5t &1, JH-0fiew1 $1 d6ad & - o S 8, S96
I S S & 3R S & I18 A$ P DI AR QA7 ST 819, U AR outting B, ST 950 W 8,
"GETg = SR fhaT Hid BT BRAT, WA B ARA dTel BT U ok $9Y BT 3|

IR, H 379 MY BT Fde BT A 6 I8 B BT 51 IR, TAR TSI Yo WIS Yae 2, Jll
T | TR, U Sil AfRATd ferar 81 SRt off, S 7 ufiy & 1y STe & ST o $9 $ue 31 5%
B F folg 91 I AET G 7 SH-3METeT aerdTl ISR H 99 3 "eA 'e W@ off 9 S
R & Ty U Werd gae, "l gae " a1l TRT| R, S axh AT €RT 302 2T 319 s 8 AT SH
A1 9gd IS DI &, ST Pl I [ A 21 9817 30 W e ¥ Pal ® fh, There are no separate

laws to deal with the crime of 'honour killing' and such crimes are deal with under the provisions of

the Indian Penal Code and are investigated and prosecuted as offence under the IPC/CrPC. SIRSEl
ah Y 3. UL BT arT off, AT FH gae g1 T AR, H I8 HEA1 ared g (b I8 AHAT 302
el wepT| Al d91 FRA S 7 W 959 oreEl 91d Bl H o e g1 R, I8 S /e AR
T B, 39 U WY S-S BT 30 f&T 1 A <1 vl B IR WR aTal Bl i e S 8199
A 99 == g1ell Bl A ST 2, A 9 @ od B fF -39 et wat-wal a7l o @ 7 IR
IR 9 TEIA §Y AT S AR & R am A1 9 99 Bl gedhr, Sh RIalTh Y ARG TUY BT 57
S 9Tl TRT & B

*Not recorded.
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TR, § e S Arg b were RS vae 3§ i $Ig 741 GUR a1 ST anfev) I8 3 sra
2 o Q1 STAT - TSI, TS 1 X2 & 3R 3 I B IR Tl & R Bl < X8 &2 1 A "eAd
e safey # e ear =g 6 W AR gae 4 $% GUR BT 1Tl AR, 59 4 30 i
1 AN T 81 ST Hf 31T T FATS H 9 A6 P B I g G el T 81 gAY
# 98 e PR & g R T8I IR clarification 8 & 31 IE B HeI3H B AP & forg T 721
TIC SR T 1R

DR. (SHRIMATI) KAPILA VATSYAYAN (Nominated): Thank you, Mr. Deputy Chairman. Sir, |
just wanted to say that | have heard with agony and anguish what Brindaji has said. | have also heard
with great attention the statement of the Home Minister. In this country, which is culturally rhetoric
talks of women empowerment and in reality is different this is our situation. This is not a matter of
political parties, nor a matter of State Governments vs. the Central Government, it is a matter of what
crisis this country is going through in terms of the erosion of its fundamental values. Sir, one set of
Questions is certainly related to law and order, and a special Act will help. But there are other
mechanisms, which have to be adopted by each one of us in our own situation. And also unless this
is part and parcel of the educational system in terms of the inculcation of values, we cannot do
anything. Since the distinguished Minister of 1&B is here, | would like to say that we are having
advertisements of all kinds. These matters brought up only a sensation, mostly a sensation.
Certainly, with some concern in the media to a counter media awareness is required in many
languages and the fact that our understanding of what caste is or what Gotra s, is very faulty. There
are no legal documents whether in Manu or anywhere else, which speak of or give sanction either

socially or morally to acts of this kind. Thank you.
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AT ST IR &1 71 % 6 99 AR &6 a1hard | ar & et et < 81 geaferar o= vt &
S gd IR YR =l el ol foTgTor I8 95 Sl © [ 59 ORE F a1 aTd o AHA™ & forg &R
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tOriginal notice of the question was received in Hindi.
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SHRIMATI JAYANTHI NATARAJAN: Sir, | have only one pointed question to the hon. Minister.
Will the hon. Minister assure us, on the Floor of the House, that he will bring special legislation to
stop honour killing, because the existing law is not enough to deal with such cases. Will the hon.
Minister assure the House, today, that he will bring special legislation like Sati to stop honour killings
and to make sure that illegal and unconstitutional caste Panchayats are not allowed to function in this

way so that women get killed. Thank you.

SHRI P. CHIDAMBARAM: Mr. Deputy Chairman, Sir, | am grateful to all the fourteen speakers,
beginning with Smt. Brinda Karat and ending with Smt. Jayanthi Natarajan, who have participated in

this Calling Attention Motion.

| believe, | have made a strong statement that reflects the concern of the Government. We
deplore honour killings. We do not recognise the right of a caste Panchayat to take upon itself to
pronounce whether a man or a woman should live together or a woman has committed an act which,
allegedly, brings dishonour to the family or the community. That is not a function of caste Panchayat.
No caste Panchayat has the right to pronounce upon the conduct of individuals. We deplore the

actions of these caste Panchayats.

As | said in my statement, honour killings are rooted in anachronistic, antiquated attitudes and
false values. They have no place in the 21st Century. Certainly, they have no place in India that

aspires to emerge as the modren, forward looking nation.
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Having said that, | must admit that honour killings take place in India and the States which report,
| underline 'States which report', such honour killings in large numbers are Haryana, Punjab, Uttar
Pradesh. As the hon. Member said, this area is around Delhi. But that does not mean that honour
killings do not take place in other States. They take place in other States. But, perhaps, the media
does not report them, as it should. Perhaps, they do not come to light. In fact, in many States,
where one of the parties involved is dalit, the tendency is even greater. Several suggestions have
been made. | think, the demand for a special law is the one that has been made most eloquently.
But, | am afraid, that is a very simple demand in the sense that make a law, but the answer is not to
make another law. Whatever law we make, honour killing is murder. It would have to be dealt with as
murder. It would have to be tried as murder. In my understanding, | may be wrong, the comparison
with Satiis misplaced. Satiwas disguised as suicide. In order to distinguish Sati — as a crime that is
not a suicide — sati had to be defined. In fact, in recent times, the only definition of a crime, which is
also murder, to the best of my knowledge, was when we defined 'dowry death', way back in 1986 or
s0. So, | would look into this whether we can define honour killing, but prima facie | am not sure
whether that will take us very far. Caste panchayats, which aid and abet honour killings, are equally
guilty. If they pronounce their so-called verdicts, they are accomplices, And, if in pursuance of their
verdict, a girl or a couple is killed, they are accomplices. At least, the principle actors in the caste
panchayats, have to be arrayed as accused, along with those who actually committed the murder.
They would have to be prosecuted. | do not have any data regarding the prosecution in the States,
but I am sure that in many cases leading members of the caste panchayats are also made accused in
the crime and they are prosecuted. The courts are very tardy in this country. They take time to
pronounce guilt or otherwise. | would like to urge upon the State Governments to see that these
cases are fast-tracked so that those who actually killed, and those who aided and abetted the

killings, are brought to justice and punished.

Sir, there is a suggestion that the Special Marriage Act should be simplified to remove hurdles to
quick marriages. Well, | have not studied the Special Marriage Act recently. So, | can't comment on
this. But | would certainly look into the Special Marriage Act to see if, in tune with the times, we could
bring about some amendments in the Special Marriage Act to facilitate quicker marriages under the

Special Marriage Act.

Some suggestions were that the burden of proof should be on the accused. | am afraid that is
not the principle on which the criminal jurisprudence of this country rests. In fact, the principle in the
Evidence Act is that the initial burden is always on the prosecution. | think, what the hon. Members

are trying to say is that at some point of time, the burden must shift to the accused or the defence.

The initial burden will always be on the prosecution, but at some point in the trial, when
preliminary evidence has been let in, the burden can shift to the accused or the defence. We will try

to see whether the existing provisions of the Evidence Act are adequate or not so that at some point
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of time in the case of 'honour killings', the can not shift to the accused or the defence.

Sir, the most durable answer to 'honour kiIIings' is spread of education, sensitisation of
communities, effective registration, investigation and prosecution of crimes and urbanization. | think
these are the things that will change over a period of time. The State and everybody who feels
responsibie must help in the process of change. | think urbanization is a powerful tool to get over
these deep-seated prejudices and deep-rooted attitudes. Education is a very powerful tool.
Sensitisation of communities is a very powerful tool. There are still many virtues in our village
communities. But the village communities are also, to a large extent, entrenched in prejudices and
very anachronistic values. This will change over a period of time. But we must do everything possible
to spur change, to trigger change. What can the State do? And when | mean 'State', | do not mean
'State Governments'; | mean 'State' with a capital 'S'. We have already issued advisories to the
State Governments. One of the advisories is about a point | had mentioned, namely, set up women
police stations. But we also hear reports — at least, | have heard reports from my own State — that
women police stations are as oppressive as general police stations. But that doesn't mean, you
should not set up all-women police stations. | am in favour, by and large, on balance. | think, all
women police stations should be established to protect women and children. What a State can do is,
to investigate, prosecute and punish the offenders. If in a few cases, we are able to hand out
exemplary punishment to those who actually perpetrated the killings and those who are accomplices,
that would send a message. The media should highlight these cases. Well, | will wait to see until
tomorrow how the media has highlighted this debate. | think, it is important that the country knows
that Parliament in one voice condemns, deplores 'honour killings'. The media must send out this
message loud and clear. | will look into the Special Marriage Act; | will look into the provisions of the
Evidence Act. But, | think, looking into all the suggestions that have been made - all of them have
been valuable—the best way to deal with this problem is to investigate, prosecute and punish the
accused in a few cases so that a message goes that exemplary punishment will be handed out to
those who indulge in this deplorable practice of killing in order to protect the alleged honour of the

family or the alleged honour of the victim.

With these words, Sir, let me thank the hon. Members for the questions they have asked and |

shall take note of their suggestions.

SHRI SITARAM YECHURY (West Bengal): Sir, | just want to make one comment. In this word
'honour killing', there is nothing honourable that is happening. ...(Interruptions)... But the point is,

at least, we can call it 'dishonour murders', ...(/nz‘errupz‘/ons)...

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.
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The House then adjourned for lunch at fifteen minutes past one of the clock.
The House re-assembled after lunch at seventeen minutes past two of the clock.
MR. DEPUTY CHAIRMAN in the Chair

DISCUSSION ON THE WORKING OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS

MR. DEPUTY CHAIRMAN: Discussion on the working of the Ministry of Road Transport and
Highways.

SHRIN. K. SINGH (Bihar): Sir, | would like to raise an issue on this very point of a discussion on
the working of the Ministry of Road Transport and Highways. Allow me to speak just for a minute; |
am not going to speak on road transport, but, Sir, | wish to bring to your kind notice that the Report
of the Ministry of Road Transport and Highways has been received in the Publications Division just
half an hour ago. Unless Members are given, at least, one day to read that, what kind of useful
contribution can they make to the debate? We are supposed to read that Report.

MR. DEPUTY CHAIRMAN: You are right. | shall tell you the circumstances. ...(Interruptions)...
Just a minute, please. | shall make it clear to you. Today, our original agenda was to take up the
Finance Bill. The Finance Bill was passed very late yesterday in the Lok Sabha; we had not received
the message. And then, President's assent is necessary for taking up the Finance Bill. The
discussion on the working of the Ministry of Road Transport and Highways was to be taken up
tomorrow. By consensus in a meeting, it was decided that the discussion on road transport will be
taken up today. This inconvenience is not deliberate; it is because of the circumstances. That has
been discussed.

SHRI RAVI SHANKAR PRASAD (Bihar) : Sir, | have come prepared to speak on the Finance Bill.
MR. DEPUTY CHAIRMAN: | know that. That is why, | am explaining. ... (Interruptions)...

sft HelRToT %1 (SR U<w0) : AEIG Y, #R1 I8 $e1 § b o9 & aiiie RUIC 9t &1 el &,
T TP B9 B qIe GHd & FAiD 59 ST DI HEfI B Y drer arar 21 anfie R apft o
TEl §S ©, 31l §9 AT 31T &, 3iR ol &4 9% fielt ©1 S 89 U¢ 18] U &, 9T 78] § 9l S99
MR TR AT Bl TP SUGTh BIIT?

it STHUTIRY : IFETS AT S P PX ...(FAHM)...

7t I 2BR RIS : AR, AT BAR SUGUTALT &, §H JTURY IAR&T01 A8 & b QT bl UReci &
@ & St gd ga frer arfey Fife ofR ff w3 wfafaferat et €, R & vesie o B
&l

off SuquTfe : § 91 ]BT 'g"l This is not the usual practice. Yesterday evening we had expected
that the Finance Bill would be brought in the House after getting the President's assent. This is a late
night decision. We had tried our best to take up the Finance Bill today itself even with additional
agenda. But that was not possible.
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SHRI N. K. SINGH: Sir, | totally share ...(Interruptions)...
MR. DEPUTY CHAIRMAN: | fully agree with you and this should not happen.

SHRI N.K. SINGH: Sir, but, even assuming that this is an exceptional circumstance and |
perfectly understand that this is a late night decision, in respect of all other Ministries which we are
discussing, for instance, the discussion on the Ministry of External Affairs which will come up in two-
three days, their Annual Report was available to us a week ago. Why is it that in this particular case,
even it was assumed to be discussed tomorrow, this Annual Report is coming to us just a day ago.
What kind of a credible participation can Members have ?

MR. DEPUTY CHAIRMAN: We will find out why the Reports are not coming on time. When other
Ministries' reports have already reached the hon. Members, we will find out why this Report is late
and who is responsible.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, where is the Minister?...(Interruptions)... Sir, |
don't want to have an argument with the hon. Chair, | would appeal to the ruling party and also the
feeling of the House is that when a senior Member is initiating a discussion on the Demands for
Grants and working of a particular Ministry, the Minister, unless he is preoccupied with the other
House because we are meeting simultaneously, is supposed to be in the House. The MoS can reply.
| am not questioning it. But, otherwise, what is the purpose of a discussion. Are we doing it for ritual
sake?

SHRI RAVI SHANKAR PRASAD: Prof. Ram Gopal Yadav is a senior Member of the House.

SHRI M. VENKAIAH NAIDU: Are we doing it just for ritual sake and we just take shelter under the
Rules.

MR, DEPUTY CHAIRMAN: It is a convention ... (Interruptions)...
SHRI M. VENKAIAH NAIDU: It is a question of knowledge.
MR. DEPUTY CHAIRMAN: Venkaiahii, | fully share your concern.

SHRI M. VENKAIAH NAIDU: | request the Chair before saying something, please, hear me for a
second, Sir. )T & TIEE 1 U G dicT ¥ B 1ol <IN &R 93 & 819 §? U8 89R 91 of gfg
P ﬁﬂ' %I It is to enhance our development, our understanding about the subjects on which people
debate in the House. Otherwise, others have no business. Only, Ram Gopalji can speak and other
Members can go. Similarly, a Cabinet Minister heads the Department. He has to be there to
understand what are the suggestions by the hon. Members of the House, what is the criticism, and
how to take corrective steps. | only request the Chair not to simply allow because there is some

convention, there is some procedure...

MR. DEPUTY CHAIRMAN: No, no, Venkaiahji, | already said, | fully share your concexri that the
hon. Minister should have been here.
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i} BRI TIRT (ST : 31 O IS Bidwie A7) 7L 71 ...(caem). .
IUUMF : 39 IS, fH<) Hax B Jo & 1T i1 F&1 71 1 It is the function of the Chair

to regulate.

PROF. P.J. KURIEN (Kerala): Sir, the Cabinet Minister of this Department is coming shortly.
Within a few minutes, he will reach. The MoS is here.

MR. DEPUTY CHAIRMAN: Kurienji, the concern, which the hon. Members have expressed, is a
genuine concern. Please take this aspect into consideration that the House is supreme and they
should be here.

PROF. P.J. KURIEN: Sir, | concede the point raised by Shri Venkaiah Naidu and other hon.
Members. It is correct. | am sure it has been taken note of ...(Interruptions)... Actually, the
inconvenience that the hon. Members experienced, the hon. Minister also experienced the same
inconvenience. The Minister was also unaware of the fact that it will be taken up today. He also came
to know very late that this is being taken up today. So, naturally, he has to adjust his programme and
he is coming here.

MR. DEPUTY CHAIRMAN: Mr. Kurien, please get some Cabinet Minister.

SHRI M. VENKAIAH NAIDU: Where is the Cabinet Minister; forget about the concerned Minister.
There is no Cabinet Minister in the House.

PROF. P. J. KURIEN: Okay, that we will bring.

SHRI M. VENKAIAH NAIDU: Promote Mr. Jairam Ramesh as Cabinet Minister. We will be happy,
| am not joking. There has to be some person. g o1 ¥ 781 BTl This never happens.

MR. DEPUTY CHAIRMAN: Please, get some Cabinet Minister.
ft BRI UIfdT - I8 AR AS BI TRAT BT FATA Bl

PROF. P. J. KURIEN: Let us initiate the debate. The Cabinet Minister is coming
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The House is adjourned for ten minutes.
The House then adjourned at twenty-four minutes past two of the clock.
The House reassemblied at thirty-four minutes past two of the clock,
[MR. DEPUTY CHAIRMAN in the Chair.]

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): Mr. Deputy
Chairman, Sir, | would just like to clarify one thing for the purpose of record. | understand that when
the discussion started, there was some mention that | was not in the House. It is very true that | was
not in the House.

Sir, | have been a Member of Parliament for the last twenty nine years and | know the functioning
of both the Houses of Parliament. Sir, this discussion was scheduled for the 30th, and, based on
that, | had made some plans, set up my schedule, and, asked people from my constituency to come
here today. | do understand that 30th is also not a firm date; it moves one day more. It can even be
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advanced sometimes by half a day. So, keeping that in mind, | kept a provision for that and fixed
some engagements with people of my constituency today, and | was going to come here by 20-25
minutes. The Minister of State was present in the House. Some Members felt that | should have been
there. | do recognise their sentiments that they like to see the Cabinet Minister concerned. While | do
respect that, | also would like to say that it was not to slight any member or mean any disrespect to
any Member of the House.

MR. DEPUTY CHAIRMAN: The circumstances have been explained. The House was adjourned
not because you were not there. The Members were ready to discuss even in your absence. The
House was adjourned because there was no Cabinet Minister present. That is the objection that was

raised.

SHRI N.K. SINGH: Sir, since the hon. Minister was not here and we understand the
circumstances, he might also wish to comment on why, unlike all other Ministries, all other Ministries,
which have been discussed in this House or the other House, the Report from this Ministry was

available to us only half an hour before the commencement of this important fora of discussion.

SHRI KAMAL NATH: Sir, again | would like to clarify that this discussion was meant for the 30th
and they would have had it today. Certainly, it would have still been only two days before. | will
ensure that next time the Members have this Report more than two days in advance. Since this was
communicated only last night, and this arose because the Finance Bill was cleared by the Lok Sabha
yesterday and had to go to the President and then go back to the Lok Sabha. You know, we had
planned everything based on 30th July.

it weRTet fisr : 7RIy, BAC Y HAET A 7 o o1 f6 39 W 20 AN &1 ==t 8rfl, afed
AT T ST D1 30 ARG &1 &) ISR I8 $TH Bel 7 el bls Bl o ..(FTHH)...

ff STFHTIRT : T Pt & fo1g &1 T o 2l

WA BRI WA N it W WA (3ft A PR §9) - I8 FoA b (oY & T g o,
AP TS BT A Te1 [T ST HHAT T, 3 DR ...(FAL).... T8 Pl b (o BT T FaAT 2

SHRI KAMAL NATH: Sir, originally it was 30th and preponed to the 29th. That is why | said | kept

a margin for that also.

1. I T AT (STR T<T) : SYA9TEET HeIed, H AIH] e=ydTe <1 ATg & 3 g
9 A Q! HATAY &b BRIBROT UR 4] YRH R DI JAAR Y& (67| G 5 1 &1 IRl &
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% a8 &M 3% 1 81 2, I8 IR i A M LT 8, I8 qaTferc i 2, I with in time B & 8,
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | take great pleasure to
speak on the working of the Ministry of Road Transport and Highways. Sir, we all know that our hon.
Minister, Kamal Nathji is a dynamic man. As the Commerce Minister he had made a phenomenal
impact in the functioning of the Commerce Ministry. Now, he has taken another challenging job of
building up roads in the country. Prof. Ram Gopal Yadavji said about the sixteenth century Grand
Trunk Road which connected the eastern and the western regions of our country. This Grand Trunk
Road is the longest and the oldest road in the South Asia. After Independence, the various
Governments have given much importance to building up of the roads. We must remember that in
the entire nation we have got 2 million kilometres of roads which connect all villages in the country.
Out of that, the pity is almost 25 per cent of these roads are not connecting villages at all. About 60
per cents of these 2 million kilometres of roads are made of gravel and stone only. The remaining 15
per cent roads are fairly good roads. Then, there is one more important thing. The growth and
prosperity of Indian economy is very much interlinked with roads. If roads are good, then there will be
economy in consumption of diesel and petrol. We should keep in mind that when we have good
roads, we will be able to save time in modern life, save diesel and petrol and also avoid accidents. If
there are good roads, psychologically our mind will feel happy and our health will be fine. Now, the
challenge before Kamal Nathji is this. He has to spend Rs.1,00,000 crores in three to five years.
Under the National Highway Development Project-1V, the total length to be completed by December,
2013 is 12109 kilometres. So far, you have awarded only 2075 kilometres. It means, 10,000 kilometres
are still there. Again, in NHDP-V, which is to be completed by December, 2012, the total length is
6500 kilometres. You have awarded 1000 kilometres. That means, almost 15,000 kilometres you have
to award and complete it by 2012 and 2013. This is the challenge before the hon. Minister. Then,
what is the difficulty ? Why are we actually lagging behind in this? | am not here to criticise anybody.

Of course, we have got the National Highway Authority of India, an autonomous body, which is
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totally committed to building up of roads in the country. Everybody works hard there. The Minister
also works hard. Everything is there, but, still, what is the problem? The most burning problem is
that of land .acquisition. The second problem is related to getting clearance from the Ministry of
Environment and Forests, Then, there is this teething problem of red-tapism, not able to solve the
various problems, disputes of the contracting firms with the NHAI and also the Ministry. These are
the various problems which are there. The other problem is, the pre-qualification criteria getting
changed frequently, and when the bids are called, there is not much competition, and again, re-
bidding is done. So, these are the various problems. But, nothing is impossible. | know Mr. Kamal
Nath will be able to solve these problems single-handedly. Within one year, he is going to make India
spellbound that yes this is his capacity. | am confident about him. Of course, | am inspiring him that

yes, this is a challenging job.

Then, Sir, there is another important thing /.e., pre-qualification criteria. | would like to draw the
attention of the hon. Minister to this. They keep on changing this. Why? They say that the Planning
Commission is interfering in this. After all, the Ministry of Road Transport and Highways is the
authority which has to do this job, not the Planning Commission. | strongly object to it in the House.
How could you depend on the Planning Commission? Depending on the Planning Commission is
totally wrong. Let me give here a small example. There is a Project called Six-Laning of Udaipur-
Ahmedabad Road. They called for tenders with certain criteria, saying that the company must have
50 per cent of the estimated project cost. Then, afterwards, they made it 200 per cent extra. What is
the necessity of it? It was 200 per cent extra, there was price hike and technical experience;
everything they made it 100 per cent extra. With the result, there would not be competition. So, the
question is, why should we change this pre-qualification criteria. It is the job of the Ministry of Road
Transport and Highways and not of the Planning Commission. We have been reading it that for the
last two years they have been dominating, which is totally incorrect. The House will not agree with
that. So, | would be very happy if the hon. Minister replies about this pre-qualification criteria and
tells the House as to why they are depending on the Planning Commission for this. They should
liberalise here and allow more competition in this. More bidders should be given the opportunity to

participate in it. If it is done, then, we will be able to get better results.

Sir, 19 highways projects are re-bid. This shows that there is not much inclination, inspiration
and also stimulation and qualification in the people who participated in the country's road projects.
Why? There are various practical problems. As | have mentioned already, decisions are not being
taken, payment problems, and various other things are there. Sir, land acquisition is a serious
problem about which we cannot blame anybody individually. It is an interlinked problem. This
problem is all over the country. Nine or ten States are very badly affected and they are not giving land
at all. In States like Madhya Pradesh, Uttar Pradesh, Andhra Pradesh and various other States land
acquisition problem is there. There are 153 Government units to deal with land acquisition. Here

my point is that the Minister must personally monitor every week which are those States, what is the
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problem about land acquisition, etc. So, telling and clarifying things will be of no use. Every month
how much land acquisition is being done in every State, he should monitor it with the Chief Minister
and see the land acquisition problem is solved. | know he is very much interested. He has already
said that unless he gets 80 per cent ot land acquisition, he would not start the projects. There may
be practical problems. He has come down to 50 per cent. It does not matter. Even if you start with
50 per cent, for the remaining land he should make hectic efforts to get it. More than 100 projects will
be available for bidding over next three years as per his statement. So, it is not a joke to have 100
projects. He must now call companies from all over the world to participate. | am happy that the
Minister held some meetings recently with Japan, Singapore and Malaysia, | have seen it in
newspapers. It is very good, it is very much wanted, and it is welcome. It is not sufficient, he must
again follow it up and see that those people come here and participate. As | have already told, 150
land acquisition Government units are there to exclusively to deal with land acquisition. It is a
welcome factor. | am very happy that they have taken up the modalities of taking up these projects in
three days. As on today, they want to totally depend on the BoT and private participation and the
Government did not bother. Now they have realised that there are projects in the North Eastern
States, West Bengal, Bihar, and some other States, where there is not much scope for competition
or much inclination for competition by the private companies. Now, the Government has decided
that 50 per cent should go to the BOT system, 25 per cent should go to the NoT system and for the
remaining 25 per cent the Government directly wants to give funds and of giving the EPC system,
that is, the Engineering Procurement Construction System, which is a very welcome factor. Perhaps
in the North Eastern States where there is trouble and other States like Chhattisgarh, Jharkhand, etc.
where the difficult places are there, where more people are not coming forward, this system is a very
welcome factor. | am very happy that recently a decision was taken to take up various six-lane
projects. Six-lane is also very important. They have decided of stretching ten highways to 1475 kms.
by spending Rs.18,779 crores. The Cabinet has decided and they are going to do it in Uttar Pradesh,
Haryana, Orissa, Andhra Pradesh, Tamil Nadu, Karnataka and Madhya Pradesh. | welcome and
congratulate the Government for this decision. | am very happy, but at the same time, | would like to
say that recently the Government of Andhra Pradesh has requested the Minister to upgrade the
following lanes, Hyderabad-Srisailam-Durnala-Atmakur-Nandyal which is 354 kms., Guntur-
Venkunda-Pokpalli-Nandyai-Bangalampalli, which is 530 kms., Adilabad-Koatla, which is 630 kms.,
Saruncha-Parthal, which is 650 kms., Kakinada-Rajahmundry, which is 300 kms. This is 2460 kms.
The Government of Andhra Pradesh has requested for upgrading it. We were assured on that. So, |

would like to again remind him that he must bear this in mind. Similarly, two projects should be made
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as National Highways depending on the merit and they are Mangalore to Venkatagiri in Karnataka and
Puttalpadu to Nayedpet via Tirumala, which is 190 kms. These are the two projects, which he should

bear in mind.

Sir, the next point is World Bank and ADB. | am really surprised that for the last 25 years we have
been getting a lot of financial support from the World Bank and ADB, but the projects are not
functioning well. Recently, the World Bank said, "We will not give funds. Projects are not growing."
That must have happened for some time. It does not stop. Now | request the Minister and the
Ministry that you must make efforts. There is nothing wrong in taking funds from the World Bank.
ADB is meant to help the downtrodden countries. India is one of the countries which takes maximum
help. We need Rs. one lakh crore to build infrastructure. It is not a joke. You should not depend only
on Government funds, on private funds and bank funds or on the commercial banks of India. We
must get funds from the World Bank. | request that you must make efforts and request every State
Government also to come forward and concentrate without depending on the Central funds and also
on the private funds, and have the maximum utilisation of the World Bank and ADB funds. | am very
happy that in the reply, the Minister has highlighted what action he is planning and how he is going to
focus on the World Bank and ADB matters. | want to state one thing more, Sir. India supersedes
China in road accidents; this is very unfortunate. If India surpasses China in the economic growth; we
will be happy, but not in accidents. But, here, India has registered 4,18,657 road mishaps in 2007,
and it is increasing every year. This is very unfortunate. | do not want to go into the details or the
statistics. One thing | have to say, that according to the Ministry of Road Transport, for the last two
years, Tamil Nadu, Maharashtra, Karnataka, Andhra Pradesh and Kerala have registered a maximum
number of road accidents. However, in Andhra Pradesh, Maharashtra, UP and Karnataka, there are
fatal road accidents and more deaths are taking place. Here, what | request is to take measures for
prevention of accidents and also take care of the people who meet with accidents. So, prevention of
accidents is most important. The Ministry must make it a point that most of the roads, as far as
possible, should have one way. You must have a partition of the roads even if there are four-lanes. If
there are two-lanes, one lane for going forward and another for coming backwards. Then only you
can prevent a lot of road accidents. Also, you must be very firm and see that the State Governments
are very strict regarding the licence of the drivers and if any driver is found guilty of rash driving you
must have some mechanism to take action against him and to see that accidents are prevented.
When accidents take place, people die because there are no means of communication to take them
to the hospitals. In fact, | read in the newspapers that in one place an accident took place and they

took two days to take the patient to a hospital and the patient died actually. Therefore, it is the moral
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duty and is binding on the part of the Ministry to take, active part in helping the people who get

injured in accidents, of course by monitoring the State Governments.

Sir, there is a proposal concerning the National Highway Development Projects that they are
planning to have two lanes in the fifth phase. Here, | would Suggest that where there is no
competition, where people cannot afford to invest money in remote areas, forest areas and hilly
areas, you can have two lanes, but not in the major areas where two lanes are wanted. So | am
surprised to read in some newspapers that the Ministry is planning to have two lanes in the fifth
phase. | suggest that it is absolutely not advisable; you must plan for two lanes only in exceptional
cases where there is very less traffic there won't be any attraction for the BOT construction
companies. At that stage only, there must be two lanes. Now, this is the time for the entire House,
for the entire nation to strengthen the hands of the Ministry and National Highway Authority and give
them all support, moral support, that yes, this is a challenge. This is not the time to criticise. Don't
say, "You have changed it. Previously, you had done this." No, we are all one. It is the biggest
democratic in the world. Let us show the people the unity of the nation when you want to build this
nation to go ahead. Therefore, what we have to say is, let us forget criticising the subject. Let us be
together, united and give the suggestion to the Ministry and the Minister of Road Transport and
Highways and also, on this occasion, | would like to draw the attention of the Minister of Road
Transport and Highways that if any Member of Parliament or any representative or any citizen brings
to the notice any genuine problem, they must attend to it immediately, spontaneously, without any

delay.

Sir, another thing which came to my notice is this. In the BOT Projects, it is said, if the traffic
grows beyond the target, they have to give 20 per cent. In other words, let us say, they have a target
on a particular stretch. If that is increased by 20 per cent every year, they have to give that extra
money to the Road Safety Fund. If it goes on continuously for three years, they want to cancel the
concession. So, this is, again, irksome to institutions and banks which say that they cannot lend
money if there is such a clause. Whatever it may be, today, to invest Rs. 1lakh crores in the coming
3-5 years is not a small thing. For this, banks and institutions have to play a very important role. So,
we also have to look at their constraints. Now, | draw the attention of the hon. Minister to an
important point. The Ministry must play a very important role in getting the funding. For example, it
has proposed the Indian Road Financial Corporation. It is welcome. | have seen in the newspapers
that the Finance Ministry and the Planning Commission are not interested. No. It is wrong. Why

cannot we have this? Already there is the Indian Infrastructure Finance Corporation for which Mr.
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Kohli is the Chairman. This Corporation is doing exceedingly well. It was started in 2006 and, today,
it is paying a very important role in sectors like power and other infrastructure projects. It is
concentrating on roads, power and various other infrastructure projects. When they want such a kind
of corporation exclusively for road projects, it is welcome. The House should support. | am sure, the
House will support. We want that the Indian Road Financial Corporation should be set up with
maximum corpus and the hon. Minister must fight for it. You should not leave it. He is a very strong
man. | advice him not to give any chance to the Finance Ministry or the Planning Commission. We are

here to support you.
Sir, one more thing | want to add.

SHRI RAVI SHANKAR PRASAD: What is the problem with the Planning Commission? We have

been listening about it a number of times.
DR. T. SUBBARAMI REDDY : Sir, one more point | wish to make.

Another challenge before the Ministry is about getting the funds to complete the infrastructure
projects either from the banks or other institutions. Today, the banks are charging a very high rate of
interest. They are not inclined to sanction loans to a number of projects. So, the Ministry of Road
Transport and Highways must have a special wing having exclusive financial experts. Its job is to see
that funds are made available to projects, particularly projects in difficulty, projects in remote areas,
North-Eastern States, West Bengal, UP, Chhattisgarh, Jharkhand, etc. The Ministry has really to
pay much more interest in these backward areas. When the projects are taken up in the developed
areas, institutions come forward for financing. But, they are not interested in the backward areas,
because there is not much demand for the projects which are undertaken on BOT basis. So, in
backward States like Bihar, etc., the banks and other financial institutions must come forward and
provide loans at a minimum rate of interest and the loans have to be attractive. Sir, for this, you must
have two categories. In the developed areas there is not much problem, because the people and
institutions have inclination to take up the projects. But, in backward areas, there is a problem. So,

attention has to be paid on the backward areas.

In conclusion, Sir, | would like to say that, now, it is a challenge for us to achieve 9 per cent
growth and the Road Transport Ministry has to play a crucial role. The progress and prosperity of this
nation is very much inter-linked with this Ministry. As | mentioned earlier, 25 per cent consumption of
diesel and petrol will be economised if there are proper roads. If we economise diesel and petrol, the
import can be reduced and we can save a lot of money. It is very important. But, people are not
applying their mind. It is the key. So, | must say that the Ministry has to play a crucial role. That is the
reason why Mr. Kamal Nath has been given this responsibility to take up this challenge. Of course,
this is a life and death question. If he fails, people will say that he does not have the capacity. If he
wins, he will be the hero. Therefore, this is a very challenging job. So, | say that he must monitor and

take the guidance of all the people.
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Last and the most important thing is, dispute is like cancer, redtapism is like cancer, lack of
communication is like cancer for progress and prosperity of the country. These three factors are
coming in the way for the growth of the nation. Therefore, he must see that no redtapism is allowed
in the NHAI or anywhere. If he thinks that there is a lack of communication, he must not spare
anybody. So, he should adopt a dynamic approach in achieving the results. Regarding disputes and
litigations, he must have some mechanism. | want a clarification from the Minister in his reply as to
how he is going to solve the problem of litigation. | recently heard that he doesn't want litigation and
he wants to solve the litigation problem. So, he must also note down this point. ...(Time-bell rings)...

Sir, if the Minister comes here, ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He is listening. The MoS is also listening.
DR. T. SUBBARAMI REDDY: Sir, while concluding, | want to make two important points.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes; yes; proceed.

DR. T. SUBBARAMI REDDY: The Minister must note down and give clarification as to what
mechanism he is going to have regarding legal disputes and disputes of the companies. If legal
disputes go endlessly, it is going to be costly for the Government and there will be loss of time as
well. Ultimately, we will not get the results. If the land acquisition is not done for three years, the
crucial period is over. So, we must have mechanism to solve the problem. If a company goes into
some litigation and doesn't allow anybody to enter into that project and doesn't complete that also,
you must have mechanism for that also. If there are claims which are not settled and remain pending
and go to court, you must have some mechanism for that. Recently, | have seen in the newspapers
that the Minister had said, 'l do not like to be in a litigation, we want to solve it." We welcome it; but
he must clarify it further. He should assure the House that he is taking it very seriously and within a
targeted time of 100 days, he is going to devise a mechanism, a magical mechanism to get Rs.
1,00,000 crore in three to five years. He said, 'three years'; | am saying, 'three to five years'.

...(Interruptions)... Okay; one year. So, in one year, how is he going to achieve this?

Then, there is the problem of land acquisition. There are many projects which are already under
construction in Assam State. In the backward areas of Assam and Uttar Pradesh, land is not given.
So, he must monitor this problem in those backward areas. | am confident, with his intervention, the
land acquisition will be done. So, he must concentrate on two areas. One is, do the land acquisition
in the areas where it is not done for the projects which are already in pipeline. And secondly, do

the land acquisition where it is required for the new projects. So, he must concentrate on both these
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things and do it. Lastly, he must give a confidence to the House that he is going to achieve the
target. The entire House is with Mr. Kamal Nath. Now, let us see, within 100 days or one year, what

results he is going to achieve. Thank you, Sir. ... (Interruptions). ..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Kalraj Mishra. ...(Interruptions)... Yes,

please, please. Yes, Mr. Kalraj Mishra.

oY RISt 8T : 3MeERY SURYTeTeT S, ST Tsd URTEH iR ISTHRT H3Terd & fhardhary
W g9l 8l Y81 81 I8 AU W@ &1 aga A qul 49T 51 I8 faer @l ufehan @1 a9 R arel 8,
g AN & fell B W Sie dren I8 fawrT 21 FRIa iR WRphT B ) 9197 § SOINR 3R
IR B Tl I8 FAWRT 81 39 AW &1 Rl 78 afiia @1 <1, 98 $9 1 37K 39 fa4RT &1
T BT BT Brs-fawg waT A, A B SricreraiRe 7€ Bl g 59 Ash! @1 favaR Igd
B o1, AN AT 3R IG5 F T¢ IR T91 dTel TER AT BIE N &, T S1a] [ gon vl 31 ast
P AT SATET 37T BT I=1d B U, Rfeh T8 TR IRTE MR IR BT T awer off 3R
IFHT A d AN I A1 HRA H TS B MAHGA1 S 31 | 1fdw &3 T o S ARy
o, I TR a1 &I <1 =1f2Y o, S del 9 Bl HH 3§ TS 31 R ), oot aRa 7 R
FSH] BT T4 8, 98 R fava § FI9 1 7 2, I8 a1 ARG Tel gHil| 3idbs! & AMER TR
H3 ST ! SIS 372 TRE | S B

AT FTaT ST H ATIDBT BTHT FHUI AT 81 IR BAN T&T TS DI Bl A0 [BdT Y, AT $7D!
g AR # geT S Hdhdl 8, National Highways; State Highways; Major District Roads; Other
District Roads TIT §9H Village Roads H! STel Add 81 59 TRI% & 371 ANMI # & & fAwrid
o 11 et &1 57 A1eH 9 oS 4 fUes WR &1 9l &1 1 vs are 4 fiReR, Tl & 93
B AT BT ST Fehell 21 9 f4A1d F BAR TBT & National Highway BT g1 66754 fFalHIeR 8,
State Highway T g1 128000 faIex &, Major District Road @1 g 470000 faIex 8, Other
Distict Road 31 Village Roads @ g1 2650000 fhaliiey & dorm #earacdt o, fivel o &) oS 32
TR 2, S9a o 53 AR 2 &iR TR o 17 BId! 3R $HY SR &1 21 319 AR R <97 3 39
THR B TSDHI BT ST &, AT et ST o Tafed e 7| S a1 o 38T AT 5 & SIT 310
SR BT TP [IH A <2 6 w9 H U BRAT AT6 &, RIS 599 &F 81 R UIGI| |9 2000 H I
A & Teblet e #At 5ft sree e arerdft St =1 59 91a &1 aRome faar oiRk s==iF uw faeg
TR P! BT (IO B & T, R 97 & 3fex Ul A &1 Wy (T, q1fe ARt I8 Srgwd
TR G O AT 31aTe TRT F T Fehdl 71 gD W & 9 K9 JhR & aRagT at sgaern
JITIR ®, SAP! A Farferd fhar S Aahar 81 bl b odTs § W IS ISTHET BT hdd ol
TfRTd &, ot 39 IR AT 40 HIET I SATET 21 I JISTHT TRATSHT | 2000 ¥ gHAfead
P TS| T8 National Highways Authority of India P HTEIH I FarTferd &1 g9 v 3R fgdfiar axor
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BT B B e A I b BT IR S AT T 39 F7T B 8, 98 65000 HRIS B T8
|9 2004 F TEI F &A@ 4 7, ORE TR &R B: o1 & T 14330 fhaAIex I ISR 3
W&»“fﬂs‘%,ﬁvﬁg‘ﬂ%mm| ﬁﬁwﬁﬁmﬁ@ﬁﬁ, fRFPT Golden Quadrilateral ®
wY # A 8, SR M0, G4 Ui PINSR, U< FANCT T 31 gRATSHIei # ¥ ARy Aol
e €1 39 &9 § I8 9T A 11 2 % Fsai &1 39 aie | g9 O W I8 are faeg
TRIY ATS & MR R G 31 78 2, ST 1 TRT 31 98 &1 qa o Sl s
U I8 & % 39 Golden Quadrilateral BT, STd | JE HRIHH TR 3Tl &, TRH H 1 98 <Ioil &

|1y 7T BT Y gar ATl

ST, I AT A1 St 5 A g9t 515 R 7, fe 1a w4, i giw ad @1 %', 39
ST & A1 BT BT BRAT AT AT, I U HIR I BT T GROT B fordml iR -4R Ta1 I garl
IR T o o et Y ot TE B gD WP 1T} IR U8 RN el IRPR gRT fpy 7Y
fFrrotal o1 AT TE ArEe 21 d IR 6eE Tl o, Afh S @t IRy TE off ofk v Y iy 7
B & HRU ST b 7T b 3feR MDY UeT € I offl S0 wHy yg gifwaa fear war o 6
AR F MIR W FSh §15 SN, AP I TWBR 7 S FA B {3311 381 39
THR A BT Y (5T S TRBIA B b ARBIA W & a7 oMY | fT9 TSR BT IRTe Bl W6y
2, SI ATl ST ST <87 &, S ot frsp 3, a1fdres & ifdres g1am <11 7271 2, iers-Hiels <Rk
T TH Tk B, SUD ITRT W TSH BT AT T 81 ITGIT| SHD! BT e & WIS 81 ST
31T I TR BTS-d B BT a1l WIS &I & &, TAN &1 3R 9.7, 8 <7t 981 €, ST aan &
3 TR TS, | MREYR 1Y A1 1 FTeld Bl 81 $H! Teid 95 W19 2 faeeft & JRigEe 8
B el Bl TG Y A T H T Tgera & b oy 7 € TS Fahdl B 98T TR BTeAd 8, A
B 78 & % 77 Teea e18-9 21 RO e 818-9 Bl MATHSAT % YR WX &7 b, YA TR
BT I AT, TE I TR el 99 T 8T 51 0B BRI AT Bl © b 3T P! 1 81 8] 57
B H feamd oy o1 <&t 27 T &1 9 U oI S 3% €, 9% O S 9 @d 91 Te fhan o @
27 99H ug fewrs vedr § & <1 e~ e 99 R ¥, 99 UG & P 3iaiid g
TGS H1 SN Tq%T 1 7, SHS JIAT & N 729 § IR 95a MY 21 e aomdq & i
TEM ¥ IR 95 QU TG, I8 TR Siar 5 TaATgI? SHE by BRI 81 6ahd &) 959 9 9
Y Fob 99 Y81 &, BRI, BRIS] BUT W 81 3B &, 399 SPhaR 8, dicded ¢, Resd &, I g an e
21 TR gfET 31 | 7 BN & BRI, FTAT I & AT 7 & G & HROT 59 THR B
gt 81 <& E1 1WA 15,000 fBalriie” &1 o1 3t faam ST arer 71 Ot R & Fa—dis gger o
3T 21 9% 1 15,000 fheliier &1 &M a1 it 15,000 fraiiex &1 &M f&a1 S are &, 98 39
BINT, $9P IR A U Y fe 7T Y 81 T 81 I8 B Il S Gaball 51 § I8 Hel aredl §
% g8l o B AR TR W a1 ST, @ SITET 3126l BN 96 WX Sl AR A gedl Sl
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TET 8, S IS 999] Of 92 &, TI0d 9 WX I S Yool a4 of 38 &, H 93 ¢ {6 difiscydl
% AT, TSDI B SIH F DI T F SHIE-IWT8 W I9d 1179 B 51 375 AR HTH A el
fora i YT 21 A=geret 1 B e T 3T 7, I i e R O ¥R 21 SHa! gTeld VN ©RId 8 e ¥
5 AR BT o o 2 35 U= BTera W o foat 11 At 21 Hioiae a1 B! forg 19 9, 918 Hielae
o 71U & 5 79 ATe Wiotaed BT, AfhT SHET FaTE B T8l 7 01 38 B |i6 | 9 373 ot Rars
oy 71y £ =i} < Hiotaea U9 €, R forg 1S oman €1 781 81 58 o €1 31 Je1 aman g1 H and
UG T8I AT, T U9 & SR A I8 919 ooy T ® {5 N doraed U 8, s fog &1 aman €
T &, P 31 HaeH §U & FHIGEA] I il 19T B, T8 I T & 3fcId b SIdb 81 Fehell 872

15,731 frairtier o TS & Woraed 3l I award fT SIM € &k 39 €1 I8 Hoidge faomg &
=T RET 81 H U=l & Fam b RITS 3Tediet 7 B B PHIRVI SHD] FAT G B, TS AT ST | NHAI
% 19 Wrorded U 8, FTa 19RT bidding @1 718 81 I8 Y UaT Il § T bidding process &1t gaet
f=1 TT 81 A1 7S bidding process 8, SU WX WRAIY R0 Bl 7 7T qo g% a1 § 6
global]%Wﬁﬁﬁmﬁ'ﬂ'iaﬁ%,ﬁéﬁfavourﬁwiﬁﬁﬂﬁmﬁg,waﬁmﬁﬁﬁw
THR BT AGHR Y& AT 511 781 8 3R I I8 HeT off 387 © b IT9 &1 990dh a1 < g a7iadl,
AT TR AR 4 fa=R a1 S Faar 81 981 SRYT & {6 51 Hiotaed award 6T S8 €, 9 QR 781 &
UTRE & A1 I fIerd 81 R8T 813 e a1 <ol &b |1 91! ST R8T &1

3T TAR Yg TRhT T TS TSN IR UGS 999 & IR H B8]l U8l &1 el 11 AT, 799 &
el Y =St 31T €, Mssesd H o 371 g3 € SR ST Vs JiiTad w03 fhar g e
ST oft UgTel U9 BT, SP SMYR TR SHBT oHIF A ST BRIS ST 3R HH1 S AFG &
TR IR I TG T81 FIT-9T 811, I8 &H ST ©| oifh 31T +ff H1ept &ifed €, armae feg 1y
g, oIfh affad €19 anfl 9@ T difdd IS §U 8, I8 T9e 3 721 371 R8T 51 59! fIah Siea] S
o 1T, ST SATRT 36T B

AR, § Y8 HEAT AT 6 NH 24, S BT 3 fISTHIE BT TR SRl 8§, SHD dAISI1pRoT q21
RIEIENESEIRR PSRRI G CEL LW

Syaureae (. |9 $RI) : a1 Sft, smget ot & IR wfied 2
2 TSt st IR Ry A fobe w87
IqqwTeae (. 9.5 FRE) : 371 15 H77e 81 T 8

it erTot 91 : TR, H Ui e iR o 2
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IgqHTee (. 091 HRI) : 3179 &1 e o A

it SerToT 81 : IR, Ui e < ST, # e a1 e R gl

IqwTeae (. 9.5 FRE) : 3179 o AT, AfpT ares! AT BT A5 HH 81 SIg|
it derTor 91 : TR, § 95 Seg 37 a1 @ HR

TYe A forare & AEIHRT 3iR 9 siarfast 99 s W Ry o &1 o o1 #7 faeedt 9 v
JFIR qH BT GUH AT T, ST Hadt AR &1 TR SM It T 21 foorene, Fge, Fam

GIRTET, YERTET-ISTATE], TR, IR Afed Ps IR HH < B

AaR, & R Jew wRarfad 21t oo anfies Rare & 21 IR e # 9gd g & R
RISH YA fFT MY 9| BHYR & fIQ Uep [T IS qIEURT BT IRATG AT, TART i & fog Ry
RIS TSI 3M9a| arfyes RTe 3 forman gan 8 iR FRT aRoRd & fog R e qrsurs o 3 <A
WM TS & eyl W 81 aRaeT 31 efee J l, Jrarmd ol efte 1 90 iR 82 efee § 771 391
Te 2 I 81 < 39 I 981 Y gU §, AT {9 S & SATTY 31T 57 fofq 4t Rl Steail
BT SAT BT YA BT, ST 36T B

AR, H§ I gHTISl $ IN H g 9Edl gl U8 §Sd W19 8T dRal off, iy
gEeTY goT decht off ol ST ARl &, it o1g Fsh gl 81 81 B, gaferg geerd agd rfre 81
T8 §1 geeRlt § 8% AT S 1 I 30 TR @NT AR ST &, AT 8% IS 356 Sl @t A &
32T T ] a¥ Ugel 39 A T SN MR AT, I 3Td TR Udh X 8 1T 1Y &1 I Tl Agq
S off I Farar o yad aRaET FATE B RUIE & IR I$d1 TR 9 RIS a8 3IS W@ 8,
R 9 8% 59 goIRAT a8 ETHT R BIT B1 WERI H aTE1 B TR 10 Bid! 3 gfg §8 T,
AR A1t H 40 B BT gig g3 © U9 3 9 THR 31 AIci 4 20 B! 31 gig g8 ©1 SFR®T
H 5181 30 BRIS ATe & 3iR AT 25 BRIS &, T8 Uil &7 TR aTe1 P Uiy Jeg &% 97 1.6 BIal
2, s 981 AT H I8 % 14 BIST ¥ Fo7 ufea) e 7 Fad 2 Brae! B

TRA BT A H A B e G YA 8, oAb STa! 9 % e $H g 98] IR Jegax
P U BIAE! 21 39 IE I A Goga} B 81 T8 B, SIaf ART H TR 98 8 21 I H 99 d
eI H 65 WIS GETS I IOl 1R IS AT UR BTl £ Hgd gHeIsl H dreldi at
TRt A 77.91 ARG gHeAN B8Rl §, Yad AR B T H 1.36 TR, MEAl & aab-ia!
TSIl W 2.1 TP, TR o] & BRI 1.32 U, Gga Rided, SRl 3R WRd T$6

JADI AT B PROT17.40 BIA] G B 2

HSh GREN & U & foIQ TerTer B89 GRem |eeft 3man &1 o1, v 5 Repsiser= Y 8
F ST ArEdT § o5 S RS &1 fham urer fovan 1ar 82 927 o § 3 o Reser &
TS €, I AR 1 IRE &1 FAT 811 A1MBY, I8 el 8l U el o) § ared g & 57 ddg 4 41
HATC faeIy oy & & <
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AN IE1 ASH GUCHT $ I8 BRUN BT [ITITI B BT T & 781 BT ST 51 B AT
W gAY IR-IR R Bk T, SHBI THID! G&T S B BN T @l SRl 21 H8 IR
Bl ded & A1 7 AU H U a8 T&d 8, R BT 98 SI1 A18dT & 397 &) 98 el <l
2 3R SoNfraet ft SO ST A1 T4 WEd B i S aRa 99 e, SonfTR sterar
TPIR TH1P! U8l GAY TR 0 ST 5 & MR U= 379 319 S BT Jpiar iR fFior §
IR IR T §, TS HROT FoIe O 9oa1 81 § A1 8 geerd ff gef E1

SIS ARBR ST § S 141 HeR G491 R G A1 HeT B T8 8, g 7! BRIl gRI1 &
2, o @Rd SUaR 9 89 & RO °1e @it &) AId 81 S 7, g9ty g ded o sfad
aRer B ARyl 39 forg iRy Vgel ff &1 far w1 <81 €, 9af% we1 ag mam o %

TgtfRist @t srawen gl

AIaR, | T =IoT 3R T ATET| SREVT B e A b a1 Dl 18 off, o we1 1 & b
U7 98 B &1 ITR U< &b e A H AIe] I A1 b arfives RUIS § WRel IS ST
ATTRT BT ARIRTH AT P [T SHER BT IeaaR &1 IR YA SR A HICT §3N 21 I Al B Bl
Rale 2 ...(zaum)...

Syquree (M. |9 HRE) : 799, 81 T4

Y oot g1 : STEi-Siel T @ €, B B RUE § S0 ey § 9 g 11 21 3R 9§ B8
! R U7 @1 ¥R B, @fe 1 ¥ Ig R < ® o s+ e 81 X7 §, $9fey 59 R Y 3y
&I <, d1 SATT 38T 81T ...(aem ). . |

Sgaurege (. 0.9 HRI) : A1 S, 20 e g1

oY HeTel 8N AIAR, $Id Th WSS 8 TAT S ...(TLH)...
SywHTee (A1 9t 5. HRE) : st R, s 20 fmre 10 8

it FerTa B8 : AIER, o W Fadl G a1 €1 FEl © o Ao P e A i aga wH B
I I 1 3R Ie1a1 ST A1RV| S 1d Foh Hhs H I4T 9T B, 7531 3l 31frRh 1 <=1 =nfvl
B! ARG 9T AT &7 < <1 T8 IA<ST 81N S I1T B8 DR H (U] q1 FHTG DRl g S 1
SERNCUIREREAR MBS CIE]

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you, Mishra ji. Now, Shri N. R.

Govindarajar. ...(Interruptions)...

DR. PRABHAKAR KORE (Karnataka): Sir, in continuation of what Mishraji said, | would like to

say that there is a very important national highway in this country. ...(Interruptions)...

SHRI MOINUL HASSAN (West Bengal): Sir, Shri Shyamal Chakraborty's name is there.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Yes, yes. | am sorry. ...(Interruptions)... Mr.
Kore, please sit down.
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DR. PRABHAKAR KORE: Sir, | want to give a suggestion. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | will give you time. ... (Interruptions)...
DR. PRABHAKAR KORE: Sir, | will take only one minute. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Shyamal Chakraborty, please speak.

...(Interruptions)...
DR. PRABHAKAR KORE: *

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Kore, it would not go on record. It is not

going on record.. You cannot take that freedom.

SHRI SHYAMAL CHAKRABORTY (West Bengal): Thank you, Sir, for giving me the opportunity
to participate in the debate on such an important subject matter. Sir, we are discussing the road
transport. There is no doubt about it. But, | want to take the transport system as a whole, knowing
fully that four modes of transport are not there under the purview of the discussion and the
concerned Minister also. | am well aware of that. But | would like to mention that transport is virtually
the lifeline of our national economy. We shall have to admit the fact that development of the transport
sector is too adequate to meet the country's requirement and, at the same time, it cannot achieve
the degree of development which is required for the national economy, it could not pick up at least.
When we say 'transport', it means four modes of transport. Apart from the road transport, there are
railways, water transport and air transport. | think there must be integration among these. | mean to
say that there should be a national transport policy which will be integrated, interlinked. It should
strike a very sensitive balance among these four modes of transport. | am telling all this because
there was a National Perspective Committee Report which was published by the Transport
Department in 1988. This Perspective Committee correctly identified the weaknesses of the different
modes of transport sector, particularly, the national road sector, that the burden is being shifted to
the people because of the price rise. Why have they identified this position? Water transport is the
cheapest mode of transport in any country. After that comes the railways. The Perspective
Committee correctly identified that transportation by road is economically viable maximum up to 250
kilometers. Beyond 250 kilometers up to 650 kilometers railways is the cheapest means of transport.
And beyond that, water transport is the cheapest. But the problem is, our transport sector has been
grown like that it is fully dependent on the road sector alone. For example, in 1950-51, just after
Independence, our national highway was only 2 per cent of the total system, but it carried 40 per
cent of the traffic, both passenger and freight traffic. | would like to mention that still the same
position is there. Not only that, at that time, the road transport carried only 15 per cent of the

passenger traffic and 40 per cent of the freight traffic. Now, it is reverse. The road transport carries

254



87 per cent of the load and the railways carries only 11 or 12 per cent of the load. On the contrary, in
case of freight traffic, more than 60 per cent is carried by the road transport. Then, why has it
affected the people? Because freight charges are becoming higher and higher. The prices are
soaring. If this burden can be shifted from road sector to other sectors, say, the cheapest mode of
transport, then, people will get the advantage of that. So, | would like to tell our hon. Minister that
there should be some coordinated policy. At least, there must be — | do not know whether they
have the one or not — a Committee of the Group of Ministers combining all the four modes of

transport.

Regarding development, | must appreciate the fact that there was a remarkable development of
highways, particularly the Golden Quadrilateral, during the NDA regime. But after that, during your
previous regime, | am compelled to say, it is a very sorry figure. | think that this time it will be
compensated. The concerned Minister at least desires so. We criticised the NDA Government, but
we have to appreciate the fact that a lot of development work was done during the NDA regime. In

the last five years, it was only 700 km, which is a very sorry figure.

Sir, | would like to draw the attention of the hon. Minister, through you, to road accidents which
have been referred to here. Road accidents are increasing. It is a well known fact. As far as India is
concerned, we have the highest number of road accidents in the world. And it is very difficult for the
victims or the survivors to get compensation. If transporter's staff meet with an accident beyond the
territory of their State, they don't get it. Its procedure should be simplified, so that it can be received

easily.

The main cause of accidents is inadequate restrooms. When we travel through the National
Highways, we find, kilometres after kilometres, that there are no restrooms. Inadequate rest, stress
and strain borne by transport workers, and the fact that they are physically fed up are the causes of
accidents. Sufficient restrooms are to be built by the concerned Department, particularly along the

National Highways.

Coming to the question of workers, there is no provision for private transport workers' welfare
scheme. No appointment letter is issued to them. They do not have any provident fund. They do not
have an eight-hour duty. They don't have any disability benefit scheme. And they don't have any

health insurance.

There is the Central Road Fund. Two crore transport workers are directly involved in this work,
and there are so many people who are indirectly involved with the transport system. So, | would
request the hon. Minister to allocate some money from the National Road Fund for private transport

workers' welfare scheme such as provident fund and disability benefit.

There should be some enactment which compels the owners of private transport to issue
appointment letter to them and for the introduction of provident fund. There should be some legal

safeguard for workers. It should not be violated. There are two crore transport workers. They are not
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a burden on society; they are an asset to society. We should not forget this thing. Then comes the
question of PPP model. The Transport Department has taken very ambitious steps. | see no harm in
it. But, what is the reality? Why will they invest in the road sector? In our country, personalised
vehicles are very meagre. If we go through the National Highway's, we see that there are few
personalised vehicles. So, wherefrorn you will get sufficient toll tax? How the industrialists or private
entrepreneurs will get back their invested money? So, actually, they are not interested to come in.
So, there should be some practical preparation or planning at this stage. | don't know what will
happen in future. But, at this stage, our experience is that private entrepreneurs are not at all
interested to come and participate in the building or construction of roads. Now, the next question is
about contractors. In many cases, contractors are fleeing, in many cases, we are seeing that. For
example, you have good relations with West Bengal. You have been there. You know very well about
the National Highway no.41 which is essential for road connectivity from Haldia Port. There, the
contractor fled and for the last four years, there has been no work at all. We tried to draw the
attention of the then Minister to intervene and immediately make some arrangement. But, that failed.

...(Time-bell rings)... Two minutes.

Sir, another thing is that the Government should find out and identify the real root cause of the
problem of falling of bridges. | again would like to draw the attention that a bridge which was built on
River Rupanarayan had fallen within two months before it was completed and the work has not

started again. The work has not been started for the last 3-4 years.

Now, the question of change of Chairman has already been raised here. Sir, the example of Sher
Shah has been referred here. | know the difficulties and limitations. It is not an autocratic regime. We
have to go through many democratic processes. Land acquisition and other things are there. But,
still, we can take the experience, imagination, vision, initiative and determination from Sher Shah
which is very much lagging in the UPA Government. So, | would like to draw the attention of the

Minister and hope that he will be able to fulfil his duty. Thank you, Sir.

*SHRI N.R. GOVINDARAJAR (Tamil Nadu): Hon'ble Vice Chairman Sir, Thank you very much
for giving me the opportunity to participate in the discussion on the Ministry of Road Transport and
Highways. On behalf of my party AIADMK, | would like to convey my views about the functioning of

the Ministry of Road Transport and Highways. Hon'ble Vice Chairman Sir,

In my opinion, the functioning of the Ministry of Road Transport and Highways during the past

five years as well as during the present tenure, does not deserve appreciation.

The jasmine flower of the neighbours garden also has its own fragrance, says Peraringar Anna
(Anna, the great intellectual), our respectable leader and Former Chief Minister of Tamil Nadu. But at

the same, | opine that

* English translation of the original speech delivered in Tamil.
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Criticism without appreciation and
Appreciation without criticism is of no use.
Freedom without regulation and
Regulation without freedom

Similarly also will bear no fruit. Therefore | want to point out some of the shortcomings of this
Union Ministry.

Hon'ble Vice Chairman Sir,

Generally, the road network has been classified into three categories such as National Highways,
State Highways and District Roads. According to Economic Survey 2008-2009, 30% of the roads
are Single Lane Roads, 53% are Double Lane Roads, and 17% are Four Lane Roads. Economic
Survey also says that the National Highways constitute only about 2% of the road network. This is a
very pathetic situation. In our nation, the total number of heavy vehicles and lighter automobiles has
been increasing at the rate of 12% per year. In addition to this, the rate of traffic congestion has
been increasing from 7% t0 10%. Therefore, it is imperative that the area of road network has to be
expanded. The increasing number of vehicles and the resultant traffic congestion have to be taken
into consideration at the stage of planning.

Planning alone is not enough. The Plans have to be implemented properly. Whenever planning is
done, welfare of the people has to be kept in view. Here, People means Common People, not ones
own children Nowadays, plans are formulated with a view to furthering the interests of ones own
children. This has already been pointed out by our revered leader, Dr. Puratchithalaivar
(revolutionary leader) M.G.R. (late). He has said,

These people talk much about peoples welfare. They repeat only the term peoples
welfare. But they are concerned about the welfare of their own children only.

The ruling Government should not plan schemes only for the sake of one's own children, as is
being done by some contemporary leaders.

The Central Road Fund, established by the National Highway Development Project, collects
money by imposing 2% cess on Petrol and High Speed Diesel Oil. Though National Highways
constitute 2% of the total road network of the nation, it carries 40% of the total road traffic.
Therefore, the number of Highway projects has to be increased accordingly. At the same time, the
highway projects that have already been announced, could not be implemented due to the absence
of suitable contractors. This shows the inefficiency of the Ministry during the last five years. This also
reflects the inefficiency of the Union Government. | can cite instances. So far, only 30% of the
approved schemes have been implemented. In the year 2008-2009, 69 Highway Projects have been
announced at an estimated cost of Rs.70,000 crores. But tenders have been issued only for 50
Projects. Contractors have not come forward to take up these schemes. At this juncture, the
Government has issued orders for only seven projects at an estimated cost of Rs.8,000 crore. What
is the reason? It is mainly because of some rules framed in Model Concession Agreement. | would
like to request the Hon'ble Minister for Road Transport and Highways to explain the reason.
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The Chairman of National Highways Authority of India (NHAI) has been transferred frequently.
During the past 30 months, four chairpersons have been transferred. What is the reason for these
transfers? | request the Hon'ble Minister to explain the reason for these transfers. Who is responsible
for these transfers the executive, the ministers or the Union Government ? If the officers are frequently
transferred, how will the schemes be implemented properly? Former Chief Minister of Tamil Nadu,
our revered leader, Dr. Puratchi thalaivar M.G.R. has said, Coming to power is not to rule people. It

is an opportunity to serve the people. It is not a chance to show your authority.

But the present-day rulers always try to show their authority over the people and utilize the
opportunity to serve the interests of their own children. This mindset should be changed. There is no
need for the announcement of attractive schemes. Schemes have to be framed for the welfare of the

people and to benefit the Government Exchequer.

Road safety is pathetic. Around 1.3 lakh accidents have occured, majority of them have taken
place on the National Highways. More than 1 lakh people have been affected. No details are issued
about the number of deaths in road-accidents, the number of injured persons, and the
compensation paid to them. The perpetrators of accidents usually escape. The victims are not given
proper compensation. | request the Hon'ble Minister to provide the details of road accidents, the
number of deaths, the number of injured persons, and the compensation paid, during the last three
years. A separate department for Road Safety has to be established. The number of deaths due to

road accidents is always increasing due to the lack of emergency medical services.

During the tenure of our revered leader Dr. Puratchithalaivi (revolutionary leader) Amma, the
General Secretary of our party AIADMK, police patrolling and ambulance for providing emergency
medical services had been provided on the roads Tamil Nadu. This was done with the good intention
to create awareness among the people. During her tenure, the speed of vehicles was monitored to

prevent accidents.

Two years ago, Planning Commission has given the following instructions: One, National
Highway Security Force has to be set up with proper financial allocation, with the cooperation of
State Governments. Second, Emergency Medical Services have to be provided on the National
Highways. And such medical services division has to be connected with the nearby District General
Hospitals. These recommendations have to be implemented. Through this August House, | request
the Hon'ble Minister, to take my views into consideration and act accordingly. With these words, |

conclude my speech. Thank you.

SHRI N. K. SINGH: Thank you very much, Sir. It has often been said and, | am sure, the

hon. Minister is one of those who are acutely aware of this old saying that America is great because
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American roads are great. Somebody has said that it is not true and corrected it saying that
American roads are great and, therefore, America is great. The challenge before the Minister really is,
when we will be able to say that the Indian roads are great and, therefore, India is great. | think that
you are really presiding over a kind of legacy where you will have to undo many critical things. The
fact of the matter is that it does not require a genius to discover that the pace of implementation of
road schemes has slowed down, we have not been able to achieve the targets, there have been time
and cost overruns, there have been significant delays, there have been bureaucratic reshuffles and
the whole sector requires a kind of rejuvenation. The entire nation, Mr. Kamal Nath, is looking up to
you because you have been characterised as, and you, very rightly, have to be, one of the great

doers in the political system. So, we have great expectations from you.

Having said this, can | make four or five suggestions for your consideration? First and foremost,
will you begin to depoliticise the process of decision-making? Why were many NHAI Chairmen
changed? Why were so many Secretaries in the Department changed? This was because the
decision-making is partly politicised which impaired the pace of implementation. Please have a
relook at the rules and procedures which enable the NHAI and the decision-making authorities to

take major decisions without referring it to political authorities.

My second point is about flip-flop of policy. You have flip-flop of policy. How much on BOT!
Then you say BOT is not working, a bit of annuity, a bit of mix of annuity and BOT. If none of them
are working, a bit of viability gap funding. Then all the three are not working, go back to some other
model. Will you be able to have a credible policy which stands the test of time for, at least, five years
for being able to attract investors? There is nobody who would like to put in money if the policy is
changed on a daily basis. The second point is, get rid of the flip-flop of policy and have a

predictability of the policy framework.

My third point is, the fact is that in the entire expenditure on roads, so far, with all the talk of
private sector involvement that we have, only 9 per cent of the money has come in from the private
sector; only Rs. 34,000 crores has been the investment from private sector so far. Why has the
Public-Private Partnership model failed? Why has it not taken off more credibly, a manner in which
the planners had contemplated? You need to examine this. Is it because of capacity constraints? Is
it because we are not being able to garner the best quality machines even at a time when there is an
international slump? You went, for instance, on a Road Show, very recently. | do not know what the
response of the Road Show was, Mr. Minister. But the fact remains that the perception is that India
suffers, not only from very high quality contractors, who do not seem to be adequately attracted, but
also suffers from deficiency of high quality machines. This is because our policy on Public-

Private Partnership has got log-jammed into a model concessionaire agreement which the Planning

259



Commission may have put out, which has disjunnct from the reality. Please look at these PPP
models more flexibly which will work on the ground and this will not be sui generically applicable
because risks have to be unbundled in a manner, some may be more risky than others. You need to

have flexible framework for looking at PPP models which work tangibly on the ground.

The fourth important point is, get a regulatory framework which enables you to take decisions in
a manner where you concentrate on policy. Why are we not able to determine, for instance, what is
right mix of viability funding, what is right mix of annuity? Who will do it? You need to have an
independent regulator for the road sector. This is the recommendation which has been waiting for

quite some time.

My next point is about funds. The tragedy is that out of the expected Rs. 40,000 crores, which
were supposed to have been raised, the subscription to the bonds this year has been next to
negligible. The fact of the matter remains that out of the 40 billion which you need to garner, to be
able to put into your roads, you have been able to raise, so far, negligible amount of funds. So there
is a huge funding requirement. Why aren't funds getting attracted to a sector? India is, after all, a big
growth story. Roads is a big growth story. Infrastructure is a big growth story. In spite of
infrastructure and roads being a growth story, there is a huge shortage and deficiency of funds. What
is your policy framework, Mr. Minister, to be able to attract a large quantum of funds which are

required to get our next five years programme on track ?

My next point is about dispute resolution. One of the big deficiencies is too many disputes. There
is nobody to resolve them. You go to court, it will take endless time. So you need to have some kind
of a fast track dispute resolution mechanism, a kind of Roads Ombudsman in which disputes can be

resolved quickly and credibly, which can impart confidence to the investor.

My last point is, we need to have a mechanism that can bring about a better framework for
Centre-State relations. A bulk of the roads are in States. We need to have a framework and
mechanism in which coordinative action is required to take care of land acquisition, dispute
resolution, and various other things. In a working federal model, you need to have a dispute
resolution mechanism. We need to really have a Centre-State coordination in an effective manner.
We hope very much, Mr. Minister, that some of these issues will receive your attention which will put

India on a fast track of road development. Thank you.

SHRI SYED AZEEZ PASHA (Andhra F’radesh): Sir, at the outset, want to join others in saying
that the road transport is one of the most crucial parts of our nation's infrastructure, and we can say
that this is the lifeline of our nation. The Indian economy is very much closely linked with

this infrastructure development. Now, we have seen that there are many States where the network of
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road transport, or, a National Highway is practically absent, or, the network is scanty. So, the first
priority should be given to these States like Chhattisgarh, Jharkhand, Madhya Pradesh, Rajasthan
and other States where the road network is very low and people are facing a lot of difficulties. Now,
at this juncture, the hon. Minister of Road Transport and Highways, Shri Kamal Nath, has taken up-I
do not know whether it is an over-ambitious programme or a realistic programme-a really good
programme whereby he has targeted that instead of 4 kms per day, he would do 20 kms per day.
When we are having a traffic growth of 7 per cent and the vehicle growth of 12 per cent, it is the need
of the hour that we take it up at such a rapid pace. Otherwise, our country will not progress. But a
little bit caution is required that while taking up this realistic or an over-ambitious programme,
whatever you want to say, we must see to it that the quality of work should not become the casualty.
In order to complete the work within the targeted time, the quality of work will always suffer. So, we

need to be a little bit cautious about this factor.

Sir, we have now taken up the work of four-laning of National Highways. Now, in places where
the requirement is only for two-lane, we have seen that nearly Rs.5 crores of investment is lying idle.
If we had diverted this amount to the development of roads in other backward regions or to other
places, we could have really developed these places, and the overall development would have
become more positive. So, we have to do this kind of adjustment and see whether it is immediately
required, or, we can postpone it for some time. Now, the immediate resolve is to take up the work
on some 14,395 Kms., where sixty per cent of the stretch, we are collecting toll tax. Initially, | was a
little bit reluctant about it, but now, due to financial crunch, | don't think that there is any other way
except going in for this type of work. We are also taking up Public Private Partnership; we are taking
up 1,100 kms. expressways across four different States, namely, from Chennai to Bangalore,
Dhanbad to Kolkata, Vadodara to Mumbai and Belgaum to Dharwad. Now, it is very important that

we immediately lay the road in all these places, which will really give a good boom to our economy.

Now, | would like to put forth some suggestions before | come to my own State. At the National
Highway No.2 between Delhi and Kolkata, we have the Panagarh Bazar, in the Burdwan district,
which is a military area. Even though the entire stretch is four-lane, but for three or four kms, it is only
two-lane. So, there is perpetual traffic jam at this stretch, and it causes a lot of inconvenience even
to the military. The people of this region have been pressing hard before the authorities to construct a
bypass. | don't think that constructing a bypass, in this three or four km stretch, would be a big

problem.

Coming to my State of A.P., there are 73 different works which are going on, right from widening
of two-lanes, widening of four-lanes, strengthening of the lanes, improving the railing quality,

construction of bypasses, construction of major bridges and minor bridges, and widening of peak

261



and narrow culverts. So, if you take all this into consideration, there are 73 works and there are some
works where the financial progress is nil. Of course, the positive side is, if you look at physical
accomplishment, it is nearly 70-80 per cent. | would urge upon the hon. Minister to see to it that all
those works where there is no financial progress or physical progress are completed in a time-bound

manner.
(MR. DEPUTY CHAIRMAN in the Chair)

Sir, before | conclude, | wish to narrate my own experience. Last year, | was travelling from
Varanasi to Mughalsarai to catch the train. | was surprised to find that there was no milestone on the
way. Without knowing where to take a turn, | went astray and went four-five kilometres ahead of the
Mughalsarai Junction. After coming back, | wrote a letter to the then Minister, Shri T.R. Baalu. | do
not know what happened to that. If such things are happening at two crucial National Highways, |
think it is a sorry state of affairs. | would like the hon. Minister to see to it that such things do not
happen on such an important National Highway. There should be proper directions to guide people

on the highways.
MR. DEPUTY CHAIRMAN: Shri Sabir Ali. Not present.

SHRI SYED AZEEZ PASHA: Just one point, Sir. My colleague, Shri Raja, told me that | must talk

about my State, Andhra Pradesh, Sir. | am sorry | forgot to mention it.

MR. DEPUTY CHAIRMAN: No problem. Another Member from Andhra Pradesh is going to speak
now. Shri Mysura Reddy.

SHRI M. V. MYSURA REDDY (Andhra Pradesh): Sir, in reply to the Starred Question No. 162 on
15.07.2009, the hon. Minister had said, "As the DPRs were not ready in 2005, there was no occasion
for delay in taking decision by the Ministry of Finance in 2005" . Sir, | hope | understood it right, that
because DPRs were not ready, there was no delay in taking up the work. But if you take the example
of Andhra Pradesh, there are five projects consisting of about 450 kilometres. Since 2004 they were
in the DPR stage. The DPR was completed only in 2009. They were languishing for five long years. Is
completing the DPR such a big project? What has the consultant been doing? Is he not capable of
completing the work related to DPRs within six months or one year? One thing is clear, Sir; if the
Ministry wants to take up the work, surely the consultant would complete the DPR work within six
months. We say in Andhra Pradesh that earlier, all roads led to Chennai; we hope, this time, all roads
do not lead to Bhopal! It is my sincere request to the hon. Minister to see to it that the entire country

is treated equally.

The other thing, Sir, is regarding the Central Road Fund. The Government is providing funds to
the National Highways through the CRF by imposing a cess of two rupees on petrol and diesel. This

amounts to approximately Rs. 7000 crores for the year 2008-09. Even, this year, the revenues for
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CRF are expected to remain the same. But | want to suggest something here to the hon. Minister;
the capital contribution to the cost of all highway projects is made from the CRF and the viability gap
funds are also provided from the CRF. This means that almost all the highway projects are being
funded by the Government in one way or the other. But, throughout India, even people who are not
using the National Highways are paying tax and cess when they buy diesel and petrol. But, they may
not be using these roads. This is a highly unjustified policy. The people who are not using the roads
are also paying for it. It is not a good policy. Sometimes, they are levying the toll tax on highways. All
the highways are funded by the CRF, by Annuity Scheme or BOOT Scheme, or whatever scheme
they call, but there is some funding from the Government from the CRF. But, when one moves on
these roads, he has to pay the toll tax. That means, those people who are not using it are paying the
toll tax. Some people who are utilising the National Highways have to pay double taxation. Sir,
regarding toll tax also, | have to say one more thing. In and around these toll plazas, some
agriculturists will be there; some petty traders will be there who will be moving this way or that way
within two or three kilometres. But, now they have to pay the toll tax. Previously, they used to get
some report from the local tehsl/ head and used to get concession. Now, according to the new Toll
Policy, they have to pay as equal toll tax as other users who are using the entire stretch. Just for
using two-three kilometres of this stretch, they have to pay the complete toll tax. Sir, collecting the
toll from the agriculturists and petty traders who are living in and around plazas is highly unjustified.
You kept the plazas in that area. Then, your levying toll tax on the people who are living in and

around these plazas is highly unjustified.

Sir, the second thing is this. Recently, because of the new toll levy, all my colleagues have to pay
the toll tax. Prof. Ram Gopal Yadav said about levying of toll tax on Members of Parliament. It is true
that the orders were issued by the Ministry, not during the time of this Minister but during the time of
the erstwhile Minister, that MPs, MLAs and MLCs have to pay the toll tax, but not the Ministers, and
also the officers of the National Highway Authority of India. We are not asking for this concession for
money sake. Which M.P. will go and stand in the queue and pay the toll tax? The hon. Minister
should look into this matter. This order was issued by the former Minister; now he has become an

M.P. and he has to pay the toll tax.
SHRI RUDRA NARAYAN PANY': That is why he became an M.P.

SHRI M.V. MYSURA REDDY: Yes, that is why he became an M.P. So, this should not occur for

you also. This is my sincere request.

Sir, regarding the BOOT and Annuity Schemes, | have to say this. In the BOOT, viability gap
funding will be there. (Time-bell) Sir, within two minutes, | will be completing my speech. In the
Annuity Scheme, the Government has to pay on instalment basis. For example, in my State, from

Kothakota to Kurnool, there is a road, a stretch of 79 or 69 kilometres. If it had been done by the
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NHAI or by the Government, its cost might have been Rs.500 to Rs.600 crores. But, because of this
Annuity Scheme, except for the period of two-and-a-half years, which is the construction period,
the remaining seventeen-and-a-half years, they have to pay Rs.2,000 crores. Definitely, this is a
costly scheme. | am asking the Minister, through you, Sir, why is the Government using the public
money through private route? Instead of that, you might have done it at a little bit of lower cost. Why
have you to use this higher cost route? Even in the BOOT also, the viability gap fund is there. Instead

of that, the Government might have done it.

Sir, | have to say something about the concessionaires also. Previously, approximately 50
concessionaires were there. Among them, 20 are throughout India and 30 are only from Andhra
Pradesh. My friend, Subbarami Reddy might know how to make JVCs also. In the JVCs, all these

people who are small contractors suffer.

MR. DEPUTY CHAIRMAN: Mr. Reddy, please conclude. You have taken more than the allotted

time.

SHRI M.V. MYSURA REDDY: Just one minute, Sir. This is regarding formation of JVCs, Sir. The
lead partner will not be there. These people will go and get some certificates, and they will produce it
before them. After qualification, this lead partner will vanish away by taking two per cent commission.
Only the Indian contractors, who are the petty contractors, will be there. By getting contract for
them, they will give sub-contract it to others. There is no quality of work, there is no machinery, and
there is no investment. Instead of this, the Government might have executed it. By doing this type of

things, they are creating some crorepatis and nothing more than that.
MR. DEPUTY CHAIRMAN: Please conclude. ... (Interruptions)...

SHRI M.V. MYSURA REDDY: | am concluding, Sir. Now they are changing the pre-qualification
procedure by taking the ranks, upper six will be completed. They wanted to hand over the entire
country's roads to six people, six consigners. Here also there will not be any lead joint partner. The
same process will be there. So, some Indian partners may join together and they will form a JVC and
grab it, Sir. My last submission is that poor people are contributing in building the nation and the

consigners are 'billing' the nation, Sir. Thank you.

MS. MABEL REBELLO (Jharkhand): Thank you, Sir. Senior Members like Ram Gopal Yadavji
and others have spoken before me about the National Highways, Sir. Sir, as we say the stock market
is the barometer of the financial health of nation, the national highway is also the barometer of the
economic development and health of the nation. Sir, this is a developing country and we are 120
crores population today. And what do we have in this country? Sir, two per cent of the roads are

National Highways and in the last five years hardly any work has been done. | have been in the
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Consultative Committee of the National Highways and | have been every time fighting for the Eastern
sector of India, which has been totally neglected by the National Highways. Why is it so? Ram Gopal
Yadaviji, when he started, he said that during the last two years they had four Chairmen of the
National Highways. Four Chairmen! How can there be continuity, how can there be work? There
could not be any work. The DGRD, | think for the last five years hardly one DG might have been there
for a year. For the last three or four years, there have been officiating DGs, Director General of
Roads. Now even today, we have got an officiating DG, there is no regular DG. There are only just
two ADGs. | think the two posts of ADGs are vacant. Similarly, so many posts of Chief Engineers are
vacant. Similarly, the post of Member, Technical, NHAI, is vacant for the last two years. That is the
most important post. If Member, Technical is not there, how can the NHAI function? You tell me, Sir.
Because of this there is so much of slowdown on National Highways. | would say that this highway
sector has been rudderless port; it is so bad. | do not know whey we have neglected it. Without the
National Highways, it is not possible for us to move goods. Sir, there is total adhocism in transfers,
postings, etc. both in the Ministry and in the NHAI. So, | would request the hon. Minister to take care
of this. Similarly, Sir, there is lot of interference also from the Planning Commission in the matters of
documentation, model agreement, manuals, etc. Sir, | can give an example. The Supreme Court has
recently had asked for some pre-qualification bids and the Planning Commission wanted just six bids
and the Supreme Court disqualified that and because of that the entire process of bidding and things
like have slowed down. So, this is what is happening in the NHAI. So, | hope the Minister will take
note of these things. Sir, now before going further, | would request about Chindwara, from where the
hon. Transport Minister comes, is the geographical epicentre of India. | would request that all the
National Highways throughout the length and breadth of the country should pass through ;

Chindwara, Sir, because only then the entire country will improve. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What Mr. Mysura Reddy said, you are repeating it.

MS. MABEL REBELLO: | do belong to Madhya Pradesh originally, Sir. ...(Interruptions)... Now,

I am in Jharkhand, ... (Interruptions)...

Sir. the MoS is getting very irritated with me. He is getting very annoyed with me. It is my

privilege to speak. You cannot object to this.
SHRI R. P. N. SINGH: | am not getting irritated. | am supporting it.

MS. MABEL REBELLO: Sir, coming to National Highways, National Highways are meant to
connect. It is meant to establish linkages with the people. We have got 70 per cent of people living in
rural areas. | would say that when the National Highway passes through, they should establish such

linkages to rural areas where perishable commodities are grown, such as fruits, vegetables, fish, oil
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seeds, etc. Jharkhand grows a lot of vegetables and in order to take those vegetables to Calcutta,
we need National Highways. The National Highway from Jharkhand, Ranchi via Jamshedpur is so
bad. It takes almost 18 hours for the vegetables to be taken to Calcutta. | am just citing an example.
Chindwara is priority. Mr. Minister, after Chindwara, it should be Ranchi. This is my request to you.

You cannot forget Jharkhand.

. I YT ATSd : TRIATSS ThSHR < SITGH|

g dae Raar - a8 TiieR 2, 981 %8+ dIfY, 9% d1e sIREs I gric e a1yl
T8 A RERT 2| TaAeTse & &1 319 6 T8 Favd & 7 forgarsT # Al TaRiarse 7, TRR & 4I5S
M & 2, TP ATgs HedT 2, TP AIsS AR 8, AT TaRIATSSH P A1 &A1 ST & You know they

co-exist. So, | say communication should be inclusive. Inclusive communication means the National
Highways should benefit the rural masses. Sir, National Highways are charging huge toll tax and it is
sometimes too expensive for the rural people. They cannot afford it. So, it should be made
affordable. There are so many barricades on the National Highways and this sometimes creates
harassment for the truck drivers. Sir, in Europe and elsewhere, the truck drivers are respected
because they are considered very important, vital. It has got national importance. Therefore, to make
their life slightly better we should improve the road barriers, reduce them. The policemen also harass
them, sales tax people harass them, I T b BOTR IRT B They should be rationalised so that
the truck drivers are not harassed too much. Sir, there is the East Coast of India which is always
cyclone ravaged. Every year, there are cyclones and because of that the roads on the National
Highways gets destroyed. | would request the Minister to get appropriate technology and use that
technology for East Coast Road just like what they use in Malaysia, Singapore, and Japan. Their
roads are also being ravaged by cyclones but they withstand. It is because they have got good
technology. So, we must bring good technology and roads should be made accordingly so that
every year we don't have to spend our money, manpower and resources on these. So, you make it
once and those roads should be able to last at least for ten song years. Similarly, in Upper Assam,
the two districts known as Dhimaiji, Lakhimpur, are under floods almost six months of the year. From
China via Arunachal Pradesh a huge amount of water comes there and because of that people
cannot stay in the House. They stay on the National Highway and this National Highway gives way
and people have a lot of problems. So, | request the Minister to attend to this urgent problem of

National Highway of Assam also.

Now, | come to Jharkhand. Sir, Jharkhand was earlier, as | had mentioned earlier here, was a
'colony" of Bihar. Now, for the last 8 or 9 years, it is an independent State. Still, the Regional Office
of the National Highways is in Patna! The papers of National Highways or whatever work they have to

do, the papers and other documents, fist, have to go to Patna and from Patna to Delhi and only then
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the work will be done. | request the hon. Minister, first, to establish a Regional Office of National
Highways at Ranchi. It is a must for the efficiency of Jharkhand State to handle the National Highway

Projects.

As | said, Jharkhand is a Naxal-affected State and is also landlocked State. It has almost 1/3rd of
minerals of India, be it coal, copper, bauxite, iron ore, gold, etc. You name it, you have it. But, since
it is landlocked, there are a lot of problems to take these minerals out. What ports do we have? We
have a port in Haldia in West Bengal and the other nearest port is Paradip of Mr. Pany's State —
Orissa. So, unless Jharkhand has very good roads, you cannot take these minerals and other things
out. You go to Chaiba — NH 75 — the road is so bad throughout the year, | don't know what they are
doing. They give little money. They spent and within a few months the road is in shambles. So, |
request the hon. Minister, since it has got a lot of minerals and the minerals have got to go out, the
road that they make there should last, at least, 10 years. Otherwise, every year, the road becomes
damaged in 4 or 6 months. The vehicles that move on these carry almost 70 tonnes of load whereas
the capacity of the road is only 10 tonnes. So, how can the roads withstand such heavy loads? That
is why they are damaging very quickly. There should be a proper technology, Without technology,
you cannot construct. At the same time, Sir, outside contractors are not willing to come, because of
Naxal problem. It is a genuine problem. All the 24 districts are Naxal-affected. Outside contractors
do not come, the local contractors do not have the financial capacity, they do not have the technical
knowhow, they do not have the machinery and when they construct roads, those roads are really
substandard. What happens most of the time is, outside contractors take the contract and sub-
contract it to the local contractors so that he execute the work as he has contact with Naxalites. That
is why the roads are substandard all the time. In order to overcome this problem, the State
Government has requested the Ministry of Surface Transport to provide some road construction
plants and equipment like hot-mix plant and such kind of things, so that the State Government either
loan this to the local contractors or give this machinery on lease to them so that they build good

roads.

Similarly, Jharkhand, till today, does not have a single four line road. There is a road to be made
from Bari to Hazaribagh to Ranchi to Jemshedpur. It is hanging fire for the last 5-10 years. | do not
know what is happening the God alone knows. Today, the hon. Minister of State has given me a
sheet of paper saying that something is happening. | hope that something will really happen. And,
the four line road is really constructed in the near future. Otherwise, the people of Jharkhand are
really feeling that the Government of India also does not care for them. Sir, Jharkhand has 3 crore
population. And, if there is any State which has the maximum number of absolute poor, it is
Jharkhand. Jharkhand has 70 per cent of poor people. So, they feel that even the Government of
India does not care for them. We should not give them this type of feeling. It is not good. As it is, as |
said, it is a Naxal-affected State. It has the least irrigation facilities in the country. The national
average of irrigation is 40 per cent; Jharkhand has only 6 per cent. So, you can imagine. That is why

Jharkhand provides domestic servants to the whole country.
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5.00 p.M.

This is the state of affairs of Jharkhand. So, | request the hon. Minister from Chhindwara to not
only develop Chhindwara but also develop Jharkhand. Let him develop his Chhindwara, Sir. But
since | come originally from his State, he should not forget me. He should not just
...(Interruptions)...

SHRI RUDRA NARAYAN PANY: Please speak something regarding Ranchi-Vijayawada via
Orissa.

MS. MABEL REBELLO: See, Sir, my friend, Mr. Pany has told me about this road. | think, the
Home Ministry is taking up that road, the Ranchi-Vijayawada via Orissa road. To eradicate Naxals,
that road is very necessary and also to take goods from Jharkhand to Paradip, it is necessary. | am
told that the Home Ministry has already made some provision and has asked the National Highways
Authority to prepare the DPR. | hope it will be done. So, Mr. Pany, are you happy with me?

MR. DEPUTY CHAIRMAN:: It means, you will not disturb her. ... (Interruptions)...

MS. MABEL REBELLO: Sir, similarly, Jharkhand requires lot of road over-bridges. Most of the
time when we go, there are no over-bridges. A lot of time and energy is wasted in that and those
DPRs have been submitted to the Ministry. They should clear it at any early date.

Similarly, lot of National Highways of Jharkhand are single-lane, /i.e., of 3.5 metres or
intermediate 5 metres width. Sir, | would request that all the National Highways of Jharkhand should
be made of, at least, 7 metre width. The width of the National Highways should be at least 7 metres.
| am not asking you for 15 metres. | am asking you just to make it two lanes, at least. Now, it is
single-lane. What is this, Sir? Isn't it neglect? You can't neglect a State to this extent. Mr. Minister,
are you listening to me, please?

SHRI KAMAL NATH: Very carefully. You talked of Chhindwara.

MS. MABEL REBELLO: Thanks. | mentioned Chhindwara right at the beginning.
,..(/nz‘errupz‘/ons)... | have also mentioned Vijaywada. That is of interest to Jharkhand because
Jharkhand is a. ...(Interruptions)...

ot eI 91fdT : 39d fov A gEufy 2

it fge Raa : <@ miftr i, # e Ra g1 H S 9 f[ISTaaTsT & dae d & fog
31maeh forg fopat 7ag &= T gl

it SowuTafy : 3 Iy St B T A HRI, I IR BRI 981 F6 6 2

i St R - H 1 % R, T8 et - e $ A9 oS Sae $R @ .. (FaHM)...
it STHUTTY : 98 e <@ € o oy 9t fereen T €, o7 TR @5 Rw <Raw)

Joft Faet REAT : 31 31CIM 9 RS =il Sl 8l

ot STFUTAR : S TXE ATTHBT STZH ShR S
goft g Raar: S 2, W
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o} STFUFY : 379 B AT IS ....(FGHH).... 379 BTS 81 17|

MS. MABEL REBELLO: Similarly, Sir, Jharkhand doesn't have bypasses. None of the cities —
Ranchi, Jamshedpur, Dhanbag, Gumla — have bypasses. And like in Gumla, from where | am
working, most of the schools are situated on the National Highway. In fact, traffic is closed from 8.00
o'clock in the morning almost till 2.00 o'clock because there used to be so many accidents of
children in going from this side to that side. Unless there are bypasses, these accidents will continue
and if we close the road like that, as at present the Administration is doing, it is not good for the
transport operators. A lot of their time and energy is wasted. They are just sitting on either side of
Gumla. At night, as it is, they cannot travel there. So, there are problems. In order to overcome
these problems, we need these bypasses very quickly

oY STUTA : 379 T TH B
it e R : H 391 B, IR, 1T A1E9 1 37 98 TTgH ov I 41
oY SUUTATR : 99 MY H DR ...(HAHT).... B =T, B 147

MS, MABEL REBELLO: Sir, there are a lot of projects which the Jharkhand Government has
submitted to the Government of India.

off SuuTafe : oy forg wr ¢ AR I

MS. MABEL REBELLO: Sir, something like Rs. 114 crore projects have been submitted with
DPRs. | request the hon. Minister to clear these projects within a month or so. Only then Chhindwara
can become geographically the epicentre and all the Highways can pass through Chhindwara. | shall
also come to Chhindwara for a holiday. So, my request to him is that whatever the Jharkhand State
Government has submitted, you please clear them quickly so that Jharkhand people may have a
feeling that the Government of India really cares and the Minister of Road Transport and Highways,
Shri Kamal Nath, really cares for Jharkhand. This is how we can contain Naxalism. Otherwise,
Naxalites will grow, and, as | said earlier, it is a sore and that sore will fester your body and all of us
will be doomed. Thank you, Sir.

#Y FoRuTafr : 27 dfera fpeiR agdell aqae off, amues! urct 4 31l 3 SR AT Haw de
aTel € 3R 20 fe7e 99 €1 3 anruep! s I1e el X871 g1 379 A1 A1 319 € 20 e o <fify siR e
P B T8 By 6 I 397 T a0 of of AT 39 I fofg 5 97 BIfSy)

it dfera fRelR Agaet (ISR : AFHR SUFHTIRT 781, H hacl 3 w4 4 8 S afe
H HEl YT A BT OIS, 1 A9 g1 <1 H 54 ot G w9 9 Bl

it IT[AIRT : G B & Byl Y &9 A of Y iR gl & forg <9 fiee s
NN

it dfera fFaR aqde : i Sugwafy qeiey, § I8 e &= arear § {6 g uRass
P WY 954 ¢, fog IfF F TSR I 59T | GO 2, TAferg § o 91 99 W)
IMETRA HH|

wRIRd, § A A AEIS Y W gl 91 I8 e BT Al g IS0 ST et S 3
2, 98 IRTE & Maeadharail & ey el §l frelt 7 9= o' § % 3 e ot gqfi €1 e R
Tg BICI B TS TT3NT0g 81 TS Al TP Bh ST iR AfShel <RI | Bs 91d S5-I BRA] IS
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3R BEl TUD! YRR Bl g gafery § ugen fdeT g8 HRA1 A g b g
SIS P AFHY I SN BT < U1 B § I8 a1 sl He1 dredl §, il §
PWD Minister Y8T §| BT ST & & IR &1 Sl °<d &, 98 Y4 AI9SS & I8 fdepe 3% 8,
g § ST A1 % oA & S 997 &, 98 A19SS € 1 WER A 81 aTefl, A 99g H g arell
YA BT S B &, I8 HIISS &1 FHD] T B Bl Ul |

/R, ¥ I8 919 3N P8 &1 g, Rifep AT-3747 AT ST, 3R 7Y IETSRV o 1 S b
HRAT AR feet & Mg & oY 3 8 oI 1 Hed IS | 37TST SHP! T el &7 BTeAd I8 &
b T8 WX 12 lanes @1 SMATIHAT &1 TS, Sidih Ig -3l & 991 ®1 3T 3R 3T & forg
TISTERI T8} foram 1, < T ae1TT? ITST a8t 12 o o) SIaeaddl 81 718 81§ ORT SaTevoy &1
TR g1 MY faeelt | BISTETE S8y S 91 BTad 27 AYRT IS W S & foy $¢ e o &1
I A & T g8t A1 12 oI Y smawgesan 81 H AR I BT dA18d g (b Ugel Al U AR TSl Bl
Rrat ST 3R g 91d 78 % SHa! Ui HRY, SHET Whi, IS AT §918Y, etk A
ATSTTE IRIY 3R I TSI B THY B SMTTIRT & ITHY B Tl 18T

H YT TP I RN ST AT gl AecbTete FeTsiail 37 arsroit it 7 wqof Fgefst arsrn
AR SIS T Aror 9478 off | e, G2 U 91 &l F 2, Sl H§ 379S A1 | g9 Hal
=T g1 freel gia aul 3§ S A5 IR S0 @R o S =iy off, S T8 9 181 SHET HRUT
# & S| 39 95 et #3211 IRT MR e € % amaent i uiw o firel €, S uan 39
S A3 BT YRT B SN B 2012 TP $H B B AT, 379 AT 2009 I V8T &, A IS 2014 Th
TN WRT AR e & 6 371 a1 ATST1311 bl I HHY qeb YRT PR alfory|

T ara # I e AT § 5 a8 S AR BR W 818 B, fie o B v B, s
AT 95 &1 &, Srfear o o 2 €, fufean 0 on 38 € iR uyy-anferd are off o 2 81 0 A
TR [IEH oIF &1 G, 1 B B Tl ? FA(Y WRIT &b fEra 3§ =T Fde 31 a8 S
& fo STgi-Tel BR o 3R Sut 9 o= 9, J8i-g8i afdw o ff a-7arg

EIRIEIS] ﬁ?f pedestrian crossing @1 BE B 31 $HH BTeTd T 72 31-arl 1531 & 1691 &
H9 feeel 4 To7id & 19§ iy vfeased 8 81 %1 98 e 8 f 3 200 Hiew 4 dax
500 Hiex & 9 A Ud pedestrain crossing 9184, EH% B F foot over bridge d918V AT CICH]
crossing TTSTI SHST TS TE 3D ATLIDHT B

Tiedt Wre § 3! I8 B ATEdl § {5 519 319 37RT S 8, @1 g8t National Highway No.2,
National Highway No.3 31X National Highway No.11 813 -4 &, fhg 1 I8 gu g g1 eer &
PRI BRAT TS 81 U TR YIS ed R AN IR SG-Sg Hel il 21 Sa1 81 81, 39 TRPR
ERT 39 & Tl &t MaTaITe! 9 BR ) TS Bl 319 $H BT R g7 (1T FRT urHai fdee
2 f5 3T V¥ UA.UE.TS. B 9IS -UT & AIEH | SISV B3 91 I8 HEl 9redl g (& o fafte

270



TA.79.Q91. 8, §9 & 919§ HioreRid Frarfag, 59 @1 Siie 01 59 &1 95 991 BIIeT 81

U a7 &1 RIS a1 g1 o IR auf | 7Y ISR ISR &1 9907 d€ 3R &1 T8
814 78T Jwst T b s foY fhy Q1Y 1 3119 BT% active &, SAFAY M9 4 e A1 e §
b 3y 3= 91,3781, & 3MYR IR 997 32 & 31K I8 919 99 8 {6 o Taraerge 84 8, s a5 &, 5t
IIR-Qd F &7 &, 99 $ oY 39 TH1 ARBR BT AR I S For the first time in Rajasthan,
.30 8. AT B Y DI o, I8 98 3781 Y4 g3 21 39 § AN M I8 © 3IR built, operate,
transfer PR X2 &1 IR & UAT F8T 3T 81 & T 37T U1 ARBR P1, S &A1 § a7 3R Tgi el
.37V, F MR W 707 HIAYI 3R T8 FE707 7 1 39 1 U1 WY T o &R "1 o9 7
T e, <37 AT 31T STQ” ATel] Harad = Rare 8l S|

A ISR ARPR 1 319 B 9 A1 9T BT gU &1 gger Aam 4 A, 9 HT o,
BICYE, TR, AR, ST, WRAYR, €IeYR| I8 U AR U fha gar &1 31md 7g roHrt =it
T HA BI R1E Bre RTYI FART A8 119 I AT A1ed §l gregsl, fHaTs!, Jfefar, S,
3TATR, ISTTE, FIFH<RT, TR, FATSATER, WUSR, ANRIA, IR1, FYMER BIHY |G I ST 2
Y T vaa SRS by gU €, fd a7 wifcey o J@ @ 5 ommd g 1ot et T8 S,
SIfh 39 BT gRT 91 81 8T 82 579 §1.301.E1. & e 4R Fior 81 %81 8, 1 I8 Bl i 8l 8
Hhl?

# 7o 1 3R e ST TS 11800 A AHR 2000 T T BT8d UR Nl TS N & 61
A g7 T A R T I WER, T WEHR, L8718 MR W SHS Y
BISHNTTA ed A1 S $ MR W AR.3M.AL/AR.I. 1. 777 NI 39 TRISSH o Sl
safo § 1 39 & Y g ©9 A o9 | Fae S ared §1 7EISd, U a1 IS IS &
HERY & Y HE1 A8l g1 78y, 899 9@ © &, 1141 e 815 d s 99 W8 o1 39 ¥,
AT H GIR IS BT AR PRAT 7| I8 HER SIS H BT €, AR<Id H 72| § A1 757 ff
Y e BRAT =TEd § b 37 gt Bl e BT SR Ir5d WRDRI B Hiey b o8l 78
S 9 Y8 B T8 A AW BT HHRYT SRR Bl el S|

ARIGY, W U e ok § 5 oy i v & ofd § <d € 9 9 & Q1 JHaH B 2
TR THAT I8 BT & 2 5 I 1 7 A el | S T BT START TE A7 uTeh | S A9 3Tl AT
PRI H adjust PR I 81 3ATAT AR e at fFrae I8 & fp 9 & TRy 7 €1 98 AR fdr Suerer
P DI HUT B FBIS, T RIGIAT Sa1d b 11 b Gdg ¥ iR He1 aTgM| i Ul 778l
3T 39 IR § TR o <l fFUB 31 718 W ST TS b I freeze PR &1 T 81 VAT R 81 TAT-?
Tg dlon going Work%lWiﬁfﬁﬂmﬁé@lW,freezeW?WWWﬁﬁWlW
BT BRUT I AT 1T b IS MY & STHT monitoring X I8 &1 IR T 91 1 © b 3T 1o
DI YHaH freeze FHR S 1 FeTd BIHI BT T BIT, SHARI BT T BT? I B BT IFTHRT =11 BRAY
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G, § 3119 Pl WS 6 Bl THRT S aR A 3R BT aredl gl

H U 3R TR B IR A Bl aredl g ol Wie 963 I FaT 81 A T weiey s T4
ARTIT HOT il ISR & €, S F81 56 &1 S8 3741 31U &7 | A1 IS] 8| BT J TIR &
g A BEY W IS & TS T 15 MY AT TS TR 50 © ...(F7F B GSY).... T 39 qat
accident PRARA? S oY Ufrder HITYI H TR Fde H=A1 A8 § {6 SAqR-®Ier & IR §
.(TAYT)...

ff STFHTIRT : AT, conclude BT

sft fera forene aqdet : TR, &1 49 T 1 91 repeat B 57 ...(HALH)..
2} SUHTIRT : AT ST U1 a7 TS | BT 8, Al R Wi e FH 81
Y crfera freae agad : S &)

MR. DEPUTY CHAIRMAN: Please conclude. There are two other speakers from your Party.
Y afera fremR agaet : 97, safey § $ad @ricy 4 €1 a1 #x T gl
sft Sgwumafy : T, TN o9 WRiTH a1 €, 3 2

it dfera forelR agaa : A=1 A #30 Sft 9 e & 6 SqR 9 $rer & fo Sfhs g2
BT IO BT TS, R TR T81 R o B SIS 8, STab AU BIR o B goIold &l 2l
SOOI &1 & 918 Y 31 3T ? fa4TT §TRT U8 P81 T 1 3da] SIURTR &l SIaRT Fagele H,
SHP] IIRT ST SR -WaR o1 4t T8 811 B {21 711 g9 95 <30 8l Feft o 3281 7, amy
ﬁwaﬁwmlﬁﬂmﬂgﬁaﬁqé%mwﬁFeasibility Reports\’iﬂﬁ%\,mﬁ:{
TR FHRATS DI

TR, Gfeh NI 3 T B & (oY BT 2, 3] § bad Po g I 3= a1 For
PN FaR TP - GRS B ATTTIDBT, FaR &1 - FFHIOT BT FHAGT, FaR T - YOI, FaR dR -
forrr o & oW § Fgfyd fod axen, Fa) g - S w1 U 8 9T, Sadt ST &R
FIR B - IR STEi-ST81 W e gTgds 9 <% 8, 98i-asf 39 a1 oM <G b Shar @
M I8 T, I8 AN Sa [haAMICR BT &, ST B 59 fad T 8NN 3R I8 A1 39 &7 | IRY
BINTTI 39 B9 1 HST Wbl | 39k AT &7 97 3R 9 Jof 81 & 97T & IR | Sl Ol |9
FHM 3R go Thh | 3 R BSOS 87 ...(FHT B ... 39ferg § o e S Arean §
% P 371 @RicH W AR F%F S S MaF 817 3 el 2 3R it Rifrefar ur=r wrei # o 2,
IADI G BRP 51 A1 DI B DI PUT BN, Igd-9gd g-Ia1g|

**SHRIMATI RENUBALA PRADHAN (Orissa): Deputy Chairman Sir, | express my heart-felt
gratitude to you for giving me this opportunity to make my maiden speech. | take this opportunity to
also express my gratitude and thankfulness to the Hon'ble Chief Minister of Orissa, Shri Naveen
Patnaik, who has put trust on me, for raising the due demands of the state in this august house.

* *English translation of the original speech delivered in Oriya.
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Sir, my political life began with the humble position of a Zilla Parisad President, but | am
committed to put forth the genuine demands of the people of Orissa in this house.

Sir, today | rise to participate on the discussion of the working of the Ministry of Road Transport
and the Highways. The national highways are the life-lines of the country. National highways consist
of only 2% of the total length of roads in the country whereas the traffic on National highways is
about 40%.

Sir, this Ministry is engaged in developing the highways in seven different phases in the country.
The golden quadrilateral is one among them. Under this scheme the four-laning work from Balasore
to Bhadrok, from Sunakhala to Ganjam and from Ganjam to Ichhapur of NH-60 and NH-5
respectively are running behind schedule. The four-laning work of Sunakhala-Garjam stretch is only
completed by 42.75 %. The people are facing hardship due to the suspension of the four-laning
work for the last three years. There is immense public resentment due to the delay in Ranchi-
Vijayawada corridor via Chikiti-Aska and Digapahandi. The existing bridges on these roads need to

be expanded.

The four-laning work of Ganjam-ichhapur stretch of the golden quadrilateral has also not been
completed on the stipulated time. Immediate steps should be taken to complete it. The phase ill plan
under the National Highway Authority, the roads like Chandikhol -Paradeep via Kamakhaya Nagar,
Panikoili- Rajamundra via Keonjhar Sambalpur-Luharchuti and Bhubaneswar-Puri await four-laning

on a priority basis. | demand that these projects may be completed expeditiously.

Sir, water-logging during monsoon and flooding of the blocks like Jaleswar and Basta gain acute
proportion due to the inadequate number of vents on the Balasore-Laxmanath stretch of the highway
on NH No. 60. The people of this thickly populated areas suffer a lot due to water logging. While in
the past the vents were of the length of 3000 metres, but now it is reduced to just 1420 metres. The
Government of Orissa has already recommended the creation of additional 1500 metres of vents for

the discharge of rain water. | demand the immediate implementation of this project.

Sir, the Cabinet Committee of Economic Affairs has recommended the development of a few
highways in Orissa. This recommendation includes Panikoili-Rimuli and Rimuli-Roxy-Rajamundra
stretches of the highway No. 215. The Chandikhol-Duburi- Talcher highway of N.H. No. 206 is under
NHDP-IIl A BOT.

Sir an amount of Rs. 1170.59 crores have been sanctioned for the Panikoili-Keonjhar-Rimuli
stretch, out of which 84.40 crores have been kept for land acquisition. The concession period for this
road and Rimuli-Roxy-Rajamundra road have been kept as 20 and 18 years respectively. It is

requested that this concession period may be reduced by 5 years.

Sir, Orissa is a backward State, and | demand that the Central Government should sanction
more funds for the development of infrastructure, by developing highways in the state on a priority

basis.
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Sir, along with the development of the national highways, there is also the urgent need for
developing State highways. The State Government of Orissa has proposed 1505 Km. of state
highways to be converted into national highways. There is also a proposal to connect Andhra
Pradesh with West Bengal along the coastline of Bay of Bengal. The length of this proposed coastline
highway from Gopalpur Port to Medinpur will be 674 Km. This road, when completed will go a long

way in improving tourism as well as the economic condition of the people of the State.

Sir, there is an urgent need to start Mass Rapid Transit System between Cuttack and
Bhubaneswar. The Central Government should provide more funds for the projects under PPT

schemes in the State.

Sir, the Hon'ble Chief Minister of Orissa has demanded the conversion of four State highways
into national highways. They are Khurda-Bolangir (299 Km.), Puri-Satpada (49 Km.), Puri-Konark
(35 Km.), Champua-Rimuli (14 Km.). | request the hon'ble Minister to sanction these proposals on

a priority basis.

Sir, | thank you once again for giving me this opportunity to speak on the working of the Ministry

of Surface Transport

it SEARTRION 91T : ST9 YT R 6 ATl goms? H9 <@ fb SFI AT A earphone TE
ST 97 ..(SHAET)...

it TR.A.gA. R« w1a <1, 919 <@ 98 ST eI B
i} SR 9IfdT : IF 97T WE B

SHRI GIREESH KUMAR SANGH! (Andhra Pradesh): Thank you hon. Deputy Chairman, Sir, for
giving me this opportunity to speak on this subject, it is a very interesting subject to my heart. Sir,
after a long time, this important Ministry has come to hon. Kamal Nathji, who has a very excellent
track record of performance in whichever Ministry he has worked. 357 foTq § QT 2reg @ Tg -

"g9 W SR §, B9 37T §% AeH B
o axw Y Tet g1, T &1 S|

§ 3T § % I8 SHe STt & oY 984 21 apt BRI 751 U Hifdferad I8 i & & 577
HTa I8 B HeR 3T UTferaric §, S ga+T 9% successfully ministry # 8 & 3R g 3T &
"I walk slowly, but | never walk backwards", T8 4t ST apt BRI 376 fory, wifh T B ff G
BSEN & <wd §1 57 371@( qorTan % what is your aim? The answer was, "Itis victory, victory at
all costs; victory in spite of all terror; victory, how long and hard the road may be, for without victory,

there is no survival.

IYFHTIRT ST, Fa9 gl § 70T 15T 37 Y &b GR H PO ST Ag g Jaw, STei 4
&A1 §, T8t | T 815d 6% 9 YoIRAT & MR I8 984 & SIT4T congested area g1 I8 TaREE
[STaTST &1 dHeide BRI & 3R FE B 275 fhadler Bl e 81 e § SraqR A 9 dree(d @l
g, Sl g2 AT 7 5 39 SR &Y ST el 7 B, T S1-SiTel IR YaRilSed TN B
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TR ST V) AEd t I8t JiE 3, I ff 981 F gIHR oY 9 &R 3@ 9ERd H $B B AR
AT goT o1, A a8l o1l T B AT Te1 gall 81 WK PRb 2&xaIE H Sl U stretch & 0-40
fparieR, a8i W density g SUTET &, 98 9gd SUTET AN J&d ©, IS 98d BIC! 8, 984 SaTal
schools, Institutions TRE BN &I goTe | T8T ¢fthd Iga SAT&T BT gl #9 &S IR §9&F IR H
representation ?ﬂﬁ'a'f,tl%?\_rﬁﬁﬁ?ﬁ ﬁ,ﬁmwfﬁwaﬁ,maﬂﬁwwwwm
3T TET 91 81 § AR o5 i vae e 39% W P8 &M < 3R Teal 4 Sfed] 39 W B
‘\’I‘ﬁﬁl X, Yg sanctioned road %\', mﬁmﬁmxﬁﬁwmﬁmw%‘, 0-40 fpariex kerb to
kerb @< B, land acquisition T &1 11T 2, utilitiy shifting ¥ 81 718 &, 3R SHH! I oY, I 9§ 31T
IS R U8l B8 aehiell 7 39 9T WR a9 BT 3R 95 <l -31e8] a1 aaTs| A$d AIATT
el Su1 ot IR & forg fra St 2, I8 &9 3R 31T 99 S 21 7 9% fow 98 sarat
I TE ATE 3R W HRP SR < H S81 IR 31 diversified flora & fauna &, AT diversified

climatic condition %’, T4 diversified agriculture produce %, AT diversified industrial production g
1 Qb BIT A GAR PN T FHM Pl AT - of STHT, ATGHT 3R IARAT THR S Bl ARab] b Y
freT a1 &, e ST} B, I8 89 |9 ST 81 59 oY 3728 J1e, o<l gfwmd, dwd ok
good road condition ﬂgﬁﬁﬁ%l W%ﬂé@ﬁ%ﬁ?éﬁﬁméﬂiﬁqﬁwwwwﬁél

HEIEY, 1 3ATId AT 3 8199 B g1 A1 6 41 39 %8 &1 R4S @ 3’2 8, 581 O™
accident death E?GT\R’H—ETE‘\’T?T@EETW underground AR B Wﬁq’\’ ur criss-crossing
TE BRI AT U ST TE ST H cross a1 XN I8f U 9 IS H1 @€ {57 571 1 8, 39
Wiﬁlﬂﬁﬂiﬁwﬁgl ﬁﬂﬁwﬁ?iﬁméﬂﬁﬁmﬂﬂ infrastructure develop Eﬁ"'IT,
SI9 §H B T fh BAR & death due to accident zero BIAT &l

NN, 3R gH accident death %aﬁﬁé’é, ﬁWWWWWWWaCCident @Hﬁ%‘l
Accident rate TgT SUTET 4G YT &1 3141 ST BHIRT IS I T RET &, IAP! four lane fHAT ST ET E,
3R IR 316 o Al fhan 1w, o 98 &4 § Riifeh SHH s+ Sural Sfhd 8 b 3R 319 travel
B Al fooTgarsT & ¥exmEIe do M d9R W §uR o7 T8 &1 SHBT ST expansion {531 ST BT B,
T8 1% four IaneWW@T%@@EHW%Iﬁﬁmﬁlﬁﬁﬂﬁﬁlﬁrepresentation ﬁm%‘m@w,
SAF TS H AN AR BT G IS 99 8T 8, 911 six lane T IR fasraaret ¥ gev@mE, i {6
AL BTS-9 &, 8 four lane B 8T 81 AR, $H¢ &R 4l &1 a1 SI7g)

AN, G HP gﬁf Gﬁ‘[echnology ol Eb_Fﬁ%\', %‘:Iﬁ hon. Minister 379 mﬁa@’a ‘Eﬁ?ﬁ‘ﬁ"ﬂ%,
9 B fI9T BT 95 STed] grasp IR Tl IADT {hAT BT SATGT 9 BY ST9”d 781 I8t gl Al
official briefing BT &, # A7 g b STH officers ST THS & qoITY HAT ST G officers BT
AT BT FRT ST BTH! IR HUSP ST B, T8l ol B #5341 I

R, AT S BT construction BT cost T Igd TSI HET Tl 3T 89 Siofdl MR UgId TR & $UY
IR eliex W STAwE 9 & AT I197 BRa &1 FH STT-3TeT TRE ¥ SH AT 8, S toll tax
KU %, Motor Vehicle Tax @A &1 31TST transport industryﬁﬁﬁﬂ%taxesmé,ﬁﬁ
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FEIa § o 3iR farefl 3R industry H ST TRE & STeIT-376TT taxes T & 3R SHP I18 IR WR A
transporters Sﬁ?driversiﬁﬁm?ﬂ—"ﬁm%, %r%ﬁeﬂaw%ﬂ WWWW%%
el SRY BT 3R Ue B9IR fHAIER travel ST 2, 1 ST 1 IR BUY extra Wl oTa 51
Smtransport industryﬂ'l?vﬁﬁﬁ?lﬁ(‘%lﬁm@w-wm%@ﬁm%‘, Tﬁ'@r, ﬂ"ﬁ,ﬂﬁ[
fPARTIER toll tax, M| TR, I AT -3 TRE P! Aol §, 57 HUR &M AT AV 3R @™
PRE AT TR T &7 S| 579 T 89 THT IR &7 81 &1, ST 7Y IS 738 8, YIS A BT
%, TP alignment Eall %, IR Shfh W%, IThT gradient W%, IR oscillation T %\',
Pt wWie forfie w2, o wiis 9 S W travel fHaT ST AT €, W19 9% 849 high speed
autoband &I GTUI, T4 AP BART S perishable goods &, T U& B A Waﬁ# EASASIEI
BIAT €, SI 37151 89 37781 H 3T AT SR 37T SR T A 37T 2 Tl 3T IR T2l I A TP
UgTI-UgT FS ST 21 Perishable goods ST SATET & 3R 6! Sa+1 ST W94 © fh U S8
THISR 44T B Ul el e &, 1 gl S8 981 <HIeR &1 $uy uf fhal e &1

3R B ZIRAUICEA &1 S $R & Gl S g BIIGT B1T - fhHTH! 1 BRIST BN, SUHHT B!
BIIGT BN, W) T BIRIST 811 U 3R q1d § 3MM9d A1eds § He1 drsdl g1 $© &7 ugel high
security number plates ?ﬁ?ﬁfﬂﬁt’_&ﬁ notification 3T AT| Wwwﬁsa&ﬁﬁéﬁhﬁzﬁqﬁ
B137TY &7 89 STaRI H 9 84 & 6 Bel U= AP aTal + a9 o &, I M| B TR ©ic &
T &, PIS ML IR N TS 7, P! TR wic & TE 8§, BIS IATEN B TS B, Bl 3R fpar
T 8, Fpe) ST H BT T o SR T B, S9! THR ©IC BT Ul 81 181 & H ST ared g &
S IR H T BT S R8T §7 9T T 4 S IR R8T 8 AT AT ST §HDI de-notify HRAT
TTE 2 87 TP SR 950 3787 T 81 TRHR S TR0 & 3R B AT I € BT S vl & B
WT R HY 4T & 6 S peddlers €, ST gaex W TWell B €, 9 peddlers Thx IS TR Teld & 3R
A THA B SR Tl 3HB IR § g SATGT & A1 ALY 3R Sgt W W B irresponsible
persons ¥ ...(@aH)... 8, B8l W <1, IR | ATl 947 <31, el We THR STeT <1, Pl Yk
ST I T AU BT SN AT B, T8 Igd important AT B, THS IR €T 31 ST 1201 ¥R,
T ¥ S annual report et %, 3@ w8l R W farmland road &1 575 &1 %\'I forar &1 S
produce ¥, 98 918X dTe & foTg SHe! I a1y, S9¢ IR § 59 RUl # ®&l i mention =&l
T 2 81§ =1gm 6 S wR o &g SR e Sie wifd AR 60 wiirera & o Sy siere)
Tt IR iR BRe) 2 3R W STeT-31eTT S8 W, interior § 814 &1 981 A ST ST produce BIdT
2, 99 TP S8 ¥ AN S8 of ST BT 8, S d8f 9§ a1, evacuate HRAT T91 qRehdl &1
ST 819 I 10 IR AT e IR @SR of SN © 3iR 957 Hiorgdl | o 81 vs iR J=1
ﬁﬂ?-fitness ofthevehicles.Wwwwémﬁmmﬁmméﬁé@ﬁéﬁﬁﬂgﬂ
pollution B %, vehicles @1 fitness SRTER 81 It %\', vehicles breakdown Bl STt %, vehicle &I
fitness certificate =81 BIdT %\I ENREEDN S vehicle fobe a8 ET('ﬁ %\', ITR! withdraw B foram 1Y,
Iad forg W FeiRa o 331 S % f6a= 999 9% g8 vehicle I Wahell 2 T fhR time to time
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TG A % IHP lifespan BT B 999 5T ST, I8 A Ue 9gd ST el 81 U iR JeT 2, payload
3R axle load BTI g transporters AR TN g H Ud g7 &l %\'I 9 T W $HUR 3R ﬁgvehicle
%meéﬁﬁﬁmwmwﬁ,m%aﬁcarrying capacitymgﬁ?ﬁ%\’l
9 IR A1 &M < 1 SITET 37231 BT S ST ]IS PTG TST g U1 1 ST81-ST81 1 water
logging BTl 8, G987 IS damage &1 SITel Bl water logging BF & B3 BRUT &1 37 |ae & Y 39 U
giferlt 910 5 e & M-UT S WAt Wil It 8, 9 WAl B IRAY, dRIER BIP, neat
FHRP, beautify HIP W Tl SATET TER BRI $HD eTal Golden Quadrilateral I IR H HIHT IR
[ AT AT B T 98 ST STl duelie 81 W8T 81 SH STed! dyeiic BRA1 AR 3P Aedl b
Hecayol et § Iad ATeEH 4§ HA Sff § S @nedn g1 el -gs o grEs-grEs] freight
corridor @1 FEIT T ST = GITOT B off| 519 Y #30 St SITa Y 9 3R Sd 91§ ST & T
=i TET 3T I 1 3HF IR H B! AR & S50y @t 78 off| 395 IR W 97 81 38T &, F1 T8l 8
BT 8, B TP I HHIC BIN? $AP IR H 3R fIRAR & TSGR <1 51T qF SATT 18T 8T

it ST|UTaf : 319 FATK BTG
it Frer $oR i : TR, Pae v e 3R o 31 15 e o1 993 e e
it ST : 3177 T1l 7 & ST AIHT ATH 81 81 3N I 71 B

it Frdter AR |FA : S bitumen IS IR IS 61 ST 1 faepel ST d1c J8T gl o9 3R
WIS BT AIC B A1 TG 1 e d T repetition TET g B

i STHHTART : H repetition B1 I T&] PR 8T §, ITh P! I1d PR 8T gl

A frdrer AR 9 : e R S fagae g e S 8, Y Ao g1 € 6 9w s qanfarct
1 fIgAT el 81 599 IS 98 Sfeal WG 81 9T 51 8919 51l Rprgat f[{gaT dieeol ol &,
T A BT © {6 g8t ) $% U Yhe Fd I8 ) 9gET # R @R @) A1 a_IER 8 Al
SARCIRICT RTER 2T, ORI IS &1 AW 954 SATGT 811, 9 IR 41 &1 13 SQ1 # o9 et
gIgTE << U ST a1 AT HRT gl

SHRI M. RAMA JOIS (Karnataka): Mr. Deputy Chairman, Sir, | invite the attention of the hon.
Minister to only three or four points. The first one is the deplorable state of affairs of NH-48. It is a
road connecting Bangalore to Mangalore, via Hassan, Shiradi Ghat. For the last three or four years,
Shirdi Ghat is in a hopeless condition, and today morning, | ascertained that the road is closed for
traffic. Shiradi Ghat is the only road through which people can go to the port city of Mangalore. There
are four pilgrimage centres for which, every day, thousands of people have to travel long distances.
They are Subramanya, Dharmasthala, Udupi and Kollur. Then, they have to go, via Mysore, Mervara
and, then, go round about. Hundreds of kilometres they have to go round about. And | am told, the

road work was got done by giving crores of rupees. Again, it was spoiled. Of course, it is a rainy
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area. And, then, it is given to the same contractor. This may be verified. The resultant position is this.
It is a 40-kilometre Ghat section, but unless you cross that 40 kilometres, you cannot go to
Mangalore; you cannot go to other places. And it is in a very deplorable condition. Therefore,

immediate attention has to be given to that.

The second point is about Gaya. | was Governor of Jharkhand. When | came to Patna, | had to
go from Patna to Gaya. For 80 kilometres, it took seven hours! | have ascertained from Mr. Ravi
Shankar Prasad; there is some improvement, but, still, the road is not good at all. It goes through
places like Rajgir, Nalanda which are yery important places of tourists interests, and, then, to Gaya
and Bodhgaya. Gaya is a pilgrimage centre for Hindus. There is an international port in Bodhgaya,
but the road is not good. Subsequently, when | came to Patna as Governor, | was advised not to go
by road, but only by helicopter to Bodhgaya because the road was not good! Therefore, that is also

one important point.

Another point is, Bangalore to Honnavar has been declared a National Highway. Till now, it has
not been done in accordance with the specifications required of a national highway. Another one is
Pune to Chennai. It is one of the biggest national highways, i.e. NH-4. For NH-4, the work has been
done up to Haveri. Thereafter, it has not been done. Up to Tumkur, there is no road at all. Immediate
attention has to be given to that. And Belgaum to Goa is declared 'NH-4A', only for namesake !

There is no NH-4A at all. That is another important point to be looked into.

Then, Mangalore to Pune, up to Gaya, Bangalore to Honnavar, these roads are to be repaired.

But the worst thing is about this Shiradi Ghat. Immediately, it should be attended to.

Some time ago, | was discussing the matter with a retired engineer. "In some States, roads are
extremely good. In some States, roads are very bad. Does it mean that in one State, there is
corruption, and, in another State, no corruption?" Then, he said, "No, no; it is not like that. In
States where the roads are very bad, they make a correct estimation of expenditure. Suppose it is
Rs.50 crores. They will make it for Rs.50 crores. But only Rs.25 crores are spent. The other sum
goes in a drain and, therefore, the road is not good. But where the road is good in such States Rs.
50 crores are required, they make estimation for Rs.100 crores. Then, only Rs.50 crores are spent
and, therefore, the road is good." The resultant position is this. As Mr. Rajiv Gandhi said earlier, the
money which is required to be invested is, actually, invested and if the invested money is fully
utilised, probably, our country would have been in a golden era. But only a small portion of the
Budget is spent. That is why Rajaiji in his book 'Satyameva Jayate', has said, "The Public Works
Department is enemy number one of the nation". That is how' /okopayog' becomes nirupayog .
That is what is happening. This matter should be attended to by the hon. Minister. | am requesting,

through you, Sir, the hon. Minister to look into these matters.
DR. PRABHAKAR KORE: Sir, National Highway No.4 ...

MR. DEPUTY CHAIRMAN: You only associate. | also associate myself with his suggestion with
regard to the Bangalore-Mangalore Highway. You also associate.
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DR. PRABHAKAR KORE: Sir, National Highway No.4 was started in 2000. For the last eight

years nothing was done.

sft Terifa gae (9ER) : STa9HT Sit, Fa9 9gal A #1301 Sft &1 g79arg <1 arg
3R H7 3% foIg U 3R foran 2, ga 781 a8 gAR forg I a9 a1 T 991G (g ). .

Y STRHTAf : 37T 95 IR BT IR Tl AT A SN IR 95 IR YL S
2} TSI IS AR, AT IR E -

"B SN B P e RIed 8,

U1 B BN [ ATIB A g 7 qrd|”

AR, H fI8R & o1 g ofR MRTAqR § ge1 S0 200 A7 225 fhall Hex §1 519 89 9FTAqR A
FREIRYR B TR 3 &, A1 81 IR &H TR TS BT FHY AN & 3R IRETARYR H GeT A1 I8 20
el WX 8, 99 & Uge § IR ©C 61 G ST 31 ..(FAET)... THHT Adeld © {6 98f iR 984
T 7, IS B RIRT ga 1R g1 721 § IR Fer § S T o S §1 9 A F
BICI-BIE M &, 3R fHAT B U M 2, R ATIP] 981 J dTex BT 8, S IqDT JART
ST &, R ST 8, g9R ST 8, A1 3779 et T8l uIdil, i a8l iR 9gd SATaT ithd oM
&A1 81 BN I8 U et 9 2, Yaqd ver w2 sheh Efay wiel Sft 3 St Sgre faar o s@
9% fdegp el T 81 A1 &, I8 RIS el 81 1 X8 &, 98 WA 8l 1 5, ST Hel B 78] 5l I8 Ugel
T N BT T, 379 98 U o BT 81 71 81 39 W $s Yfadse 8l g ¢, Mg I A =7 R 91 €,
P N IFH TR &b 21 $HF IR H 3MY TR & M1 19 39S fow v &3, aft o 81
TG B AT 1 AT =164 © 6 IS 9 3IRT 9% & fY $8 BRY, g1 A TeFEE &
fore o BRY, T I GIFRRYR & foY F& HRY IR ge1 9 BIRT & oY $8 HRY ..(caum)...
IR 319 IR & oy o &3, 1 896! o 2 fF f9ER &1 o Hearo s

TR, § U IETER <A1 A8 g1 TR ¥ME G AR [IER & &, I AR S dTex ab
1.2, IS AR ...(FAYM)... TR, T IS 31 GaGR 1 AT I FHI I I 7 SOl
Iy I, TR TET Al 35 TR, 40 TR, 50 TR TUAT, U oI, $¢ oI SUAT SO Bl
ST 2 oiR P8 SHART H HHRM GIRE BT AHCT 7T 2, S ah $B 181 T, 79 Y a1 afear
e Tl FHAR M YT A76q Sff 7t 39T quid far, omaes st 9 w9 Sarar 8, Ated
TSN 8, {5 oY, 3 I8t R g5 T8l g Bl

AR, AT H UP FaTe AR ol gl H [A8R & R | JieT 8, $HD! aR% SR =M eyl §
SITT ST A8 § {3 Mo fobe1 et 818 d fIgR 4 a9 2, 39 aR 4 i aa1sy 3R faeR
ﬁmmg@ﬂﬂwg,ﬂﬁmmﬁadiveness@‘ﬁﬂ@,Wmmﬂﬁv_&ﬂ'{
feraTsY WR, # G-I a1 I8 HEA1 A 6 IS 379 SR AR qHY & 7Y <=7, AT ...(F@em). .
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o} STGUTIR : 3177 perfect B

3} TSR TR < AR, H U8 BT A P R 31 faeed! @1 fordl Sl Se W e 9, 3
Pd AR 1 BIET 81 7% 8, S99 Hd1 a1 Rfes™ a7 718 €, A1 amvs] e wed fawrs T8l gel,
el Ml & MEAT TR ¢ g MieAT € o6 syt oo faw@rs e usHl 3R 315 ame#
et feams et oS ATeH! gafery e fears T o 9 Yeel el wrerd €, dfeth 3TeHl ) &l aoie
J Uedl T2 Ferd €, $Afery fawrs el US| gAR |l STfaR g |1ed Isi W& ©, S1db gsf wof
S # S & forg R i fiere onm 2, oife # =% @t o1 | T ST €1 31 1S WX Zebra
Crossing ¥t ST B, wifeh fbx Y 8T TR 50-60 fopeliHiex &Y THIR A Mi$AT Terclt T &9 T&i wR
U G YBT o1, IqP Sa1d H Y B8l AT fb T8 W MSAT BT IGTIR 15-20 fpeiries g,
AP a8 IR A1 50-60 fhellHiex & YFIR | M$AT el §1 T8 Zebra Crossing 9T BT Pig 3ref
& 78 77 a7 21 3l oY $9 AR # Srex e el § Ud a1 oiR FEeT | 6 o vd
HifIBRI HH BRYI AMID! STt ST d8 PR P fofg i1 fFf H=1 81, S ff 9 g7 2, Ry
N S 1 81, AN 9 SAforg) H e fFrde SR ared § b R oG 3 < <o < &l A
T2l 2, afes Ame 98 © % a8 ) M) T § 3R ST o ST § de RIegRE & wiEe 9 oft
SigC 81 ST 81 ST 3119 U HilTdRI B HRY R IX FgR 4 s e 3§ Sid <o &
PRY| BT T BTH AT MY 34T 31T A 1T FTBR &4 I8 &1 377 7T AR € iR amuast
MY TR AT T STerel! ©, AR o7 omd fafeex e 817 a9 et qRerm=h g1 de oimd < # oft
B 374 T TIPS UR T It d AR o &, FoTRIah! aore 4 ord S 7 9 1 et Sa,
Afp=T o193y ffRex 921 X231 9 IR THRAT BT SARAT T $HP IR | Sex [IaR HRT
3R 39 I ¢ BT G HRYI AR, H T iR AT AT A8 89R U 77 7 el b a1 &l
areTs # e AR M, R 5 I vfdase § AR 1Y 2 o It U F IR H v Fae HRY
AR B IR F U STOH BN 9 MY VS BT R FAR I, AN & Jgel T BT aidl
T 3R IS HIRTT BT ARIDT TG H HH-HH TERYR e A §, Tl S1d ITDT 1 BAT
BT 8, A1 84 39 I1 Uvs8 oY ] R arel 1 < g @ & 319 agi § ot a<il H of Srait iR
IR W AT 31| 319 T8 IR IS 14 8| DY Aol ol 981 TR HIS 3 AES Il Wt 781 a1
g, I e B B | ZAFY M9 39 31N e Y i T8 T a1 FHT Bl U S
FET & 3 ATIPT T2 T T I, T4 AT IS BT SR SR AR T8 G| g=7aTa|

SHRI Y.P. TRIVEDI (I\/Iaharashtra): Mr. Deputy Chairman, Sir, | was the President of All India
Federation of Indian Automobile Association for two terms. | am very much conversant with the
problems of road safety as well as road transport. | do agree that this is one of the most important
portfolios. We have a very, very competent man, who has done excellent job in the Ministry of
Commerce, to head this portfolio. | am sure great results will flow from him. Much has been stated
about how the United States had been built up, especially by General Isa Rover after the Second

World War, when he built all those freeways and tollways. At the same time, we must also remember
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that Germany was built by Hitler. He constructed all those autobahns. The autobahns were largely
responsible for revival of Germany in 1929, when again it became one of the strong economic and
military powers. What | am trying to suggest is that roads are very important for the revival of a
country's economy. | have some suggestions to make. Being connected with road transport, and
receiving so many foreign tourists on a regular basis, as President of the Automobile Association, |

have seen some of the problems which the people suffer from.

First of all, when you travel across the length and bread of the country, you find road signs at
various places in vernacular languages only. It must be made compulsory that even if it is in a
vernacular language, be it, Gujarati, Marathi or Tamil or Telugu, the road sign must also be either in
English or in Hindi so that the person is not handicapped. Sometimes, one does not know where one
has reached; even though one might have the road map, one does not know which place he/she has
reached. So, the road signs must be in Hindi as well as in English. Then, another problem, which the
people suffer from when they travel by road, is that we do not have enough rest rooms. In our
country, when people are going from one place to another, sometimes, they have to travel for miles
together, before they can go to a proper rest room. Men can always find their way out because they
can use the entire countryside as the rest room. But the problem arises with women, and | believe,
there must be proper rest rooms; so also, there must be proper places where people can sit and eat.
In our country, this is one of the basic facilities which is lacking. Then, | also believe that Automobile
Associations wish to organise car rallies. Now, car rallies are not necessarily rallies for the purpose of
speed, but they also take into consideration the safety. So, for the purpose of organising car rallies
and such events, if the Minister takes a little interest in the whole thing, then, probably, these events
can also become successful, and many tourists can come. We can also have lanes for cycles
because today cycling has also become a very important sport event. Cycle rallies are taking place at

many places in the world, and this can be organised here too.

Much has been said about road safety. Very often, we find that we have the Road Safety Week.
But road safety is something which should not be confined to just one week, it should be a
permanent programme. It hurts anybody's mind and anybody's heart when we see, unnecessarily,
without any rhyme or reason, a person is killed on the road in a road accident. | believe, when a
person takes out a vehicle on the road, it is like taking a tiger on the road. He should be very
cautious. It is not merely the fault of the pedestrians, it is also the fault of the motorists who is taking
a tiger on the road, and he should be very careful about the whole thing. One of the complaints,
which is normally made in our country is, okay, we do have roads built up, but there is no repair or
maintenance of these roads. | have seen, when | moved abroad, the repair and maintenance work of
roads is given to big corporations. So, they get advertised. At the same time, if the maintenance is
not good, then, the names of these companies get tarnished. This is an experiment which is worth
trying. In the United States, | have seen that maintenance work of roads is given to big corporations.
| would also suggest one more thing. What is badly required in our country is the amendment of the
Carriage of Goods Act. It is a very old Act, and the liability of the carrier is absolute. | think that
requires modification. Then, about the Motor Vehicles Act, there should be an All India Motor
Vehicles Act. There are separate Motor Vehicles Acts in different States, and there are contradictions
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in the provisions of various Acts. So, the Carriage of Goods Act and the Motor Vehicles Act, with

which you are intimately connected, should be looked into.

Then, somebody mentioned about funds. | do agree that paucity of funds can be a great
handicap. But, for that, you may think in terms of tax-free bonds, if that is permissible. | remember,
at one time, the capital gains earned by an individual or by anybody, could be employed in these
types of bonds which were taken out by the National Highways Authority, and there were
exemptions. That capital gains tax exemption is now being withdrawn in respect of the National
Highways Authority, | think it should be re-introduced so that capital gains, which at the moment,
can only be given under NABARD or Rural Electrification, also flow in the highways sector because
everybody says that highways are very important, roads are very important, but from where will the
funds come? Either you have tax free bonds or capital gains coming here in the form of exemption

from this.

| have given certain suggestions. | hope the hon. Minister, who is very competent, will be able to
take these up. | also hope that we would certainly have great roads in our country, which will make

our country great.
MR. DEPUTY CHAIRMAN: Shrimati Vasanthi Stanley. You have five minutes.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, | thank you for giving me this opportunity for

making some observations on the working of the Ministry of Road Transport.

Sir, the working of the Road Transport Ministry has been appreciated by the former Finance
Minister, Shri P. Chidambaram, as also by the present Finance Minister, Shri Pranab Mukherjee. |
also feel proud to say that this appreciation has come from the Opposition Benches also. | thank
Prof. Ram Gopal Yadavji for appreciating the achievements in the previous regime of our beloved
T.R. Baalu. Sir, the Ministry is now in the able hands of Shri Kamal Nathji. | am sure these

achievements will continue in the present regime too.

Sir, roads are like blood vessels in a human body.* "

We will build a bridge to isle of Lanka and
elevate sethu and make it a road. We will irrigate the central regions with surplus water of Bengal".
This was the dream of our national poet, Bharati, He wanted to build the whole nation by linking all
the rivers, by building bridges and also by constructing new roads. But this is possible only if our
road transport department works really well. Good roads are required not only for bettering our day-

to-day life, but also for the economic growth of the entire country.

At the outset, Sir, | would like to compare the performance of the UPA Government in the last
five years in this sector with that of the previous regime. | would like to give a comparison here, Sir.

The number of contracts awarded during the tenure of the previous NDA Government was 136, which
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included 9 BoT projects and 8 annuity projects, whereas the UPA Government, in its last five years,
had awarded 201, which incuded 60 BoT projects and 17 annuity projects. This includes a daily
average lay of 6.5 kms of roads as against the 2.3 kms achieved by the previous Government. |
would like to underline here that the process had slowed down because of the model construction
agreement laid down by the Planning Commission. So, even though there were constraints like
intervention by the Planning Commission and all that, the previous UPA Government was able to
achieve three times of what the NDA Government had done. Regarding Tamil Nadu, Sir, | want to
say that every year we have been allocating more funds for road development and road maintenance.
To say it precisely, Sir, during the five-year tenure of the previous Government, only Rs.4,000 crores
had been allocated for road development, whereas the present Government has allocated Rs.6,500
crores, that too, only in the first three years. For road maintenance, Rs.1500 crores were allotted by
the previous Government, whereas the present Government has allotted Rs.2,500 crores in these
three years of Kalaignar's Government. Sir, after this Government has come into power, 45,000 kms
of roads have been laid down, 4750 kms of roads have been widened and 550 minor and major
projects have been constructed. Sir, whenever DMK Government comes into power in Tamil Nadu,
important projects like the Anna Flyover of Chennai, the two-level bridge of Tirunelveli, the three-level
bridge of Coimbatore and more bridges at Kulithalai have been built. Sir, 1730 railway over-bridges
have also been built in Tamil Nadu.

Sir, | would like to draw the attention of the hon. Minister that, with the help of the World Bank,
two major projects are pending before the Central Government. One is, Arcot-Thiruvannamalai-
Virudhachalam and Thiruvarur Road and another project is, Nagapattinam-Ramnad-Thoothukudi
stretch of the East Coast Road. ...(Time-bell)... Sir, | will finish it in one minute. This will be completed
within this financial year. For the remaining stretch between Tuticorin to Kanyakumari, a stretch of
120 kilometres, the State Government itself has allotted Rs.190 crores. These projects have already
been sent to the Central Government, and it is lying before them. | would like to impress upon the
hon. Minister that proper funds are allotted to Tamil Nadu to complete these projects. The Outer Ring
Road, connecting major National Highways, like Chennai-Trichy Highway, Chennai-Bengaluru
Highway, Chennai-Kolkata Highway are also under process. Sir, then, there is a stretch of 30
kilometres, linking Vandalur-Nazarathpet-Nemilichery road. For this also, Rs.100 crores project is
being sent before the Central Government for fund allotment. | request Shri Kamal Nathji to look into
this matter and see that Tamil Nadu gets its proper share. | hope, ®HcT Gﬁ, 3T HAT BT Thank

you, Sir.

sft TS T (ST URTN) ¢ AT SUKHIART S, 19 TaR & W IR & foy 3w RR1Y
3R et oft ey B A1fed, T Ieh JaTe S1d THR 4 8, S HR I WY iR J9g I
F o e} wed! @) savgdr Bkl 31 J IH! WS d B 9 I B I BRI T, I I @t
et §1

BRI 7 SriepT & ITEUTT I YBT, U8 ITeR0T AT 11T &, {3 SATaehT <27 ST g SR =
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anft 3R i werTe St a1 7% 9 5 freel uiw aut 3 @i agefs &, SR @ <fon, o d
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): O.K. ...(Interruptions)... Please
...(Interruptions)... 319 39 ISV ...(FGLH)...

A g 1 - (T w9 & 3y <9 & i iR wey gewr &b Ui, .(@aE)... SF S Ui,
FSHI F AR H FOTT I8, SN I ...(HGLH)... 3R T A7 Wi dd H1 gRT i &1
I 954 -9gd gIaTs|

THE VICE-CHAIRMAN (PROF. P. J. JURIEN): O.k. Now, discussion on the working of the
Ministry of Road Transport and Highways is concluded. ...(Interruptions)... Please sit down.
...(Interruptions)...

it SR 91T : ¥R, UP A ..(aHT)... WX, S National Water Ways ¥t 31T &1 8§49
T8t 8 B [ AT, T National Water Ways & IR 3 it 7 Y R7ep €1 fwam| gaferg oar w19
A #3057 SR <, 1 AT I8 National Water Ways & IR H ¥t gaTd|

THE VICE-CHAIRMAN (PROF. P. J. JURIEN): O.k. Now, discussion on the working of the
Ministry of Road Transport and Highways is concluded. Hon. Minister will reply tomorrow.
...(Interruptions)...

STATEMENT BY MINISTER

Decision taken by Board of Delhi Metro Rail Corporation on the accident
at the DMRC construction site on 12th of July 2009

THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): Sir, | am to make a
statement. ...(Interoptions)...

THE VICE-CHAIRMAN (PROF. P. J. JURIEN): No, no. ...(Interruptions)... It is last but one.
SHRI S. JAIPAL REDDY : How long will the House sit, Sir? ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): First Special Mentions and immediately after
that. ... (Interruptions)...

SHRI S. JAIPAL REDDY: They will take their own time. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, if the House agrees, | will allow the
Minister to make his statement and after that we can have Special Mentions.

SOME HON. MEMBERS: Yes, Sir.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay, fine. Mr. Jaipal Reddy.

SHRI S.JAIPAL REDDY': Sir, | have to make a statement on the decisions taken by the Board of
Delhi Metro Rail Corporation on the basis of the report of the high level committee that inquired into
the incident at the DMRC construction site on the 12th July, 2009.

Sir, as | have already apprised the House on 13th July, 2009, a launching girder along with a
portion of Metro viaduct collapsed at Zamrudpur near East of Kailash in South Delhi at about 5.00
a.m. on 12th July 2009. A high level four member Inquiry Committee was constituted by the Delhi
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Metro Rail Corporation (DMRC) to investigate the incident. Subsequently, the Chief Engineer
(Design) of DMRC was withdrawn from the Committee on 21st July, 2009 and the remaining experts
have now submitted the Report. The main findings of the Committee regarding the causes of the
accidents are (i) serious deficiency in the design of the cantilever arm; and (i) the concrete not
having the adequate strength probably due to lack of adequate curing of the concrete. DMRC had
decided to take the following action:-

(c) The Design Consultants, M/s Arch Consultancy Services to be blacklisted for five years.
The structural consultant M/s Tondon consultants, who did not give the correct advice to DMRC, is

being debarred for two years.

(d) Shri V. P. Srivastava and Shri Mukesh Thakur, the two Deputy Chief Engineers directly
responsible for the designs and site supervision, have been placed under suspension.

(e)  ShriRajan Kataria, the Chief Engineer (Design), DMRC to be issued with a major penalty
charge sheet.

(f) Shri C. Mallonga, the expatriate Consultant of General Consultants, who had direct

responsibility for ensuring quality of works, to be immediately de-mobilised and replaced.

(9) The Contractor M/s Gammon India to be issued a show-cause notice for blacklisting for

two years.

(D) Shri Vijay Anand, the Director of DMRC in whose jurisdiction this accident took place as
well as the previous accident involving a launching girder collapse, has been repatriated back to the
Railways.

0] The DMRC has started a special drive to check all the cantilever piers so far constructed
and their designs are now being rechecked by M/s Shirish Patel and Associates, a well known
Design Consultant. Based on their advice, necessary action will be taken to ensure that all the

cantilever piers are safe.

) The DMRC has also decided to get all the designs checked in future by the General
Consultants or by an outside Consultancy. The Design Wing of DMRC is also being substantially

strengthened.

&) The General Consultants are also being strengthened to ensure safety and quality of

construction.

0] DMRC has also initiated steps to revitalize the Tool Box Safety Drill to all the workers
before commencement of the shift. DMRC has also started a crash course for three days in safety
rules and regulations for every worker involved at the construction site. The entire work force will be

covered within a period of 15 days.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, the hon. Member has in the
statement elaborated what action is proposed to be taken against consultants, contractors, officers,
engineers and it is said that the design of the cantilever arm was seriously deficient. | have got two
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clarifications to seek. My first clarification is: the action will be on etc. and that is an issue on which
the Minister has elaborated. Has the Minister looked into or have the experts looked into the fact that
in order to reach the deadline for the Commonwealth Games, the hurry in the time phase which is
taking place is seriously compromising the safety considerations? After this accident and the last one
which took place late last year at Lakhsmi Nagar, now a series of defects are being pointed out in the
media and some admissions are also being made by the DMRC which was otherwise doing an
excellent job in Delhi. This is a matter of concern that in order to meet that deadline of the

Commonwealth Games, are we compromising on security ?

The second one is: The elevated platforms of the Metro at both the places—Laxmi Nagar and
Zamrudpur—where the two major accidents took place are in very congested localities. At least, this
one is not a broad road; it is a little bit narrow road. Even when this was being planned, there was a
huge demand amongst the people living in those areas that like in many other areas this should also
be underground so that the safety consideration, as also the aesthetic consideration of the national
capital could be retained. Is there a serious consideration going on that to have such indefinitely large
elevated constructions was a compromise also with safety in order to save the extra expenditure

which may involve by having underground Metro ? Thank you.

sft TS st (STR 99) : R, H Commonwealth Games & IR H &1 I8 =TgaT T {6 IaqH!
deadline ATTHR ST BT BT ST BT B, BEl TT safety value T TSI AT 781 16531 ST I&T 82 H TET
FEAIEIESIDINSRIC IS IE R AR

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, the hon. Minister in his statement has
mentioned two deficiencies for the causes of the accident. The first one is a serious deficiency in the
design of the cantilever arm. He has elaborated it. The second point he has said, 'the concrete not
having the adequate strength." This is the second point. He has drawn the conclusion. Then, he has
added, 'probably, due to lack of adequate curing of the concrete.” What is the reason? This
statement is prepared by his department officials. On the one hand the hon. Minister is saying that
the concrete does not have adequate strength and, on the other, he says that there is lack of
adequate curing. Sir, perhaps, the hon. Minister is not sure whether it is due to lack of adequate
curing of the concrete. Nothing has been mentioned about the action on these things in the Report.
Then, Sir, there is lack of serious supervision. The hon. Minister has not reported what was the
reason for that and why the concrete does not have the adequate strength. He has drawn the
conclusion. And, what is the reason? He says, 'perhaps, due to lack of adequate curing of the
concrete.' | want to have clarification from the hon, Minister on this and why no action has been

reported about the second point. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, it is appreciated the actions taken by the Ministry and the
resolution to restart the work within a period of 15 days. | would like to know whether it will cover
what is stated in para 7 of the Statement. It says, The DMRC has started a special drive to check all
the cantilever piers so far constructed and their designs.' Sir, if they are found to be faulty, will it be

possible to set them right within these fifteen days? Thank you.
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it Trerfer Tre (RER) : 9=, 311 A 9arat 98 2 fF afl S R s 2 fp 15y A avm &)
MY & ...(GET)...

T G e : 938 ...(d9H)...

2} ST ST ¢ B, 17, S 81 ART A S F U8 qe © B 1 9 YA 99T S v
I 1 GETR a1 SITQT? SR STeb! E1 GETRT ST A1 AT TS safety point of view A STeb B2

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, whatever happened is very unfortunate. My
request and suggestion to the Government is, why not the entire work be suspended, get it checked
by third party expert, the names of which you have mentioned. | am saying this because we are
playing with the lives of thousands and thousands of people. Forget the Commonwealth Games now.
The Commonwealth Games will come and go. But, the Metro will remain for 100 years. This is

number one.

Secondly, | come from Mumbai. Metro work has started in Mumbai. | want to know from the
hon. Minister what type of security measures that the Government is taking. Now, we found that
there is a fault in design, if it is so, what will happen to Mumbai Metro? As Mr. Jaitley has rightly said
that the area is very narrow. In Mumbai, it is narrower than Delhi. Therefore, my suggestion to the

hon. Minister is to suspend the work and get it re-examined in Delhi and Mumbai. Thank you.

SHRI MATILAL SARKAR (Tripura): Sir, the hon. Minister has mentioned two major causes of the
accident. My question is, whether these two causes correspond only to the places where the
incidents occurred or all throughout. | want to know whether you have examined it. Whether it is all

throughout, that has to be enquired.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Madhu; ask one question only.

...(Interruptions)...

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, the Minister in his explanation tried to

...(Interruptions)...
SHRI MATILAL SARKAR: Shall | repeat? | think, he has not heard.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): He has heard. Yes, Mr. Madhu.

SHRI PENUMALLI MADHU: Sir, | would like to know which is the most important aspect of
causing such an accident. That is not spelt out clearly. The major cause for this defect is not properly

presented. | would like to know what measures they are going to take.

DR. PRABHAKAR KORE (Karnataka): Sir, this is the statement of Minister regarding accidents.
But, today, if you had just gone through media statements, there are even new places where they
have found the cracks at various cantilevers, | want to know whether this whole project is design-

defective. If so, what is the next action that the Government is going to take? That is my question.
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SHRI S. JAIPAL REDDY': Sir, | am grateful to all the nine hon. Members, more particularly, to the
Opposition Leader, Shri Arun Jaitley. | would like to make one general observation. Accidents should
be avoided in principle. But during the construction time, accidents take place, unfortunately. We
should, however, try and avoid, at least minimise, the number of accidents. | would like to state in all
humility, going by international benchmarks, at the construction time, we are not doing badly. We

are slightly ahead of Singapore, slightly behind London. That, however, is no source of comfort.

We need to understand another thing. Accidents that occur at the construction stage are
qualitatively different from the accidents that occur during the operation time. It gives me satisfaction,
if not pride, to tell the House that during the last seven years of Phase-l, DMRC, not one accident
has taken place during the operation time. Therefore, there are all kinds of fears in the minds of
people because this distinction between accidents during the construction time and accidents during
operation time is being blurred. Therefore, we, at least, the hon. Members, should note it so that the
people will be able to assimilate it. Arunji has made two relevant points. One is, whether we are
compromising on quality, efficiency for the sake of hype. | should like to tell the House with all the
sense of responsibility that safety is not being compromised. The Commonwealth Games is no doubt
a big peg on which we hang the targets of our major city projects. It is our natural anxiety, as a

nation, to see that the Commonwealth Games event leaves a lasting legacy.

| was watching the BBC only two days back where even Londoners were seeking to leave behind
a lasting legacy after their Olympic Games in 2012. It is a legitimate, natural, national aspiration. But
all these things are not being built for the sake of the Commonwealth Games; they are being built
with a focus on the Commonwealth Games; they would have been built even without the
Commonwealth Games. Therefore, | would like to assure the Leader of Opposition and all Members
that safety is not being compromised. We have enough cushions in terms of time schedules. Some
of the schedules may be relaxed; even so, we will have time enough to complete all our programmes

in time for the Commonwealth Games.

There is a general opposition to elevated metro. The difference in cost between the elevated
metro and underground metro is almost three times. Secondly, and equally importantly in my view,
the safety requirements needed for the underground metro in regard to fire hazards and others are far
more elaborate. Therefore, it is incorrect to think that the underground metro is somehow safer than
the elevated metro. This kind of an impression is there among the people. | would like to address

those concerns; this is not the case.

Sir, hon. Member, Mr. Prasanta Chatterjee had raised a point in regard to inadequate strength of
the concrete. | have looked into this when the report was given to me. | am told, concrete was found
to be lacking in strength while the quality of cement was good enough. Therefore, this was an

observation made by the technical committee.
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SHRI PRASANTACHATTERJEE: Are you reconstructing it?
SHRI JAIPAL S. REDDY: No, we are not.
SHRI PRASANTA CHATTERJEE: But the concrete does not have enough strength.

SHRI JAIPAL S. REDDY: No. For everything, the technical committee does not have to come to
definitive positions. They give a report. They referred to two variables, namely, the concrete, the
overall product, and the input called cement. The word 'probably' was inserted because the
technical committee in its report did not give a finally affirmative position. Therefore, | used the word
'orobably’ there.

SHRI PRASANTA CHATTERJEE: You have drawn the conclusion that the concrete does not
have adequate strength and then said "probably' about the action.

SHRI JAIPAL S. REDDY: For example, the contractor concerned in the case of concrete was
Gammon India. It is a major construction company. A show-cause notice is being issued to Gammon
India for blacklisting the company. This, you will appreciate, is a very serious step that we are taking.

Cantilever piers become necessary wherever there are sharp curves. The 67th pier, no doubt,
entailed a long cantilever. Some mistakes have crept in, which have been honestly admitted to. Shri
Rajniti Prasad had referred to some piers now being found to have cracks. In all, | am told, there are
18 cantilever piers — which are different from other piers, as you know which are found to have
cracks. These cracks could be superficial or could be structural, if they are superficial, of course, we
do not have to bother. If they are structural, then we have many other options like external pre-
stressed treatment, jacketing, etc. These could have been done for six to seven piers also. But this
was not done because the consultant gave a wrong report that the crack was superficial. Therefore,
we don't have to worry about any of these things. Every cantilever pier in the whole city is being
thoroughly checked. In case any of them is found to have a structural problem, some of these
fundamental remedies will be applied.

Sir, Bharatkumariji suggested a remedy. | think the remedy you are suggesting is infinitely worse
than the malady we are facing. | don't think that we should rush to such a panicky conclusion. Please
do not spread the panic. DMRC is a magnificent product on which India, as a country, is proud and |
may also tell you that it stands on its own in the comity of nations as well. You are trying to develop
doubts about metro rail itself. That is not correct. Whether the metro rail is built through PPP model
...(Interruptions)...

SHRI BHARATKUMAR RAUT: Don't mistake me. | am not taking any doubt on anything, nor am |
blaming. ...(/nz‘errupz‘/ons)... | am saying that we are playing with the lives of lakhs of people. The
metro will be remaining there for next hundred years. So, why don't you suspend the work for fifteen
days or one month, check everything, clear all your doubts and then restart the work? That is the
simple thing because | also have the background ... (Interruptions)...

SHRI' S. JAIPAL REDDY: | appreciate your concerns and | appreciate the nobility of your motives.
But we should not get scared. Phase-I of DMRC has been running magnificently, almost faultlessly

290



for the last seven years. This must set all your doubts to rest.

Now Madhuji of CPM, my good friend, has asked me as to what is the major cause. | referred to
two major causes. | cannot now substitute my judgement for the judgement of the Technical
Committee. The Committee has arrived at the conclusion that there are two causes. | am not

competent to respond to as to which one of the two is more important.

SHRI TIRUCHI SIVA: Cantilever piers were found defective. Will they be completed within 15 days

time-frame?

SHRI S. JAIPAL REDDY': No, fifteen days period is meant for training and retooling of workers.
What we are first doing is to get every cantilever pier checked, not only 18 piers which have shown
cracks but every other cantilever pier. | will not be able to give a time-frame, but | am making a
commitment in regard to thorough checking of every cantilever pier. Sir, well | thank all the hon.
Members and | would like to assure them that this was a mishap. There was a fault in the process of
construction of 67 piers. That has alerted us to all the negative possibilities. We will be on guard.
From every accident, we also learn. | am sure DMRC which has done a wonderful job will learn more

as an institution from this incident.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, we shall take Special Mentions. Those

who want to lay their Special Mention on the Table can do so.

SPECIAL MENTIONS

Need to take steps for proper management and conservation of religious places of archaeological

importance in Jammu and Kashmir

i elRTeT 81 (STR TS) : HEISY, BEAR °1S] H el gRT fewg iR goerm i & di 4
TR U1 A 3 SR & s I &1 G H oo favary s g, fg g9 4 e
T st el 9 9o ge < €1 3 dfiedl & a1l Bist & 918 Rad 98 & AR
T TR & P HIART H YoITUTS BT Fhe UaT 81 11 81 §7P W -IWG AR I@HT I [
AN & EIRT 319 BT W O & BT 5P &9 B BT Ghe U1 81 11 5l

foTeR 7Y & fFTR T 900 AT R 7 AR BT 7EREg ST UfSd THIRIe SR
o1, b I FHR 1) BIST & 18 9 1989 ¥ HiQR oy YRIAId 49T & I S 1|
ATl B el & a1 qRIAE fIumT 7 o9 3 B fazares weREE 9 o B Wi for,
TR 370 e B a1 i =T 9T 81 T 81 HieR & SR o g 9% 7 31, 39 fog e
FHETT 7 U8 BXb U 37287 MR ARIE11g 1 I [Bar & Ry o 7 fawam ofk 09 9¢ <=1
2, fg TRPR BT IU&TTYY] IGAT W& Bl

§ S & ATEAH {7 B § [ U [Ria $l €fee § Heaayul 3R dIRIiTe 37Rer g HEaR &

Teih TeIall B ST @I 3R XERETT &1 FaT B | g=garg|
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Demand to fulfil various needs pertaining to rail network in the State of Tripura

SHRI MATILAL SARKAR (Tripura): Sir, the conversion work of metre gauge to broad gauge is a
long due task of the Railway authorities in the North-East, where about half the length comprises of
metre gauge lines. The entire line to Tripura is of metre gauge. The conversion works in the Lumding-
Badarpur sector have been badly affected on account of insurgency in that part of Assam. As the
problems of insurgency are not merely law and order problems, the Central Government should
come to the help of the concerned State. Conversion work cannot wait. | invite the attention of the
Central Government to this acute problem. Secondly, there is a heavy pressure of passengers on the
railway line between Agartala and Dharmanagar in Tripura. There is a tremendous demand for
starting a train from Agartala to Dharmanagar in the morning and return in the evening. This is the
high time to implement this. | would request the Central Government to concede to this genuine
demand.

Thirdly, the works of extension of railway lines from Agartala to Sabroom have not yet started.
This needs more care and attention.

Fourthly, Agartala and Kolkata may be well connected by rail through Bangladesh. What is
needed is a segment of railway line of 13 kilometres from Agartala to the nearest railway station in
Bangladesh. The matter should be taken up with Bangladesh at appropriate level. It is needless to
say that both the countries will be benefited by this. | urge upon the Central Government to give due
importance to the four issues raised above and take suitable steps as matters of priority.

Demand to include people belonging to Rajvanshi community in
the list of Scheduled Tribes

faNllaN
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8 3121 B TR [3aR R e 872 gare|

Need to take effective measures to check the infiltration of
Bangladeshis in the country

3t shrure e (B<ITe): HEIS Y, U RUIC & IR e § 80 A1d, 31 ¥ 55 o,
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Demand to establish centre for Similipal studies under the

North Orissa University

MS. SUSHILA TIRIYA (Orissa): Sir, a draft proposal has been submitted by the North Orissa
University to the Ministry of Environment and Forests to establish a Centre for Similipal Studies under
the university near Jashipur, at the foothill of Similipal Biosphere Reserve. As a matter of fact, the
Similipal Biosphere Reserve is a huge natural property of the country which needs in-depth studies.
The Centre will cater to the needs of the people, researchers, visitors, tourists as well as five lakh
inhabitants inside the core and buffer areas.

It is a unique God-gifted nature of beauty which later on constituted four units, namely, Similipal
Wildlife Sanctuary constituted on 2306.61 kilometre; Similipal National Park constituted on 845.70
kilometre; Similipal Tiger Reserve constituted on 2,750 kilometre, and, the Similipal Biosphere
Reserve constituted on 5,569 kilometre. According to the research conducted by different
organisations, huge existence of limonite, bauxite, more than one crore tonnes of diesel, gold,

platinum and mercury at Nauna, Gudgudia and Billpagha has been found.

The enormous forest resources will also enhance the socio-economic status of the ethnic people

as well as eco-tourism aspects.

The study can be the milestone for the upliftment of the tribals of Orissa in general and Districts of
Mayurbhanj and Keonjhar, in particular. |, therefore, urge upon the Government to establish the
Centre of Similipal Studies under the North Orissa University at the earliest.

Need for an inquiry into the reported irregularities in the

import of aircraft carrier Admiral Gorshkov
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Demand for overall development of Railway network in Orissa
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Need to resolve the dispute between the FCI and the Railways regarding transportation charges of
rice stocks in Andhra Pradesh

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, | wish to bring to the notice of this august
House the shabby way in which rice stocks in the FCI godown are dealt with by the FCI and the
Railways at a time when the people of Andhra Pradesh are screaming for rice due to unprecedented

increase in price.

The FCI has constructed Railway Siding Godowns on Railways land at Miryalaguda in Andhra
Pradesh with a condition that the FCI would pay Rs. 1.27 paise per quintal per month to the
Railways, apart from other charges. The capacity of the godown is 50,000 metric tonnes and the
quantity of rice rotting in the godown is 42,000 metric tonne. There is a dispute between the FCI and
the Railways with regard to transportation charges. The Railways claim that the FCI has to pay Rs. 3
lakhs more and the FCI is denying it. Due to this, foodgrains worth Rs. 65 crores are rotting in the
godown. If it is delayed for three more months, they will not be fit for human consumption and have
to be thrown in sea. Surprisingly, the FCI has so far spent more than Rs. 10 lakhs for storage of
foodgrains. Attitude of the Railways and the FCI amuses me because on one hand, millers are not
able to procure rice from farmers as there is scarcity of place in the godown and on the other,
farmers are not getting Minimum Support Price for rice. Here, the FCI and the Railways are fighting

for a paltry sum of Rs. 3 lakhs.

In view of this, | implore upon the Prime Minister to immediately direct Ministers of Food and
Railways to immediately resolve the petty dispute and transport foodgrains to their destinations
without further delay.

Need to take effective measures to check the illegal mining of coal, its transportation and theft in
Chhindwada district of Madhya Pradesh
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it sfiiaTet s (BTIRTE) < HEISY, AT Wew 7 Sl fIw Sorn 7, § o7 & 399 weg
ERGIE]
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The House is adjourned to meet tomorrow at

11.00 a.m.

The House then adjourned at fifty seven minutes past six of the
clock till eleven of the clock on Wednesday, the 29th July 2009.
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